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LOK SABHA

Wednesday, July 19, 1978/Asadhs 28,
1900 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
OBITUARY REFERENCE

MR. SPEAKER: 1 have to inform
the House of the sad demise of one of
our former colleagues, Shri Mohan
Swarup, who passed away at Bareilly
on 15th June, 1978, at the age of &U.

Shri Mohan Swarup was a Member
of the Second; Third, Fourth and Fifth
Lok Sabha during the years 1075—-77
representing Pilibhit constituency of
Uttar Pradesh.

A social worker, Shri Mohan Swarup
had played a prominent role to serve
the people of Bareilly and was as-
sociated with several organisations and
institutions in his home District. AS
a Member of Lok Sabha for an un-
broken period of 20 years, he Llook
keen interest in the proceedings of the
House particularly on issues concer-
ning agriculturists. He also served on
many Committees including the Pub-
lic Accounts Committee and the Esti-
mates Committee.

He was a Member of National Rail-
way Users’ Consultative Committee
during 1964—66 and of the Goodwill
Mission to Ghana, Liberia, Sierra Leone
and Nigeria during 19865.

We deeply mourn the loss of this
friend and I am sure the House will
Join me in conveying our condolences
to the bereaved family.

1540 LS.—1
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The House may stand in silence for
a short while to express its sorrow.

The Members then stood in silence
for a short while

ORAL ANSWERS TO QUESTIONS
Reservation in Priyate Sector

*4]1. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether Government have ac-
cepted to extend the rule of reserva-
tion meant for Scheduled Castes and
Scheduled Tribes to private sector
undertakings institutions and organi-
sations receiving flnancial assistance
in any form from Central Govern-
ment; and

(b) if so, what practical steps have
been initiated so far to realise this
objective?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
and (b). A Statement is laid on the
Table of the House.

Statement

(a) and (b). A proposal to reserve
certain percentage of employment to
the members of Scheduled Caste and
Scheduled Tribe communities in the
private sector undertaking was conai-
dered by Government and it was felt
that statutory or other measures for
ensuring such reservation would not
be appropriate. It was considered that
the trade organisations might con-
tinue to be persuaded to take steps to
ensure that an adequate share of em-
ployment was given to Scheduled Cas-
tes and Scheduled Tribes. In pur-

-suance of this decision an appeal was

issued in Deeember, 1975 to all in-
dustrial undertakings in the private
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sector through Directors of Industries,
technical authorities and Chamberg of
Commerce and Industries urging them
to impress on their constituents the
desirability of providing a due share
of employment in the private sector
to the members of the Scheduled Caste
and Scheduled Tribe communities,

SHRI KUSUMA KRISHNA MUR-
THY: I have read the statement. The
answer is absolutely evasive.

My specific question is to know the
attitude of the Government towaras
the elimination of the social and econo-
mic inequalities of the Scheduled
Castes and the Scheduled Tribes.

Sir, this issue is closely related with
their representation in the services.

It is an indisputable fact that Lhece-
is an immense potential for emoloy-

ment in the private sector.

Unless part of this potential is secu-
red for them. their economic position
cannot be improved at all.

The statement gives an impress.cn
that the Government has given proper
consideration and thought already to
this problem. But, how is it that even
though there are four lakhs of in-
dustrial units in the private sector in
this country, we cannot find evean a
single regular employee from these
classes in each of these four lakhs of
units? I would like to know how this
static situation in our society could be
solved by this honourable dynamic
Minister.

SHRI GEORGE FERNANDES: 1
share the sentiments expressed vy the
bon, Member.

There have been hardly any at-
tempts made in order to see that the
private sector also makes some kind ol
formal or even informal reservation
for the Scheduled Castes and the
Scheduled Tribes, though certain sym-
bolic attempts have been made in the
past. In 1964 a general apeal was
made to private industry and their
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associations and others saying that the
Schedulad Castes and the Scheduled

""Pribes ‘people should be given some

special consideration. Between 1964 to
1971, nothing happened. In 1971, one
more appeal was made. A letter wab
sent to all the Directors of Industries
asking them to persuade the private
sector, Then, in 1975 under the
Twenty Points Programme, one more
similar appeal was made. In other
words it has been very symbolic that
informal appeals are being made to
private industry. 1 have also (found
that the general view of the Govern-
ment in the past has been that statu-
torily any reservation in the private
sector may not be possible,

I would only like to say that we
would like to examine this question
in all its aspects and find out how
best this problem could be tackled.

SHRI KUSUMA KRISHNA MUR-
THY: Our experience clearly shows that
even the mandatory Articles of our
Constitution namely, Art. 16, 17 ana
355 which are exclusively meant for
these classes have been flouted by the
“implementing class” namely the
established bureaucrats, and conseque-
ntly their representation in Public Ser-
vices even till to day has not crossed
even 4 per cent against 15 per cent
meant for them. In this particular
situation, I have not been able to
understand the contradictory attitude
of the Government when they say on
the one hand that they consider it
necessary to extend the rule rf re-
servation also to the private sector
and, on the other, nothing obligatory
was made to the private sector which
receive all the benefits from the Gov-
ernment in technical as well as flnan-
cial fields and all that, It is unfor-
tunate that the implementation of the
social justice should have suffered a
setback due to lack of statutory measu-
res. Government had realised its im-
portance in November 19786 when the
high-powered Committee met and they
felt that statutory obligations must
be made compulsory. Government
also felt its imperative necessity for
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social justice in our society, I would
therefore, request the hon. Minister
to come out with specific proposals. ..

MR. SPEAKER: What exactiy is
your question?

SHRI SUSUMA KRISHNA MURTHY:
Will the hon. Minister come for-
ward with statutory measures to make
the private sectors to implement the
Rule of reservation?

SHRI GEORGE FERNANDES: As
I said earlier, I share the sentiments
of the hon. Member. He referred to
the reservation in the public sector and
also in the Government sector. It is a
fact that all these years there has been
a lot of lip service paid io this
question of reservation. But, in terms
of actual implementation of the rules,
there has been pretty little dgne.
Statistics make a very sad reading
whether it is in the public sector en-
terprises, whether it is in the bhanks
and such other institutions or whether
it is in Government service excepting
where, as far as Sweepers are concer-
ned, there is hundred per cent. In
other words, for sweepers hundred
per cent of the jobs are given to the
people who come from sche-iuled
castes only. But, elsewhere, there is
obviously reservation in terms of
statutory guarantees being  piven.
There is reservation in terms of im-
plementing them on the part of those
who are concerned or those who were
concerned with implementing it. As
a consequence, there is a huge pro-
blem facing the Government t{o-day.
We propose to come forward «w:.th
specific proposals on dealing with this.

«t ofa T wmw: A7 FER
wfawsidi & o faqfeaar gidr & 97 &
|TTEAT FY, FIE F Q0 7gt Fwar srar
2 1z & A afew Qeart zemd
g Aarafaq i 19 w@ FT A S
21 T§ T & 77 AR A ) 2 o
araT @ 1 W@ W9 QH swaeqr w34
e wfess & 3¢ aoerdt wfresd & o
frqfeerai & & QrarTe Twt & Arw
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FT T ITA GG AAMETIA
AT gry are fcge el feg o &
fe wreaor & §2 wr qu faar aQ
IFHT FHI oAl § qre= ¢, . .

MR. SPEAKER: We are dealing
with the question of private sector and
not the public sector. Your question
relates to the public sector Mr. Argal.
Therefore, the question does not arise,

SHRI HARIKESH BAHADUR: He
was talking of the private sector,

MR. SPEAKER; I am sorry.

Y ww wAtaew ¢ fadr da #
F& FAN wwow T4 0
There has not yet been any statutory

reservation as far as the private sec-
tor is concerned,

QEHTIRE UARA (ST & 99 & 17 FNT
AfY W FF E AR JAE Ay Il A
WA FIG § 37 § HrLAT qUSAT AT
fasr&a & adY ZHETE | ZEFT FITO
ag g f& agr w1 134T W ¥

g

N ITWAAN TN Hemsl WG,
qTETT w41 gr aar # wrd, gw Afa w7
arar war s I 7T s gl
gt ar mAAwE a1 g, TA auw
srgl & gfea o wrfzarfaai &1
fedar gar =ifgn AfFa s
A g1 a3 g gg Ay gwr &
§ qoery & Gg (BAT WA §
ff w9 g 2 a§ @ ¥4,
fafeaq @7 aargq ?

ot ow ewiwitw 0 g S Al
qg war St & qHAr 9¥W 1 AR arE
ag gwW gawe war fd fae
R Fggfem Fwf sz Iargar
R & ar A ww o @E,
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W T® Tg FAe  dfwa qr
Wif® 1964 § AFT U THILH IV
1 @ feex #=1 €7 AW
Tawg grafear st & W%
W IF wom & PRt s
& gear ¢ fsemakofer aw@
¥ sEsmigmm A w1 @ @ AR
W IE QU 5 ¥ fRQ w1 ST
¢ @ W g Waw & QoA

aife |

SHRI L. K. DOLEY; Sir, first 1
want to seek a clarification. Q. No. 41
relates to the Ministry of Home Aff-
airs. I want to know why Minister
of Industry has taken pains to reply
on behalf of the Home Minister?

MR. SPEAKER: That is no gques-
tion. Any Minister can....

SHRI GEORGE FERNANDES: Sir,
may 1 clarify. The question relates
to employment in the private sec-
tor....

SHRI D. N. TIWARY: It also re-
lateg to the institutions to which Gov-
ernment gives financial aid.

SHRI GEORGE FERNANDES: As
1 pointed out since 1864 the Ministry
o Industry bag been conhcerned with
making appeals to the private sector.
That is why Home Ministry trans-
ferred this question tg the Industry
Ministry. This question had come
earlier alsy and it was answered by
Industry Ministry. My only submis-
sion is when one goes beyond the
scope of this question then it is upto
the Home Ministry to reply.

SHRI L. K. DOLEY: Sir, there are
a Jarge number af educational insti-
tutiong receiving grants from the Gov-
ernment. I would like to know whe-
ther there are any provizions for re-
servation of seats in those educational
institutions for scheduled castes and
scheduled tribes?
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SHR] GEORGE FERNANDES: Sir,
it goes beyond the scope of the origi-
na] question.

Wt U qWe wOw @ mIAAN
RELe  WRIRW, Ay 9rél & sy
99 ¥ 3z femr @ R f& WA
dwr #wr fodos feqr amamm o
& ug sTAm wgm g fw s woe
5% fag w9 w3 & & ? wa
agae v Hgw fodww & fwg
g9 ®aw  Ia W @I 9T @A a1
ofesr dRT # g= A =@
9T WA ? %E & smifAd £10d
% feg = w1 w=®w  IsTaT
s ?

MR. SPEAKER: He has

answered that question.

already

wRE w1 w0 uir g e
W aen s A Qw wret Wil
SO §1 G4T ST

*42. st gox feg: w1 Juw
FEY g IATA WY FA4T F41 {7

(%) &1 TG &VET AT A
wen g3W H §hHE ®T ! K( A1
fastrer ma1 &

(@) =1 weg 98w §  grA Y
¥ qn wrer At T €7 9
SLUE S

(7) &1 wq X & o AN
¥ fogree v & X § g0 e
arw gt &, WK

(w) =fx g, & 3w wr ®
W OFA & faqg sWIT 7 @&
sy ¥ ¢ 7



9 Oral Answers

Juwm st (ot ool wwiiw) -
(%) & (7) . o5 fezTr  &wr
qZ 9T 7@ T Jrar g |

farm

(%) o, &, T & e &7
w41 w1 foqtel & ;e sy & faz

wi¥, ®I7 1978 F1 fomdr &
foqg drdz & WwrAEw 1,80 A@
Hqifgw zT & FI@|FT 2,30 @

@izw T3 Ffegraar ar

(=) «r, 7y,

(w) &8z ®F faargz F a1
¥ gRg-gRq 9 fowrad faar s34
g | drie ( feew fagaw ) wEw

1962 wearawas ey wlufsas
1955 & g4y fwwaar &
fafasr FeTreHi FITT TT4T TAT Hrie
37 frem fR7aw aria & gTaadi &
qAET g1 AT | weara LT a8
gtafqaq & #7977 g wfafqas 7
IIFAT K IFTATT FIX T AFIOL
g fAeeq 7 fesg usg @ &1
gare  wfFwar somgfas 3T &
) A
(T) ®meiazwmasy HAHZ F(
FH4I TAET  ITFI A AT F1 94-
NN FAN T P FE AT & | FET
q Hrgz w IrAfeT agA F g
farifaf@s  sqw IS & :—
(1) z@r ¥ arge drdz ¥ faqig 93
qata: sfagea &1 fagr war
A
(ii) J97r & w7 1978 #r
gafgsf # FT 7 28
ara fafes za ddz &
aryiq fearwar & aqr a7
W 10 @t wifzs T *T

ASADHA 28, 1980 (SAKA)
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qrara §37 %1 3F7  fear
TR

faaa dra fadrs aqt #1 wafy
¥ qeqF  oFw ¥ gI gqtow
IR & wiaw sfafe
ICUZT HAT IAFT ATZHAIFA
grar & 85 Nfawa aw v
Fr¢ v afax grafa Frzs
ZF 30 81T F A¥%  JRATEA
FATT FAE F

gIF R AAT sAaF fam
arst s FY afagfa meaed
fraars fegat #1357 8 0
far o &

a7 safagi &1 wafe ®
qiHz  FT FEEA FA I
Fafea fagr wfew #1 39900
FI7 ¥ fag gz IF™w F
ZrAAT FIA ¥ W[ FFIT
FT OF J€7717 g,

(Vi) F12 § 5I9icq  &9IT ¥

(vii)

FITT HHZ FT JeAZT FE
3T Wz §9  (®IAE W)
FTS9GTT FIAHT  IIWM
F &ITAT FE F OF JEq1T
F AT T STAFCRE;
fraars qF#T & IeaT3T HT WY
fareas  gr=rzifiw goafag &1
sr Er g fF 9aW ¥ gRed
grar  #1 wagfawa vgm
fear sirar g,

(viil) Serraw & 3fg gfafeas #37

¥ faq faxfraazs  Sraifasr
FRAT F & w{afq =TT
FT &1 a4T @,

(1) =g afqaasi 5 faqio

wrd § wrerar qidt s @re;
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(X) soex ¥ v w1 IwEw
5@ ¥ A geqra w34t &
WA 9T IF K ;AT G
@Yz §gal & EqroAr
f&T w1y *Y AeFIET 2] &1
faemn fwar &

(Xi) gTFIT A Ao § ®A
(w3) @z FFATFT QAT
f&a w3 ®1 AeargT T FT
faeag fFar 2,

(xil) #¥IT 7 T3a7 FIRA &I
ATYIHT FIZLFE F I &
amz  3um #7 oF fane
TELLR ¥ ¥ fagus
#7ia wfafa 1 fagfaw
§OF g |

Wt gex (g «r% iz #1 F40

g3d weg 9w ® & Ad afew
#R ¥ H 2 AT IgF FTW VR
JUNFATHT  F1 TSI qIOEr &r
W & "R ITHE  #@IM 9K
g R, FowAr I g fw
ag A1 FHY ¢ YT FHIX GET ATHT FT
FNEA TR L TR qag ¥ g aq1
g faa<o gt # weersrT @ 9Ew
T AT WIF AT FIET ST FI&FIR
AT FF A WY IqT qr0 2 7
4T LI A IF G534 | F1E qegqT
T & AMfq faaffw *v & faak s
ITHET FT IIAET ZT F AE 7

st ATY GATAER . WEGH HE 12T,
ST FW [T & IEF A& w1 § fw
Fw # "z e & fag o A€ g
fesx 4, 5 w9 § sma w4y,
w13 forw &t & g1, ard sifas g1 a1 fas
&Y, SEFR T FT FTAALIZAT | 1975—
76 ¥ 3w # Y q FfFEr W@r g 2
FANE 11 ATH T FATZT HT &IRAT @Y |
1976=~77 # 2 $UT 16 @7 WX

JULY 19, 1078
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1977=78 ¥ 2 ®Ci¥ 189TYTA | IR
fe sfaed drfz &t wraegsay agd
FTET @ SAWY 20 W@ ZF 1 A foew
qF grai ¥ ¥w A A1 §F Az FearaA
FY &TAM TFIA FT HTH T A9 7 AfeFA
¥ 49" TF o7 ) AT 60 ATF TA
wigs driz w1 s Y agr @war 7g)
7grs a% gwfag s a8 wxeqr gATR
A WrAT TEwTias: 3 ) gEST gw ¥
rFEIMggmA g ¥ faq 1 ow av
fagw ® wry war dimz I faar,
gL @Y &1 #94 dw § A & fAQ
AT AT § INET QI IETAIK FTA F7
agd Wit gars fear fawd aad foew
ara 9 faar s vwmar § 1€ agal 7
gId gq I, JFITIA K1 LTHAT TGT FT
FUqT 10 =7 77 wfgsw g9z #7 fqato
FL AL | /T HATAT ATAT 8§ @ 2
grire fagw % g3 F7 g9 Fw fzar

driz 1 FH T TF WIT FTI |
fower ara ¥ I & fagrg F1 F19 34T
et @ @gr § fo wg oF swwy gnT ATaA
agd aT dura AT W FIE | FEET g
FI7 & §& INT A1 g4 g9 7 fa¢
g IAF1 597 Fa1q ¥ fawar & &7 qwr
qzm 9% 73 faar § |

st gwex fag @ #a7 ST A SemIA
AT T gAY J, TR T FW § a1
# sragrdr Y ) § gAr S ¥ OF g9
g ®7AT dgar § & wrs amarw
srqr<r &1 uifays wWEds tag &
qZT AT AT F7 & fAae §F AR I,
WEFEIF AF @A AT qF ) K
AT ATEAT § o owvst A7 gw AOF
TEAE g1 QY 347 W9 % AE aHAA
g fw a1 qafmas swifedror wae @
Iq% dga ITR f@ATE WEFAR A
AIY ? XHF Q9 A19 qfvsy SO0 FIE
4 fegaaua #1 |1 sqTeqT WOA Y
# &% o favig fear ¢ WX 908 Ty
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FI%r anear fady § | w93 wWY gear-
zFi 717 w2z gfafafaa) £ oF FTawig
TET gg gaw! &1 g (& g7 AT w@dw
# g 9l gwr A FEAIE w490
at faaTor & oS werraArT @ 3% fAa=rs
uT AT W1 FAAT FTTATEY FL 47 qfeww
ams s7w17 ¥ fon a3 ¥ fagwor
qorrAY F1 w5 219 ¥ foar @ 9% avm
F1 AT W &% FI9 IZF |

st e AfAAe . ofesw Fme
FETT 7 gEIY qra geava W e
qZ TH WA 1Y AT AEAT @, TR
wAY 99T 29 F gH faay g 2 ) wod
g1 | A7 A1 J3ATT IAFT AT T, qE
1 HH4TY A HAT T KA | ZHA Ia6
g=ATT F1 #1377 faar 2 ) afeam e
¥ 1 43337 5 B 93 S50a, watn 1199
e § zrg § fa3vw 357 330

FHA T15% VAT & qeT qf7 Iy 1
#7213 % gy 3z aofssm Fm= 50 arse,
&1 f¥ zZwa A% GAT 2, wWS H ArAy
7% AV F9 AT A T

arq & gwa A § IR AT
s e & Sfafafadi #1 o T5%
A< 47 foiad fqawor & 9T F a2
¥ qzA & AT AT FTAEATHIT FAT
T 7E1 & 5% fAF® 3M FIW IBA
FI gfre & AT & araa F | IeEH
& qT 7 q9AT A6 & oF qeara faar @,
groar g€ ¢ fawiga wwe § At
FIAAITEr 7 g | g 1EF 37 @3
AT FTF AW FWT | gHA IAR!
T2 ¢ & 1 wagaT g% A v w=
AT WI9H U9 § §HH §S HfQ@, TG A
afvaw qma & o Ao oW F - wray,
IEE! FI AW H A1 & & fog sy
qIEH T4 Y W & | I €@q wW9A
F9T fAdamr FMET wRETERY w

ASADHA 28, 1900 (SAKA)
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AT § T ¢, TET A TR g9 § A
ST E¥AT

o fms wqifedTs Tae & 1w
F1 gl an HATS g, gHA HWI TS
v & 9d7: F1 g fa Iud wwd
T wedr A1 QX aIEd & /g A
FX | 5@l a% &9 TOA F AT & A
UL G F PG HE , W w10 F3O
fa ovg wvFd ) wwa § BE AR
AALA & FIH ISAAT |

MR. SPEAKER: Before the next
question is put, may I appeal to the
hon. Members to be brief in their
questiong and the hon. Ministers to be
brief in their answers, This is ques=
tion hour, not a discussion on policies.
Further hon. Members cannot insist
that tiney should be allowed to ask a
guestion on every matter. I have to
cover a large number of questions;
important questions are also there.

SHRI DHIRENDRANATH BASU:
There is acute shortage of cement in
the country and the Minister is aware,
that thousands of tonnes of cement
have been imported from abroad to
meet the demands of this country.
Now thousands of tonnes of cement
are lying in ships at the Bombay
dock unloaded. May I know from
the hon. Minister what arrangements
had been made to wunload cement
from ships?

SHRI GEORGE FERNANDE:
Hon. Member is not aware; it is not
thousands of tonnes; we have im-
ported 7.28 lakh tonnes; it is lakhs of
tonnes, not thousands of tonnes. Se-
condly, it is not true that there are
any ships lying outside Bombay har-
bour carrying cement; there is not
one single ship carrying cement there.
Because of monsoon conditions in
Bomay harbour is not suitable for
unloading; we are unloading cement
in Kandla port where unloading is
going on on a regular basis.
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SHRI ANANT DAVE; In answer to
part (D) the hon. Minister stated that
a quantity of 7.28 lakh tonnes of ce-
ment had been imported into the
country dquring the peridd January to
June, 1978 import of one million
tonnes had beep permitted.

& A4 wgram & qg JrTAr A0LAT
fE& o diiie wrew F wit ga-AE @
W AR A Az qoe Fdw F e R
W " Fxfedr § 847 gf &, 9@

.
foam a@a7 g &

a1 1 faiwas z3 A1 drdz 7.7
il &, aZ ¥ dF F A& 7AW, AR
FR&S[ | Al Far @A F1€ gmAH

SRCIRE T Ik B CA B

SHRI GEORGE FERNANDES:; I
have absolutely no information about
a single tonne of cement having gone
waste because of any damage.

Nt gaq I_ : T T F@ FT
wmar , q@iadr

SHRI GEORGE FERNANDES: Since
the hon. Member has made a state-
ment I ghal] have it investigated
immediately., So far I have no: re-
ceived any such complaint. In regard
to paper bags, they are sturdy and
they come from across high seas and
they are unloaded here. I have not
heard any complaint thus far; this is
the first time it is mentioned and I
shall investigate i immediately.

MR. SPEAKER: Next question....
{Interruptions)

(Interruptions)

MR. SPEAKER: Don't record.
(Interruptions)**
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Minorities Commisalon

*

*43. DR, VASANT KUMAR PAN-
DIT:

SHRI F. H. MOHSIN:

Will the Minister of HOME AFk-
AIRS be pleased to state:

(a) whether it is a fact that Shri
M. R, Masani, the Chairman of
Minorities commission has resigned
his post, if so, the reasons therefor;

(b) whether it is a fact that ano-
ther Member Shri V. V. John had also
written to the Government about the
treatment meted out t o the Commis-
sion; and

(c) the reaction of Government to
the above and the charges made in
the letter of resignation by Shri
Masani and letters written tg Gov-
ernment by Shri V. V. John?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (¢). In a leiter of 9th May
jointly signeq by Shri M. R. Masani
and Shri V. V. John, they referred to
the announcement made op 4th May
in Parliament by the Education Min-
ister about the introduction of a Bill
to amend the Aligarh Muslim Univer-
sity Act before the end of gession then
in progress and their surprise of being
ignored and bypassed on the subject
even after the Commission had made
a request that they should be given
an opportunity to make their recom-
mendationg to Government before
legislation was infroduced ip Parlia-
ment, They had also referred to the
Chairman of the Commission’s earlier
letter of 27th April regarding the
Commission not having office premi-
ses, essential staff and its functioning
as an attached office of the Ministry
of Home Affairs. On the same day,
however, Members of the Commission

**Not recorded.
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thad long discussion with the Educa-
tion Minister in regard to Aligarh
Muslim University Bill. Copies of
the Aligarh Muslim University (Am-
endment) Bill whi¢h had meanwhile
been introduceq in Parliament were
klso furnished to the Commission. It
was the considered view of the Gov-
ernment that their legislative propo-
sals in this regard could no longer be
withheld from Parliament in the light
of all other developments which had
preceded the formulation of Govern-
ment’s views on the matter. The
suggestions of the Commission on the
Bill were, however, welcome. In re-
gard to the other matters, such as
accommodation, staft etc eiforts were
being made tp meet the requirements
of the Commission. Considering zll
these aspects, Shri V. V. John decidea
not to resign. Shri M. R. Masam
however, did not withdraw his resig-
nation, The Government regret this
development. The Government believe
that the Minorities Commission have
an important role to play and the
misunderstanding  with Shri Masani
would not affect their attitude to the
Commission.

DR. VASANT KUMAR PANDII:
Will the hon., Minister state whether
in the correspondence that ensued
between Mr. Masani and the Govern-
ment—it is an unfortunate episode—
apart from what huas been given in the
statement, charges of repeated breach
of faith on the part of the Government,
charge about the high-handed attitude
of the bureaucrats, that they were nut
very cooperative with the Commission
and that the Commission was getting
step-motherly treatment, The non-m-
plementation of the assurance given
by the Government that an amendmant
to the Constitution would be introduc-
ed ty; make the Commission indepen-
dent, non-cooperation by the Finance
Minister and the Home Minister who
wanted to have this as an attachment
to their own department and lastly
the selection which the Commission
had made of one Central Pool Officiza!
belonging to the Scheduled Caste was
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not given to them and Mr. Shankaran
Nair was foisted on them, are all these
things mentioned?

SHRI DHANIK LAL MANUA.. In
regard to all these things mentionel
by the hon. member which had been
the subject-matter of Mr. DMasani's
statement, letter and discussion which
ultimately prompted him to resign from
the Minorities Commission, 1 want to
urge that firstly the Government's
attitude has always been favourable
and sympathetic to the Commission.
Regarding the sanction of staff, the
Commission requested for 93 persons
including the Chairman. In the first
instance, they wanted a staff of 38
persons. That was sanctioned. Mozse
over, the Commission was informes
that the Linguistic Minorities Com-
missioner's office had a staff of 63 per-
sons and they c¢an be availed of. The
Commission certainly availed of 1he
services of that office, which is appa-
rent from the TA and DA of the offi-
cers of that office, which is Rs. 10,000
As regards the budget provision, ade-
quate budget provision was made. Rs.
4 lakhs were made available to the
Commission. In addition, Rs. 7 lakhs.
which is for the Linguistic Minorities
Commissioner's office was also male
available. It was also agreed  ibat
whenever funds are exhausted, more
funds will be made available, (Inter-
Tuptions).

MR. SPEAKER:
point by point.

He is answering

SHRI C. K. JAFFER SHARIEF: The
question relates to the Minorities Co-
mission and he is answering about the
Linguistic Minorities Commission.

MR. SPEAKER: You are not follow-
ing him. He said, the Minorities Co-
mission could use the staff of the Lin-
guistic Minorities Commission also.

SHRI DHANIK LAL MANDAL: As
regards office premises, this is the
work of the Housing Ministry to make
‘available a building for that purpose
to the Commission, Of course, the
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Home Ministry always helps the Com-
mission to fing out & sui'table accom-
modation. In the beginning, the
Director of Estates indicated that there
was no building availble to them. So,
a search was made for private ac-

commodation and 8 building Wwas
found out on Ferozeshah Road. But

subsequently the Housing Minisiry
made accommodation available. ...
(Interruption).

SHRI C. K. JAFFER SHARIEEI‘ : Sir,
my submission is that the ti_mm; of
the appointment of the Minorities
Commission and the way it has been
treateq really shows that the Govern-

ment is not sincere in its intentions.
(Interruptions)

MR. SPEAKER: Do not record.
(Interruptions)***

He has to come to
the supplementary. He has not ans-
wered the main question. How can
a supplementary come in now?
(Interruptions)

MR. SPEAKER:

SHRI C. K. JAFFER SHARIEF:

How can you go on saying .something
to go on record and something not to
go on record? We cannot understgnd
this. 1 have been repeatedly saying
this that we have come here to re-
present the people and express the
opinion on thir behalf, not to keep
quiet. But if you go on saying not %
record do you want to keep in yowr
period saying that nothing should go
on record?

MR. SPEAKER: Mr, Jaffer Sharief,
all that I said is, supplementary....

(Interruptions)
SHRI C. K. JAFFER SHARIEF:
Sir, you are here to protest our rights.
(Interruptions)

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1 do not know
why the hon. Members are excited
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when reply is given in detail on the
points raised.

AN HON. MEMBER: It is confus-

ing.

SHRI MORARJI DESAI: How it
is confusing? There are only facts
given. There are no comments given.
If you have no patience for them it,
what can be done? They will not be
given if you don’'t want them.

(Interruptions)

MR. SPEAKER: Whether you like
the reply or not, the Member has
askeqd certain questions. He has a duty
to answer those questions, Some peo-
ple may answer briefly and some oeo-
ple may answer elaborately. That is
a different matter. Neither you nor
I can decide that question. (Inter-
ruptions) Ny one can dictate saying:
“You must answer in a particular
manner.” It is not Up to you to have
the answer in a particular manner.

(Interruptions)

SHRI DHANIK LAL MANDAL: As
regards office premises, as I told you,
Sir, a hutment was offereq to the
Commission in ‘H' Block. But the
Commission did not like it and so the
Commission searched for private ac-
commodation and found out a build-
ing in the Ferozeshah Road which
was not sanctioned by the Housing
Ministry. But now, that problem has
been solved and two bungalows in
Willingdon crescent have been offered
to the Commission.

As regards delay in bringing for-
ward the Constitution Amendment
Bill to give the Commission an in-
dependent anq autonomoug status,
there has been some delay, but we
are bringing forwarg this Amendment
in thig Session itself.

As regards the Commission being
bypassed in the matter of the Aligarh
Muslim University Amendment Bill
introduced in Parliament by the Edu-

$**Not recorded.
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cation Minister, Sir, as I have men-
tioned, the Education Minister and the
Commission hag g discussion, the
Education Ministry has made avail-
able to them the draft of the Bill, but
then the Commission wanted that
when the Commission is geized of the
matter, Government should not come
forwarg with the intrcduction of the
Bill in Parliament. That was not ac-
cepted by the Government.

MR. SPEAKER:
mentary.

Second supple-

DR. VASANT KUMAR PANDIT:
1 am still on my first supplementary.
I want to know whether the Commis-
sion had chosen g particular officer
belonging to the Scheduleq Castes
from the Centra)l Secretariat Pool who
was not given by the Government.
They foisteq Mr. Sankaran Nair on
the Commission. It is very surprising

SHRI MORARJI DESAI: There is
no question of Ioisting any Secretary
on that, and it is not for the Com-
mission to say what Secretary should
be given to them from the very begin-
ning. Afterwards, if there is any diffi-
culty, we would certainly change.
But if the Commission wants to be
completely independent of govern-
ment, that is not possible; but they
have an independent status. I myself
assureq him, when he met me, that
he will be treated as completely in-
dependent and not as atteched to the
Home Ministry. That is what the
Home Minister also told him. But
Mr. Masani wanted—I don't know
what he wanted.  Therefore, it is
difficult to satisfy him. (Interrup-
tions) 1t wag difficult to gatisfy him,
and he resigned.

SHR1 VASANT SATHE:
want a \labinet rank?

Did he

SHRI MORARJI DESAI: Well, 1
don't know if he wanted it. If he
wanted it, he cannot get it. It is not
possible to give Cabinet rank to every-
body, whoever askg for it. That is
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not possible. That iz not the ques-
tion. He has not mentioned that. He
saig it afterwards, not here. I assured
him that he will be completely in-
dependent, and there was no question
of the Home Ministry exercising any
supervision gver them. But they have
to function through the Home Minis-
try. Whenever any question is to be
replieq in Parliament, it is the Home
Ministry which hag to reply, and,
therefore, jt is not that it is gybordi-
nate to any Ministry. That js what
! made clear to him.

MR. SPEAKER: Mr. Prime Minis-
ter, kindly don’'t answer other ques-
tions. It will create difficulties.

{Interruptions)
MR. SPEAKER: The Member has
not asked the second supplementary.

I have got to go by rules. He is en-
titled to ask it.

DR. VASANT KUMAR PANDIT:
Has the Commission submitteq to the
Government an interim report and
alsop a report on the same Aligarh
Muslim University Bill? Ang if so,
will Government be prepared to place
it on the Table of the Houge?

SHRI MORARJI DESAI: It will be
laig on the Table of the House.
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SHRI BEDABRATA BARUA: The
qQuestion is not only one of furniture
of agccommodation. The allegation that
hag beest made regarding the Masani
affair, ig that tHe’ Minofities Commis-
sion was not- given the respect that
was due to it. It is not just & ques-
tion of the Minorities Commission
being independent of the Government;
but it ig also g question of the Gov-
ernment being independent of the
Minorities Commission. Matters affect-
ing the minorities have to be done
after consuiting the Minorities’ Com-
mission. ‘What jg the reason then for
the Government not consulting the
Minoerities’ Commission on important
matters? Woulg the Government res-
pect and consult the Commission? I
am referring to all other commissions
ang committees where the Govern-
ment have entrusted certain work to
them. Would the Government treat
them with respect, or leave it to the
bureaucrats to treat the Commission
in the way they like?

SHR1 MORARJI DESAI: 1t is not
a question of bureaucrats dealing with
the Commission. Of course, the cor-
respondence g0e¢s on through the
bureaucrats; that is the position under
the Constitution. But the decisions
are made by Ministers, and nhot by
bureaucrats.  Unnecessarily, why
bring in bureaucrats for nothing? In
this matter, it is not 8 question of not
respecting the Commission at all. TF
whole guestion of the Aligarh Uniwec-
sity was under the consideration of
the Government even before the Com-
mission was appointed. So, it was not
referred to the Commission. It was
not nee¢essary to do so and, therefore,
it was not referred to it. We did not
say anything about it They have
sent their reports. They will be laid
on the Table of the House. Every-
thing can be considered.

MR. BSPEAKER: Shri Basant Singh
Khalse.

EHRI RAGAVALU MOHANARAN-
GAM: Question No. 46.
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MR. SPEAKER: 1 cannot come to
Question No. 46 before the earlier
questions are ovar. You gee the mood
of the House. There ghould be some
responeibility in this matter.

SHRI BALWANT SINGH RAMOO-
WALIA: Most of the minorities, in-
cluding Parsis, Christiang ang Mus-
lims were included in the Commission,
whose Chairman hag resigned. Every-
boady knows that an important com-
munity, like the Sikh community, was
not included. Then the Punjab Chief
Minister and the President of the
Shiromani Gurudwara Prabandhak
Committee wrote g letter to the Prime
Minister, protesting against it. The
Prime Minister in hig reply stated that
this time what has happened has hap-
pened but in the future, it it ig re-
constituted, the interests of the Sikh
community would be taken into consi-

deration.

MR. SPEAKER: It is not a ques-
tion. Please come to the question.

SHRI BALWANT SINGH RAMOO-
WALIJA: Would the Prime Minister
assure the House that he will keep the
word that he has given to the Sikh
community?

SHR! MORARJI DESAILI It is
under consideration.

Review of Indian Economy

+
*44. SHRI D. AMAT;

SHRI NIHAR LASKAR:
Will the Minister of PLANNING be
pleased to state:

(a) whether Planning Commission
has decided to review Indian economy
on its macro setting;

(b) if so, the details thereof; and

(¢) to what extent this will help
the Planning in the country?

THE PRIME MINISTER (SHRI
MORARJ] DESAI): (a) Yes, Sir.
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(b) The Commission is endeavour-
ing to make a realistic forecast of the
movements of the main macro econo-
mic variables based on recent data
and status reports of the mndor_ gec-
tors. This would enable us to judge
in what direction we are moving to-
wardg fulfilling our 5-year targets. In
case we ale performing better tt?an
envisaged at the time of formulation
of the 5-year Plan, w¢ may revise our
targets upwards. If we are {falling
below our anticipated levels, we may
introduce policies to move us closer
to our goals.

(¢) The essence of the new Rolling
Plan system is that after careful moni-
toring a few annua] targets may be
adjusted if necessary in view of ob-
served capacity and demanq trends.
Demangq projections for important
sectors will be made for one additional
year every year. These operations
will introduce more realism and flexi-
bility in the planning process ang re-
duce the chronic gaps between targets
and achievements observeq in the
past. The new gystem will also be
better adapted for coping with fluc-
tuations and uncertainties,

But there is no intention to cover
up slow performance by frequent tar-
get revisions. Sometimes targets may
even be revised upward. Also, the
annua] targets will be kept consistent
with five-year targets and perspective
projections.

SHRI D. AMAT; Faster develop-
ment in terms of macro-growth rate
‘takes too long to result in providing
employment for the vast population
©of the country, in augmenting the
supply of mass consumption goods
and in achieving social justice, if I
may say so. According to T. S.
Sankaran, Additional Secretary in the
Ministry of Labour, India’s work force
is well over 200 million and ag per the
-version of DIr. R. Krishnan, Member
of the Planning Commission, the work
‘force is 250 million. It is only an
estimate. Even the Goverament

JULY 19, 1978

Oral Answers 28

has no accurate figures. So, my ques-
tion is; will the Government be able
to solve the unemployment problem
which is a burning issue ang ig mount-
ing every year, even within ten years
through the adoption of this go-slow
process, j.e. macro-setting procedure?

SHR] MORARJI DESAL: It will
not be possible to employ them all
in the first year, but they are all going
to be employed; employment is going
to be given in the course of ten years
ag it js said. Now the period is less
by one year and three months.

SHR] D. AMAT: May I know whe-
ther during review any slippage has
been detected and if so, what are
those slippages and who are responsi-
ble for that?

SHRI MORARJI DESAI: The first
year is still to be over. Therefore,
there is no question of detecting any
slippage in the first year. It has be-
gun only in April and will be over
next April. The slippage in the past
had been noticed, and that is why we
have made the changes, it was noticed
that there was a gap hetween targets
and performance, that js why we are
trying’ to see that that does not hap-
pen.

SHRI NIHAR LASKAR: So far as
the guidelines introduced by the Plan-
ning Commission are concerned, many
of the State Governments have their
own reservations, and even your ally,
the head of the West Bengal Govern-
ment hag totally ignoreq these guide-
lines. So, I  would like to know in
what way the Planning Commission
would move in this regard. What are
the agencies to see that the targets
are achieved? Have you set up any
committee so far?

SHRI MORARJ] DESAI: Nop Gov-
ernments have told mg that they will
ignore the guidelines. Therefore, 1
do not take notice of any paper pro-
paganda made by any unauthorised

person. s N
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Maharashtra-Karnataka Boundary dis-
pute

*45. SHRI D. B. PATIL. Will the
Minister of HOME AFFAIRS be

pleased to state:

(a) whether Central Government
have made any fresh attempt to solve
the border dispute between the States
of Maharashtra and Karnataka; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) and (b). The Government has
always been of the view that a really
lasting solution of the dispute can
emerge only through willing co-opera-
tion and consensus between the two
State Governments. Further discus-
siong on the question with the two
State Governments have not, how-
ever, so far been held,

SHRI D. B. PATIL: The Govern-
ment’'s attitude seems to be that a
really lasting solution of the dispute
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can emerge only through willing co-
operation ond consensus between the
two State Governments, But by adopt-
ing this attitude and approach, the
Central Government is not being im-
partial on thig issue. On the contrary,
it i showing partiality towards Kar-
nataka State because Karnataka State
is interested in the status quo. If one
party stands on  status-quo then
it would not be proper on the
part of the Central Government to
say that he consensus should be
volved. Feor the last 22 years, the
people in that area have been asking
for justice. They have resorted to all
sorts of satyagraha in a Gandhian
way. (Interruptions). The Mabha-
rashtra Government has suggested
four principles for splving this prob-
lem.

(Interruptions)

MR, SPEAKER: Why don’t vou put
the question?

SHRI D. B PATIL: What is the
difficulty in applying these principles
to solve this problem?

SHRI MORARJI DESAI: The diffi-
culty is that the very charge he has
levelled against the State Govern=-
ment. I do not want to lay myself
open to that charge. That is why, I said
let both the Governments decide and
if they  want me as a buffer between
them, I am prepared for that. But I
am not going to direct them.

SHRI D. B. PATIL: What is the
difficulty in applying those princi-
ples? He has not answered that ques-
tion.

SHRI Morarji Desai: I would not

answer. (Interruptions)

SHRI D. B. PATIL: Is the Prime
Minister entitled to say so?

SHRI MORARJI DESAI: I have re-
plied; I cannot amplify it further. That
is what I want to say.

(Interruptions)



31 Written Answers

MR. SPEAKER: He says that un-
less both the Governments agree, he
is not able to impose any decision on
them. Yourg is one suggestion. But he
says, he is not in a position to im-
pose it on them.

SHRI D. B. PATIL: Whether the
attention of the Government has
been drawn to the resolution adopted
by the Janata Paraty in their session
at Poona on 8-6-78 demanding that
this problem should by solved.

SHRI MORARJI DESAI: In Maha-
rashtra it will adopt one resolution
and in Karnataka, it will adopt ano-
ther resolution. This has been the
question of all political parties and
not the Janata Party alone. All the
parties in one State have agreed on
one thing and all the parties in ano-
ther State have agreed on another
thing. Now what am I to do? It is,
therefore, very difficult for me to
come to a decision.

SHRI B. RACHAIAH: The recom-
mendations of the Mahajan Commis-
sion have been received by the Gov.
ernment. What are they going to do
with the recommendations of the Maha-
jan Commission?

SHRI MORARJI DESAI: The Maha-
jan Commission was appointed at the
request of both the States. And un-
fortunately, that is not acceptable to
them. What am I to do?

MR. SPEAKER: The Question Ilour
is over.

WRITTEN ANSWERS TO
QUESTIONS

Expangion of Hindi in Non-Hindi
States

*46. SHRI VAYALAR RAVI: Will
the Minister of HOME AFFAIRS be
pleased to state:
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(a) whether it iz a taet that the
Prime Minister expressed the view of
“inevitable expansion of Hindi” into
the non-Hindi speaking States in a
communication to Finance Minister of
Tamil Nadu;

(b) if so, whether it is against the
solemn assurance given to people of -
«00se States by the former Prime
Ministers; and

(c) whether such language policy
will go against the national integra-
tion and unity of India?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
In reply to a communication from
Shri K. Manoharan Finance Minister,
‘Tamil Nadu, regarding the Govern-
ment of India’s language policy aad
its implementation, Prime Minister hzs
informed Shri Manoharan that the
assurances given by Pandit Nehru. ard
subsequently by Shri Lal Bahadur
Shastri, have already been fulfilled in
1967 by suitably amending the Officai
Languages Act, 1963. The Prime
Minister has also made it clear that
the Official Languages Act, 1963, as
amended in 1967, stands unless and
until it is amended, and that he did
not foresee the possibility of any
amendment of the Act.

As regards implementation, the
Prime Minister has gaid that conditions
cannot remain static and the use of
Hindi for official purposes of the Union
is bound to increase as the years pass.
However, he has emphasiged the fact
that there has been no imposition of
tbe use of Hindi on non-Hindi Speak-
ing people and, in fact, Rules issued
under the Act specifically exclude
Tamil Nadu from the application of
those rules.

(b) and (c). Do not arise, in view
of the above.
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U. 8. Supply of Uranium to India

*47. SHRI AMAR ROY PRADHAN:
SHRI Y. P. SHASTRI:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the United States
Government have decided to supply
Uranium to India; and

(b) if so, the conditions on which
Government would accept it?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) The U. 8.
authorities have recently cleared one
pending export licence application for
7.6 tonnes of enriched uranium for the
‘Tarapur Atomic Power Station,

{b) The terms for supply of enrich-
ed uranium requirements for the Tara-
pur Atomic Power Station are al-
Teady contained in the Co-operation
Agreement enterred into between the
Governments of India and US.A. in
August 1963 and the subsequent Fuel
Supply Contract of 1966.

Role Played by Foreign Powers im
Sikkim
SINGH

*48. SHRI MUKHTIAR

MALIK:
SHRI G. M. BANATWALLA:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government have seen
the report in the ‘Patriot’ of 14th
June, 1978 that former <Chogyal of
Sikkim is being aided by top authori-
ties in that State Administration in
his rcvised bid to regain power by
dubious means ang manupulation of
political activities;

(b) if so, whether it is also a fact
‘that some foreign powers are inter-
fering in the affairs of that State; and

1540 1LS—2

(¢) what action Government of
India have take nto stop such anti-
national activities in that State?

THE MINISTER OF STATE IN THE
MINISTRY OF "HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Government have seen the Press re-
port. No such activity has come to
notice.

(b) Not to the best of our know-
ledge.

(c) Does not arise.

Setting up of Auto Tractors Factory
at Pratapgarh, U.P.

*45 SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be

pleased to state:

(a) the progress of Auto Tractors
Limited being set up at Pratapgarh
in Uttar Pradesh; and

(b) the overall policy of Govern-
ment in respect of establishing more
tractor factories in the country in
private and public sectors?

THE MINISTER OF INDUSTRY
(SHR] GEORGE FERNANDES): (a)
Auto Tractors Limited, a State Under-
taking of the Government of Uttar
Pradesh, have been granted an indus-
trial licence for the manufacture of
agricultural tractors with location in
the backward district of Pratapgarh.
Foreign collaboration has been ap-
proved. Preliminary work relating to
site development, plant lay-out ven-
dor development and process engine-
ering has been practically completed.
Further implementation of the pro-
ject would be taken up on clearance
by the State Government and the
Planning Commission of the revised
studies undertaken, concerning the
viability of the project.

-
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(b) 'The approved capacity for
manufacture of tractors is of the order
of 1,37,000 nos. The productionin the
last year has been of the order of
41,000 nos. The capacity approveg is,
at present, considered adequate tp meet
the demand. A high-powered com-
mittee hag been set up by the Plan-
ning Commission for going into the
question of farm mechanization with
special reference to efiects of combin-
ed harvesters and tractors on employ-

ment tput and cost.
. ning of fire by Pakistani Troops

in Rajouri Sector of Jammu and
Kashmir

*50. SHRI S. S. SOMANI: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that Pakis-
tani troops opened fires on Indian
security forces in the Rajouri Sector
of the Jammu and Kashmir on 20
June, 1978;

(b) if so, the reasons thereof; and

(c) whether any meeting between
the Pakistani and Indian Officers has
taken place in this regard and if so,
the result thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Yes, Sir. At 0945 hours on the
20th June 1978, 2 civiliang from Pak-
istan Occupied Kashmir crossed
the Line of Control in spite of repeat-
ed verbal warnings by our troops. In
conformity with our policy, our tro-
ops fired 4 warning shots, and as a
result thereof civilians withdrew to-
wards the Pakistan Occupied Kashmir
at 1045 hours, Thereafter, Pakistani
troops opened unprovoked fire on our
troops which was subsequently re-
turned. There was no cascality on our
side.

(c) Non meeting has been held so
far.

JULY 19, 1978

Written Answers 36

Bar on nuclear explosions by India
*51. SHRI YAGYA DATT SHAR-

MA:
SHRI YADVENDRA DUTT:

Will the Minister of ATOMIC
ENERGY be pleased to state:

() wizther India has boen barred
from conaticlog  nucior eXPLISONS
CAVCD TOr PraCe il Pubiiiees W1l aaly
nuciear fissile matervial oduced at
the Runa Pratap Sagar nucwedr puawser

station under an agreesent with ihe
International  Atommic  Encrgy Cuine-
mission sizned Py loedin in Novemoer.
1977 at the insistence of the Soviet
Union;

(by im so. the detai’s thercof: andi

(¢) the steps proposcd to be taken
in thig regard?

THE PRIME MINISTER (SHRI
MORARJO DESAID: (a), (b) anl
(¢.. Under the Safeguards Agreement
entered into with the Internationat
Atomic Energy Agency on 17 Novem-
ber, 1977 in connection with the pur-
chase of heavy water from the USSR,
India has undertaken not to use the
material produced at the Rajasthan
Atomic Power Station for the manu-
facture of any unclear weapon or any
nuclear explosive device,

Setting up of an Atomic Power Plant
in Southern Region

*52. SHR]I A. K. KOTRASHETTI:
SHRI P. RAJGOPAL NAIDU:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the Government have
decided to set up an atomic power
Plant in the southern region during
the Sixth Plan period; and

(b) whether a team was set up 1o
find out a suitable site for locating an
atomic power- plant in the southern
region and, if so, when and what is
its report?
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THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Ny, Sir.

l(b} The Committee appointed by
Governmcent for the selection of suit-
able sites for the setting up of nuclear
power stationg has examined a num-
ber of sites inthe Southern Electricity
Region. The Committee's report is
“der consideration of Government.

Action on Shah Commission Reporis

*53. DR. BALDEV PRAKASH:
SitRI C. R MAHATA:

Will the Minister of IOME — AF-
FAIRS be pleasced to state:

(a) whether Governmend have ¢oil-
sidered the twyg interim peports sub-
mitted by the Shah Commisiion;

(b) wnether any foliow-up action 1s
being taken against the persons held
guilty Dby tne Commission for abuse
and misuse of power and authority;
and

(c) if so, the names of persons,
officia.s ys weil as non-officials?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) and (c). On a number of mat-
ters the findings of the Commission
~ disclose grounds of initiating legal
action where offences appear to be
made out and departmental action
where irregular or improper conduct
by public servants has attracted cri-
tical attention of the Commission. The
CBI has registered six First Informa-
tion Reports against Smt. Indira
Gandhi, former Prime Minister; Shri
R. K. Dhawan. former Additional
Private Secretary to Prime Minister,
Shri Bansi Lal former Chief Minis-
ter, Haryana; Shri Zail Singh, for-
mer Chief Minister, Punjab, Shri P.
C. Sethi, former Chiet Minister Ma-
dhya Pradesh; Shri Harideo Joshi,
former Chief Minister, Rajasthan;

Shri Krishan Chand, former Lt. Gov-'
ernor of Delhi; Shri V. C. Sukla,
formery Minister of Information and
Broadcasting;  Shri Sanjay Gandhi;
Shri Jagmonan, former Vice-Chair-
man, Delhi Development Authority;
Shri D. Sen, former Director, CBI;
Shri A. B. Choudhary, former Joint
Director. CEI; Shri P. S. Bhinder,
former DIG of Police, Delhi; and
others,

Cases regarding departmental action
agains: the following officials are be-
ing proccssed:—

Sarvashri Navin Chawla, former
Secrctary to Lt. Governor. Delhi; B.
R. Tamta, former Commissioner, Mu-
nicipal Corporation of Delhi; V. S.
Allawadi, former Member Secretary,
New Delhi Municipal Committee; D.
Sen, former Director, CBI; Shri P. S.
Bhinder, foriner DIG of Police, Delhi;
K S Bajwa, former Superintendent
of Police CID, Special Branch, Delhi;
Shri Jagmohan, former Vice -Chair-
man, Delhi Development Authority;
Shri S. R. Mehta, former Chairman.
Ceniral Board of Direct Taxes, Shri
S. B. Jain former Director of Enforce-
ment: and other officials of Delhi
Development Authority.
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Order of Precedence of Chish of
Btaff of Armed Services

*55. SHRI  SHAMBHU NATH
CHATURVEDI: Will the Minister of
HOME AFFAIRS be pleased to refer
to the reply given to Starred Ques-
tion No. 142 on 1st March, 1978 re-
garding order of precedence of Chiefs
of Staff of Armed Services and state
whether the required information has
been collected and if so, the facts
thereof.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
The facts relating to Starred Ques-
tion No. 142 which was due for
answer on 1-3-1978 are as follows:

2 There has never been any ques-
tion of minimising, much less in any
way denigrating the position of the
Armed Services or Chiefs of Staff
who occupy an important and distin-
guished position in our national life.
The need for preparing a Table of
Precedence in the light of the chang-
ed conditions consequent upon the
formation of an inferim Government
and independence of the country en-
gaged the atfention of the Govern-
ment as early as in 1947-48. It was
at the instance of the then Deputy
Prime Minister, Sardar Patel. that an
informal Committee of Officers was
required to make recommendations.
Relative positions of precedence were
approved in October 1948 by the *
then Deputy Prime Minister and
Prime Minister, based on considera-
tions of constitutional and diplomatic
status and pay drawn by officers.
Thug in the light of historical and
constitutional changes, the Chiefs of
Staff were given a position only be-
low persons, like Prime Minister,
Chief Justice of India, Speaker, Ca-
binet Ministers, Ambassadors, speci-
fied Civil Servants and Judges of the
Federal Court.

3. There is no factual basis for any
of the statements made in part (b)



41 Written Answers ASADHA 28, 1900 (SAKA) Written Answers 42

of the question. No changes were
made in 1951 or 1865 affecting the
potition of the Chiefs of Stafl.

[

4. The positions assigned in  the
Table of Precedence are reviewed
whenever special aspects are brought
to the notice of the Government. The
higher position assigned to the Secre-
tary-General in the Ministry of Ex-
ternal Affairs in 1960 was merely
continuation of the earlier practice. In
the same year, the Cabinet Secretary
was also added to the same entry. The
Attorney General was given the same
entry as the Cabinet Secretary in
1968. All these changes in the rela-
tive position in the Table of Prece-
dence arc made at the highest level
of Government and the proposals in-
variably are approved by the Home
. Minister. Prime Minister and Presi-
dent. The changes in the emoluments
and status of Chief Secretaries of
States were taken into account in de-
termining their present relative po-
sition,

5. The Table itself is only intended
for making appropriate seating ar-
rangements at ceremonial functions
and do not have any other signifi-
cance and should nct have any effect
on the morale or functioning of the
Armed Forces or the Civil Services,
It will continue to be the endeavour
of the Government to uphold and
maintain the dignity and status par-
4icularlv of uniformed forces.

Special courts for offence against
Harijans

*56. SHRI S. G. MURUGAIYAN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is 5 fact that the
response of the State Governments
to the Union Government’s directive
to set up special courts for the trial
of offences against Harijang was not

, encouraging: and

(b) if so, the detailg thereot and
Union Government’s reaction there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR]I DHANIK LAL MANDAL):
(a) and (b). The Government have
not issued any such directive and,
therefore, the question of States not
giving an encouraging response does
not arise.
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Setting up of Special Court to 'try
Smt, Indira Gandhi for Emeu'ency
Excesses

*60. DR. MURLI MANOHAR JO-

SHI:
SHRI JYOTIRMOY BOSU:

Will the Minister of HOME AFFAIRS
lbe pleased to slate:

(a) whether Government propose
to set up a Special Court to try Smt.
Indira Gandhi for Emergency Ex-
cesseg in the light of the findings of
the Shah Commission;

(h) if so, when such a court will
be set up; and

(c) if not the reasons for not sett-
ing up such a Court?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
S. D. PATIL): (a) to (c¢). The ques-
tion of setling up a special court to try
Smt. Indira Gandhj is under the active
consideration of the Government. In
view of some doubts zbout the validity
of such a legislation, Government have
decided to seek the opinion of the
Supreme Court on the question of
validity under Article 143 of the Con-
stitution,

Screening of Regional Films in the
Capital

401. SHRI AIIMED HUSSAIN: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government have made
any agrangement for the screening of
regional films in the Capital as they
are not screened in the capital except
during the film festival;

(b) whether Government propose
screening of regional language films in
the capital at least one or two shows
on every Sunday on a “No profit no
loss™ basis through its own auditorium;
and
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(¢) the time by which scheme is
likely to be implemented?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) and (b). Exhibition of
films is in the private sectior and its
regulation falls under the purview of
the State Governments. The Central
Government have no exhibition out-
lets of their own in the capital except
a small preview theatre.

(c) Does not arise.

Administration of Justice as a part ot
Planning

403. SHRI OM PRAKASH TYAGI:
Will the Minister of PLANNING rbe
pleased to refer to the newe item in
the Tribune of 25th May, 1978 at page
7 wherein it is reported that the Union
Law Minister has urged to make the
‘Administration of Justice’ as a part
of planning and state:

(a) what is the reaction of Govern-
ment to this suggestion; and

(b) whether this would be shown
as a separate chapter in the Sixth
Plan, if not, the reasons thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b).
A proposal to include provisions
for strengthening judicial adminis-
tration in the Five Year Plan
1978—83 has been considered by
the Planning Commission. The
Commission’s view is that expen-
diture on Personnel and Contingencies
relating to non-developmental activity
cannot be included in the Plan. So far
as provision for buildings is concerned,
a total outlay of Rs. 250 crores has
been proposed for Public Works in the
States in the Draft Plan 1978—83. The
expansion of Government buildings
can be included in this, and State Gov-
ernments are being asked to include
their requirements on this account in
their Five Year Plan proposals. There
i8 no need for including a separate
chapter on ‘Administration of Justice’
in the Five Year Plan.
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Water Transport between Haldia/Cal-
cutta and Farakka

404. SHRI SASANKASEKHAR SA-
NYAL: Will the Minister of SHIP-
PING and TRANSPORT be pleased
to state whether Government have
undertaken, on an experimental
basis, commercial and tourist water
fransport for power driven ves=
sels between Haldia/Calcutta and Fa-
rakka with a view to assessing the
mattier being pursued regularly as in-
dicated by Government as a matter of
policy?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): Central Inland Water
Transport Corporation Ltd., Calcutta
is already running services between
Haldia and Calcutta on a regular basis
by power-driven vessels since Decem-
ber, 1975 for I0C oil movement. The
Ccrporation also ran experimental trips
between Calcutta and Farakka in eariy
1978. Since May, 1978 regular power-
driven cargo service mainly carrying
stone ships from Pakur/Dhulian has
been introduced by the Corporation.
No passenger/tourist service is in
operation by this Ministry or the
Department of Tourism, Government
of India.

Industrial and Eoconomic Protocol
between Hungary and India

405. SHR] F. P. GAEKWAD: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether a new protocol cover-
ing number of new areas in industrial
and economic cooperation has been
signed between India and Hungary;

(b) whether as a result of the pro-
tocol trade between the two countries
is likely to be increased;

(c) if so, give item-wise approximate
value in rupees; and



49  Written Ansoers ASADHA 28, 1000 (SAKA)

(d) whether Government consider
placing the protocol on the Table of
Lok Sabha?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
4 (SHRIMATI ABHA MAITI): (a) to
(c). In the Protocol signed on
the 25th May, 1978, incorporating the
recommendations and conclusions of
Third Session of the Indo-Hungarian
Joint Commission for Economic, Sci-
entific and Technical Cooperation,
several important projects and priori-
ty areas were identified for coopera-
tion between the two countries relat-
ing to non-ferrous metals, engineer-
ing producis, drugs and pharmaceu-
ticals, leather, textiles and third coun-
try projects. In respect of trade,
measures for increasing the trade
turn-over were discussed in the con-
xt of the new Trade and payments
1Afgreement. according to which the
change over has been effected from
1st January, 1978, from the Rupee
Trade System to the Multilateral
System of free foreign exchange. It
was agreed that the trade creating
effects of industrial cooperation bet-
ween the two countries, specified
during the discussions, would gene-
rate a larger volume of trade.
It is not possible to indicate
itemwise value in rupees of increase
in trade since the increase turnover is
expected to be generated over a long
{ term period.

.,(d)Nu. Sir.

High-Speed Shipg for Indlan Navy

406. SHRI  MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that some
of the Defence Strategists have sug-
gested for high speed ships instead of
larger vessels for Indian Navy;

(b) if so, his reaction in this regard;

> (c) whether Government are con-
sidering to purchase guch high speed
ships; and
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(d) it so, details thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (d).
Different views have been expressed
by various people interested in defence
matters regarding the optimum size
and composition of the Indian Navy.
The Policy on the Navy is under
continuoys review by Government
and our policy has been to build
a balanced Navy with ships suitable
for various specific roles which they
would be required to perform. The
ships procured for the Navy are of
different types and sizes with speeds
suited to their roles. The advantages
which go with small size and high
speed ships are kept in mind ijn
deciding about introduction of new
ships.

Foreign Vessel ‘Angelina’

407. SHRI MANORANJAN BHAK-
TA: Will the Minister of SHIPPING
AND TRANSPORT be pleaseq to
state:

(a) whether a foreign vessel ‘Ange-
lina’ left the Port of Bombay without
the knowledge of Port and Customs
Authorities, in spite of the fact that the
movements in the port are controlled
by Navy, Defence, Port and Customs
authorities and a check is kept on ves-
sels arriving and departing;

(b) if so, how a foreign ship could
leave the Indian waters without the
knowledge of the authorities;

(c) whether there was any High
Court order detaining the ship and
who is responsible for letting the ves-
sel leave;

(d) whether the authorities are put-
ting the blame on others for their own
negligence and misdeeds agnd haras-
sing the exporters and others; and

« (e) what action Government intend
to take against the authorities and to
prevent further recurrence since it
concerns the Security of the country?



SI Written Answers

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

CHAND RAM): (a) to (¢). Vessel
M. V. ‘Angelina’ arrived at Bombay
Port on 1st September, 1977. This

vesse]l was anchored in stream on 7
October, 1977. Vessel was under
arrest on the orders of the Madras
High Court. Port c.carance jssued
was therefore withdrawn. Later on.
Madras High Court orders * were
vacated. Arrest orders were again
received from Calcuita High Court, It
was noticed that the vessel anchored
in stream. had lelt undetected with-
out taking a pilot (which is obligatory
and wihout port clearance, All
other ports in India were in-
formed to detain the vesse. if zhe
be at their Port. Show cause notice
was served on the steamer agents un-
der Section 41 and 42 of Customs Act.
Penalty has been imposod on steamer
agents under Section 117 of the Act,
Party has preferred appcals against
order of penaity without puyment of
penalty. Appeal is pending with
Central Board of Excise and Customs.

Disappearance of ships from the
Port without port clearance and with-
out taking a pilot is a very rare pheno-
menon. While Navy's ascistance can
be sought in cases of suspicion, in
this case there was no advance infor-
mation or suspicion about the possi-
ble disappearance of the vesse] and
hence Navy’s assistance to prevent
the vessel from sneaking was not
sought.

Silent Valley Project in Kerala

408. SHRI V. M.
Will the Minister of
pleased to state:

SUDHEERAN:
ENERGY be

(a) whether Government received
any representation from the Govern-
ment of Kerala regarding the proposed
Silent Valley Project in Kerala: and

(b) what are the reasons for the de-
lay for the clearance of the same?

JULY 19, 1978

Written An-awera 52

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir.

(b) The Silent Valley Project was
originally sanctioned ip February,
1973 at an estimated cost of Rs. 2448
lakhs (including transmission works).
Subsequently the  Goverument of
Kerala modified the scheme and have
sen! in October, 1977 revised esti-
mates of cost amounting to Rs. 4080
lakhs (excluding transmission). The
revised project report is under exami-
nation by the Central Electrialy
Authority in  consultation with the
S'ate Government.

The question of providing safe-
guards from the environmental angle
is engaging the attention of the State
Government,
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Workers Sector for wvarious Mills

410. SHRI SUDHIR GHOSAL: Will

the Minister of INDUSTRY be pleased
to state:

(a) whether Government proposz to
set up a workers sector for entrusting
the expunsion of following spheres ol
work to thig sector:—(1) City Trans-
port, (2) House Buiiuding, (3) Rice
Mills, (4) Sugar Mills, (5) Oil Mills,
(6) Textile Mills, (7) Paper Mills, (8)
Brick Industries, (9) Atta Mills, (10)
Leather Industry; and

(h) whether Government encourage
the workers seclor by making credit
facilities available from the instlitu-
tions set up by State and Central Gov-
ernments?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITD): (a) and (b).
The Sta'ement on  Industrial Policy
laid before Parliament on 23rd De-
cember, 1977 hag clarified Govern-
ment’s policy regarding workers’ par-
ticipation in para 33 thereof. The
same is reproduced below:

“33. The most important single re-
:source of any country is the skill and
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hargq work of its people. We, in In-
dia, have an abundant supply of labour
which is capable of acquiring new
skills very quickly and also an exist-
ing reservoir of technical and mana-
gerial personnel. These resources
can be used effectively only in an
¢nvironment in which  the workers
and managers develop a sense of per-
sonal involvemen! in the working of
the enterprize. Family control of
business particularly in the field of
large scale industry is an anachronism,
and it will be Government’s policy to
insist on professionalism in manage-
ment. At the same time, ways and
means have to be found fo create
amongst workers, both in public and
private sector industries, a stake in

the efficient working of their
units ”
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T OF IR ¢ ¥ TS F 80,000
fo 7 arfrs erwar ot gF WA
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Review of cases of Government
Employees Compulsarily Retired
during Emergency

416. SHRI R. K. MHALGI: Will the
Minister of HOME AFFAIRS be
pleased to refer to the repiy given to
Unstarred Question No. 2067 on the
8th March, 1978 and State:

(a) whether the Central Government
completed the review of caszs of Gov-
ernment employees in its various de-
partmens who were prematurely re-
tired during emergency; and

(b) if so, with what result up-to-
date?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) ang (b).
According to the information available
so far, orders for reinstatement in
service of 3721 employees who were
prematurely retired during emergency
have been issued. Various Ministries
will be reminded to complete re-
viewg as early as possible.

Statement

JULY 19, 1978
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. b
Strengthening the Board of Directors
in N1D.C.

417. SHR] K. A, RAJAN: Will the
Minister of INDUSTRY be pléased to
state:

(a) whether for the last few years,
the National Industrial Development
Corporation Limited has only two/
three Directors on the Board of
Directors;

(b) whether at some meetings of the
Board only one Director and the
Chairman-cum-Managing Director
were present, and important policy/
financial decisions were taken; and

(c) iI so, what steps Government
are taking to strengthen the Board of
Directors?

THE MINISTER QF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). A statement regarding the meet-
ings of the Board of Directors of NIDC
during the period from 1st April, 1975
to 31st March, 1978 is attached.

The agenda for these meetings in-
cluded itemg relating to administra-
tive and financial matters of the NIDC.

(c¢) The proposal for strengthening
the Board of Directors of NIDC is
under examination,

THE NATIONAL INLDUSTRIAL DEVELOIMINT CCRICRATICN LIMITID

MEeeTINGS OF THE BOARD OF DIRECTORS OF THE CORPORATION HELD DURING THF PERIOD 18T
APRIL 1975 TO 31ST MaARCH, 1978.

Total
strength
Date of the Mceting of the No. of Dircctors pre-.
Board of sent at the meet-.
Directors ing
1975-76
15th April, 1975 4

2
(The Directors pree
sent formed  the-
:QUOTUM NCCCSIAry
for trapsaction off
business).
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Total
strength
Date of the mecting of  the No, of Dircctars pre-
N Board of scnt at the mrrting
Directars
26th July, 1975. - a ' 2
tThe Directors pre-
sent foomed  the
quoruln  necessary
for tranfacticn of
business)
22nd Angu.t, 1975 . . . . . o 4 4
t1th Sentember, 1975 . . B . . . 4 8
26t Nowember, 16575 . . M . N 4 3
27.h January 1976 . . . . 4 2
' “The Dirvetors pre-
sent fomed the
quorum necessary
for transaction of
business),
rith Febrwuy, 1976 . . . . . 4 3
'f\ sth March, 1036 . . . " 4 3
1976-77
8th April, 1976 . . . . . . 5 4
12th Mav, 1076 . . 5 3
gth August, 1936 . . 4 3
13th September, 1934 4 4
gth November, 1agh . . 4 2
(The Directers pre-
sent formed the
quorum necessary
for transaction of
business).
14th January, 1977 . . . . . . 6 4
2g9rd March, 1957 . . R 6 3
1977-78
- 8th June, 1977 . . N . " N . . 6 4
26th August, 1977 . - . . . . . 4 3
and September, 1977 . . . . . . . 4 4
soth September, 1977 . . . . . . 4 3
26th December, 1977. . . . . 3 2
(The Directors pre
sent  formed th
quorum nNecessar
for transaction of
business).
a27th March, 1978 . . . . . . 3 2

(The Directors pre-
sent formed the
quorum necessary
for transaction of
businen).




63 Written Answers

werdor ww wy, foeeh & forwe
bk WLBRAS o

418. &t T feert: WAV

[ Wregw o afcegmn wAY 7g T@Td
¥ w7 5

(%) sracior @@ og & fase
T a7 g F famter & fa2 fear
g7 ufw  mrafza 1 ™ T
;M

(¥) 9= s9aus fmfor wifes
gaeqr F @ WA gREF FA A
qC AR JqEAT g7

Mg wk ofcagr dwxew #§
T T W (s @i Tmw)
() feeat oo 7 39 aw w14
% faT 1978-79 ¥ awe gawm q
15.004TE FOT FIgaqT FF |

(7) fesr g7 7 aF Ffas
saard Aqre frar faad q=, a3z
Iy, OgT W7 FAT FAIMT IF
wg % fase  foa vz 97 oF gofv-17
(#arZ -3f137 ) r  fawtr srfaa
a1 | TETIAAARA A AT KT
F grAvgEaT 4t @T gafao,
7y fas=r goraq & arrg v fzar
mar, fsgA 21-6-78 Fr 0%
Fofaa  wAR™E A 9T | ZA

-qf@Io 1 & U 213 § SI73W g% arz
“HWGT G qF Tq AT F FIEAAT S |

JULY 19, 1978

Written Answers 64

Priority to Schemes in Tribal Areas

419. SHRI K. PRADHANI: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Central Government‘
have issued any directions to the Sta-
tes urging upon them that require-
ments of schemes in Tribal areas
should be met on priority basis; and

(b) it so, the details regarding the
Tribal Seheme being implemented in
the States at present?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
In order that the needs of the Tribal
areas may be met on a priority basis,
States have been asked tp draw up
tribal sub-plans for areas, having 50
per cent tribal concentration and
above. Such tribal sub-plans have
been drawn-up for Andhra Pradesh,
Assam, Bihar, Gujarat Himachal
Pradesh, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Manipur,
Orissa, Rajasthan, Tamilnadu, Tripura,
West Bengal, Uttar Pradesh, A&N
Islands and Goa, Daman and Diu.

(b)y The programmeg include all
sectors of development, e g. agricul-
ture, horticulture, irrigation, coopera-
tion, education, health, nutrition, etc.

Pattern of Staffing District Industries
Centreg .. ‘

420. SHR] K. MAYATHEVAR: Will
the Minister of INDUSTRY be pleas-

"ed to state:

(a) the number of District Centres
opened or proposed to be opened for
helping development of small scale
industries;

(b) the methoq of Hnancing these
Centres as between Centre and State
Governments;

(c) the standard pattern of a Dis- {
trict Centre indicating the minimum
and optimum staffing together with
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technical and other requisite qualifi-
cations; and

(d) whether Governm.ent are satis.
fied after a study of fhe District cen-
tres opened so far that they really fill
the bill?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITID): (a) So
far 212 District Industries Cenlres
throughout the country have been
approved.

(b)Y The Government of India will
provide a non-recurring grant up to
Rs 5.00 lakhs per District Industries
Centre for the construction of the DIC
office building. purchase of furniture,
equipment  vehicle etc. The Govern-
ment of India will also provide an
annual recurring grant for establish-
ment charges to the exteny of 75 per
cent of the actual expenditure incur-
red, limited to a maximum of Rs. 3.78
Jakhs per DIC. The State/Union
Territory Governments' share in the
annua! recurring expenditure would
be {¢ the extlent of 25 per cent of the
actual recurring expenditure incur-
red.

(¢} The District Industries Centre
wili be headed by a General Manager
aseisted by 7 Functional Managers and
other supporting staff. The Funclional
Managers would deal with the follow.
ing subjects;—

(i) Economic Investigation
(ii) Machinery and Equipmeént

(iiiy Research, Extension and
Training

(iv) Raw Materials

(vy Credit

(vi) Marketing
(vil) Coltage Industries,

Persons of proven ability and ade-
quate cxperience with quality of
leadership, organisational ability and
executive capability are being select-
ed.

1540 LS—3.

66
(d) Yes, Sir., However, it iz too
early to assess the impact of the
scherm.e.

News jtem Captioned “Vital] CSIR
Papers Disposed of ag Raddi”

421. SHRIKANWAR LAL GUPTA;
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government are aware
of the news-item that appeared in
Times of India dated 22nd June, 1978
captioned “Vital CSIR Papers dispos-
ed of ag Raddi”;

(b) if so, the details thereof;

(c) what action has been taken by
Government thereon;

(d) whether any inquiry has been
made into it; and

(e) if so, the details thereof and
the action taken thereon?

THE PRIME MINISTER (SHRI
MORARJI DEHAI): (ay Yes, Sir.

(b) A copy of the relevant news
item is laid on the Table of the
House. [Placed in Library. See No.
LT-2408/78).

(c) to (e). ,The misapprehension
leading to the publication of the news
item referred above is probably due
to the extensive weeding out process
which was undertaken between
Morch and April this year. The exis-
ting rules on the subject are based
on the principle that care should be
taken that records are neither des-
troyed prematurely nor kept for
periods longer than necessary. In the
operations only those confidential
and personal files which had outlived
their prescribed life were destroyed.
The other records were sold by
auction as waste paper.

or loss of the papers connected with
the selection of the Deputy Directors
in the National Geophysica] Research

The question of the misplacement
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Institute, Hyderabad is, however, an
altogether separate issue which is be-
ing investigated by a team of officers
and necessary action in this regard
wtld be taken in due course,

e sk Ak pEst # agfew
wfagt  awr  wAgfem s
® sl e qRrwfa
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Population Bureaux

423. SHRI SARAT KAR: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government propose to
set up Population Bureaux at the
Centre and States' level; and
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{(b) if so, the detailg regarding the
policy of Government in fhis regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
No. Sir.

(b) In view of (a) above, the ques-
tion does not arise.

wfr fefre wfedi ot w @
arTfae Ferwl w1 AR faar wmmr

424, st faarae swe qTeE
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Legislation to set up Special Courts io
progress cases constituted by Commis-
sions of Inquiry

425. PROF. P. G. MAVALANKAR:
Wiil the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government propose to
bring forward at a very early date
legislation providing for the setting
up and functioning of special courts
and/or other judicial bodies for vro-
ceeding with the civil/criminal cases
against one or more individuals whose
conduct and deeds or misdeeds during
the ninteen months old emergency
were inquired into by the specially
constituted Commissions of Inquiry;

(by if so, broad indication thereto;
and

(c) if not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (c).
Some specific proposals for legislation
have been received by Government.

The question of setting up a special
court to try Smt. Indira "Gandhi is
under the active consideration of. the
Government., In view of some doubts
about the validity of such a legisla-
tion, Government have decided to seek
th¢ opinion of the Supreme Court on
the question of validity under Article
143 of the Constitution.

Eluru Agricultural Market

426. SHRI K. SURYANARAYANA:
Will the Ministe rof HOME AFFAIRS
be pleased to state:

(a) whether it i a fact that the
Eluru Agricultural Market Committee
had destroyed in the month of Sep-
tember, 1976 in emergency period, the
standing paddy crop in about 16 acres
belonging to 14 small farmers of mino-
rities and backward class; and

(b) the value of the destroyed pro-
pertv and the action taken by the
State Government of Andhra Pradesh,
if any, in the light of Centre’s circular
to State Governments asking them to
provide safeguards to weaker sec-
tions?

THE MINISTER OF STATE IN
THE MTNISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). Information is being collec-
ted from the Government of Andhra
Pradesh and will be laid on the table
of the House in due course.

qesTer arfes
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Change in Import Policy of Cotton

428. SHRI AMARSING V.
RATHAWA:

SHRI AHMED M. PATEL.:

Will tht Minister of INDUSTRY he
pleased to state:

(a) whether Government 2rc¢ con.
sidering to bring some change in res-
pect of cotton poliey in which import
of cotton will be stopped to encouragze
the cotton growers in the country;
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(b) when the final decision is likely
to be taken; and

(¢) the steps taken by Government
to improve the cotton production and
to improve its quality?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
{b). It is the policy of the Govern-~
ment not to import cotton to the de-
triment of the interests of the indige-
nous cotton growers and there is
no change in the said policy.

(¢) In order to increase cotton pro-
duction and to improve iis quality,
the following strategy is being adop-
ted:

(i) Raising the productivity per
hectare of both irrigated and unir-
rigated cotton and accelerating the
spread of the high yielding hybrid
cottons; and

(ii} Increasing the zrea under ir-
ricated cotton by fully exploiting
the potential under the command of
new irrigation projects.

Working of Hindustan Traclors
Limited

429. SHRI SHYAM SUNDAR GUP-
TA: Will the Minister of INDUSTRY
be plcased to state:

(a) whether Government have since
inquired into the working of Hindus-
tan Tractorg Ltd. during the last three
years:

(bY if so, whether any irregulari-
ties have beep found;

(¢) whether Government propose to
improve the working of this under-
taking and to reduce unproductive
and infructuous expenditure; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(d). The management of Hindustan
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Tractors Limited, Baroda was assum-
ed by Government in March, 1973
under the provisions of the Industries
{Development and Regulation) Act,
1851 as a result of an investigation
conducted by a committee which found
several deficiencies in the working
and management of this unit. The
Gujarat Agro Industries Corporation
was appointed as Authorised Control-
ler to manage the undertaking. Dur-
ing the period of their management
for about 5 years, improvement was
effected in the production of tractors
and there was also a significant rise
in employment. In order to main-
tain ang further improve the produc-
tivity and viability of the unit, the
Central Government acquired the
undertaking through nationalisation
with effect from 1st Apri! 1978 by
an Act of Parliament. A new Com-
pany, the Gujarat Tractor Corporation
Limited has been formed. Produec-
tion trends continue to show an in-
crease.

Representations from Proof-Readers
of JCB Letter Press

430. SHRI MAHI LAL: Will the
Minister of DEFENCE be pleased to
state:

(a) whether it is a fact that some
seniormos! Rde. Gde. I/Hd. Cl. & Acctt,
working in JCB Letter Press have
been representing to the authorities
since April, 1977 for ad-hoc pramo-
tions to the posts of Technical Assis-
tants under the proviso of SRO-95-96
dated 2-3-1977 on the basis of their
long terms service in their respective
grades and higher pay-scales; .

(b) whether it is algyp a fact that
persong much junior to those Rde.
Gde. I/Hd. ClL & Acctt. have been
promoted Technical Assistants (G.D.):

(c) if so, the details of such persons
with their dates of appointments, dif-
ferent stages of promotion in their
categories and the reasons for such
wliscriminations being practised; and

(d) when these seniormost em-
ployees will be promoted to Technical
Assistants in JCB?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir. Representations as mentionad in
this part of the question were receiv-
ed. At the same time, representations
were also received to the effect that
the pevised recruitment rules notified
vide SRO 95-96 dated 2nd March 1977
should be further revised with a view
to increasing the promotion gquota and
dispensing with the departmental
written test. In view of these repre-
sentations, it has been decideq not to
implement the 1977 recruitment rules
pending decision on these represen-
tations. Further revision of the rec-
ruitment ruleg is ynder considera-
tion in consultation with the Union
Public Service Comrmission.

(b) The seniormost officials eligible
for promotion under 1969 Recruitment
Rules were promoted as Technical
Assistant on ad-hoc basis during the
period 1972 tp 1977 s the said Rec-
ruitm.ent Rules were held in abeyance
due to representation from the staff.
After promulgation of the revised
Recruitment Rules in 1977, some offi-
cials who have become eligible for
consideration for promotion are senior
to some of the officials who are
holding the posts of Technical Assis-
tant o5n ad-hoc basls.

(c) The detailg of the officials who
were promoted on ad-hoc basis under
the 1969 Recruitment Rules are given
in the attached statement. There has
been no discrimination as they were
the seniormost eligible officials under
the 1969 Recruitment Rules under
which these appointmentg have been
made,

(d) After decision has been taken
regarding the further revision of the
Recruitment Rules, all officials eligi~
ble under the revised rules will be
considered for promotion to the post
of Technical Assistant on a regular
basis.
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Statement

Details of persens who have been appointed as Technical Assistant on ad-hoc basis on the basis of Recruit-
ment Rules in axistence in 1969,

Sri. Name Date of apptt.  Date of apptte E ducauonal
Ne. to the grade to the grade qualifica-
of chE tions
Alsistant
on ad-hoc
basis
1. Shri C.B. Jonej 7-10-66 1-5-72 M.A. (Eng.
Joncjn (As Reader Gr. 5
I).
2. Shri Rajpal Singh . . . 27-12-66 14-5-72 M.A.(Hindi)
{As Reader
Gde. D).
3. Km. R.D. Anand 3-5-64 26-5-72 M.A.,B.Ed,
(A< Tech, Clerk
UD).
4. Smt. Nirmal Kanta . . ¥ 13-7-64 04-4-76 B.A.
"As Tech, Clerk
un.
5. Smt. S,K. Chauhan . 3-5-68 8-4-56  B.A,
As Tech Clerk
UD).
6. Shri E. Minz . . . . 18-11-60 2-4-76 P.A,
{A« Tech. Clerk
uDY,
=. Shri N.S. Yadav 1-12-6g 1-5-76 B.A.
(As Tech. Clerk
UD)
8. Sm:. P.B. Popli . 24-11-60 13-12-76 M.A.(Eng.}
{ As Tech. Clerk
UD).
9. Shri Shish Ram 18-11-60 11-4-77 P.A.
:Ax Tech, Clerk
D).

Enforcement of Jute Licensing Order

431, SHRIMATI AHILYA P, RAN-
GNEKAR: Will the Minister of IN-
DUSTRY be pleased to gstate:

(a) whether it is a fact that Gov-
ernm.ent have recently issued a ‘Jute
Licensing Order’, in order to bring
about discipline in the working of
private jute traders which is not be-
ing enforced strictly and has failed to
achieve the desireq results; and

(b) if so, the steps Government
have taken tp ensure strict enforce-
ment of the provisiong of this order?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). The scheme of licensing of raw
jule trade, notified under the jute
(Licensing and Controly Order 1961,
was brought into force with effect
from 1st May, 78. However,
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it has not been possible to ensure
strict enforcement of the provisions
of this order, as some raw jute tra-
ders’ associations jn Calcutta challen-
ged the legality of the order in Cal-
cutta High Court praying for an inte-
rim order of injunction till the dis-
posal of the case, and the matter re-
mains sub judice.

Sabotage of Power in Kerila & Delhi

432. SHRI K. MALLANNA: Wil
the Minister of ENERGY be pleased
10 state:

(a) whether some cases of sabotage
of Power have been brought to the
notice of Government particularly in
the State of Kerala and Delhi;

(b) if so, the extent of damage to
power stations and transmission lines
due to alleged sabotage in Kerala and
Delhi; and

(c) the reactien of Government
thereon?

THE MINISTER OF ENERGY
(SHR! P. RAMACHANDRAN): (a)
Yes, Sir.

(b) and (c). It has been intimated
by the Southern Regional Electricity
Board that during the period when
certain sections of emploveeg of the
Keraja State Electricity Board were
on strike, there were some alleged acts
uf sabotage, mainly in the transmission
and distribution systems. Two towers
on the main trunk lines (one tower
of Idukki—Pallom—Sabrigiri 220
KV line and the other tower of Idukki—
Mysore 220 KV line) were affected
resulting in distruption of supply to
Tamil Nadu and Karnataka.

Delhi: It has been jntimated by
the New Delhi Municipal Committee
that during the period when the elec-
trical staff was on strike in June, 1978,
it wag noticed that a number of instal-
lations in the sub-stations had been
interfered with and put out of action.
In one case, there was effort to drain

78 .

out the transformer oil while the
transformer wag in service; in another
case, there was an attempt to cut the
High Tension Cable. The name pla-
tes of a number of High Tension and
medium voltage switch boards had
been erased and their operating hand-
les removed. A number of feeder
pillars were completely defused and
short-circuit simulateq in feeder pil-
larg and road lighting boxes,

The concerned guthorities have been
taking steps to check acts of sabotage
and to minimize interruptions in
power supply as a result thereof. The
New Delhi Municipal Committee have
intimated that the details of sabotage
activitieg were reported to the appro-
priate police authorities, FIRs were
duly registered and some arrests were
made by the Police. The cases are
under investigation.

Request from ICI for facilities for
commercial transactions

433. SHR] SAUGATA ROY: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the ICI has been re.
questing the Central Government for
facilities for commercia]l transactions
since last year;

(b) whether Government have taken
any decision on this request;

(c) whether the ICI Managing Dir-
ector has offered to resign in frustra-
tion; and

(d) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI). (a) ICI
(now known as Crescent Dyes and
Chemicals Ltd.) have not requested
the Government for facilitieg for com-
mercial transaclions since Jlast year;
nor is Government concerned with
providing faci.ities for commercial
transactions by companies like ICI,
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It may be added that the company
wag granted permission under Section
29(2) (a) of FERA, 1978 to carry oOn
its existing activities in India subject,
inter alia, to the condition that the
non-resident interest in the equity
capital of the company should be re-
duced from 100 per cent to 40 per
cent within a period of two years
i.e., by 17th November, 1978.

The Controller of Capital Issues has
also given composite consent to the
company on 8th June 1978 to an issue
of capital of the value of Rs. 80,00,000/-
as follows:—

(i) 800,000/1 fully paid equity
share of Rs. 10/- each to be issued
as bonus to the existing equity
shareholders of the company in the
ratio of one bonus share for every
two fully paid equity shares held
on capitalisation of Reserves to a
like extent.

(ii) The company shall alsg reduce
its non-resident share holding to
a level not exceeding 40 per cent
in accordance with the directive
issued to it under the FERA, 1973
by offer for sale of 14,40,000 equity
shares of the face value of Rs. 144
lakhs out of its non-resident holding
at a premium of Rs. 2 per share of
Rs. 10/-.

The shareg in terms of (ii) above
shall be allotted to Indian residents
as indicateg below:—

{Rs. in lakhs.)
(i) Employees (including the
Indian directors) of the

ICI group companies in
India. . , . . 24" 00

{ii) Business Associates 2°00

‘ii1) The public hy a prospectus. 118 00

Total 144" 0O

(b) to (d). Does not arise.
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s 2@ § | fzdr foor oA &
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D.T.C. Bus Service from North Block,
Malaviya Nagar to Central Secretariat

435. SHRI V. G, HANDE: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is no direct bus
service from North Block, Malaviya
Nagar Corner, Panchsheel Park,
Swami Nagar,£ Savitri Nagar to.Cen-
tral Secretariat Complex and a large
number of Central Government em-
ployeeg living in these colonies are
facing a lot of hardship as Route No.
520 starting from F. Block extreme
corner of Malaviya Nagar is over
cr)wded by the time it reaches these
localities;

(b) whether there is a proposal
under Government's consideration to
provide a DTC bus service from these
localities to Central Secretariat; and

(c) if not, the reasons therefor; and

(d) what remedia] steps Govern-
ment propose to take to provide relief
to these employees?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No ,Sir. All
these colonieg are connected with
Central Secretariat Complex by direct
bus services, on twgq routes.

(b) No, Sir.

(c) and (d). In view of the position
indicated in (a) above, the introduc-
tion of another direct service to Cen-
tral Secretariat from these colonies is
not justified.

40 Crores Gobbled up by N.T.C.

436. SHRI S. B. PATIL: Will the
Minister of INDUSTRY be pleaseq to-
state:

(a) whether as reported in the Blitz
dated the 27th May, 1978 subsidiary
of NTC based in Calcutta hag gobbled
up nearly 40 crores of rupeeg granted:
to it mainly by the Central holding:
company in Delhi;

(b) whether it is also g fact that the
subsidiary has no funds to pay even
the workers’ wages ang provident fund
contribution; and

(c) if so, the action taken by Gov-
ernment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) No,
Sir.

(b) No, Sir. Some provident fund
contributiong are due. Steps are be-
ing taken to clear the sahe.

(c) Question does not arise.

New Grading System for Jute

437. SHRI SUSHIL KUMAR
DHARA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether the new grading system
for jute introduced by I.S.I. jn 1976-77
and the fixation of minimum statutory
prices for different grades have proved
to be wholly disadvantageous to the
jute growers and has benefiteq the mill
owners; and

(b) if so, the measures Government
propose to take to undo the mischieft
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THE MINISTER OF STATE IN
‘"THE MINISTRY OF INDUSTRY
{SHRIMATI ABHA MAITI): (a) and
(b). The grading of different varieties
of raw jute into eight grades had
been evolved bv the ISI in consulta-
tion with the various interests con-
cerned.

The minimum prices of different gra-
des and varieties of raw jute are fixed
by Government every year on the
basis of the recommenda‘ions of Agri-
cultural Prices Commission with a
view to providing a remunerative re-
turp to the growers. The Committee
on Public Undertaking; in its Third
report on Jute Corporation .»f India
has recommended that the existing
system of grading of jute shouid be
reviewed immediately with a view to
reducing the grades to the minimum.
This recommendation ig under consi-
deration of Government.

TR wie wf et grdww &
am QT oar

438. W T GrQt wrex - 47
I JA g IAA AT T FLO0fF

(%) ®1 IFFT eW@mA FIATF
e’ feaiw 10 97, 1978 F wen
qe3 9T “qwrE LM AT F AT 97
arer’ #9F F ATAAT BT TATATC FT
YT fa=rar @ &

(=) afz zi, 41 377 TF1% &
g AeqrAl &1 UF7 F 77 5w
&I FqT FIW ISQ 7 IEE ; AW

(7) s® g9 & #@g sAfFdl
F AW ¥ & T I74 (963 w4 aw
Far st Fr g g ?

JULY 19, 1878

Written Answers 84

g WAeT ¥ vw WAt (st wfes
T ARN) (%) F&C T &ATAT
FTEQT |

(@) 9= (7). go=7 OFT F7 N
73T @ W awWi9ed 9T <@ & ST o

Permission to Multinationals/Large
Houses to encroach upon areas reserv-
ed for Small Scale Sector

439. SHRI JYOTIRMOY BOSU: Will
the Minister of INDUSTRY be plea-
sed to state:

(a) whether it has been allegeq that
hjs Ministry has been Eranting per-
mission to multinationals ang large
houses to encroach upon areas exclu-
sively reserved for the small scale sec-
tor;

(b) if not, whether it is a fact that
the Ministry have recently issued a
letter of intent tog Colgate Palmolive
India Limited, the subsidiary of an
American MNC, to manufacture 100
tonnes of mentho] in the State of
Jammu and Kashmir;

(c) if so, what are the details there-
of; and

(d) the reasons why this particular
multinationa] has been favoured for
the purpose?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (d).
Menthol is an item falling under the
category of fine chemicalg included in
the appendix to the Industrial policy
announced by the Government in
February, 1973. The item is not re-
served for small scale gector. Large
Houses and companieg falling within
the provisions of FERA are eligible to
participate in the industries in this
calesory. M/s. Colgate Palmolive
India Limited were granted a letter
of intent for manufacture of 100 tonne
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of methol in the state of Jammu and
Kashmir.' “While, granting a letter of
intent an export obligation of 60 per
cent of the annual production of the
undertaking for a period of 10 years
which may be renewed at the option
of the Government for another period
of 5 yearg was imposed. In granting
this letter of intent, no favour has
been shown to this undertaking.
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Transfer of Delhi Police Officers

441. SHRI MANOHAR LAL: Will
the Minister of HOME AFFAIRS be

pleased to state:

1ta) how many senior Poiice Gazet-
ted Officers (Dy. S. P. and above) who
were working jn Delhi during the
Emergency were transferred/demoted
as a matter of punishment by the
previous Government for so-calied
non-compliance with ‘illegal orders’;

(b)Y how many of them have since
been reinstated to their original posi-
tion or transferred back to Delhi by
the present Government; and

(c) whether there are any cases
which are pending and in which
appeals have been made by the victim
officers of Emergency (Dy. S. P. and
above) who had been working in
Delhi before and what action has
been taken in each case by the pre.
sent Government?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) to (c). Ng officer was demoted
during the emergency as a matter of
punishment for so-called non comp-
liance of illegal orders. A number of
officerg were transferred out of Delhi
Police, but there is nothing on record
to indicate that thev were transfer-
red as a matter of punishment.
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Recommendations of Working Geoap
on Welfare of Harijans

442. SHRIMATI MOHSINA
KIDWALIL

SHRI G. Y. KRISHNAN:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether the working group ap-
pointed by the Union Home Ministry
has submitted it recommendation to
the Goverament for the welfare of
Harijans;, ang

{(b) if so, what are those recom.
mendations and the steps taken by
the Government for their implemen-
tation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL)
(a) and (b). The working group is
yet to submit its final Report.

Monopoly of Private Traders in Raw
Jute Trade

443. SHRI SOMNATH CHATTER-
JEE: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that jute
purchases during 1975-76 work out to
be a meagre 3.55 per cent ang 6.27
per cent through the cooperatives of
jute growers and Jute Corporation of
India respectively ang over 90 per
cent of the trade in raw jute continues
to be in the hang of private traders;
and

{(b) if so, the steps Government
have taken/propose to take tp break
the monoply of private traders?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMAT1 ABHA MAITI): (a) and
(b). It is a fact that trading in raw
jute is mainly in the hands of private
traders. Aparty from the steps taken
to regulate the raw jute trade, it
has been decided to enlarge the opera-
tions of the Jute Corporation of India
from the 1978-79 season so a5 to en-
sure that the jute growers get a fair
return for their produce,
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Officers from Public Schoolg

444 SHRI BHAGAT RAM: Will the
Mihister of HOME AFFAIRS be plea-
sed to state:

(a) what is the total number of
I.A.S.,,ICS, I.LF.S., I.P.S., and
.other Administrative Officers; and

(b) how many of them come from
public schools in India or abroad?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL):

(a) Information as on 1-1-1978 is as follows:

Indian Administrative Service 3535

Indian Civil Service 3
Tndian Forest Service . . 1194
Indian Police Service . . 1977
‘“‘other Administrative  Information is
Officers™ not readily
available.

(b) Information is not readily available.
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Filling up Posis ©f Technical Assis-
tants in JCB

446. SHIRI CHATURBHUJ: Wili tne
Minister of DEFENCE be pleased 1o
refer to the reply given to USQ No.
9932 on  10-5-1978 regarding non=
departmental technical assistanis  in
JCB and slate:

(a) the total number of candidates
who appeared in the written  test
conducted by the UPSC for filling up
the posts of Technical Assistants
(G.D.) in JCB, Ministry of Defence
and the number of those qualified for
recruitment;

(b)Y whether it is a fact that none
of the qualified candidates was ap-
pointed in JCB and the UPSC  has
recommended the cases of those who
neither qualified the test nor appear=-
ed/filled up the candidature form for
the test and they were appointed on
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the recommendations of the UPSC in
JCB; and

(¢) if so, the reasons therefor?

THE  MINISTER OF
(SHRI JAGJIVAN RAM):

DEFENCE

(a) (i) Number «f applications
considered by UPSC 774

(ii) Number of candidates
recommended by UPSC.
for appointment. . . 53*

(b) and (c¢). Requisition was »laced
on UPSC for recruitment to the »osts
of 60 Technical Assistants. Of these.
37 posts were unreserved while 12
were reserved for SC and 11 for ST
candidates. The Commission recom-
mended 37 generai candidates against
unreserved vacancies and 4 candidates
against vacancies reserved for SC. N»
ST candidate was found suitable i

addition, the Commission recommen-
ded the regularisation of 12 ad-hoe
departmental Technical  Assistan:s

against direct recruitment quota as
indicated in reply to Unstarred Ques-
tion No. 9932 on 10-5-1978.

In view of the position statad above
and the fact that the qguestion of in-
creasing the departmental quota Jrom
10 per cent to 25 per cent is ander
consideration in consultation with
UPSC, it has been decideg to appoint
24 candidates, including 4 SC cand'-
dates in addition to 12 aed hoc appoin-
tees who have been regu! :.rised.

Ratio of Assistants in Armed Forces
Headquarters Clerical Cadre

447. SHRI DAYA RAM SHAKYA:
‘Will the Minister of DEFENCE be
pleased to state:

(a) what is the ratip of Assistants

in Armed Forces Headquarters Cleri-
cal Cadre;
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(b) what is the ratio of Assistants
in other Central Secretariat or Minjs.
tries;

(c) whether there js any disparity
with others Ministries; and

(d) if so, the steps being taken to
bring the ratio of Assistants in Armed
Forces Headquarters on a par with
that in other Ministries?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
present ratio of Assistants, Upper
Division Clerks and Lower Division
Clearks ir Armed Force Headquarters
and Inter Service Organisations is
25 per cent, 35 per cent and 40 per
cent, respectively.

(b) In the Central Secretariat, there
is no fixed ratio of Assistants, Upper
Division Clerks and Lower Division
Clerks. The ratio of Assistants varies
from Ministry to Ministry. In May,
1977. the ratio of Assistants worked
out to 31 per cent in the Central Sec-
retariat.

(c) and (d). The ratio of Assistants
in the Armed Force Headquarters and
Inter Service Organisations is 25 per
cent as ugainst 31 per cent in the
Central Secretariat as a whole. The
upward revision of percentage of
Assistants in  Armed Forces Ile=2d
quarters and Inter Service Organisa-
tions is under consideration.

Licences Granted to Large Houses

448. SHR] VIJAY KUMAR MALIIO-
TRA: Will the Miwuster of INDUSTRY
he pleased to state:

(a) how many industrial licences
have been granted to large houses
during 1-7-77 to 30-6-78.

——

*including 12 candidates who were appointed as Technical Auistants on  ad-hoc basis and

were later on regularised in the mannerstated in reply to Unstarred  Question  No. 0932 on

10-5-78.
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(b) how many of thege licences
pertain to areas reserved for the smal]
nFale gector; and

(c) what precautions have been
taken to see that the large sector does
not encroach on the areas reserved
for small scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) Under the
provisions of Industries (Developmen?
and Regulation) Act, 55 industr:zl
licences were issued to undertakings
registered under the MRTP Act during
1-7-97 to 30-6-78.

(p) 1 (one),

{c) Production in the large -~cale
sector of items reserved for small scaie
seclor is regulated in the following
manner:—

(1) Units already licensed are not
allowed to expand their capacity.

(2) In case an item is exempted
from industrial licensing procedure
and is reserve:d f{or the small scale
sector, a Carrv-on-Business licence
is issucd jn case an  entrepreneur
had taken effective steps/commenc-
ed production- betfore the date of
reservation,

(3) Industrial undertakings hneld-
ing Registartion Certificate have all
been advised now to submit iheir
Certificates for endorsing the pro-
ductive capucity thereon.

(4) The f{facility to increase p»ro-
duction beyond 25 per cent of fthe
licensed capacity is not extended in
respect of items reserved for small
scaie sector.

(5) Fresh Industrial Licences for
manufacture of items reserved for
small scale sector are not now issued
unless the proposal is for 100 er
cent export on a continuing basis.

Written Answers 94

Issue of Regional News Bulletins from
ALR. Aurangabad

449. DR BAPU KALDATE: Will ihe
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Government propose
to issue Regional news bulletins from
Aurangabad Radio Station (Maha.
rashtra);

(b) if so, since when; and

{(¢) if not, what are the reasons
thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) to (¢). In Maha-
rashira there are three Regional News
Units (at Bombay, Nagpur and Pune).
This is the largest number of Regional
News Units in any State. There is
no proposal at preseni to increase ithe
number of Regional News Units 1n
Maharashira. However the Bomba}
and Pune regional Units have heen
advised to include more news of Lhe
Marathwada region in their news tul-
letins. All India Radio has a full time
correspondent in Aurangabad.

Meeting of Co-ordinating Committee
of Non-Aligned Countries for Science
& Technology in New Delhi

) 450. SHRI AGHAN SINGH THAKUR:
Will the Minister of SCIENCE AND
TECHANQI.OGY bhe pleased to stale:

(a) whether a five-member Co-
ordinating Committee of non-aligned
countries for science and technology
held its meeting recently in New
Delhi to delineate areas of cooperation
and chalk out 3 common stand for
United Nations Conference on .Science
and Technology; and

(b) if so, the details of the decisions
arrived at?

PRIME MINISTER (SHRI MORAR-
JI DESAI): (a) Yes. Sir; a meeting of
the Coordinating Countries in the area
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of Scientific and Technological Deve-
lopment was held in New Delhi from
22nd to 24th June 1978, in pursuance
of the Action Programme for Econo-
mic Cooperation among Non-Aligned
-and other Developing Countries adop-
ted in Colombo in 1976. [ ]

(b) The meeting recommended that
consultations should be promoted
among non-aligned and and other Jeve-
loping countries at the regional cnd
giobal levels in order to develop a
common stand on the substantive
issues likely to come up at the United
Nations’ Conference on Science and
Technology for Development to be
held in 1979. The metting also dis-
‘cussed various measures for promoting
cooperation among non-aligned .oun-
tries in science and technology includ-
ing the development of national scien-
tific and technological policies. joint
research activities, development of
technical and consultancy capabilities,
development of information systems,
promotion of public understanding ~f
science and technology, ete. It was
decided that an Inter-Governme:ital
Working Group on Appropriate Te:z
hnology should meet in India early
in 1979, with participation from non-
aligned and developing countries. The
meeting also discussed the Statute of
the proposed Centre for Science and
Technology of Non-Aligned Count-ics
to be set up in India. The Coordina:i-
g Countries reconunended the adop-
tion of these proposals by the meeting
of Foreign Ministers ol Non-Aligned
Countries to hbe held in Belgrade in
July 1978.

Monopoly Houses

451. SHRI M. N. GOVINDAN NAIR:
Will the Minister of INDUSTRY be
pleased 1o state:

(a) whether he had discussion with
the Finance Minister and Law Minis-
ter recently on the steps to be taken
to check further growth of monopoly
houses in the country; and

(b) it so, details and outcome

thereof?

JULY 19, 1978
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b). A
meeting was held on the 21st June,
1978 among the Ministers of Industry,
Finance and Law, Justice and Com-
pany Affairs to discuss the policy 1n
regard to grant of licences/approvals
to MRTP undertakings and further
steps to be taken for inducing non-
MRTP companies to enter into im-
portant fields of industry. Discussions
centred round the role of public sec-
tor. and steps to be taken to ensure
greater degree of participation by non-
MRTP companies in important flelds
of industry. On the basis of hroad
guidelines indicated at the meeting
details are being worked out.
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Funrtioning of the District Industries
Centres

453. SHRIMATI MRINAL GORE:
Will the Minister of INDUSTRY be
pleased to state:

(a) the functioning of the district
Industries centres;

(b) authority under which  these
centres are to function; and

(c) what role the state Industries
Departments have in the functioning
of these centres?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The Dis-
trict Industries Centres will function
at district level as institutions for mak-
ing available to existing and prospec-
tive small scale entrepreneurs all
necessary approvals and facilities under
one roof.

(b) District Industries Centres sche-
me is a centrally sponsored scheme.
The State Government will imple-
ment the scheme under the general
guidance of the Central Govern-
ment.

(c) The State Industries Department
would be the controlling authority of
the District Industries Centres in the
State.

Indian Army Buildings at Naugoan

454. SHRI LAXMINARAIN NAY-
AK: Wil] the Minister of DEFENCE
be pleased to state:

(a) whether many old buildings be-
"longing to the Indian Army are lying
vacant at Naugoan in Chhatarpur dis.
trict of Madhya Pradesh;

(b) whether on his visit of Naugoan
on the 8th April 1978, the residents
thereof submitted to him a memoran-
dum regarding re.establishment of an
Army College or some other similar
institution there; and

(c) the action being taken in this
regard?
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THE MINISTER OF STATE IN THA
MINISTRY OF DEFENCE (SHRI
SHER SINGH): (a) Yes, Sir. Some
buildings belonging to the Army at
Naugoan have become available after
their vacation by some Police Units in
the last few months.

(b) A memorandum was submitted
to Raksha Mantri by the residents of
the place.

(c) It has been decided to place a
Major Army Unit at Naugoan for yro-
per utilisation of the accommodation.
In the meantime, action is in progress
to repair the old buildings.

People living below Poverty Lines

455. SHRI RAJ KRISHNA DAWN:
Will the Minister of PLANNING be
pleased to state:

(a) whether Government are aware
of the facts that in spite of several pro-
gressive development plang and eco-
nomic upliftment schemes the per-
centage of people living below the
poverty lines has increased consider-
ably and continuously than that of 15
years ago; and

(b) if so, what remedial action Gov-
ernment are taking to arrest this ever
increasing percentage?

THE PRIME MINISTER (SHIRI
MORARJI DESAI): (a) and (b). ’be
available estimates of poverty indicale
that the percentage of people below the
poverty line. having increased upto
1968-69, declined thereafter. The Gov-
ernment are, however, aware that the
number of people below the poverty
line is substantial. As already ipdi-
cated the principal objectives of the
next phase of development will he
the removal of poverty, unemploy-
ment and under-employment in about
a decade, The highest priority has
been accorded to agriculture and allied
sectors and village and cottage ‘'n-
dustries which have the greatest capa-
city to absorb surplus labour. An ex-
panded Minimum Needs Programme
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has also been provided for so that the
living standards of the poor people
can be directly supplemented by the
provision of certain minimum basic
amenities.

Critical analysis of the functioning of
Small Scale Industries and setting up
of Apex Financial Corporation

456. SHRI C. VENUGOPAL: Wil
the Minister of INDUSTRY be pleased

to state:

(a) whether Government have on
hand a critical analysis baseq on the
investigations of various com.mittees
so far on the economic and efficient
functioning of small scale industries;

(b) the Common drawbacks no-
ticed and the effective steps taken to
increase the viability of such indus-
tries; and

(c) whether Government proposed
10 establish an apex financial corpora-
tion in each state to cater to the re-
quirement of small scale industries?

THE MINISTER OF STATEIN THE
MINISTRY OF INDUSTRY (SIIRT.
MATI ABHA MAITI): (a) and (b).
Yes, Sir. Government is aware that
‘the economic and efficient functioning
of small scale industries is hampered
by anumber of factors, such as, inade-
quate credit, low utilization of n-
stalled capacity, power shortages, un-
certainty in supply of raw materials,
inadequate marketing outlets and rom-
petition with the organised sector.
Government is taking the necessary
measures to increase the viability of
the small scale sector.

{¢) No, Sir.

Surcharge on Account of Congestion
at Bombay Port

457. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased to
state:

(a) whether the image of Bombay
Port has gone down owing to conges-

tion and as a result thereof certain,
shipping companies have imposed con.
gestion surcharges;

(b) if so, which shipping companies
have imposed such  surcharge and
what jig the rate thereof; and

(c) what has been the normal turn
round of the ships before the present
congestion and what is the present
turn round of the ships?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT: (SHRI
CHAND RAM): (a) A proper appre-
ciation of the situation obtaining in
Bombay Port is necessary. Several
reasong have contributed to the present
congestion in Bombay Port, some Ye-
yound the control of the Port autheri-
ties e.g. preference of the user agene
cies to utilise Bombay Port.

In order to recover the extra ex-
penditure due to waiting time certain
Conference Lines have imposed con.
gestion surcharges;

(b) The following surcharges have
been imposed by Conference Lines:—

Karmohom Conference Lines aave
levied a surcharge @ 10 per cent
from 3-10-77 and reduced to 7}
per cent from 1-11-1977. It was
also raised to 15 ©per cent from
17-4-78. The Conference has notifi-
ed to enhance the rate of surcharge
upto 25 per cent from the 17th July,
1978. The India Pakistan-Bangla
Desh-Middle East Conference Lines
levied a surcharge of 15 per cent
with eflect from 1-5-1978. India-
Ceylon-Pakistan-Burmah  Outward
Trade Conference have imposed a
surcharge of 30 per cent from
7-7-1978.

(c) Normally turn-round of <ships
before congestion was 43.93 hours

. per 1000 tonnes which has now imn-

¢reaseq to 50.51 hour per 1000 ton-
nes of cargo handled by labour.
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Contamination of Ganga Waters dwe
to Nuclear Dgvice

459. SHRI P. K. KODIYAN:

SHRIMATI PARVATH]
KRISHNAN:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) whether the Indian scientists
have conducted any study to find out
the possible contamination of water
ag a result of the United States spy
device left at Nanda Devi and lost
subsequently; and

(b) if so, the findings thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) and (b) A
Committee of scientists has been ap-
pointed by the Government to study

this problem and its findings are
awaited.

Number of D.T.C. Buses

460. SHRI RAMANAND TIWARY:

Will the Minister of SHIPPING AND
TRANSPORT bhe pleased to state:

(a) the total number of DTC buses
plying in Delhi;

(b) the number of new buses add-
ed to the DTC fleet during the last
three years, year-wise;

(c¢) the number of new buses added
to DTC fleet during the current year
(upto 30th June) and proposed to be

added during the remaining part of
the year;

(d) the number of buses which are
lying in DTC workshops; and

(e) the steps taken or proposed to
be taken to make the DTC service
comfortable and easily available to the
people?
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THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Average No. of
buses on road a8 on 30th June .978
was 2422  (including 639 buses of
operators under DXTC operation).

(b) Year Buses added
1975-76 . . . 356
1976-77 209
1977-78 . . g 37

(c) Added uptoJune Propused to be added

1978 during remaining
period of 1978-79
59 3ob
(d) 196 (as on 30-6-78)

(e) 933 private buses (including 247
mini-buses) have been put under DTC
operation (as on30th June 1978). to
supplement the DTC fleet to meet the
transport needs of Capital. In addition,
80 private buses have been taken under
DTC operation for being plied during
peak hours only. Fleet utilisation has
reached 77.78 per cent. Nearly 7300
more irips are being operated daily uas
compared to the position in July, 1977.
More trips are being operated to .neet
the needs of residents of resettlement
colonies and rural areas. Niyamitl (re-
gular) Seva has been introduced from
1st January, 1978 on 12 routes to
provide regular and dependable service,

Efforis are continuously being made
1o strengthen the DTC fleet and raise
its utilisation so as to operate more
number of trips to improve the ~vail-
ability of bus services to the people in
the Capital and reduce the level of
overcrowding.

Modernizatiop and Expansion Pro-
gramme of BHEL

461, SHRI S. R. DAMANI: Will the
Minister of INDUSTRY be pleased Lo
state:

(a) the details of the reported
modernization and expansion pro-
gramme of BHEL and the expected
benefits;

(by whether the job will be done
by our gwn technology or in collabo-
ration with foreign countries gnd if
so, the details thereof including terms
agreed upon; and

(c) the new investment estimated
and time within which the work will
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) to (c).
BHEL has plans for investing ap-
proximately Rs. 317 crores during
the period 1978—83. Facilities are
proposed to be added for in-
creasing the output of turbo-generator
sets, hydro sets, pumps, heat exchan-
gers, boilers and boiler auxiliaries,
valves and transformers. The existing
facilities for the switchgear, motors,
ceramics and other products are pro-
posed to be modernised, With the
additional investment on plant and
machinery a higher quantum of pro-
ducts and services with improved
technology will be made available from
BHEL to meet the demands in the
power and industrial sectors.

BHEL with its experience of over a
decade in technology absorption is
further optimising the results of pro-
duct engineering and product develop-
ment to ensure that tthe engineering
and design of the product lines are
according to the best available know-
how and that competitive and improv-
ed designs for specific technical re-
quirements are developed. Specific
gaps in the technology base are being
plugged by two fold action—(i) indige-
nous development which is being pro-
moted by the Research and Develop-
ment Division, and (ii) -absorbing the
present state of technology with inter-
national leaders in specific areas.

Through 23 collaboration agreements
with firms like M/S. Prommashexport
(USSR), Combustion Engineering
(USA), Air-Preheaters (USA), Copes
Vulecan (USA), Asea (Sweden),
General Electric (USA),. Alsthom
(France), Creusot Laire (France)
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Nouvo Pignone (Italy), BBC (Switzer-
land), USS Engineers and Consultants
(USA), Siemens and KWU (West Ger-
many), Skoda (Czechoslovakia) to
name a few, BHEL keeps itself abreast
of rapid technological progress the
world over in power generation equip-
ment, boilers and auxiliaries, switch-
gears, motors, capacitors, transformers,
industrial turbines, castings and forg-
ings, compressors, thyristor converters,
power diodes, large steam turbines. elo.
The assistance rendered by collabora-
tors and their Specialists will be 2aid
for as per terms approved by the
Foreign Investment Board and the
Government of India.

In a growing organisation like the
BHEL, the search for new collabora-
tion and new technology is a continu-
ous process.

Lighting Arrangements on National
Highway between Shahdara and
Ghaziabad

462. SHRI RAMANAND TIWARY:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is no lighting ar-
rangement on National Highway (bet=-
ween Shahdara border to Ghaziabad)
and thousands of trucks cause traffic
obstruction and traffic hazard between
Shahdara Border to Sahibabad; and

(b) if so, the steps taken or pro-
posed to be taken to make suitable
lighting arrangements between Shah-
dara border to Ghaziabad and to re-
‘move the traffic hazards and traffic
obstructions created by thousands of
trucks, who do not observe any traffic
rule there and have made the road as
their godown?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI

CHAND RAM): (a) and (b). The pro-
vision of street-lights, truck and bhus
laybyes, etc. on the road from Delh
boundary to Ghaziabad is the responsi-
bility of the Government of Uttar Pra-
desh. As it is, the reach being entirely
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within the municipal limits of (he
Ghaziabad city, of which the popula-
ticn is more that 20,000, is as per the
National Highways Act, not a National
Highway proper. Also, along with the
length within Delhi State through the
rali~cum-road bridge across the river
Yamuna at Red Fort, the entire reach
upto Ghaziabad is not suitable as «
permanent urban link of the Nationsl
Highway No. 24. Because of these I:c-
tors a new bridge across the river
Yamuna has been constructed ot
Humayun's Tomb and opened to traffic
through, pending completion of the
Ghaziabad bypass, a link constructed
by the Government of Uttar Pradesh
joining the existing Delhi-Ghaziabad
road at Mohan Nagar.

As per the information received
from the Government of Uttar i'ra-
desh street-lights exist on the existing
road except in 3 km. length at Sahib-

abad.

Serving of drinks by Ministers

463. SHRI HITENDRA DESAIL: wilt
the Minister ot HOME AFFAIRS be
pleased to state:

(a) has Government banned using
and serving alcoholic drinks by the
members of the Council of Ministers;
and

(b) if not, what is the policy of
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): fa)
and (h). The Committee of the Cabinet
constituted for working out the modali-
ties for implementation of Prohibition

" had framed guidelines for the imple.

mentation of the Prohibition. These

guidelines, inter alia, require personal
example to be set by leaders of public
opinion including Ministers, M.Ps. 3ad
MLAs. Prime Minister also sent a
letter to all Ministers and Ministers
of the State of the Central Govern-
ment in which while referring to the
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need to ensure implsmentation of the
prohibition policy, he suggested that
Minijsters should do so by personnal ex-
ample and exercise their influence un
others to fall in line.

Bus service between Gautam Puri and
Central Secretariat

464. SHRI GOVINDA MUNDA: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is great inconve-
nience in getting buses for conveyance
to the residents of densely populated
Gautam Puri, 3 trans-Yamuna colony
in Shahdara, Delhi and no buses are
available for the Central Secretariat
and the Railway Station from there;

(by whether DTC employees had
asked for introducing new buses in
thig area during emergency;

(¢c) whether Government propose
to introduce buses from Gautam Puri
to Central Secretariat via Gandhi
Nagar hear Ring Road Chungi and
ITO and the details thereof; and

(d) if so, by what time and if not,
the main reasons therefor and why
Government have not paid attention
to it sp far?

THE MINISTER OF STATE 1IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) No, Sir. Buses cre
available for the residents of the
Colony from the main motorable
road.

(b) No, Sir.
(c) No, Sir.

(d) There is no motorable approach
road connecting Gautam Puri with the
main road.

Capacity utilisation, by M/s Mohan
Ortmann

465. DR. LAXMINARAYAN PAN
DEYA: Will the Minister of INDUSTRY
be pleased to state:

(a) to what extent Mohan Ortmann
has utilised its licensed capacity; and

(b) whether they have produced
machinery for dairy and juices?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Messrs. Mohan Ortmann are licensed
for the manufacture of complete auto-
matic bottling plants (including bottle
washers, filler, intermix and accessor-
1es) for soft drinks, beer, milk, fruit
juices etc. upto a capacity of 35 Nos.
for a value of Rs. 615 lakhs per annum.
The unit commenced production orly
in November, 1977 and during the
period from November, 1977 to.May,
1978 it has achieved production of a
value of Rs. 31.17 lakhs only. As this
project is in the initial stage, it will
take some time before its producticn
reaches the licensed capacity.

(b) No, Sir.
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Findings of Germap Experts in
Thermal Power Plants

468. SHRI D. D. DESAI: Will the
Minister of ENERGY be pleased 10
state:

(a) whether 5 group of German
experts, appointed by Government to
go into the working of thermal power
Plants in the country, has found the
equipments and instruments in these

obsolete and far below international
standard;

(by whether the group has also
attributed the low utilisation of the
installeq capacity of the units to poor
maintenance; and

(c) if so, the short term and long
term remedia' measures proposed to
be taken in the enatter?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a) A
team of experts from West Germany
had visited three thermal power =ta-
tions in India during October-Decem-
ber, 1977. They have not reported that
the equipment and instrumentation in
these Stations are obsolete or below
international standards.

(b) The group has observed that
inadequate maintenance is among the
contributory causes for the relatively
low availability of the equipment in
some cases.
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{c) The report and the recommenda-
tions of these experts have been fur-
nished to the concerned power stations
for immediate implementation to the
extent feasible. Implementation Cells
have been set up in each of these power
atations to ensure prompt action to
implement their recommendations.
The long terrmm measures proposed rie-
late to preparation and beneficiat'en
of coal angd intensive training of
craftsmen in all disciplines upto the
level of foremen. Steps have Dbeen
taken to improve the quality of train-
ing of eugineers and operators for
thermal power stations. Electricity
Boards have been advised to improve
the management of thermal power sta-
tions through appropriate separation
of cadres and encouraging specialisa-
tion. Rectificatton of the deficiencies
in equipment and instrumentation has
been taken up under time-bound opro-
ject renovation programme formulaled
on the basis of agreement between the
Power Station authorities, the C.E.A.,
Senior Consultants and the suppliers
of primary equipment and instruments,

Motor Vehicles Act

469. SHRI M. RAM GOPAL
REDDY: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether Government propose
to amend the Motor Vehicles Act; and

(b) if so, the amendments contem-
plated and reasons therefor?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The main purpose of the Bill
is to provide for reservation for the
Scheduled Castes and Scheduled
Tribes and for reservation for, or giv-
ing preference to, persons belonging
to economically weaker sections of the
community, in granting stage carriage
permits, public carrier permitg and
national permits and punish persons

travelling in stage carriages without
tickets. Some of the other important
amendments are intended to provide
for the following:—

(a) obtaining of a ‘no objection
certificate’ by the transferor or
owner of a motor vehicle from the
registering authority before a fresh
registration number is assignad to
the vehicle on its transfer from one
State to another or gn the transfer
of ownership thereof;

{b) to provide for a period of
validity of the certificate of regis-
tration in respect of a motor vehicle,
other than a transport vehicle, as
fifteen years;

(¢) grant of separate' driving
licences for driving buses and
trucks:

(d) to increase the period of va-
lidity of driving licences, other than
those of professional drivers, from
three years to five years;

(e) to empower State Govern-
ments to prescribe minimum educa-
tional and other qualifications of
persons to whom licences to drive
transport vehicles are issued;

(fy to empower the Central Gov-
ernment to allot, by notification in
the Official Gazette, groups of
letters to each State Government
for assignment to motgor vehicles
and omit the Sixth Schedule from
the Act;

(g) te pravide for giving prefer-
ence to India Tourism Development
Corporation, State Tourjst Develop-
ment Corporations, State Tourism
Departments angd such of the tourist
car operators and travel ggents as
are approved by the Central Gov-
ernment, in granting all-India per-
mits for tourist vehicles;

(h) to make it obligatory on
courts to impose fine of not lesg than
one-fourth of the maximum amount
of fine provided, for the second or
subsequent offence committeq with-
in three years of the commission of
a Previous similar offence.
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l

2. The above amendmentg have been
proposed to Bive effect tp recommen-
dations/suggestions receiveq from
State Governments, Transport Deve-
lapment Council agnd itg Standing
Committeg on Road Transport and
persons or organisations interested in
the road transport industry and to
remove certain difficulties experience-
ed in the administration of the Motor
Vehicles Act, 1939,
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Subsidy to Backwarg District of
Bhandara

471. SHRI LAXMAN RAO MAN-
KAR: Will the Minister of INDUS-~
TRY be pleased to state:

(a) whether Bhandara district has:
been declared as industrially backward.
district;

(b) whether 5 request has been made
to Government to give 15 per cent
subsidy oy subsidy up to RS. 15 lakhs
to neyw industries in this district: and

(c) if so, the action taken by Gov-
ernment thereon?

THE MINISTER OF STATE IN

THE MINISTRY OF |INDUSTRY
(SHRIMATI ABHA MAITI): (a)
Bhandara district of Maharashtra

State has been declareq as industrial-
ly backwarg to qualify for conces-
siona] finance facilities from the fin-
ancial institutions.

(b) and (c). The State Government
hag made a request to the Central
Government to select inter alia five
blocks of Bhandara district to qualify
for the 15 per cent Central Invest-
ment Subsidy Scheme which could
not be acceded to as this does not fall
within the declareq Policy as elumi-
nateq by the Planning Commission
and accepted by the National Deve-
lopment Counci] Committee.

Reinstatement of Employees

472. SHRI ISHWAR CHAUDHRY:
Will the Minister of HOME AFFAIRS
be pleased to state:

(ay whether Central Government
have taken measureg to reinstate 3ll
those employees who were sacked by
the previous Government for their
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afflliation with grganisations like the
Rashtriva Swaysm Sewak Sangh ani
the Communist Party of India
{Marxist); and

(b) whether othe, States have taken
:initiative in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) Instruc-
tions have been issued for the re-
instatement of those Central Govern-
‘ment Employees whose services were
terminated during the internal emer-
gency for their alleged links with the
-organisations like RSS. CPM, CP

(ML), Jamaat-e-Islami and Anand
Marg.

(b) Copies of the instructions
issuedq by the Central Government

have been forwarded to all State Gov-
ernments for their guidance and ir-
formation. However, it is for the
"State Government concerned to consi-
der appropriate course of action.
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Setting up of Indusirial Ceatre In
Bihar and method of financing

474. SHRI L. L. KAPOOR. Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government propose to
establish District Industries Centres
all over the country;

(b) if sp, nature of these centres;
the Mdustries w0 be started and in
which sector gnd th: method of financ-
ing the centres; zng

(c) whether any centres are t9 bhe
cpened jn Bihar; and

(d) if so, their particulars?

THE MINISTER OF STATE |IN
THE MINISTRY OF INDUSTRY
(SHRIMAT] ABHA MAITI): (a) and
(b). Yes, Sir. District Industries
Centres are being set-up for providing
all the gervices and facilities to the
entrepreneurg for setting up small,
village and rura] industries. The ser-
vices and facilities to be provided by
District Industries Centres would in-
clude identification of  suitable
schemes, preparation of feasibility re-
ports, assistance for supply of machi-
nery and equipment, provision of raw
materials, credit facilities and assist-
ance for marketing and other exten-
sion services.

The Government of India will pro-
vide a non-recurring grant of Rs. §
lakhs for construction of the building
office equipment, furniture, vehicles
etc., and an annual recurring estab-
lishment expenditure grant up to the
extent of 75 per cent of the annual
expenditure incurred, limited to
Rs. 3.75 lakhs per District Industries
Centre.

(¢) ang (d). The Central Govern-
ment have approved the opening of
18 District Industries Centres in Bihar
as pcr lict attached.
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The list of districts where the Bihar

Gavernmest has proposed to open
District Industrieg Centres:

1. Santha] Parganas, 2. Palamau,
3. Darbhanga, 4. Samastipur, J.
Madhubani, 6. Muzaffarpur, 7. Cham-
paran, East, 3§ Champaran West 9.

Katihar, 10. Purnea, 11. Shahbad,
12, Ranchi, 13. Gaya 14. Nawadah,
15. Aurangabad, 16. Bhojpur,

19. Nalanda, 18. Bhagalpur.

Clesing of ‘Sainik’' 5 daily published
from Agra

475. SHRI CHITTA BASU: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether ‘SAINIK’, g daily pub-
lisheq by Sainik Public Charitable
Trust from Agra, was closeq down
about 5 years ago;

(by whether there was 5 case before
the Labour Court at Agra to decide

upon the dispute raiseq by the work-
men;

{c) if so, whether any decision was
taken by the Labour Court;

(d) if so, the nature of the decision;
and

(e) what steps have so far been
taken by Government for tha imple-
mentation of the decision?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K ADVANI): (a) to (e). The
information is being collected and will
be laid on the Table of the House in
due course.

Badarpu; Thermal Power Station

476. SHRI P. VENKATASUB-
BAIAH: Will the Minister of ENERGY
be pleased to state:

(a) whether the Badarpur Thermal
Power Station has been commission-
ed; and

(b) whether the construction of the
Cther unit of 210 MW has started?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
Yes, Sir. The first stage of the Badar-
pur Thermal Power Station compris-
ing of three units of 100 MW each has.
been commissioned.

(b) Yes, Sir.

Going into production of Feavy Water
Plants

477. SHRI DHARM VIR VASISHT:

SHRI P. VENKATASUB-
BAJAH:

Will the Minister of ATOMIC
ENERGY be pleased to state:

(a) the reasons for our Heavy Water
Plants ut Baroda, Tuticorin Kota and:
Talcher not going into production on
schedule; ana

{b) the steps taken to gquench the
thirst of our nuclear plan‘s under con-
struction at Madras gng Narora in the-
absence of domestic production?

THE PRIME MINISTER (SHRI
MORARJI DESA1l): (a) The techno-
logy of production of heavy water is:
new and complex. The processes adop-
ted for the Heavy Water Plants being
sel up at Baroda, Tuticorin, Kota and
Talcher are being used for the first
time in India. This factor and delay
in the supply of equipment from indi-
genous ang foreign sources, problems
of transportation of certain heavy
equipments, failure of some of these
equipments, interruptiong in power
supply and in the supply of synthesis
gas from the fertilizer plants and
events like strikes are the main reae
sons for the delay in commissioning
of the Heavy Water Plants.

(b) It is expecteq that heayy water:
from domestic production will be
available for Madras and Narora Ato-—
mic Power Stations.
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Shortage of Cement in Karnataka

478. SHRI G. Y. KRISHNAN: wWill
the Minister of INDUSTRY be pleased
to state:

(a) whether there is an acute short-
.age of Cement particularly in the state
of Karnataka;

(b) whether ypembers of the Public
have to stand for hours in front of
-the Cement Jealers’ shops and come
back empty-handed; gnd

(v) if so, the steps Government have
taken ip this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) to
(c). The production of cement at 19.28
million tonnes during 1977-78 has
been the highest achieved so far.
Inspite of a record production, short-
ages have developed in various parts
-of the country due to increase in de-
mangd for cement, as a result of the
increased activities in the field of
-agriculture, house construction, irri-
gation and power etc. The shortage
of cement jn the State of Karnataka
is, therefore, part of the shortage in
the country ag a whole. The average
quarterly qespatches to the State dur-
ing the last 5 years has been of the
order of 182 lakh tonnes. The
average quarterly despatches during
the period January, 1977 to March,
1978 have been of the order of 2.15
lakh tonnes. During the  quarter
April to June 1978 the State was allo-
cated a quantity of 2.89 lakh tonnes
against which a quantity of 2.34 lakh
tonnes has actually been despatched
"by the factories.

There is no information available
about the Public having to stand for
hours in front of Cement @ealers
shops and coming back empty-hand-
ed. Th- Government has taken vari-
‘ous measures to increase the avail-
ability of cement in the domestic mar-
ket like increasing the production of
existing units, import from outside,
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setting up of new units snd expedit-
ing the completion of projects under
construction etc.

Tight Berth Position in Bombay Docks

480. SHR1I BALASAHEB VIKHE
PATIL: Wil] the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether his attention has been
drawn to the news item published in
the Economic Times of June, 24th
1978 uynder the heading ‘Tight berth
position in Bombay docks—80 Cargo
ladden ships wait at sea;

(b) what are the causes responsivle
for the port congestion leading 1o
waiting of ships for a month or so in
the stream and suffering consequen-
tial financial losses on account of de-
murrage etc.

(¢) what is the amount of demur-
rage in foreign exchange incurred on
foreign flag vesselg during the period
from 1st May, 1978;

(d) whether timely action was not
taken to avoid congestion at Bombay
port by either diverting to steamers
to other ports and by accelerating
the rate of loading and unloading of
the cargo; and

(e) if so, what measures have now
been taken by Government for imme-
diate removal of the congestion tlt.)t
avoid payment of demurrage in foreign
exchange?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The main causes for congestion
are:—

(i) No. of ships entering Bon-
bay Port hag been increasing.

(ii) No. of bulk carriers for ferti.
lisers, cement, ang edible oil have
increased at Bombay. In view of
the large quantum of cargo in the
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bulk carriers, they take longer time
in unloading the cargo.

(iii) Preference of user agencies
to ytilise Bombay Port.

(iv) Restricted hours of working
by pilots anq berthing masters.

(v) Labour problems.

(c) General cargo vessels do not
attract demurrage charges. Demur-
rage is incurred on bulk cargoes move-
£d by chartered vessels, According
to rough estimate, @ sum of about Rs.
55 lakhs was paid in foreign exchange
towards demurrage on foreign flag
vessels (carrying fertilisers, rock
phosphate, edible oil ang sulphur)
held up at Bombay from 1-5-1978.

(d) and (e). It is not correct to say
ithat timely action was not taken.
There are limitations. When the
materialg like cement angd fertilisers
are required in Bombay area, Bombay
Port js the only Port through which
the material could pe received,

Measures taken to relieve congestion
at Bombay include diversion of traffic
to other ports, rationaliseq distribu-
tion of cargo at various Major Ports,
mid-stream unloading into barges
wherever jt is feasible, augmentation
of strength of shore labour and im-
provement of the clearing facilities by
rail ang road. Discussions have also
been held at the highest level with
the concerned agencies to expedite
unloading and clearance of cargo in
ports.

Defence Orders on M/s. Auto Pins,
Faridabad

48]. SHR] K. LAKKAPPA. Wwill
the Minister of DEFENCE be pleased
to state:

(a) w'hether it iz a fact that Defence
Orders in bulk are being placed on
M/s. Auto Pins, Faridabad for the

last several years by variou
s Defence
Establishments;
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(b) whether he is aware of the fact
that during raids on M/s. Auto Pins
by Income-tax/Sales Authorities jn
the years 1976, 1977 and 1978, evasion
of worth lakhs of rupees of Income
tax/Sales tax and fraudulent trans-
actions worth 60 lakhs of rupees were
detected;

(c) if so, the reasons for placing
bulk orders by Defence establish-
ments on M/s. Auto Pins; and

(d) reasong for partronising this
firm which is involved in fraudulent
transactions and cther malpractices?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHER SINGH): (a) to (d). The'requi-
site information is being collected.

Guidelineg to States on formnimion of
Five Year Plang .

482. SHRI M. KALYANASUNDA-
RAM: Will the Minister of PLAN-
NING be pleased to state:

(ay whethe, it is g fact that the
Planning Commissionp has issued
guidelines to the States on the formu-
lation of Five Year Plans;

(b) if so, the details thereof;

(¢) whether the West Bengal State
Government has rejected the guide-
lines and has decided to boycott the
discussions with the Commission until
the NDC sub-Committee on sharing
of resources made its recommenda-
tions; gnd

(d) if so, the details and Govern-
ment’s reaction thereto?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The guidelines are designed to
help the States in preparing their
Draft Plan Proposals so as to be in
broad conformity with the Draft Na-
tional Plan. They outline sectoral
policies, underline priorities and itli-
cate specific targets of performance in
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agriculture, irrigation, power ang the
socia]l serviceg sectors, including the
revised minimum needs programme.

(c) and (d). The West Bengal Gov-
ernment suggested that the guidelines
should first be referred to the NDC.
It has been explained to the State
Goveroment that the NDC having ap-
proved the major objectives and
generally welcomed the proposals get
out in the Draft Plan in furtherence
of thege objectives, it was now neces-

sary to proceed to the formulation of
detailed State Plans, and the guide-

lineg issued by the Commission will
facilitate this.
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Lock out in Hindustan Aerenastics
Limited

434. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
DEFENCE be pleased to state:

(a) whether there was a lock out
recently m Hindustan Aeronautics
Limited, Lucknow,

(b) if so, the details thereof;

(c) whether thig lock out was fol-
lowed by the workers strike; and

(d) if so, what were the demands
of the workers?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHER SINGH): (a) Yes, Sir.

(b) On the 26th May, 19878, a Mem-
ber of the supervisory staff of the
Lucknow Division of Hindustan Aero-
nautics Ltd., was assaulted by a work-
man. Following a complaint to the
police by the officer, the workman was
arrested. Consequent upon the arrest
of the workman, the workers of the
Division resorteq to tool down strike
and agitation from 27th May, 1978 and
thereafter the situation continued to
be tense. Ag the management of HAL
apprehendedq threat to life and pro-
perty and founq that production acti-
vity could not be carried on, they dec-
lared lock out of the Division with
effect from the mid-night of 4/5th
June, 1978.

Subsequently, ag a result of a bi-
partite settlement arrived at between
HAL anq the workers Union, the lock
out was lifted with effect from the
first shift on the 19th June, 1978.
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(c) No,Bir.
(d) Doesg not arise.

homrorthemﬂmot Outer
Ann at Madras Harbour

485. SHRI K. RAMAMURTHY: Wil
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Central Government
have cleared a project for the construc-
tion of outer arm at Madras Harbour;
and

(b) if 30, the details of the project
and the target date for completion?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) The Outer Arm consisting of a
breakwater of 1005 metres affords
necessary tranquillity conditions for
thandling deep draughted vessels in the
outer harbour during the north-east
monsoon period from miq October to
miq January. The project is estima-
ted to cost Rs. 774 lakhg and is ex-
pected to be completed in 33 months’
time from the issue of work order.

Coal stock position at thermal power
stations

486. SHRI PRASANNBHAI
MFHTA: Will the Minister of
ENERGY be pleaseq to state:

(a) whether the precarious coal
stock position at the varioug thermal
Power stations for the last five to six
months during the current year has
been causing anxiety to the Energy
Ministry;

(b) whether the Ministry had re-
ceived the report from at least 11
stationg including Bhatinda, Obra etc.
in the month of June, 1978;

(c) whether according to these
reports some of the power stations
had stocks only for one or two days;

(d) it so, the main causes for this
shortage ané

(e) steps’ being taken to improve
the situation of coal supply?

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): (a)
to (c). Some power stationg in the
Northern, Western and Southern Re-
gions haq reportedq critically low coal
stocks in the month of June 1878.
While Bhatinda was one of these
stations, Obra was not.

(d) The reasons which led to de-
pletion of coal stocks with these power
stations to low levels are (1) the
linked quantities of coal could not be
moved due to a number of reasons
including strike in Silwara/Kamptee
and Singareni coal-fields, shortage of
wagons, poor turnover of wagons due
to delays in their release by some of
the power stations etc., and (2) higher
consumption due to increased genera-
tion in some stations.

(e) Severa] steps have been taken
to improve the supply of coal to
power stations. Among the important
steps taken are:—

(1) In view of the strike in Sil-
wara/Kamptee and Singareni coal-
fields, ad-hoc coal linkages were
arranged for some of the power
stations in the Western and Sou-
thern regions from  additional
sources of coal.

(2) The Chairmen of State Elec=-
tricity Boards of Maharashtra,
Andhra Pradesh, Madhya Pradesh
and Bihar have been advised to
move ag much coal by road as possi-
ble, particularly to power stations
within a distance of 60 kilometers
from collieries to supplement the
efforts of railways in moving coal
to the power stations.

(3) Railways/Coal India Limited
were requested to step up supplies
to these power gtations on highest
priority basis.
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(4) A contro] Room hag heen pet
m the lhﬂway Board to moaitor
the coal stocks helg by the power
stations closely. Dally meetings
are being held which are being
attended by representatives of Rail-
ways, Departihent of Power, De-
plrtment of Coal and Central Elec-
tricity Authority ang prompt steps
are taken to move c0al to power
stationg with low coal stocks.

Dooling in Production of Coal due to
Shortage of Explosive

487. SHRI R. V. SWAMINATHAN:
Will the Minister of ENERGY be
Pleased to state:

(a) whether shortage of explosives
have seriously disrupted coal mining
operations during the current year;

(b) if so, whether the production
from underground mines has already
come down and prospects of easing
the shortage are dim because of snags
in importing explosives; and

(¢) if so, what steps are being
taken in this regard?

THE MINISTER OF PENERGY
(SHRI P RAMACHANDRAN): (a)
to (¢). There has been some losg of
production in the current year due to
short supply of explosive. Action haz
been taken by the Coal India Ltd. to
import explosives to supplement the
indigenoug supply and to meet all
eventualities.

Right to pursue Smugglers and Nagas
in Burma

488. SHR] YADVENDRA DUTT:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government are aware
of an understanding between the Ex-
Prime Minister and the Burma Gov-
ernment that gave India the right of
hot-pursuit of smugglers, Naga rebels
and other gnti-social elements into
Burmese lands; and
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(b) if s0, the resulty echioved in
using thig right?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) There was no such understanding
between the ex-Prime Minister and
the Burmese Government.

(b) Does not arise.
_——

Selection Grade Péons

489. SHRI KIRIT BIKRAM DEB
BURMAN:

SHRI] V. G. HANDE:
SHRI U. S. PATIL:

Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether all the Ministries/De.
partments/Independent offices of the
Central Government have not imple-
mented the guidelines jssued by the
Ministry of Finance on 10th January,
1975 regarding the introduction of
selection grade for peonsg of the Cen-
tral Government employees igp group
‘D’ in Delhi;

(b) if so, the names of the offices/
departments which have not yet im-

plemented in full the above guide.
lines;

(c) the number of class IV emplo-
yees in each category, department-
Wise in the same cadre over 15 years
of service;

(d) whether some Ministries have
imposed conditions such as prescrib-
ing matriculation ag minimum quali.
fication for the job; and

(e) what steps Government propose
to ensure that the selection grade for
this grade iz enforced by each de-
partment?

THE MINISTER OF STATE N
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) to (d).
Presumably, the reference in pert
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1978. The information ig being col-
lected and will be laij on the Table
ot the Houge. - -

(e) Governmént has issued orders
and all the departments are expected
to implement them.

Incentives t0 Refrigeration Industry
for Creating More Employment

490. SHRI ARJUN SINGH BHA-
DORIA: Wil] the Minister of IN-
DUSTRY be pleased to refer to reply
given to Unstarred Question No. 8234
on 26th April, 1978 and state:

(a) the steps being taken to utilise
the full capacity in the Refrigeration
;Industry in order to increase more
employment of technicians and labour;
and

(b) whether Government consider
to give incentives to increase produc-
tion in this industry?

THE MINISTER OF STATE IN
THE MINISTRY OF NDUSTRY
(KUMARI ABHA MAITI): (a)
and (b). The capacity utilisation in
the domestic refrigeration jindustry
was about 78 per cent in the Year
1977. No specific steps or incentives
are under consideration of the Govern-
ment to increase the capacity utilisa-

- fion in the industry.

Instructions to Coal India 'and its Sub.-
sidiary Companies re: Promotion to
Staff

491. SHRI DILIP CHAKRAVARTY:

Will the Minister of ENERGY be
Pleaseqd to state:
(a) whether the Ministry ot

Energy, Department of Coal has ins-
tructed the Managements of Coal India
. and ita' subsidiary companies to give
promotion to the staff and sub.staff
disregarding the suggestions given by
the representative Union and also
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violsting their own written commit-
ment{ afq without ddy aorms 'of
principle mﬂﬁu the supersessions
of clatm of the seniors;

(b) it so, what is the reason; and

(c) if not, whether necessary ins.
truction will be given to the authority
of Coal India and its subsidiarieg to
get the things right?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
No, Sir.

(b) Doeg not arise.

(c) Promotiopg in Coal India Limi-
ted and its subsidiaries are made in
accordance with the procedure laid
down for the purpose.

Implementation of schemes in Greater
Bombay

492. SHRI B. C. KAMBLE: will
the Minister of PLANNING be pleas-
ed to state:

(a) the names of various schemes
under Union budget implemented dur-
ing last year in the area covered im
each of the Parliamentary Constitu.
ency in Greater Bombay;

(b) the total amount actually spent
on each of the schemes in each of the
Parliamentary Constituency in Great-
er Bombay;

(c) the broad categories of people
who were the beneficiaries of these
schemes; ang

(d) what steps Government propose

to take to make the schemes mass
oriented?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). The

Union Budget for 1977-78 contained
the plan schemes of zll the Ministries,
very few uf which were localised to
the extent that constituency-wise
identification would be possible. Some
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of these schames were executed
directly by Central Ministries; others
were Centrally sponsored, i.e., execu-
ted by the State Government concern-
ed though funded by the Centre. It
is regretted that information is not
available to enable parts (a), (b) and
(c) of the question to be answered.
The expenditure in time and money
involveq in collecting and analysing
the information required to estimate
benefits flowing from all Central Plan

schemes to Parliamentary constitu-
encies in Greater Bombay would not
be commensurate with the value of
the information.

Proportion between the Spindlage
and Production in the Factory

493. DR. SAROJINI MAHISHI:
Will the Minister of INDUSTRY be
pleased to state:

(a) what is the break even point
for the installed spindalge in the
factory; and

(b) how does the proportion bet.
ween the spindlage and production
vary in (1) private sector; (2) Co-

operative sector and (3) Mills of
N.T.C.?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMAR] ABHA MAITI): (a)
Break even point in a spinning fac-
tory would depend upon a number of
factors like size of the factory, condi-
tion of machinery installed, produc-
tivity level, quality of raw materials
used and product mix. However, in
cotton spinning, 25,000 spindles are
considered to constitute optimum
economic gize but even in g cotton
spinning mill of this size, other fac-
tors would determine the break even
point.

(b) Information is being collected
and will be laid on the Table of the
Howse.
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Seeting up of Heavy, Medium and
,Small Industries along Farakhs .

494. SHRI SASANKASFKHAR
SANYAL: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether in view of the fact that
the Central Electricity Authority and
the Department of Energy have re-
portedly given clearance for the Super
Thermal Plant to be installed at
Farakha, Government have taken steps
for planning blue print for industrial
undertakings—heavy, medium and
small—which can be installed and set
up along both sides of Farakha down-
wards and also upwards which can
be harnessed and fed by the said
Super Thermal Plant; and

(b) whether any expert committee
has been set up in this behalf?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KUMARI ABHA MAITD: (a)
and (b). The Central Government
have not given their clearance for
the Super Thermal Plant at Farakha.
The question of preparing a PBlue
Print for development of industrial
undertakings in this region, therefore,
does not arise.

Development of Rural Industries

495, SHRI K. A. RAJU: Will the
Minister of INDUSTRY be pleased to
state:

(a) the precise plans formulated by
the Centre for meaningful develop-
ment of rural industries on a large
scale;

(b) the nature of the industries
which have been developed so far and
the value of additional production
achieved ag a result of the develop.
mental efforts in the immediate past;
and

(c) the amount of Central assis-
tance for such schemes during last
Yyear and current year?
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JTHE MINISTER ‘OF STATE IN
THE MINISTRY OF . IN'DU
(KUMARI ABHA  MAITI(: (a)
The Government of India have decided

30 set up Mistrict Industrjes Centres

r

v

in every district of the country under
a phased programme to ensure

meaningful development of rural
industries.
(b) Since the District Industries

‘Centre scheme has come into opera-

tion only from May, 1978 it is rot
possible to jndicate the details of in-
dustries developed and also value of
additiona] production achieved during
this period.

(c) During the last year under the
Rural Industries Project Scheme, the
Central Government sanctioned a
grant of Rs. 231.25 lakhs and Rs. 357.00
lakhs as loan to the State Govern-
ments/Union Territories. From May,
1978, the District Industries Centres
scheme has come into operation
Under this scheme, the Government
of India wil] provide central assistance
to the extent of Rs. 5 lakhs as a non-
recurring grant and to the extent of
5 per cent of the recurring gran*
not exceeding Rs. 3.75 lakhs per Dis-
trict Industries Centre.

Assam-Meghalaya Boundary Dispute

496. SHRI P. A, SANGMA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether there exists any boun-
dary dispute between Assam and
Meghalaya; and

(b) if so, what steps are being
taken to solve the problem?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
{a) and (b). Representations are
received from time to time for trans-
fer to Meghalaya of Garo-inhabited
villages in Kamrup and Goalpara dis-
tricts and of Blocks T and II of Mikir
Hills District in Assam. There is,

the. boundaq
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Ressrvation of Fields of Produnction for
Small Scale Indusiries

498. SHRI A. MURUGESAN: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether the policy has been
spelt out for reserving certain fields
of production to the small scale and
rural sector industries, the big con-
centrating only on export needs;

(b) if so, the particulars thereof;
and

(c) if not, the time by which fina.
lity will be reached?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(KEUMARI ABHA MAITI): (a)
(b). The Statement on Industrial
Policy laid before Parliament on 23rd
December, 1977 clear]ly indicates the
policy of the Government in regard
to various sectors of industry,

(c) Does not arise.

Production of Coal

499. SHRI P. S. RAMALINGAM:
Will the Minister of ENERGY be

pleased to state.

(a) the monthly production of coal
from January, 1977 to date;

(b) the reasons why there was a
general cry of scarcity of coal during
the last several months; and

JULY W, W&

‘with the dilferent’
. ed to ‘ensure no let up nn&whu'c ‘for
serving ‘essehtial” hewds?

(¢c) the naturq of the coordination
Winistries concern-

THE MINISTER OF ENERGY (SHRI
P. RAMACHANDRAN): (a) The in- .
formation is given below:—

January, 1977 92.08 lakh
tonnes
Pebruary 100.67
March 9840 "
April 7745 "
May 76.49 "
June 76.88
July 76.84
August 76.82 "
September 7939
October 76.63
November 7952 °
December 9165
January, 1978 95.13 ”
February 99.63 "
March 103.13
April 78.60 "
May 76.76 "
June 77.50

(Figures from April 1977 onwards
are provisional)

(b) There is no general scarcity of
coal but only in certain pockets.
However, supply and production of
coal during the last few months has
suffered due to frequent power inter-
ruptions, high absenteeism, shortage
of explosives, labour strike at Singa-
renj Collieries and inadequate wagon
availability in certain coalfields.

(¢) Close coordination is being
maintained between the Ministries of
Railway, Industry, Deptt, of Power,
Coal Companies and others concerned
and frequent meetings are held, The
last meeting in this context was held,
by the Minister of Energy on the 7th
and 8th July, 1978.
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Buployment Generation by. Sohams of
Read Coastrustion .

800. SHRI R. MOHANARANGAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
of the immense possibilities of em-
ployment generation by g comprehen-
sive scheme of road construction; and

(b) if so, the actual plang and pro-
grammesg of Government for Road
construction and the States covered
by the Plans?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) Yes, Sir.

(b) A provision of Rs. 683 crores in
the Central Sector and Rs, 1500 crores
in the State Sector has been tenta-
tively made in the 1978—83 plan for
roads for the country as a whole. This
Plan has, however, yet to be finalised.

Installation of More Powerful Trans-
mitters in A.LR.

501. SHRI P. KANNAN: Will the
Minister of INFORMATION AND

BROADCASTING be pleaseq to
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(a) whetber transmitters of All
India Radio are far weaker than theiy
counterparts in neighbouring coun-
tries like Sri Lanku; and

(b) if so, the steps taken to ensure
more powerful transmitters in keep-
ing with expanding needs of the
country?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The latest avail-
able information in regard to the
power and pnumber of transmitters of
India and the neighbouring countries
is given in the attached statement,

(b) The following schemes are
under implementation for improving
the medium wave transmitter power
of radip stations:—

(i) Upgradation of Srinagar
Transmitter from 20 Kw to 200 Kw.

(iiy Upgradation of Shillc-mg
Transmitter from 1 Kw to 100 Ew.

(iii) Upgradation of Aijawl
Transmitter from 10 Kw to 20 Kv..r.
In addition, there is a proposal in
the draft Roll-on-Plan (1978—-83? to
upgrade the power of 12 medium
wave transmitters.

state:
Statement
Medsum Wave Transmitters

1000 (s] 00 200 150 120 100 ) , 25 20
K }7(5W m fiw Kw Kw Kw KW 12\\« Kw !l(aw

s

India 2 13 12 97
Sri Lanka. 2 2 1
Bangala Desh I 1 15
Nepal 1
Pakistan . " . . 2 2 '
China 1 4 8 3 65 104 About
700
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250 200 150 120 % 20
. KW Kw KW Kw I\W K h Kw
& less
India " ® 2 2 21
Sri Lanka. 4 4 1
Bangla Desh 1 5
Nepal 2 1
Pakistan . . t 5 2 6
China Informatioa Not Available.

Financial and Technical Assjstance for

Development of Backward Area of
Ramnadapuram

502. SHRI P, THIAGARAJAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) the precise role played by the
Central Government in the develop-
ment of the backward ares of Ram-
nadapuram District in Tamil Nadu in-
dicating the quantum of financial as-
sistance, technical assistance granted
during last three years and the cur-
rent year;

(b) whether Government have stu.
died the immense possibilities of ma-
nufacturing useful products from the
Palmyrah trees which are found in
abundance in this District; and

(c) it so, the steps taken or pro-
posed to be taken for development ot
such manufactures?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
'(SHRIMAT] ABHA MAITI);: (a) to
'(¢). The information is being collect-
ed and will be laid down on the Table
of the House, . "

BUGY WU NN § wefre &y
w1 @A wrA

503 Sl WYl ATCAW ARG :
T IJAW HAT Tg AT BT FAT
s f& @ a9 a9 § gavqR faw
® o MATTF F7 97797 FIA FTFIR
e s frarmr g sk w7 s @
A qE FT feam@ g ;

Jgi HarHe § v WEy (s
ww waAt) o fawr gAw FI0 wY
F¥¥z gra e ST & gera
d@ga far U fomt & ¥ aeawdw &7
gy faar «t & | 589 9 ag foraw
i I of @ wERE &
FeIT 47 7T 7% THICF 99 4%
AT ITRCTHTATHIT IART qFF ST
FTRY & A=0q TR CF qgrFar
& m™Y
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' Dottty in Industrial Growth of West

504. SHRI RAJ KRISHNA DAWN:
Will the Minister of INDUSTRY be
pleased to gtate:

(a) whether in spite of higest tra-
«ditional skill tcgether with the abun-
dance of natural resources Industrial
Sector of West Bengal has been show-
ing a steady and sharp decline in
industrial growth for the last decade
as compared to the country as a
whole;

(b) if so, the reasons therefor; and

(c) State-wise position of West
Bengal in the Industrial map of India
for the last ten years?

THE MINISTER OF STATE IN

.{¢). . The information i# being col-

lected and will be placed on the Table
of ‘the House.

Y9 Wi gAY Ieml &1 I|EA

505. sY QAT : FqT J@hy A
g T XY FIT FAIF

() =1 &9 3qr AR AT
JANT a3 49T 9T IAqTIT FId & A
afz gi, a1 37% g1 9fa aF 3= frat
A foaT 77 #1 FEHT FT IJ9TRA
fear qraT & ;

() 79 3a™ #R FR ITM
g7 T AYAFE IR F1 fFaR
gfawa IqreT FAE ; A

(w) 2w & g+ fagla e &

THE MINISTRY OF INDUSTRY o 71X FR I F1 FFa FrRm
(SHRIMATI ABHA MAITT) (a) to :

IO HAvee § T wAt (At wrer waat) o (F) & (7).

/7 fazfFi 7 Aew I 59 (&9 wT@ F)
73-74  74-75 75-76 73-74 74-75 75—76
9T IATT 53,246 50,370 54,374 499,150 571,043 682,293
(83.0) (78.4) (75.8) (25.5) (21.9) (22.9)
IATIANT 6,225 f6.882 [6,149 1451,314 2003,138 2210,528
(9.7) (10.7) (8.6) (74.2) (76.7) (74.0)
-vqfafase 4,662 6,965 11,182 6337 35,720 93,824
(7.3) (10.9) (15.6) (0.3) (1.4) (3.1)
Jhr 64,133 64,217 71,705 1956,801 2609,901 2986,645
(100.0) (100.0) (100.0) (100.0) (100.0) (100.0)

WNE —-1. Fes5FI 7 N v gEW  qWw F Y, wrrar @i E )
2. EFIT ==Hlo TFo Hlo IAWM &1 qfyF  gFarw

3 3F1973-74 ¢ IF 1974-75 § INN & afrr afar ¥ k=

qF A7 F I ANTOUF CFF AT FOFIT I ITWNT A A

1 foraar g 17 AR 7ANAT T (S FTHT F &7 § 7.5 AT €
ar 3q% w7 N W ad 1975-76 F 101G ICIF AT ITG 7 € |
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WTAET JTRY T | Tg IENY
e Jomi & aifs aq@T 7 Q@
wy I@m fa  wfwfaq 7g Qe
Ifer oA Fa9 swQ  wfafam
F gdm gAfaa Frra™ g wfrafag

TR

Home Guards

506. SHRI AHMED HUSSAIN:
Wil] the Minister of HOME AFFAIRS
be pleased to state:

(a) what is the State-wise break-
up of volunteers of Home Guards en-
rolled so far and number likely to be
increased by the end of this year;

(b) whether Government propose
to introduce a Scheme to utilise the
services of these personnel more fre-
quently to fulfil its aims, particular-
ly in the border States, so that the
volunteers may be able to earn suit-
able income for maintenance of their
family particularly at this unemploy-
ment situation; and
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(c) the details in this segpect. mad
the details of - negotiations with the
State Governments?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) State-wise break-up-of volunteers
ot Home Gumrds enrolled go far is.
given in the gtatement. The autho-
rised target strength of Home Guards
in each State is jndicated in column-8
of Appendix-A. It is the responsibi-
lity of the State Governments to raise
the strength upto the target, where
the raised strength is less.

(b) and (c¢). No, there ig no such
scheme under consideration of the
Government. Home Guards is a vol-
untary force consisting of people who
give their spare time for this organi-
sation. The role assigned to the Home
Guards ig to serve as an auxiliary t*
the Police for maintaining internal
security and to help the community
in any kind of emergency. The aim of
this organization is pot to provide
employment or suitable income for
the unemployed people. The Home
Guards are paid a duty gllowance of
Rs. 5/- per day when called up. Com-
prehensive instructions have been
issued to all the State Governments
for effective utilisation of Home
Guards in emergency relief work,
social welfare activities, law-and-
order duties, border patrolling when
required, and providing local security
to the border wvillages, in times of
peace and war. '

Statement

Target and raised strength of home guard

SNo. State/Union Territories

Target Raised

——

1. Andhra Pradesh
2. Assam
3. Bihar

4. Gujarat ) .

11730 7988
18552 18552
71825 61682
45280 41265 \




8.Neo. Seate/UT Target Raimd
5 Haryana . . . 1275%0 11660 .
6 Himachal Pradesh . 7650 6444
7 J& K. 4021 1500~
8 Madhya Pradesh 17000 17088.
9 Miroram 646 245.
10 Maharashtra 51000 47089
11 Manipur 3086 3086
12 Meghalaya 2308 1464
13 Karnataka 17000 14905
14 Orisea 14875 14739
15 Punjab 31450 31289
16 Rajasthan 25500 19793
17 ‘Tripura . 3825 2761
18 Tamil Nadu . 10566 9£92
19 Uttar Pradesh 112200 122054
20 West Bengal . 42500 27034
21 A & N Islands 595 595
22 Chandigarh . 1029 1026
29 Dadra & Nagar Haveli . : 3 220 10
24 Delhi 9350 7477
25 Goa, Daman and Diu 400 317
26 Lakshadweep . . . . 100
27 Pondicherry 440 422
28 Sikkim . 660 220

Purchase of Inferior Quality of Cotton

507. SHRI HUKAM CHAND KACH-
WAI: Will the Minister of INDUS-
TRY be pleased to refer to the reply
given to Unstarred Question No. 275
dated the 22nd February 1978 and
state:

(a) whether information asked for
has been collected; if so, the details
thereof anq if not, the reasons there-
for, and the time likely to be taken;

(b) the stock and value of cotton
available at present and how long.
will it last;

(c) whether in some mills, different
varieties of cotton are mixed together
and made use thereof; if so, the
names of such mills and varieties of
cotton being mixed up in each; and

(d) the qualifications of cotton pur-
chase officers appointed in the mille
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and whether they are authorised to
-pur¢hase cotton only from those peo-
ple which are recommended by the
‘Chairman of the Textile Corporation,
.if so, whether on receiving inferior
-quality material from these peo-
:ple, purchase officers have been dis-
.missed, if so, the number thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Re-
quired information has already been
furnisheqd to the Department of Par-
liamentary Affairs on 22nd June, 1978.

(b) At present, the subsidiary has
about 2000 bales of cotton valuing
Rs. 40 lakhg (approx.) and it would
last for about 7 days.

(¢) Yes, Sir. This is being done in
-all the seven constituent mills of
‘N.T.C. (MP). Detailsare as follows:—

Count Varieties

g0s @ H-4/100 per cent
I
28s 1. Digviiay/40 per cent + 1007/
50 per cent + Viscose[10 per cent

2. H-4/20 percent +
L-147/A51/9/70 percent
-+ Viscose/10 percent.

298 CO2/As1/9/40 per cent +
-34/V-797/50 per cent  +
iscose[10 per cent,

188 J-3¢(R. G.)/V-797/100 per cent

148 J-34(R. G.)/80 percent+SOFT
WASTE/20 per cent,

(d) No cotton purchase officers
have been appointed jn the mills.
Some Asstt. Cotton Selectors have,
however, been appointed. No Mill
Officer is individually authorised to
purchage cotton. The Chairman-cum-
Managing Director does not recom-
mend people for purchase of cotton.
Recommendation for purchase of cot-
ton is made by a Committee on the
Ybasis of leboratory test report of

Yetga

selected cotton samples. Ome Asstt.
Cotton Selector’s services were ter-
minated for accepting inferior cotton
as compared to the sampleg approved
by the Committee; Departmental
action has been taken against 3 other
Assistant Cotton Selectors.

Transfer of Pollutive Industries from
Developed Countries to India

508. SHRI F. P. GAEKWAD: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government’s attention
have been drawn to a press repcrt
that thirteen pollutive industries iden-
tified in an UNCTAD study are pro-
posed to be transferred from highly
developed countries to certain loca-
tions in India;

(b) whether Government has re-
ceived any formal proposal in this res-
pect; and whether these reports are
correct;

(¢) if so, whether |Government
consider it advisable to permit instal-
lation of additional plants or shifting
of existing such pollutive plants from
developed countries to locations where
tolerance level of pollutants is high;
and

(d) if not, the approach and policy
of Government to such a move?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRIMATI ABHA MAITI): (a)
and (b). A case study on environ-
menta] policies and their implications
on trade and development presented
to the United Nations Conference on
Trade and Development has, inter-
alia, referred to thirteen types of in-
dustries that might be considered for
transfer to certain locations in India
from developed countries. This Min-
istry have not so far received any
proposals in this regard.

(¢) and (d). Do not arise.
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, Tranggertation of Ocal to Power
o Projects

510, SHRI MADHAVRAO SCINDIA:
Will the Minister of ENERGY be
pleased to dtate:

(a) whether the generation of po-
wer in some of power Projects
throughout the country was hampered
due to poor transportation of coal to
these projects; and '

(b) if so, comparative quantity of
coal transporteq to these projects du-
ring the last three years?

154

THE.  MINISTER OF, ENERGY
(SHRI P. RAMACHANDRAN): (a)
Power generatign was hampered in a
few power stations due to poor trans—
portation of coal during the last few.
months.

(b) A statement showing the alloca--
tion, actual receipt and consumption
of coal in respect of major affected
power stations during the last 3 years,.
1975-76, 1976-77 and 1977-78 (upto
March 1978) is attached.

Statement

Allocation, Actual receipts ang cons umption of coal in respect of the mal
power ctations during the last three years viz., 1975-76, 76-77 & 77-718

-

(Figures in Tonne:)

Sl. Name of TPS Allocation Actual Consumption
No. receipts
1 Koradi
1975-76 760000 478403 727558
1976-77 1305000 1089100 1102600
1977-78 1689000 1391659 1527723
2. Khaparkheda
197576 590000 478403 387540
1976-77 180000 352900 375100
1977-78 315000 350396 368399
3 Kothagudem
1975-76 1780000 1582343 1435316
1976-77 1875000 1589¢ 00 1635200
1977-78 1875000 1694621 1480279
4 Ukai
1975-76 Commissioned in March, 76
1976-77 420000 191500 194600
1977-78 480000 335897 320744

5 Gandhinagar

1975-76
19767
1977-7

Commissioned in March, 1977

400000 265761 242077
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Promotisn of Otate IV Staff

811. SHRI D. AMAT: Will the
Miwister of HOME AFFAIRS be pleas-
-ed to state:

(a) whether it is a fact that a per-
:son who has passed matriculation
-examination in English only after
passing Rattan (Proficiency in Hindi)
from Punjab University is eligible for
promotion from Class IV service to
«clerical service in the Government of
India undertakings; and

(b) if not, the reasons therefor?

‘'THE MINISTER OF STATE IN
"THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) and (b).
A person who has passed Matricula-
tion Examination in English gnd Rut-
tan (Proficiency ijn Hindi) from Pun-
jab University is not a matriculate as
linguistic proficiency in two subjects
cannot be equated to fulfledged
matriculation which connotes standard
of knowledge based on the study of
.a number of subjects. Generally the
-qualification prescribed for clerical
services is Matriculation and therefore
persons possessing knowledge of only
two languages of Matriculation stan-
dard are not eligible for appointment
to posts in the clerical services.

Agreement with USSR on Mining
Tools

512. SHRI D. AMAT: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is proposed to sign
agreement with USSR on mining
“tools; and

(b) if so, the main features there-
-of?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
There is no proposal currently under
consideration of the Government to

JULY 19, 1078
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sign any wfreement with USSR o
mining tools.

(b) Does not arise.

Review of Cases of Dismissed
Employees

513. SHR] SUDHIR GHOSAL: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that g large
number of central Government em-
ployees have been sacked under Arti-
cle 311(2)(c) of the Constitution of
India during the last three years; and

(b) whether Government propose
to review their cases and order rein-
statement due to changed political
outlook in the country?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI 8. D. PATIL): (a) and (b).
During the last three years a few
Central Government employees had
been dismissed/removed under Arti-
cle 311(2) (c) of the Constitution.
These cases have been reviewed and
orders of reinstatement have been
issued in most of the cases.

Regularisation of Ad-hoc Grade IV
Officers in Central Information
Service

514. SHR] SUDHIR GHOSAL: Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the regularivation of
ad-hoc Grade IV officers in Central
Information Service was coincided
with the abolition of Grade IV itself:
angd

(b) if so, the reasons for delay in
implementing the decision?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The ad.hoc
Grade IV officers were regularised on
the 4th January, 1977. The abolition
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of Grade 1V, is undex_ the, coneidera-
tion of Govérnment.

(b) Does not arise.
I

Investment and Capmcity of Soft

515, SHRI SURENDRA BIKRAM:
Will the Minister of INDUSTRY be
pleased to state:

(a) the tota] capital invested in the
Soft drink industries;

(b) the licensed capacity of the soft
-drink industry; and

(¢) whether it is fully utilized, it
not, reasons therefor?

,+ THE MINISTER OF STATE IN
*“THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) The
information is being collected and
will be laid on the Table of the ..ouse.

(b) Approximate capacity in the
organised sector js 1756 million bottles
per annum; and

(c) The capacity has not been fully
utilised during the last three to four
years because of the cost of soft
drinks and the restricted demand.

Congestion in Ports '

v 316. SHR] C. K. CHANDRAPPAN:
Will the Minister of SHIPPING AND
‘TRANSPORT be pleased to state:

(a) the steps Government have tak-
en to divert ships carrying fertilizers
and edible oils from the Ports which
are facing acute congestion; and

(b) in view of genera] congestion
in the ports, what steps Government
intend to take to remove this conges-
tion?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) With a view to

lmd‘h bulk -qarw imtar-

' highest
Muobﬁnghﬂdtmmthmhﬂn
to sort out the various problems con-
nected with the unloading, clearance
from the ports, etc. Use of minor
ports is being made for handling im-
ported fertilizerg to the extent possi-
ble.

(b) A Standing Committee with re-
presentatives of Shipping and Trans-
port, Railways and other Ministries,
Shipping Corpor@tion of India and
shipping interests has been constituted
for rationalised distribution of cargo at

the Major Ports.
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Ferry Services over River Hasghly

520. SHRI S. K, GHOSAL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there are any schemes
for launching ferry services over
River Hooghly in Calcuttg to aug-
ment the present modes of transport
in the city;

(b) whether Government have
received any suggestion in this regard
from Government of West Bengal:
and

(¢} if so, the details thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) and (b). The Cen-
trally Sponsored Scheme of the Geov-
ermment of West Bengal for rumning
of ferry on the river Hooghly was
sanctioned in 1974. The State Gov-
ernment has asked for sanction for
revised estimate for the Scheme.

{c) The Scheme envisages construc-
tion of a fixed jetty at Howrah side, a
floating jetty at Caleutta side and ac-
quisition of suitable passenger vessels.

Law for Declaration of Assets by
Public Servants

521. SHRL F, P. GAEKWAD: Will
the Minister of HOME AFFAIRS le
pleased to state:

(a) whether Government contem-
plate enacting a law for the declara-
tion of assets by public servants;

(b) if so0 whether Government
would bring necessary legislation
during the current session; and

(¢) if not, reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) No, Sir.
There {s no such proposal under consi-
deration.
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(b) Does not arise.

(c) The declaration of assets by pub-
lic servanis is regulateq by the conduct
rules governing them.

Officers belonging to S.C. and S.T.

522, SHR] KUSUMA  KRISHNA
MURTHY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the total number of officers at
present in each of the following cadre
of services and out of them how many
are from Scheduled Castes and Sche-
duled Tribes;

(i) LAS.
(i) LP.S.
(iii) LF.S.

(iv) Indian Forest Service

(1) Indian Administrative Serviee
tif Indian Police Service

(i Indian Forest Serviee

(v) in each of the Central Ser-
vices Class I and II separately;

(b) how many reserved posts in
the above Services have been dere-
gserved during last three years and
filled with candidates other than those
of Scheduled Castes or Tribes;

(c) whether Government are aware
of this gross injustice accumulated in
the form of backlog of services which
are totally denied to the Scheduled
Castes and Scheduled Tribes; and

(d) what corrective steps Govern-
ment have taken so far to wipe out
this backlog of Services due to Sche-
duled Castes and Scheduled Tribes?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D, PATIL): (a) The informa-
tion in regard to three All India Ser-
vices as on 1-1-1978 is as under: —

—

Number of Officers

The information regarding Central Services is being collected.

(by Number of pasts dereserred during the last -5 years =

1) Indian Administrative Service
1y Indian Police Service

f1i1) Indian Fored Serviee

"Total 5.C. ST
3538 433 168
2098 188 g
1194 61 34

= 4 Sch,
I'ribes.
- NIL
— NIL

(c) and (d). There is no backlog in
the recruitment of Scheduled Castes
candidates,

During the last three years no
vacancies reserved for the Scheduled
Caste in the three All India Services
remained unfilled. However, the un-

filled reserved vacancies for the Sche-
duled Castes/Scheduleq Tribes, if any,
in a particular year are carried for-
warqd and filled on the basis of the re-
sults of the subsequent examinations.
Every effort is made to enusre that, as
far as possible, no reserved vacancy is
dereserved.
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Production of Films by Hindustan
Phote Film Factory

524. DR, VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether the annual production
of Hindustan Photo Film  Factory
(HPF) is grossly falling short of the
demand of the black and white posi-
tive film by the film industry;

{b) if so, the production figures of
the last three years, the demand by
the film industry and the exports, if
any;

(c) whether Hindustan Photo Film
bas acquired a monopoly for supplies
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of Geva Colour and Orwo Colour
films in India;

(d) on what norms the price of
Jumbo rolls of Geva and Orwo are
films by the distributors to the fllm
industry;

(e) whether the producers of
Indian films have requested Govern-
ment to allow them direct import as
it will be cheaper and of better qua-
lity than the one distributed by
Hindustan Photo Film; and

(f) in view of the above whether
Government propose to close down
Hindustan Photo Film as a losing con-
®ern and redundant organization?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b
HPF has been meeting the full demand
and maintaining adequate stocks of
cine positive ang cine sound negative
(black and white) films. Its produc-
tion of these items during the last
three years was ag follows: —

Yeur B & W Positive Sound Nevatr
14373-76 1,48,438 ‘o 266
197677 102,560 28,540
1977-70 15,00 38872

There was never any shortage of these
items in the market during the last
three vears,

Exports of cine posilive and cine
sound (B&W) films amounted lo
Rs. 3.66 lakhs in 1977-78—there being
no exports in the earlier years.

L]

(¢) Jumbo rolls of Geva and Orwo

colour positive films are being import-

ed Onlybym-

(d) HPF prices the material based
on actual conversion cost plus a fair
margin, The distributors when they
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import, get about 10 per cent margin
on the landed cost

(e). Representations have recently
been recelyed from the photo film in-
dustry stating that the prices of cine
colour positive converted hy HPF are
higher than those imported in finished
form. These are, therefore, being
looked into. However, the question of
gualily between imported and HPF
converted rolls does not arise as the
wide slock used to make the rolls is
the same. Whether converted abroad
and/or by HPF, the quality of the
film will be the same. It may be men-
tioned that the complaint level of this
product in relation to HPF's gales was
helow 0.4 per cent in 1977,

(f). 1In view of above, closing down
HPF does not arise.

Uranium Deposits

525. DR, VASANT KUMAR PAN-
DIT: Will the Minister of ATOMIC
FENERGY be pleased to state:

(a) whether it is a fact that re-
vently Government have traced
occurrences of Uranium in part of
Madhya Pradesh, Meghalaya and
Himachal Pradesh;

(b) if so, whether surface explora-
tion, core drilling and underground
development has been undertaken in
the potential areas;

(c) the estimated quantity of the
uranium expected from the new loca-
tions; and

(d) whether Government  have
undertaken such exploration in other
States and geologically sensitive
areas?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) to (d). Yes Sir.
Exploration py way of core drilling
and/or underground development for
uranium has been undertaken in parts
of Madhya Pradesh, Meghalaya and
Himachal Pradesh, as also in other

States. Estimation of the quantities
of uranium in these deposits is in pro-
gress,

T.V. Glass Bulbs

526. DR, VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) whether TV Glass Bulbs are
being imported, if so, value and
number of these imported bulbs
during the last three years, year-wise;

(b) whether many Indian entre-
preneurs and State Government
Undertakings applied to Government
to manufacture this item during the
last three years;

(¢) whether any licence to manu-
facture TV  Glass Bulbs was given
and, if so, when and to whom;

(d) whether Bharat Electronics
Limited was granted a licence to
manufacture this item but they did
not find it economical, if so, the rea-
sons therefor;

(e) the C.L.LF. value of each of the
components and raw materials re-
quired to assemble a T.V. Tube of 50
C.M. size by BEL; and the CIF price
at which the complete TV Tube is
being imported; and

(f) the quantity ang CIF value of
each imported Glass part used in
Electronic Valves and Cathode Ray
Tubes during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAT] ABHA MAITI): (a) Yes, Sir.
The information regarding value and
number of imported T.V. Glass Bulbs
(i.e. Shells) is being collected and will
be laiq on the Table of the House.

(b) Yes, Sir.
(¢c) No industrial Licence for the

manufacture of T.V. Glass Shells has
so far been granted.
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(d) Bharat Electronics Limited was
also not granteq the licence for the
manufacture of TV Glasg Shells,

(e) and (f). The information is
being collected and will be laid on the
Table of the House,

Bxpendiiure on  Entertainment etc.
by the Shipping Corporation of India

527. DR, VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether it is a fact that during
the financial year 1976-77, the Ship-
ping Corporation of India spent on (1)
Entertainment about Rs. 10,00,000/-
(2) Travelling Expenses Rs.
6,00,000/- (3) Directors Travel about
Rs. 5,00,000/-, (4) Telex-Telegram
about Rs. 1,00,00,000/- and (5)
Telephone about Rs. 70,00,000.

(b) what are the figures of expen-
diture on each of the above items for
the period from 1st April, 1977 to 31st
March, 1978;

(c¢) whether it is also a fact that the
SCI A/c will be incurring a net loss
of over Rs. 15 crores for the year
1977-78; and

(d) if so, what steps Government
have taken to curb extravagant ex-
penditure on non-productive items?
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THE + MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The expenditure
incurreq by the Shipping Corporation
of India on these items during 1976-77
is ag follows:—

(1) Entertainment Rs.  8,59,253, (2)
Travelling expenses Rs. 40,13,441; (3)
Directors’ Travelling expenses
Rs, 3,98,435; (4) Telex and telegrams
Rs. 96,77,196; and (5) Telephones and
Trunk calls Rs 63,71,352.

(b) Accounts for financial year 1977-
78 have not been finalised. However,
the tentative figures booked under the
above items is ag under:—(1l) Enter-
tainment Rs, 5.78 lakhs; ¢2) Travelling
Expenses Rs, 36,55 lakhs; (3) Directors’
travelling expenses Rs. 4.48 lakhs; (4)
Telegrams and telexes Rs. 93.85 lakhs;
(5) Telephones and trunk calls Rs. 58.82
lakhs, This is gubject to changes after
the accounts have been finaliseq and
audited,

(c¢) Since the accounts have not been
finalised, the final figures are not avail-
able. However, it is estimated that
the loss may be of the order of Rs. 18
to 20 crores.

(d) An analysig of Shipping Corpo-
rations’ administrative overheads re-
veals that the administrative expenses
as a percentage of operating earnings
as well as operating expenses has come
down as follows:—

Administratiy * 1974-75 1975-76 1976-77
Expenses : —_— —— ————
(a) as percentage

of cooptrative carnings .48 3.30
(b) as prrcontage of

operative expenses 4092 4.56

Although in absolute terms, the ex-
penditure has gone up but that is only
io be expecteq in view of the fact that
SC1 is an expending organisation and
also there has been a general increase
in prices over this period of time.

From the percentages indicated above,

it is clear that expenditure on these
items is not extravagant. However,
SCI has been gpecifically instructed 1o
keep a continuoug watch on items of
non-essentlal expenditure and to effect
maximum economieg in the same,
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Omstruction of Compoler Centre
ia New Belhi

528. SHRI D, AMAT: Will the Minis-
ter o2 ELECTRONICS be pleaged fo
state:

(a) whether it is a fact that a
Norwegian firm has signed a contract
with UN. Development Programme
for the construction of a large com-
puter centre for the Indian Govern-
ment in New Delhi; and

(b) if so, the details of the pro-
gramme?

THE PRIME MINISTER (SHRI
MORARJ] DBESAI): (a) and (b). The
Unitedg Nationg Development Pro-
gramme have included for this country
a preject for support to the National
Information Centre. They have made
a provision of 4.39 million dollars for
the purchase of hardware and expenses
on training of our technical personnel
A Norwegian firrm has been uppointed
by them in consultation with the Gov-
ernment of India for assisting them in
the technical and contractual aspects of
ihe execution of the profect,

Fear ¢f Southern States over Language
Question

529. SHRI VAYALAR RAVI:;
SHRI DHARM VIR VASISHT:

Will the Minister of HOME
AFFAIRS be pleased:

(a) whether the Chief Ministers of
Southern States have expressed their
fear over the language question; and

(b) if so, the reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAIL. MANDAL):
(a) It has come to the notice ot the
Government of India that the Chief
Minister of Tamil Nadu, Andhra
Pradesh, Karnataka and Kerala have
expressed certain misgivings regard-
ing the official language policy of the
Central Government in a meeting held
at Madras on the 16th  July, 1978.
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(b) The Government of India are
of the opinion that these apprehen-
sions are misplaced, inasmuch as
according to the Official Languages
Act 1963, as amended in 1967, the
use of English will continue until
resolutiong for the discontinuance of
the use of the Engilsh Janguage have
been passed by the legislatures of
all the States which have not adop-
ted Hindi as their official language
and until after considering the resolu-
tions aforesaid, a resolution for such
discontinuance hag been passed by
each House of Parliament.

T.V. Stationg at Patna

530. SHRI RAMANAND TIWARY:
Wil} the Minister of INFORMATION
AND BROADCASTING be pleased
1o refer to the reply given to Starred
Question No. 262 on the 29th June,
1977 and state:

(a) whether Government propose
to set up a T.V. Centre at Patnu;

(b) if so, by what time; and
(¢) if not, the reasons therefor?

THE MINISTER OF IRFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI (a) to {¢). There
is no proposal to start a TV
Station at Patna. A TV Transmit-
ter has been commissioned at Muzaf-
farpur on 14-6-1978 to serve parts of
North Bihar. It is not possible to ex-
tend these facilities or to start a TV
Station at Patna due to constraints on
financial resources.

Memorandam regarding selection of
newspapers for Government adver-
tfisements

531. SHRI AMAR ROY PRADHAN:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether DLAV.P. had issued a
Memorandum, known as ‘Prasad

Memorandum®' during emergency
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period for selection of newspapers for
Government adverstisements; and

(b) if so, the details thereof; and
whether it is still in force?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) Yes Sir. This
Ministry issued an Office Memoran-
dum on 23-6-1976 in pursuance of a
Cabinet decision.

{b) The Memorandum among other
things asked al] Ministries to direct
all Public Sector Undertakings and
other organisations under their juris-
diction to follow the Media List and
advertisement rates of the D.AV.P.
The Memorandum is still in force but
the matter is being revieweq in the
light of recommendations of various
Parliamentary Committees.

Demands of Employees of D.ES.U.

532. SHRI AMAR ROY PRADHAN:

Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether Government have
vonsidereq the demands of the em-

ployees of the D.ES.U. submitted
recently; and

(b) if so, what are their demands
and the action taken by Government
in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
fa) and (b). The DESU has reported
that the main demands of the em-
ployees relate to payment of arrears
for the period from 1.4-72 to 30-9-73
on account of revision of pay scales
and assured payment of ex-gratia
every year, These demands were
settled as a result of an agreement
reached between DESU management
and the D.S.E. workers Union. As a
the D.S.E. Workers' Union, the de-

mands, such as increase in cycle
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allowance, time scale prometions
parity in giving conveyance aBew-
ances, implementation of Code of
Discipline, withdrawa] of discipBnary
cases against 14 employees and the re-
maining demands are to be disepssed
mutually and settled.

Escape by Dr. Dharam Teja

533. SHRI MUKHTIAR SINGH
MALIK:

SHRI O.P. TYAGI:
SHRI RAGHAVJI:
SHRI G. M. BANATWALLA;

Will the Minister of

HOME
AFFAIRS be pleased to state:

(a) whether Dr. Dharam Teja left

India illegally during the month of
June, 1978;

(b) if so, whether any fereign
country is involved in hig going
ahroad;

(¢) whether any inquiry has simce

been conducted by Government imto
this matter; and

(d) if so. the detailg in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) According to  available imfer-
mation Dr. Teja left India last en
22-7-1977 on a valid passport.

(b) to (d). Do not arise.

Export of technical know-hew MWy

Khadi and Village Industries Cem-
mission

534. SHRI MUKHTIAR SINGH
MALIK:

SHRI G. M. BANATWALLA:

Wilj the Minister of INDUSTRY be
pleased to state:

(a) whether Khadi and Village
Industrie. Commission have made a
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break-through in the export of techni-
cal know.how of its village industries
sector to East African countries; and

(b) if so, the estimated foreign
exchange likely to be earmed as a
result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
Yes, Sir. Khadi and Village Indus-
tries Commission has exported tech-
nmical know-how in respect of village
pottery, hand-made paper, gobar gas,
lime, ghani oil gnd fruit preservation
1o Tanzania and deputed its techni-
cal personnel there for varied dura-
tions. Five trainees sponscred by
ithe Government of Tanzania are
undergoing iraining in training cen-
tres run by the Commission. Five
women lcaders from Ghana also
underwent training in various village
industries in the Commission’s train-
ing centres. Technical know-how
abeut new model charkhag and im-
proved looms has also been exported
to Ethiopia, Mauratius and Laos. Tt
is, however, difficult to make an as-
sessment of foreign exchange earn-
ings on this account, as the technical
know-how is made available under
Development Assistance Programmes.

Preference in Reoruitment to Govern-
‘a ment Services

535. SHRI S. S. SOMANI: Will the
Minister of ELECTRONICS he pleas-

ed to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to give preference jn recruitment
to Government services to the youths
who suffered Jail terms or injuries in
connection with emerggney days dur-
ing the period March, 1974 to 1977;
and

(®) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
{SHRI S. D. PATIL): (a) There is
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no proposal under the consideration
of Government in thig regard.

(b) Does not arise.

Advanoed Technology in Semi-conduc-
tor Devices Developed by C.E.ER.L.

536. SHRI S. S. SOMANI: Will the
Minster of ELECTRONICS pe pleas-
ed to state:

(a) whether it is a fact that the
Central Electronic Engineering Re-
search Institute at Pilani, Rajasthan
is developing advanced technology for
semi.conductor devices under a Unitey
Nation programme; and

() whether the UN. has made
available some amounts to this Insti-
tute: if so, the details thereof?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The total amount budgeted by
the United Nations Development Pre-
gramme (UNDP) for this project is
9,97,213. Thig includes, $4,66,660 for
equipment, $2,93,980 for services of
equipment, $2,05,955 for fellowship and
training facilities and $30.618 for mis-
cellaneous expenses.

Nagas fire on Army Patrol near Peasa®

537. SHRI YAGYA DATT SHARMIA:
Will the Minister of HOME AF-
FAIRS be pleaseg to state;

(a) whether a group of under-
ground Nagas fired at an army patrol
near Peasao in Tuensang District bor-
dering Burma in the last week of
May;

(b} if so, the number of casualties
on both sides; and

(c) the steps taken to check such
incidents?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) An Assam Rifles putrol was fired
at by a group of underground Nagas
near Peasao in Tuensang District of
Nagaland in the Jast week of May.

() There was no report of casual-
tiec on either side.

1¢) WVigilance all along the Indo-
Burma border in Nagaland and Mani-
pur is being maintained.

Thermal Power Plant in Punjab

338. SHRI YAGYA DATT SHARMA.
Wil the Minister of ENERGY be
pleased to state:

(a) whether Government propose
tc instal a thermal power plant in
Funjab to meet the power shortage:

(b) if so, the location; and

{(c) the details thereof?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
to (¢). There is presently no power
shortage in the Punjab. The projects
already sanctioned are considered ade-
quate to meet the anticipated growth
in power demand upto 1982-83. For

meeting the further growth in power
demand for the period 1983-84 to 1988-

§9, a number of alternatives including
e proposal for a large thermal power
plant at Ropar are under examination.

Production Capacity of Art Silk Yarn
in the Country

339. DR. BALDEV PRAKASH:
Will the Minister of INDUSTRY be
pleased to state:

l(il) the total capacity of art silk
yarn production in the country:

{b) whether the production at pre-
sent ig at optimum capacity;

{c) whether the amount of art silk
yarn produced meets the demand of
weaving industry; and
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(d) the names of the spinners en-
gaged in spinning art silk fibre?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) The total
installed capacity in the country fer
production of art silk fibres and yarns
is about 180.000 metric tonnes per
annum.

(b} About 98 per cent of the instal-
led capacity.

(c) No, Sir,

(d) There are 25 units engaged in
the manufacture of art silk filament
varns. The spun yarn manufactured
from art silk fibres is either pure or
blendeq according to the production
programme of each gspinning mill
The number of mills using art silk
fibres is ag under: —

(1) Art silk Spinning Mills—25
(2) Cotton Spinning Mills — 327
t3) Cotton Composite Mills—289.

T.V. Station at Jullundur

$40. DR. BALDEV PRAKASH:

CHOWDHRY BALBIR
SINGH:

Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether the Television Station
at Jullundur is going to be opened by
the end of this year;

(b) whether some of the equip-
ments meant to be installed at Jullun.
dur T. V. Cenire have been diverted
to Srinagar T. V. Centre; and

(c) if so, mow much delay in start-
ing the T. V. Centre at Jullundur will
be caused by this diversion?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The earlier ex-
pectation was that the TV Station at
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Jullundur would be ready by the end
of this year. However, due to delay
in the supply of many essential items
of equipment by the manufacturers,
the Station is now likely to be com-
missioned by March, 1979,

(b) No, Sir.

(¢c) Does not arise.
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Production, Despatches and Price of
Coual

543. SHRI SHAMBHU NATH
TURVEDI: Will the Minister of
FNERGY be pleased to state the com-
parative figureg for each year of the
eutput, despatches and price of coal
from 2 years before nationalisation of
coal mines and the succeeding years
thereafter?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): The
Deking Coal mines were mnationalis-
ed with effect from 1-5-72 and the
nen coking coal mines with effect from

JULY 19, 1978
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1-5-73. The figures of output and des-
patches from 1970-71 onwards are as

follows:—

(figures in million tonnes)

Year Output Despatches
1970-71 7205 62° 26
1971-72 7242 65° 52
19072-73 7722 70°16
1073-74 yiR i 68 ro
195.4-75 a6 41 4 88
1075-70 a9 68 01' 46
1076-77 101002 94' o8
1077-78 101100 99" 51
1978-79(P) 24" 30 23+ 6o
"AprilsJune) (.

From 24-7-67 till 31-7-75 there was
no statutory control on price of coal
At the time of nationalisation of non
coking coal mines. the average pithead
price was Rs. 37.42 per tonne, The
average price, as fixed by the Central
Govt., with effect from 1-4-74 was Rs.
47.42 per tonnes. The Central Gov-
ernment revised this price to Rs. 64.92
per tonne with cffect from 1-7-75 and
this iz still in force.
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Writing of Confidentia] Reports

548, SHRI RAJ KRISHNA DAWN:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether existing procedure of
writing annual confidential reports of
Government Servanis adopted by the
previous Government provides wide
scope to the reporting officers to give
undue favour to certain persons which
ultimately aflects the overall efficiency
ol Government machinery; and

(b) if so, the steps Government are
considering to eliminate such malprac-
tices?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): (a) No, sir.
The procedure of writing annual con-
fidential reports hag beep devised to
ensure objectivity of appraisal by
Reporting Officer, after taking into
account the recommendations made
by the Administrative Reforms Com-
mission and after consulting the vari-
ous administrative Ministries.

(b) Does not arise.

Criteria for Promotion to Post of
Station Director

549. SHRI RAM MURTI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer
10 the reply given to Unstarred Ques-
tion No, 7426 on the 19th April, 1978
and Starred Question No. 1051 on the
10th May, 1978 and state:

(a) whether the Verghese Commit-
tee has suggested a single cadre for
all the experts;

(b) if so, the reasons why Produ-
cers are not called for interview in
the departmental promotions for the
post of Station Director and Assistant
Station Director when they are ex-
perts;

(c) whether Station Directors in
the All India Radio are being given
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continuous promotions departmentally
although they do not have any special
merits;

(d) if go, whether Government pro-
pose to keep in abeyance such promo-
tions till the implementation of Ver-
ghese Committee report so as to
give justice to the experts; and

(e) if not, the reasons therefor?

THE MINISTER OF INFORMA-
TION AND BRUYADCASTING (SHRI
L. K ADVANI): (a) The Verghese
Committee recommendeqd five separate
cadres, namely, Programme, Engineer-
ing, Finance, Personnel and Informa-
tion/ Audicnee Research., The Cem-
mittee also rccommended inter alia
that programme staff including gstaff
artists should be brought under a
single unified cadre.

(b) A decision on the recommenda-
tions of the Verghese Committee is
vet to be taken. At present produ-
cers cannot be considered for promo-
tion to the ranks of Assistant Station
Director and Station Director because
under the Recuritment Rules they are
not eligible for the same. Moreover,
producers have their own channels of
promotion, namely that of Deputy
Chief Producer and Chief Producer.

(¢) No, Sir. Promotions arc made
in accordance with the recruitment
rules.

(d) and (e). No, Sir. In the in-
terest of work it wil] not be proper to
keep the vacancies unfilled.

TA/DA drawn by Officers in Andaman
and Nicobar Islands

550. SHRI MANORANJAN BHAK-
TA: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the total number of days the
officers i.e. Heads of Department
under the Union Territory of Anda-
man and Nicobar Islands includicg
Chief Commissioner and Sccretaries
were present in the Union territory of
Andaman and Nicobar Islands since
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March, 1977 to June, 1978 and the
total number of days they were out of
A. and N. Islands either on leave or
Government duty Department wise,
separatel on leave and Government
duty- and

JULY 19, 1978
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Air fares; department-wise showing
duty and leave separately?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):

(b) the total expenditure incurred (a) and (b). A statement is attach-
in the shape of T.A./D.A. or Passage/ ed.
Statement
Total! number
Desiguation of the Officer of daya the Officer To talxpendi ture in-
waspre-  Was out of the A&N curred on T.A./D.A
sent in the Islands Passage/Air Fares
Andaman the Officers while
and '
Nicobar on leave on duty duty leave
Islands Rs. Rs.
Chicf Commissioner 395 45 '57 21,885 + 2,020
Chief Secretary . . . 103 14 4,34
Development Commissioner-cums- Dc velo 1:
ment Secretary . 260 6o ny 23,808 11,0
Finance Sceeretary . . 302 07 88 10,233 - 2.05¢!
Judicial Secretary - 39z 95 18,797
Officer on Special Duty (- \trnume 316 36 6,703
Chief Conservator of Forests and Secretary
(Forests) 354 72 61+ 11,353 3.040
Piinzipal Engincer and Secretary LP\\ 441 4b 10,242 .
SD/Chicf Development-cum-Rehabilita
tion Commissioner 304 24 91 11,450 1,01 0
Depury Clommissioner, Andaman Dlstnt t 305 ] 119 5,002
casual
leave)
Dopury Cenissianer, Nicobar District 406 76 5 2,511 * 2,075

Agreement hetweep, BHEL and West
German Multinational Scimens

%1, SHRI C. K. CHANDRAPPAN:
Wi the Minister of INDUSTRY be
pleascd 1o state:

(a) whether Government have made
anv agreement with West German
multinational Seimens regarding its
coilaborations with BHEL; ang

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MATI ABHA MAITI): (a) and (b).
There is no agreement between Gov-
ernment and Siemens regarding Col-
laboration with BHEL. Government

have, however. approved a number of
collaboration agreements  between
BHEL, and firms from USSR, USA,
West Germany, Czechoslovakia, etc
The existing collaboration agreement
between BHEL and Siemens are in
respect of:

(i) High Speed Industrial Drive
Turbines-agreement signed on 21-6-74.

(ii) Thyristor Convertors, Assocl-
ateq Controls and Application Engi-
neering agreement signed on 28-7-
1975;

(iii) Thyristor, Power Diodes and
Mono-crystalline Silicon—agreement
signed on 28-10-1975; and
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(iv) Large Steam Turbine Gene-
rators from 200 to 1000 MW—agree-
ment gigned on 24-8-1976.

]

In a growing organisation like that
of BHEL the search for new technolo-
gy and collaboration js a continuous
process and BHEL are negotiating with
Siemens and various other organisa-
tions towards updating their technolo-

BY.

Joining date of Technical Assistants in
J.C.B.

552. SHRI MAHI LAL: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No, 9932 on 10-5-78 and
state;

(a) the date on which the 12 Te-
chnical Assistants (G.D.) working on

stop-gap basis were taken in J.CB,;
and

(b) the reasons for not giving pri-
vileges/relaxations to the departmen-
tal employees of different categories
working in JCB for the last 20 to 25
years as has been given to the above
12 stop-gap Technical Assistants
(G.D.) and also the reasons for not
taking into consideration the report
of the study-team which was sub-
mitted in 1973 in regard thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
dates from which the 12 Technical
Assgistants in question were initially
appointed on ad-hoc basis and subse-
quently appointed on regular basis are
given below:—

Name Date of appointment

Ad-hoc Regular
(1) Shri S, S. Pun . B-10-1968 22-4-1978
(2) Shri Satyapal Rampal 9-10-1g68  22-4-1978
(3) ShriB. B. Marwah 9-10-1968 22-4-1978
(4) Shri H. S. Solanki . . B 10-10-1968 22-4-1978
(5) Shri H. B. Arora . . 10-10-1968  22-4-1978
(6) ShriJ. P. Singh 26-10-1968  22-4-1978
(7) ShriR. C. Sharma . 26-10-1968 22-4-1978
(8) Shri H. R. Gupta . 26-10-1968  22-4-1978
(9) ShriJ. P. Bhutani 26-10-1968 22-4-1978
(10) Shri S, K. Sen 26-10-1968 22-4-1978
(11) Shri K. Surendran 18-11-1968 22-4-1978
(12) ShriS. S. Kanwar 2g-11-1968 22-4-1978

(b) The above mentioned officials
hud put in satisfactory service for
more than 9 years as Technical Assis-
tants (ad-hoc) and, therefore, they
deserved special consideration for
regularisation by relaxation of rules.
There are no other employees in JCB
who were appointed in higher grade
on ad-hoc basis uand working for such

1540 L8—=7 Y

a long period who could be allowed
such relxation. Anyway regularisa-
tion of ad-hoc appointment by relaxa-
tion could be considered on merit.

There are other cases of ad-hoc ap-
pointment also. In the recent past, ad-
hoc appointment of one of the Depu-
ty Directors was regularised under the
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recuritment rules finalised for the Government have further improved
post. these scales te Rs. 425—600 and Rs.

There are ad-hoc appointments in
other group ‘A’ posts and group ‘B’
Gazetted posts against some vacancies
and these vaclncies are proposed to
be filléd on regular basis shortly. Fur-
ther there are also gsome ad-hoc ag-
poinfments in group ‘B' Non-Gazetted
posts and the regular incombents for
the posts will be selected by promotion
after the relevant recuritment rules

are modified in consultation with
UPSC.

The study group did not deal with
ad-hoc appointments in JCB and regu-

larisation of such ad-hoc appointments.

Bevised Pay Scales of Beading Staff
of JCB Letter Press

553. SHRI MAHI LAL: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Starred
Question No. 711 on 12-4-78 regard-
ing the scale of pay to the Reading
Staff of JCB Letter Press, and state:

(a) whether it is a fact that the
orders to revise the pay-scale of Rde,
Gde. 1 and Copy-holdergs working in
JCB Letter Press have ‘been given
with immediate effect;

(b) whether it is also a fact that
these employees have been represen-
ting for removing the anomaly in their
pay-scales since January, 1974; and

(c) if so, the reasons for not grant-
Ing reviced pay-scale to these cate-
gories of staff since 1st January, 1973,
the date of implementation of the
3rd Pay Commission?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes,
Sir.

(b) Yes, Sir.

(¢) The Pay Commission had re-
commended pay scales of Rs. 380—580
and Rs. 260—350 for the posts of Rea-
der Grade 1 and Copy Holder in JCB.

260—400 recently after considering
their representations, As this is fresh
decision taken by the Government and
is not based on the recommendations
of the 3rd Pay Commission, it has
been given effect from the date of
issue of Government orders.

Taking over of the Management of
Jaipur Udyog Limited

554. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether it is a fact that seve-
ra]l] Members of Parliament have
urged the Minister to take over the
management of the Jaipur Udyog
Limited;

(b) whether the said company has
been mismanaged for a long time; and

(¢) if so, the details thereof and
Government’s reaction to their de-
mands?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI);: (a)
to (c). Jaipur Udyog Limited is li-
censed for manufacture of cement at
Sawaimadhopur in the State of Ra-
jasthen for a capacity of 10 lakh ton-
nes per annum. The Company closed
down production during the period
September, 1875 to April, 1976 due
to financial difficulties and had sought
the assistance of the Central and
State Governments for restart of pro-
duction. The mismanagement of the
Company related broadly to continu-
ed fall in production arising out of
neglect of essential preventive main-
tenance and repairs over a number
of years, paucity of funds due to di-
version through their ex-sole selling
agents and managerial misdemean-
oursg in the areds of sales, purchases
and expenditure. The management
had also pursued policies and practl-
ceg inconsgistent with the interéfts of
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the company With a package of as-
sistance from the State Government,
Centra]l] Govérnment and the State
Bank of India, the Company restarted
production of cement from the end
of April, 1976.

Representations sponsored by Mem-
bers of Parliament have been made
from time to.time for a take over oi
the management of the company. The
policy for dealing with the sick indus-
trial undertakings has been to work
out a scheme of rehabilitation under
the auspices of the banks and the finan-
cial institutions themselves and assist
in effecting such changes as might be
considered necessary by these institu-
tions for undertaking the rehabilita-
tion. The rehabilitation of Jaipur
Udyog Limited was organized on this
basis. Out of the 11 Members of the
reconstituted Board of management, 7
are representatives of Central Goverp-
ment, State Government, State Bank
of India and the financial institutions.
The working of the company is con-
stantly reviewed by the Government
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to ensure that adequate measures as
may be required are taken.

Merger of Sick Units with Healthy
Units of big Business Houses

555. SHRI K. A. RAJAN; Will the
Minister of INDUSTRY be pleased to
state:

(a) whether Government have re-
ceived any proposals from big busi-
ness houses for merger of sick units
with their healthy units; and

(b) if so, the details thereof and
Government’s decision thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). The Specified Authority has
so far received seventeen applications
under section 72A of the Income-tax
Act. 1961, including some from big
business houses. A statement giving
the necessary details, is enclosed. The
applications are being processed in
accordance with the relevant proce-
dures.

Statement

S, Name of the amalgamated Name of the amalgamating  Whether Registercd under
No. Company Company the M.R.T.P. Act.
1 2 3 4
1 Mj/s. Lakshmi Mills Co. Lid. M/s. Coimbatore Cotton Both the ccmpanies are

Coimbatore (Taxtiles). Mills Ltd., Coimbatore. registered under MRTP
(Textile). Act.
2 M/s. Chase Bright Steel Lid,,  M/s. Indian Bright Stecl Co. NoJj

Bombay (Bright Steel Bars).

3 M/s. Duncan Agrn Industries Ltd.
Calcutta. (Tea and Tobacco).

4 Mj/s. Crompton Greaves Ltd.,
Bombay. (Electric motors).

5 M/s. Shalimar Wires Ltd. Cal-
cutta (Steel wires).

M/s. Toshiba Anand Lamps
Ltd., Ernakulam (GLS

lamps).

M/s. Anil Steel Wires Ltd., No.
Calcutta. (Steel wires)

L1d., Madras (Bright Steel
Bars)

M /s. National Tobacco Co.
Ltd., Calcutta. (Cigarettes).

Both the companies are
registered under MRTP
Act,

The amalgamated Co. is
registered under MRTP
Act,

6 M/s. Poysha Industrial Co. Ltd,, M/s. Colridge Ltd., Cal- No.

Calcutta (Metal containers).

cutta (Collapsible tubes)
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1 2 3
7 M/s.Mihindraand MihindraLtd., M/s. International Tractor Both are registered under

10

13

14

15

16

17

Bombay. (Jeeps).

M's, Dalmia Ce net Bharat Lid,,
New D:lhi, (C:ment) g

M's. J.K.Synthetics Ltde. Kan-
pur. (Textiles).

M/s. Payen Talbros Ltd., New
Delhi. (Gaskets).

M!s. Phalton Sugar Works Ltd.,
Bombay. (Sugar),

M's. M'cdowels and Co.

L.,
Madras. (Alcohal),

M/s. Raymond Wollen Mills Ltd.,
B>mbYy. (W .olen Textiles),

M's Kim'a Sizar Mlils Lid,
A ravatinazgar, (Sizar).

M's. Atlas Cycle Industries Ltd.,
Sonepat. (Bicycles).

M's, Panyam Cement & Min=ral
Industries Ltd.,, Kurnool. (Ce-
m=nt).

M s. Nava Bhiarat Eaterprises Pvt.
Ltd., Hyd=rabad-4. (Export).

Co. (I) Ltd., Bombay.
(Tractors),

M/s. Telesound India Ltd.,, The amal

Ballabgarh. (Radios)

M/s. J.K.Steel & Industries
Ltd., Kanpur. (Steel pro-
ducts).

M/s. ALW JansonLtd., New
Delhi (Shock absorbers).

M/s. Havero Industries Ltd.,,
Bombay (Dry cells),

M/s.Hindustan Polymers Ltd.,
Visakahapatnam (Poly-
mer plastics).

Mjs.
Indsutries, Calcutta. Iron
and Steel items)

M!s, Thirumurti Mills Ltd.,
Udumalpet. (Textiles).

Mis. Atdas Auto Industries
Ltd., Sonepat (Auto cyc-
cles).

M/s. Dccan Wires Ltd.,
Bangalore, (Wires).

M/s. Vijay Durga Cotton
Trading Ltd.,, Guntur,
(Solvent extraction),

. K. Iron and Steel Both the

Both the

MRTP Act.

gamated Co. 1
registered under MRTP
Act.

Both the companier are

registered under the
h&‘TP Act.

No.:

No.

Both the companics aie
registered under MRTP
Act. ||

companies are
registered under MR™TO
Ac-

com jes are
registered under MRTP
Act. !

No.
No.

No.\

Rate of Industrial Growth

556. SHRI K. A. RAJAN: Will

Minister of INDUSTRY be pleased to

state;

(a) whether a geries of package po-
licy memsures have been planned by
Government to

achieve a rate

THE MINISTER OF STATE IN

THE MINISTRY OF

(SHRIMATI

s Yes, Sir.

ABHA MAITI):

INDUSTRY
(a)

(b) The strategy to raise the rate

of growth of

of ments:—

growth of seven to eight per cent In

industrial production during the cur-

rent year; and

(b) if s0, the details thereof?

(i) Achievement of targets

industrial production
consists of the following main ele-

ready set in respect of crucial in-
dustries like power, coal, steel, fer-

'.;’_]

tilizers, and non-ferroug metals;
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(ii) setting higher targets of out-
put in respect of certain major in-
dustries where demand conditions
justify such higher output. Among
these are: , papes, cement, commer-
cial vehicles, wagons, and textiles
produced by NTC mills;

(iii) advance planning of imports
and buffer stocking of crucial in-
puts in order to ensure that pro-
duction in industry is not disrupt-
ed due to fall in production of one
or two units;

(iv) constant monitoring and co-
ordination with a view to ensuring
that targets of production are achi-
eved,

Steps for reduction of congestion at
Bombny Port

557. SHRI K, A. RAJAN:
SHRI YADVENDRA DUTT:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
to state:

(a) whether it is a fact that the
congestion at Bombay Port has reach-
ed alarming proportions during the
last few months;

(b) if so, what are the details and
reasons therefor; and

(¢) what measures are being taken
to reduce the congestion at this port
and keep the situation normal?

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) It is a fact that
due to various reasons Bombay Port
has been facing congestion over the
last few months,

(b) The position of waiting vessels
for berthing is ag under:—
1-1-1978 . . 4
1-2-19%8 . 9
1-3-1978 . . . 14

1-4-1978 . . . . 16
1-5-1978 . . . . 24
1-6-1978 . . . . 30
1-7-1978 . . . ' 30
17-7-1978 . . . - 21

The main reasons for current con-
gestion at Bombay are given below:—

(i) No. of ships entering Bombay
Port has been increasing.

(ii) Increase in the number of
bull: carriers for fertilisers, cement,
edible o0il which take long time in
unloading. '

(iii) Preference of user agencies
to utilise Bombay Port despite its
current problems.

(iv) Restricted hours of working
by pilots and berthing masters.

(v) Labour problems.

(¢c) Measures taken to relieve con-
gestion at Bombay include diversion
of traffic to other Ports, rationalised
distribution of cargo at various Ma-
jor Ports, mid-stream unloading into
barges wherever it I8 feasible, au-
gumentation of strength of shore
labour and improvement of the clear-
ing facilities by rail and road. Dis-
cussions also have been held with the
concerned agencieg Sgp as to expedite
unloading and clearance of cargo in
ports,

Electrification of Villages

558. SHRI C. R. MAHATA: Will
the Minister of ENERGY be pleased
to state:

(a) the number of villages and
rura] areas where the electrification
has not so far been done; and

' (b) the Government’s reaction

thereto?

THE MINISTER OF ENERGY
(SHRI P, RAMAOHANDRAN): (a)
There are 5,74,936 villages in India.
Out of these 2,17,388  villages (37.7
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per cent) were electrified upto 31-3-
1978. State-wise details are given
in the statement enclosed.

(b) Government lays great emphasis
on the electrification of villages. The
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draft Five-Year Plan 1978—83 provides
for an allocation of Rs. 1450 crores for
rural electrification in the country.
This is in addition to Rs. 300 crores
which is expected to be made avail-
able from financial institutions. The
Plan envisages electrification of one
lakh additional villages.

Statement

Inhabited Villages Electr{fied—1971 Census

Sl State
No.

Total No. Villages 9, villages
of elecirified elecrrified
villages as on as on

31-3-1978  31-3-1078

Andhra Pradesh.

27,221 14.652 (*) 53-8

2 Assam . 21,995 2,176 99
3 Bihar 67.566 18.€95 (*) 277
4 Gujarat 18,275 Bz 414
5 Haryana . 6,731 6,791 100" 0
6 Himachal Pradesh . . 16.916 7.753 45'9
2 Jammu & Kashmir 6.5019 4.014 61-7
8 Kernataka 26.826 15,160 56§
9 Kerala . 1.268 1.224 g6'5
10 Madhya Pradesh 70.083 16,450 231
11 Maharashtra 35,778 21,480 6o 0
12 Manipur . 1,049 215 12°1
13 Meghalaya 4.583 396 86
14 Nagaland . 960 236 24 6
15 Orissa 46.992 14.161 30" 1
16 Punjab 12° 188 12.126 (4) 1000
17 Rajacthan 93.305 10,000 001
18  Sikkim 215 48 22+ 9
19 Tamil Nadu 15.775 15.522 B 6
20 Tripura 4.927 410 89
21 Untar Pradesh 1,12,561 35.026 311
22 West Bengal 38.074 11 .£6g 30° 6
ToTAL (STATES) 551251 2.1F.104 RYRRE
Totar (U.Ts) 4.685 1,104 25 n
ToTtaL [ALL- TNDIA) 5,75.036  2.17.988 377

(*)—Figure provisional.

(4)-—62 villages have been declared uninhabited.
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Inhabited Villages Electrified—1971 Cemsus

Sl. Union Territories

No.

Total No. Villages 9 villages
of electrified electrified
villages as on as on

31-3-1978 31-3-1978

1 A, & N, Islands . 390 68 17°4
2 Arunachal Pradesh 2,973 1o (%) 37
3 Chandigarh 26 26 100° 0
4 D. & N. Haveli . 72 49 681
5 Delhi 243 243 1000
6 Goa, Daman & Diu . 409 346 846
7 Lakshadwe:p 10 9 9o o
f Mizoram . 229 10 (b) 44
g Pondicherry 333 333 10000

Total (U. Ts.) 4,685 1194 255

{*)—Figures provisional

bi—As on 28-2-1978.

Malpractices in Jute Corporation of
India

559. SHRIMATI AHILYA P. RAN-
GNEKAR: Will the Minister of IN-
DUSTRY be pleased to state:

(a) whether it is a fact that Jute
Corporation of India has been indulg-
ing in various malpractices such as
down grading of jute at the time of
purchase, underweighment deduecticn
on account of moisture etc.; and

(b) if so, the measures Government
have taken to put an end to this and
the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITD: (a)
and (b). There have been sllegations
-0f such malpractices against some of
the functionaries of Jute Corporation

of India on which appropriate action
has been taken by J.CI after due
investigation, The details of steps
taken to stop these malpractices are
given in the Statement enclosed.

Statement

The Jute Corporation of India make
purchases of raw jute (a) through its
own Departmental purchase Centres
(100 in 1977-78) spread over the jute
growing States of A. P, Assam,
Bihar, Orissa, West Bengal and Tri-
pura and (b) through the marketing
co-operatives of the respective States.
The jute is purchased in unassorted
form from the up-country markets,
including village hats, at prices as
fixed by the Head Office in Calcutta. In
view of the nature of the business
and the scattered location of the pur-
chase centres, there is scope for the
staff to indulge in malprectices in  the
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purchase ot jute. These malpractices
are possiblg in the following areas:—

1. in the assessment of the quality

. and moisture condition of the
.-~ unassorted jute brought for
sale,

2 in weigHment;
3 in payment of the price fixed;

4 in showing preferred treatment
to favourite sellers particular-
ly in times of heavy offers.

2. Preventive Measures:

Elaborate procedures have been laid
down with a view to preventing mal-
practices in the above areas. Detailed
records of the names of the sellers,
assesseq grade composition of each
lot purchased, basis price, the total
value paid, the manner of payment
(by cheque or cash) as also details
of weighment etc, are required to be
maintained. The above details are to
be recorded in the purchase memo
(intriplicate) and the signature of the
seller or LTI is to be obtained be-
fore payment. In addition, various re-
gisters and books of accounts are also
maintained. The prices of various
gradeg of jute are displayed promi-
nently on sufficiently big boards to
draw the attention of the public. Sam-
ples of various grades of jute are
displayed so as to help the sellers to
have an idea of the quality standards
of JCI purchases. Complaints-cum-
suggestion books are also kept at
the departmental purchase centres.
The field staff are rotated frequently
in order that they might not estab-
lish undersirable contracts with the
Jocal traderg or among themselves.

3. Supervision:

With a view to ensuring a close
watch, purchase centres have Dbeen
grouped under 14 Regional Offices
headed by Regional Managers who
inspect one or more of the centres
practically every day during the pur-
chasing season. The Regional Mana-
gers are also instructed to keep in
touch with the local officials as well

JULY 19, 1078
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as public workers, They submit ins-
pection reports regularly to the head
office during the season,

4, Vigllance Machinery.

There is a Vigilance Cell at the
head office headed by the Secretary
who is the Chief Vigilance Officer. He
is aided by a full time senior officer
and necessary staff. Their function is
to investigate into the complaints and
advice the management on the preven
tive and punifive steps necessary in
respect of the malpractices.

Every year cases of complaints are
received from the public. Such com-
plaints usually relate to under assess-
ment of quality and lower offers of
price by the purchasing staff. Where-
ver adequate evidence is found, dis-
ciplinary action is taken against the
persons concerned. According to re-
ports received from the Corporation.
some time back, the services of 7 em-
ployees were terminated and many
others were shifted to less sensitive
areas.

fayar o o swEw

56 0. =it favraw sW® aTEE:
| Iam A qZ I]AA FT FOU
Ex O A

(%) FmrIaar axare A femsax
1977 3% oFfgsErd q@l
A7 O =gifag w3 & fag smaw
170.46 FUT T F A3 /X
feg & sk 71 7@ & wfasiw
arzqas  fagar go & sufqgl =0
feor M@ 3!!1‘(3!!%31! Fo ¥Fo
fapfaar, gqmy, = aaraesitas
g9 # wafwi «r fag mE,

(@) 71 ag Wras g f& g
¥y %A 93.79FOT &Q ¥ 7%
Iam @z feq arFw AT o9 76.67
FOT T 37 & qUA wiEwEl &
feerr o oA feg adw ; )
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() afz sgdww AT (30) Wi
(@) ®rIaT wWEOEE AT W
ST 23 ®qfaq), & |KAFT &7 sTRT
FATA qraAr fagTor AT 9 9T @Y
JOEAT

IO Haren § T WAt (et

wiwt wad) (%) & (W), wAY
T FATRY  qEAAEq: qEIfaF
gfraesgress @I e wig-
fros ¥ 33a7dl Fwdlw AT AT
agfagi F a7 &1 Al
w19 faqam A wfga fsar @ %
nxrfawz gfgaarens =TT

Azl (THo W0 o o)
STRTI ¥ 29 NEATAT & fHAwr FH
qfIq1A_r ATE 170, 78 FAOT ®IG &,
(Farfs 73w Fa i 7 793 A7
3t ¥ gfaa frar &) e w
fgarasr, 1978 ¥ 7 aFrfusI
gfageqrers = sqEg # wig-
fraq % Igawi Fodm S rtagr
t wf 41 A |rgpfagi & AR a A
qrar oF faqom  gar ges 9T @I
mr g o [vawma | Tar owan
Hag d@r g E1-2409/78]

Disfranchising Smt. Gandhi for violat.
ing provisions ot the Constitution

561. SHRI Y. P, SHASTRI:
SHRI SUKHENDRA SINGH:

Will the Minister of HOME AF-
FAIRS be pleased to state whether
Government propose to make some
legal provisions to disfranchise Mrs.
Indira Gandhi who has been found
guilty of gross violation of provisions
of the Constitution of India?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI  DHANIK LAL MANDAL):
No such decision has been taken by
the Government.

Growing Teusion amang tribaly and
non-tribals in Meghalaya

562. SHRI F. M. MOHSIN: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that tension
is growing between the tribal and the
non-tribal population of Meghalaya;

(b) the reasons for such tension;
and

(c) the remedial steps being taken
by Central Government to soothen
the feelings?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
According to the information receiv-
ed from the Government of Megha-
laya, some tension has been noticed.

(b) Tension has been caused by
some anti-social elements by exploi-
ting regional feelings.

{¢c) The State Government have
intimated that they are maintaining
strict vigilance to curb  anti-social
activities. The Chief Minister and
Deputy Chief Minister, Meghalaya
have also assured the State Assembly
that the interest of non-tribals in
Meghalaya will be protected. Central
Government is also keeping a close
watch over the situation.

Statehood for Delhi

563, SHRI F. H. MOHSIN:
SHRI RAMANAND TIWARY:
SHRI CHITTA BASU:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is any proposal
under consideration of the Govern-
ment to give Statehood to Delhi;

(b) whether the statement of the
Chiet Executive Councillor of Delhi
that Delbi would get Statehood by
August this year ig correct; and

(¢) if so, the details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI DHANIK LAL MANDAL): (a)
‘to (c). Government have decided to
provide a legislative Assembly and a
‘Council of Ministers for the Union
Territory of Delhi. Necessary legisla-
tion is proposed to be introduced in
.Parliament shortly,

Sri Sailem Project

564. SHRI P. RAJAGOPAL NAI-
‘DU: Will the Minister of ENERGY
‘be pleased to state:

(a) whether any amount hag been
allotted to Sri Sailem Project quring
.Sixth Five Year Plan;

(b) if so, the amount; and

(c) when the project will be com-
Ppleted?

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): (a)
‘to (c). The Andhra Pradesh authori-
ties have intimated that an amount
of Rs. 130 crores has been provided
for the Srisailam Project in the cur-
rent Five Year Plan period 1978-83.
According to their assessment, the
Stage I of the Project is expected to
be completed by December, 1981.

Manufacture of earth moving machines

565. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of INDUS-
"TRY be pleased to state:

(a) whether Government are manu.
facturing earth moving machines; and

(b) if so, the centres where they
-are being manufactured?

THE MINISTER OF STATE IN
"THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). The following Public Sec-
tor Undertakings are manufacturing
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Earth Moving machines, Their loca-
tion is also indicated below:—

(1) M/s. Bharat Earth Movers
Ltd., Kolar Gold Feilds, Ban-
galore,

(2) M/s. Heavy Engineering Cor-
poration, Ranchi.

(3) M/s. Jessop and
Ltd., Calcutta,

Company

Collection of 10ang given by Khadi and
Village Industiries

566. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of INDUS-
TRY be pleased to state:

(a) the Stateg in which Lang Reve-
nue Recovery Act is being applied to
collect loans given by Khadi and
Village Industries Commission/Boards;
and

(b) whether Government will advise
the States to apply this Act?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a)
and (b). A statutory provision al-
readly exists in Section 19B(1) of the
Khadi and Village Industries Commis-
sion Act, 1956 (61 of 1956), which ex-
tends to the whole of India except the
States of Jammu and Kashmir and
Sikkim, that any sum payable to the
Commission under any agreement ex-
press or implied or otherwise howso-
ever, may be recovered in the same
manner as an arrear of land revenue.
Revenue Recovery Certificates issued
by Collector of Bombay  Suburban
District in which the Head Office of
the Commission is located, are being
honoured by all concerned District
Collectors in various States.
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Issue of Censorship Certificate to the
fililm entitleg ‘Satyam Shivam Sunda-
ram’

568. SHRI OM PRAKASH TYAGI:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state;

(a) when the film ‘Satyam Shivam

Sundaram’ was passed by the Board
of Censors;

(b) are the Government aware that

the picture has g number of scenes
showing nude wvulgar poses;

(c) ig it correct that kissing has
been shown clearly on the screen;

(d) have the Government laid down

any guidelines for not exhibiting
vulgar scenes on the screen;

(e) if so, the reasons for overlook-
ing them in passing this picture; and

(f) steps proposed to be taken to
stop the exhibition of kissing and nude
sceneg from this picture?

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): (a) The film ‘Sat-
yYam Shivam Sundaram’ was certified

by the Board of Film Censors on 22-3-
1978,

(b) to (f). The Board of Film Cen-
sors are required under the guide-
lines issued to them to ensure that
there are no scenes of vulgarity, ob-
scenity and depravity which might
offend human sensibilities. Amorous
scenes and shots of the human form,
partially exposed, that this film con-
tains were not considered offensive
to such sensibilities. The film was

certified for public exhibition restriet-
ed to adults only.
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Pension to dependents of DIR & MISA
detenuy during emergency

570. SHRI YADVENDRA DUTT:
SHRI D. AMAT:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government have any
plan or scheme to give pension to the
dependents of the DIR and MISA
political detenus during the emer.
gency; and

(b) if so, brief outline of the plan
or scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
Yes, Sir. There are two schemes, one
for the dependents of MISA detenus
etc. and another for those of per-
sons arrested under DISIR, who
died during the emergency.

{b) Details of the schemes are
given in Statements ] and II respec-
tively, laid on the Table of the House.
[P!aced in Library. See No LT—
2410/78].

Numbey of ships lying idle at Bombay
Port

571. SHRI YADVENDRA DUTT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state
whether Bombay Port has become over
congesteg if so, the number of ships
lying idle and the number of days
that a ship takes for a berth to be al-
lotted?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): There hag been con-
gestion at Bombay Port for the past
few months,

As on 17 July, 1978 21 ships were
waiting for berthing at Bombay. At
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FPrinces and Victoria Docks, it takes
about 10 days before a ship gets a
berth. At Iddira Dock the waiting
period is around 5 weeks.

Maharashira Bill for Providing
Unemployment Doles

572. SHRI P. K. KODIYAN:
DR. BAPU KALDATE:

Will the Minister of HOME AF-

FAIRS be pleased to state:

(a) whether it is a fact that the
Union Government have decided not
to give its clearance to the Bill pass-
ed by Maharashtra Legislature for
providing unemployment doles;

(b) if so, the reasonsg therefor;

(c) whether Government's decision
has been conveyed to State Govern-
ment; and

(d) if so, what is the State Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI S, D. PATIL): (a) to (d). The
matter is under consideration.

Jute stock holdingg of different mills

573. SHRI SUSHIL. KUMAR DHA-
RA: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that the
Jute Control Order issued by Central
Government in December 1877 to

} bring about equilibrium in the jute
atock holdings of different mills, has
not produced itg desired results, par.
ticularly on the trading position of
the Jute Corporation of India; and

(b) it so, what steps Government
have taken to achieve the deaired
results?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI-
MAT] ABHA MAITI): (a) and (b), In
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order to ensure a more rational distri-
bution of the available supply of raw
jute amongst mills, the Jute Commis-
sioner had issued an Order on 9-12-
1977 under clauge 9 02 Jute (Licensing
ang Control) Order, 1961, directing all
jute mills to bring down their stock
holdings of raw jute to 8 weeks' con-
sumption level within gpecified dates-

On a review of price and availabili-
ty situation, thig statutory limit on
maximum stock holdings of raw jute
by mills was progressively reduced to
4 weeks’ consumption level. As a re-
sult of this measure a number of jute
mills having a higher level of stocks
has gradually declineq gnd mills
having lower stocks of raw jute have
generally been able to acquire stocks
from market to sustain their produc-
tion of jute goods. This measure has
nothing to do with improving trading
activities of Jute Corporation of India.

Official Opening of Haldia Port

574. SHRI RAJ KRISHNA DAWN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the official opening of
the Haldia Port which started trial run
in February, 1977 has not been done
as yet:

(b) it so, the reasons therefor and
the action Government are taking to
make the port fully navigable upto
the declareq level;

(c) whether Government are aware
that 8 huge amount is being wasted
on demurrage charges for enormous
delay in unloading the accumulated
ships in few other ports; and

{d) the action Government are ac-
tively considering to improve the Hal-
dia port and to reduce Govern-
ment expenditure on demurrage?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF

SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) There has been no
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official opening ceremony for the com-
missioning of the Haldia Dock Sys-
tem, gince all the facilities contemplat-
ed for Haldia are not yet operational
However, the Ore, Coal and general
cargo berths at Haldia have been in
operation since 28-2-1977.

(b) To achieve the declared navig-
able depths, dredging of the shipping
channel leading to Haldia was started
in 1973 and has been continuing since
then, Extensive river training works
have been undertaken in the actuary-
The recommendations of Indian and
foreign experts on improving the
depths of the channel are currently

being studied by the Calcutta Port
Trust,

(c) and (d). Government are aware
of the losses to the economy resulting
from delays in unloading ships in the
ports. Measureg under consideration
to tackle this situation include diver-
sion of (traffic to other ports, mid-
stream unloading into barges where-
ver it is feasible, augmentation of ihe
strength of shore labour and improve-
ment of the clearing facilities by rail
and road. Discussions also have been
held at the highest level with concern-
ed agencies like Railways, State Trad-
ing Corporation and others to expedite
the unloading and clearance of cargo
in ports.

Durgapur-Calcutta Highway

575. SHRI RAJ KRISHNA DAWN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware
that the very important long awaiting
Durgapur-Calcutta Highway has mnot
shown any appreciable progress during
the last flve years in spite of land ac-
quisition and other formalities having
been completed long back;

(b} the reasons for so much delay;
and

{c) when it ig expected to be com~
pleted?
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THE MINISTER OF STATE IN~
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) to (c). Presum~
ably the Hon'ble Member is referring
to Calcutta-Palsit Section of Durge-
pur Calcutta Expressway nationalised
as part of N H. 2 in July, 1975. It has
not been possible to take up work on
this Section due to constraintg on fin-
ancial resources as the project is ex-
pected to pneed a beavy investment.
Its taking up and completion would
depend upon the availability of funds.

Action on Report of Shah Commission

576. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) what are the duties of a Special
Officer, whp has been appointed as
head of the Special Cell in C.BI.,
which has been set up to prosecute
Mrs. Indira Gandbhi;

(b) why ng action has been taken
so far on the report of Shah Com-
mission, which was received by the
Government a few months back;

(¢) what is the opinion of the Law
Ministry over each recommendation
of Shah Commission Report about
Mrs, Gandhi;

(d) what specific steps Government
propose to take to remove the impres-
sion of the people that the Govern-
ment has been reluctant to take any
action on it; and

(e) the names of the Officers against
whom Government propose to take

departmenta] as well as criminal
action?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(BHRI DHANIK LAL MANDAL): (a)
A Special Investigating Unit has been
set up in the CBI to inquire/investi-
gate, deal with and take all other neces-
sary action in relstion to cases requir-
ing enquiries/investigation arising out
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of the Report submitted by the Com-
mission of Inquiry headed by Shri
Justice J. C, 8hah and gll matters re-
lated thereto or coming to notice during
sucp enquiries/investigationg and all
such cases/matters as may be referred
to this Unit for enquiry/investigation
by Government from time to time.
Thig unit will function under the con-
trol and supervision of the special
Director, CBI.

(b) to (d). It is incorrect to say
that Government has been reluctant to
take action on the reports of the Shah
Commission. Six First Information
Reports have been registered on 10-7-
1978. Administrative and other action
ig being taken in accordance with the
rules and administrative processes
after examination of each individual
case. Opinion of the Law Ministry in
the caseg where they were consulted
cannot be disclosed in public interest.

(e) This can only be decided afte-
the investigations into the cases regis-
tered on the basis of the reports of the
Shah Commission are completed.

Overtime Expenses in Hindustan
Aeronautics

577. SHRI KANWAR LAL GUPTA:
Wil] the Minister of DEFENCE be
pleased to state:

(a) what specific steps have been
taken by Government to reduce the
expenses on overtime in Hindustan
Aeronautics;

(b) how much money has been paid
overtime during 1877-78;

(¢) ia it a fact that the target of
production has not been achieved in
any year in Hindustan Aeronautics
on gecount of lack of supervision by

ythe officers; and

{d) what specific steps Government
Propose to take tp see that the target
of production is achieved and the

cost of production is reduced in each
Case?

2223

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHER SINGH): (a) Incentive schemes
have been introduced to improve pro-
ductivity. This has resulteq in reduc-
ing overtime payments,

(b) Rs. 174 lakhs approximately.

(c) An examination of the perfor-
mance of HAL during the last 3 years-
shows that the target of production
have been, by and large achieved ex-
cept in respect of MiG-21 aircraft
during 1975-76 and 1977-78; and Ajeet.
aircraft during 1976-77.

The shortfall in 1975-76 was due %0-
the organisational deficiencies in the
Nasik Division and in 1877-78 was due-
to labour trouble in the Division. The
shortfall in Ajeet production was iue
to development problems,

(d) The organisational deficiencies
of Nasik Division have been made up
due to various improvements effected
in the production planning, procure-
ment, management information sys-
tem, and other areas on tHe basis of’
the recommendations of a ¢ommittee
set up by the Government. The deve-
lopment problems in respect of Ajeet
aircraft are being overcome and the
target during 1977-78 hag been met.

Measures both administrative and
legislative are being introduceqd in
order to stream ]line productivity and
the industrial relations between:
labour and management.

Abolition of Privy Purves

578. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS
be leased to state:

(a) the amount saved by Govern-
ment on account of the abolitionn of
privy purses;

(b) whether it is a fact that some-
money is even now being paid to some
Rajas and Nawabs in one form or°
the other;



223 Written Answers

(c) it so, the nameg of such Rajas
and Nawabs and the amount paid to
each of them in each year: and

(d) the reasons for paying the
money to the aforesaid Rajas and
.Nawabs now?

THE MINISTER OF STATE IN THE
-MINISTRY OF HOME AFFAIRS (SHR]
DHANIK LAL MANDAL): (a) and (b).
A total amount of Rs. 4.67 crores was
.paid annually to the Rulers of former
Indian States at the time of the com-
mencement of the Constitution 126th
Amendment) Act, 1971, which abolish-
ed privy purses. However, to enable
the former rulers to adjust themselves
‘to the changed circumstances and to
mitigate hardship, the Government of
India decided to make er-gratia lump-
:sum cash payment to them. So far,
an amount of Rs. 10,26 crores has been
sanctioned to 271 out of 276 former
rulers during the years 1974 to 1978
(upto 14th July, 1978). The payment
in respect of the remaining five cases
amounting to about Rs. 21 lakhs is still
‘to be disbursed. No other payment
cas been made to these former rulers.

{c) and (d). Doeg not arise.
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Police Firingy

580, SHRI BHAGAT RAM: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) how many times the police
resorted to firing and the number of
persons who were killed and wound-
ed in different States from Novem-
ber, 1977 to June, 1978; and

l"
(b) the reasons for each incident of
firing?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
and (b). The information is being
collected from all the States/Union
Territories and would be laid on the
Table of the House as soon as it is
received
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Scheme of Food-grain Lightering
Opkrations

581. SHRI BHAGAT RAM: Will the
Mini_ster of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it is a fact that the
then Secretary of Ministry of Ship-
ping and Transport approved a scheme
of foodgrain lightering operations
proposed by the Central Inland
Water Transport Corporation in
January, 1976 despite the fact that
the same scheme was rejected by the
Board of Directors; and

(b) if so, the reasons thereof?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
(CHAND RAM): (a) The proposal
of the Central Inland Water Transport
Corporation Ltd., Calcutta for grain
lightering operations was approved
by the Board of Directors of the Cor-
poration in January, 1876 by circula-
tion. The Corporation also gsent a telex
message to this Ministry for approval
of the broad details of the above
scheme, with some modifications, and
the approval to the same was commu-
nicated.

(b) Does not arise,

CILA. Activities

582. SHRI F. P. GAEKWAD: Will
ne Minister of HOME AFFAIRS be
leased to gtate:

(a) whether Government’s atten-
tion has been drawn to a press report
in free press Journal on 29th May,
1978 that ‘Mahesh Yogi' is involved
in CIA activities;

(b) whether it is a fact that ‘Ma-
harshi Mahesh Yogi’ was involved, as
alleged, in planting of the nuclear
device at Nanda Devi;

1640 Ls—g

(c) whether foreign Intelligence
agents, in the garb of the Yogi's dis-
ciples, are found indulging in intelli-
gence work in Himalaya region as
alleged; and

(d) if so, in view of (a), (b) and (c¢)
whether Government propose to keep
an eye on the activities of the Yogi
and his disciples in the interest of the
security of this country?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) Yes, Sir.

(b) and (c¢). Government have no
such information with them.

(d) Constant vigilance is being
maintained keeping in view the inter-
ests of national security.

Report on Guidelines for Block Level
Planning

583. SHRI DURGA CHAND: Will
the Minister of PLANNING be pleased
to refer to reply given to Starred
Question No. 313 gn 15th March, 1978
re: integrated development project for
villageg and state:

(a) whether the working group con-
stituted by the Planning Commission
to draw up detailed guidelines for
Block Level Planning has submitted
its report;

(b) if so, what are the details there-
of; and i ial

(c) what action has been taken or
is being taken on the report?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House [Placed in Library. See
No. LT-2411/78].

(c) The report is under examination.
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Retrenchment im the Britigh India
Onrporation Lid, Kaapar

584. SHRI DAYA RAM SHAKYA:
Will the Minister of INDUSTRY be

pleased to state:

(ay whether the British India Cor-
poration Ltd., Kanpur, Copper seller
Branch was taken over by the Central
Government gn 23rd May, 1969;

(b) if so, the terms and conditions
entered jnto with the company ip re-
:ard to the conditions affecting the

aff;

(c) whether the agreement entered
into with the compavny staff contains
provisions that the employees whose
names were on the pay roll on 23rd
May, 1969 were to be retained;

(d) the number of staff working
prioy ty the take over on 23rd May,
1969 with attesteq copy of pay roll or
attendance register, persons dis-
chargeq together with the present
day staff position;

(e) whether 744 persons were dis-
charged by the then managing direc-
tor;

(1) whether a huge pumber of per-
song were appointed later gh the pre-
sent day staff position being 3500 leav-
ing the gld retrenched permanent
staff;

(g) the reasons for retrenchment,
non-appointment of retrenched per-
manent staff in the later appointments
together with the Ministry thinking
to institute an inquiry intg the circum.
stances and punish the guilty officers;
and

(h) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRIMATT ABHA MAITD): (a)
The Cooper Allen and North West
Tennery Branches of the British India
Corporation Limited Kanpur, were
taken over with effect from 23rd
May, 1969, by the Tannery and Foot-
wear Corporation of India Limited, a
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new Company promoted by the Cen-
tral Government,

(b) Extractg from: the agreement
dateq 22nd May, 1969 concluded bet-
ween the British India Corporation and
the Tannery and Footwear Corpora-
tion of India relating to the conditions
affecting the employees of the two
Branches are given in the Statement
attached.

(c) No, Sir.

(d) The total number of persons on
the pay rolls of these two Branches
as on 22nd May, 1969 was 2590, Out
of this, the Tannery and Footwear
Corporation of India took over 1935
persons. Attested copy of pay rolls
of these persons and list of persons
retrenched or discharged are being
obtained from the British India Cor-
poration and will be laid on the Table
of the House.

(e) 655 persons who were not ab-
sorbed by the Tannery and Footwear
Corporation of India, were retrenched
by or retired/resigneq from the Bri-
tish India Corporation.

(fy to (h). Tannery and Footwear
Corporation of India had made addi-
tional recruitment of persons from
time to time after 23rd May, 1969 by
open competition through advertise-
ments or under Compulsory Notifica-
tion Vacancieg Act. No discrimination
was made against the retrenched
persons at the time of fresh recruit-
ments. Ip fact, a few persons who
were not absorbed earlier were rec-
ruited by the Tannery and Footwear
Corporation of India subsequently. The
number of persons employed in the.
Corporation during June, 1978, wg
3021. In view of this position, Govern.
ment have no proposal to institute an
inquiry into the matter,

Statement

This AGREEMENT made the
twentysecond day of May in the year
One thousand nine hundred and sixty
nine BETWEEN THE BRITISH INDIA
CORPORATION, LIMITED, a com-
pany incorporated under the Indian
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Companies Act, 1813, and having its
Registered Office at Sutherland House,
Kanpur (hereinafter called “The ven-
dor”’) one the one part and THE TAN-
NERY AND FOOTWEAR CORPORA-
TION OF INDIA LIMITED, a company
incorporated under the Companies
Act, 1956, and having itg Registered
Office at 13/389, Civil Lines, Kanpur
(hereinafter called “The Vendee”) on
the other part.

L] » »

(3)(A) The Vendee agreeg that it
will take gver such of the employees
now employed under the Vendor as
the Vendee may, in its absolute dis-
cretion, consider necessary for its pur-
pose (hereinafter referred to as “the
saig employees”). The employees so
taken over shall enjoy continuity of
service which ghall not be deemed to
be interrupted by the transfer. In the
event of subsequent retrenchment, the
said employees shall be entitled to
receive in accordance with law com-

pensation from the Vendee on the
basis that their services have been
continuous and uniterrupted. The

employees so taken gver shall also be
entitled to receive from the Vendee
gratuity earned by them and benefits
of accrued leave to which they may
be entitled. All other dues of the said
employees in respect of or arising out
of their employment under the Ven-
dor, payable upto the date of taking
over shall be paid by the Vendor and
the Vendee shall have no liability on
any account in respect thereof.

(B) The Vendee will communicate
to the Vendor noi later than the 23rd
May, 1969 which of the employees of
the Vendor the Vendee would take
over, The salaries and wages of the
employeen so taken over ghall be paid
by the Vendee from the date on which
the names of the employees to be
taken over by the Vendee are com-
municated to the Vendor,

(C) The services pf all employees of
the Vendor who are not taken over by
the Vendee shall be terminated by
the Vendor and sll their legal dues
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shall be paid by the Vendor and the

Vendee shall have no liability in re-

gard to such dueg and other liabilities.
» *® -

(13) All the dues and liabilities
whatsoever and oqutgoings relating to
the properties agreed ty be sold in-
cluding the dueg of Employees’ Pro-
vident Fund, Employees’ State Insu-
rance, Saleg Tax, Income Tax, Elec-
tricity, Water Charges, Municipal
Taxes, Property Taxes, Telephone
Charges, salarieg, wages, gratuity, ete.,
accruing due upto the date of hand-
ing over, except in so far as guch lia-
bilities are gpecifically taken over by
the Vendee under these presents, shall
be borne by the Vendor and the Vendee
shall not be liable for the same and
shall be entitled to recover the same
from the Vendor in case the Vendee
hag to meet any such liability. Simi-
ler]ly all liabilities on the above ac-
counts accruing after the 23rd May,
1869 payable under these presents
shall be borne by the Vendee and
the Vendor will be entitled to be re-
bimursed by the Vendee of any such
payments or expenses if recovered
from the Vendor.
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Compensation Claimed by Elgin Mills
Kanpur

586. SHR1 DAYA RAM SHAKYA:
Will the Minister of INDUSTRY be
pleased to state.

(a) whether the proprietors of the
Elgin Mills, Kanpur have claimed
compensation from the Insurance
Companies for 650 cotton bales which
were stated tg have caught fire on the
11th-12 May, 1978;

(b) whether the claim has been pre-
pared by them for 650 bales while
there number was less; and

(¢) if so, whether the matter will be
investigated and the estimated loss
suffered on this account?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) and
(b). An assessment of the damage to
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stocks of cotton ag g result of fire
in Elgin Mills during the night of 11-
12th May, 1978 showed that 685 bales
of cotton had been affected The value
of cotton was placed at Rs. 11,09,000.
The surveyorg of the insurance com-
pany namely, Orienta] General Insu-
rance Company assessed the loss at
475 per cent of the value of cotton,
on the basig that the remaining 52.5
per cent of the stocks could be salva-
ged. It is on that basis that the mill
management has filed with the insue
rance company a claim for
Rs. 5,26,890. It is not correct that
claim hag beep filed for the full value
of 685 bales which were affected by
fire.

(c¢) Does not arise.
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Recommendation of Bhatt Committee
te grant Legisiative Protectiop to
Small Scale gector

591. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of INDUS.
TRY be pleased to state:

(a) whether Government have fur-
ther expanded the list of jtemg reserv-
ed for small scale sector and what is
the latest position;

(b) whether Government are active-
ly considering recommendations of
the Bhatt Committee to grant legisla-
tive protection tg areas of production
covered by the small scale sector; and

(c¢) whether Government propose to
introduce a Small Industries Reserva-
tion Act in the current session of
Parliament?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Yes,
Sir. The number of items in the re-
classified list which was issued on
April 26, 1978 stood at 807.

(b) Yes, Sir.

(c) No, Sir.
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Tribal Development in gixty Plan

592. SHRI K' PRADHANI: Will
the Minister of HOME AFFAIRS be
pleased to gtate:

(a) the strategy of Government for
the Tribal Development during the
Sixth Plan;

{b) whether it is the same strategy
of Fifth Plap o, different one; and
if so, in which respect; and

(¢y whether there is g proposal to
spend fore money on Tribal Deve-
lopment; and if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): (a)
1o (c¢). In the medium term plan 1978
—83 it is proposed to substantially
consolidate the gains of protective
measures initiated during the Fifth
Plan. The Social Services, particu-
larly Education, in the tribal areas
did not claim due priority during the
Fifth Plan. It has therefore, been
decided to correct thig imbalance and
accord higher priority to Educatien
and other social services. Full emp-
lJoyment has also been accepted as an
equally important objective of the
new Plan.

The sub-plan area is proposed to
be extended during 1978—83 to smal-
ler areag which may have more than
ten thousand population and tribal
concentration of 50 per cent or above.
It ig expecteq that a substantial addi-
tional tribal population will be cover-
ed under this programme,

) The Special Central assistance to
the Tribal Sub-Plans for the year 1978
—83 has been kept at Rs. 350 crores
ag against Rs. 190 croreg during the
Fifth Plan. The State Governments
have also been requested to give a
higher weightage in allocation for the
Triba] Sub-Plans areas ;n their State
Plang proposals for 1878—83. It has
alsp been decided that a specific pro-
vision should be made for tribal areas

in each Ministry's Plan for 10786—83
which should be related to the deve-
lopment of tribal areag in their sec-
tors. These outlays will be shown ge-
parately in the budget of Central Mi-
nistrieg and will be earmarked. It is,
therefore, expected that now there
will be a substantial step up in the
financial outlayg for the tribal areas

Widening of National Highway No. 43

593. SHRI K. PRADHANI: Will the
Minister of SHIPPING AND TRANS-
PORT he pleased to state:

(a)whethey National Highway No. 43
from Tejpore t, Seseea (Ghag Area) is
sufficient in width accarding to the
specifications of the National Highway:

(b) if not, the reasons for mnu«
widening it to make the vehicle traffic
easy;

(¢c) whether Government of Onssa
has approacheq Centra] Governmenat
in 4his regard; and

(d) if so, when this is going to be
done?

THE MINISTER OF STATE IN-
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): (a) The Section of
N. H. 43 from Jaypore (not Tetpore)
to Sunki (not Seseea) is having a
single lane carriageway (10 to 12 ft.).
So far this has beep considered ade-~
quate for the existing traffic require-
ments.

{b) Doeg not arise.

{c) and (d). The Government of
Orissa had submitted some proposals
in 1974 for widening the carriageway
to two lanes in certain stretches of
N, H. 43 including Ghat portion.
These could not be considered for
sanction then due to financial strin-
gency at that time. However, the
work of widening the carriageway in
this section is being considered for
inclusion in the current 5 years plan.
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Preblems faced by Nee-Buddhists

594. DR. BAPU KALDATE: Will
the Minister of JOME AFFAIRS be
pleased to. state:

t2) whether + Government have
received a letter signed by some Mem.
bers of Parliament on the difficulties
and problems faced by Neo-Buddhists;

(b) -if s0, whether Government have
taken any action thereon; and

{c) the details of the action taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 DHANIK LAL MANDAL):
{a) to (c). Representations are being
received from time to time from many
persons including Members of Parlia-
ment regarding the difficulties and
problems faced by the Neo-Buddhista.
The Government of India have ex-
tended certain facilitieg like grant of
post-matric scholarships ang overseas
scholarships, girls’ hostels, etc., to the
Neo-Buddhists, -

Porvigners’ activities in Maliwada
Project, Aurangabad

595. DR. BAPU KALDATE:
SHRIMATI MRINA], GORE:

SHRIMATI PARVATHI
KRISHNAN:

SHRI M. N. GOVINDAN
NAIR:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether Government have
taken note of an article published in
Marathwada, Aurangabad, dateq the
5th June, 1978 regarding the activities
of some foreigners jn Maliwada Pro-
ject, Aurangabad;

(by whether it is 3 fact that Gov-
errrment have served notices on these
foreigners to leave the coumtry; and

(c) if so, the details thereof?
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THE MINISTER OF STATER IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL):
(a) The artigle has not come to the
notice of Government.

(b)y and (c). Some foreignerg .who
had come on tourist visas had taken
up work with the Maliwada Project,
Aurangabad and applied for permission
to remain in India for this purpose,
Since this was in contravention of the
termg of the visa, they have been ser-
ved with notices to leave the country.

State coatributiong for Industrial
Centres

536. DR. BAPU KALDATE: Will
the Minister of INDUSTRY be pleas-
ed to state;

(a) whether Government have pro-
posed to start district industries
centres all over the country;

(b) whether these centreg are to

be financeq by the Central contribu-
tions;

(c) whether any contributions are
being made by State Governments;

(d) whether these Centres would be
manageg by the State Industries
Departments; and

(e) what zrrangement has been
made to run these centres threugh
less State interference?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): (a) Yes,
Sir.

{b) Yes. A non-recurring grant up
to Rs. 5 lakhs per District Industries
Centre will be provided by the Central
Government for construction of the
District Industries Centre office build-
ing, for meeting expenditure on furni-
ture fixtures, office equipment, vehi-
cles, etc. In addition to this, an an-
nual recurring establishment expendi-
ture to the extent of 75 per cent of
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the actual egxpendjture upto a maxi-
mum of Rs. B.75 lakhs per District In-
dustries Centre will be provideq by
the Central Government.

(c) Yes, Sir. The State Govern-
ments will incur 26 per cent of the
recurring establishment expenditure
per District Industries Centre, They
will also provide land for office build-
ing of the District Industries Centre.

(d) -Yes, Sir.

(e) The scheme is a centrally spon-
sored scheme which ig to be imple-
mented by the State Governments. The
Development Commissioner, Small
Scale Industries, Government of India
will monitor the progress of the
scheme.
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Guidelines to West Benga) ea Five
Year Plans

598. SHRI AGHAN SINGH THA-
KUR: Will the Minister of PLANN-
ING be pleased tp state:

(ay whether West Bengal Govern-
ment propose to ignore the guidelines
that the Plahning Commission has
issued to the State on the preparation
of Five Year Plans: and

(b) if so, the reaction of Govern-
ment ip this regard and how Gowvern-
ment propose to settle such issues of
far reaching importance?

THE PRIME MINISTER (SHRI
MORARJI DESAI): (a) No, Sir,

(b) Doeg not arise.

Modernisation of three 'wings of the
Defence Services

599. SHRI AGHAN SINGH THA-
KUR: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government propose to
modernise all the three wings of Indian
Military service; ang

(b) if so, the expenditure likely te®
be involved and the items lik¢ly to
be purchased and. replaced?
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THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): (a) and
(b). Modernisation of the organisa-
tional structure, training arrangements,
weeapons and equipment, etc, of the
Armed Forces ig a continuous process
and is undertaken from time to time
in the light of Defence needs, the
de'_velopment, in our general security
environment, scientific and technologi-
cal advanceg made, and as part of
essential replacement and replenish-
ment programmes. We have been able

to achieve some progress in this be-
half and further steps are in hand.
Tlie Annual Report and the Budget
proposals laid before the House indi-
cate some details. For reasons which
will no doubt, be appreciated, it would
not be in the public interest to dis-
close further details.
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12 hrs.
RE ADJOURNMENT MOTION

SHRI VASANT SATHE (Akola):
On' a point of order, Sir, under rule
376.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): There is no business
before the House.

MR. SPEAKER: 1 have overruled
the adjournment motion you have
given notice of. ] have informed you.

SHRI JYOTIRMOY BOSU: You can-
not have double standards. Yesterday
yvou allowed Mr. Stephen to read out
under provisp 2 of rule 60.. ..

MR. SPEAKER: Yesterday, the
matter was totally discussed. It is
open to the Speaker to rejected it out-
right.

SHRI JYOTIRMOY BOSU: You
must follow a standard. You cannot
be partial. (Interruptions)

MR. SPEAKER: This question was
thoroughly discussed.

SHRI JYOTIRMOY BOSU: The ex-
Lt. Governor, Mr. Kishan Chand, has
been murdered. The police are trying
to bring out the facts. You must al-
low me under rule 60. ...

MR. SPEAKER: It is for me to de-
cide, whether I should allow under
rule 60. It is not for you to compel
me. ... (Interruptions)

'SHRI SAUGATA ROY (Barrack-
pore): Don't you think that the
matter regarding the murder of ex-
Lt. Governor, Mr. Kishan Chand, is
of great importance to everybody?
You must allow it to be raised in the
House. 'I:here is a mystery about it.

MR. SPEAKER: The reason for

the rejection is that the matter is
under investigation.

SHRI JYOTIRMOY BOSU: Yoy are
allowing irrelevant and bogus ad-
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journmeént motion. ... (Mterruptions)
You allow me to read out the ad-
journment motion. .

MR. SPEAKER: No. The rule is
very clear,

SHRI JYOTIRMOY BOSU: Day
before yesterday, you violated rule
199. We had it yesterday also. You
allowed Mr. Stephen....

MR. SPEAKER: It is only when the
Speaker wantg to be clear. This ig a.
matter not to be cleared.

SHRI JYOTIRMOY BOSU: [ would
like to ask you one question.

MR, SPEAKER: I am not answer-
ing any question. I am not on the
Treasury Benches; I am the Speaker.

SHR] JYOTIRMOY BOSU: Op a:
point of order.

MR. SPEAKER: What is the rule?

SHRI JYOTIRMOY BOSU: Your-
Assistant came and told me that the
inquiry is going on and, therefore, the:
adjournment motion ig not being ad-
mitted. That shows that you are not
in possession of full facts. Here, rule
60, proviso 2, comes in.

MR. SPEAKER: It is for me tp de-
cide.

SHRI JYOTIRMOY BOSU: What
does rule 60, proviso 2, gay? It says:.

“Provided further that where the
Speaker is not in poasession of full
factg about the matter mentioned;
therein, he may before giving or re-.
fusing his consent read the notice.
of the motion...."”

MR. SPEAKER: I am in possession
of ful] facts.

SHRI JYOTIRMOY BOSU: How
can you say that?

MR. SPEAKER: You cannot decide-
whether I am in possession of full
facts or not.
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SHRI JYOTIRMOY BOSU: Your
Assistant communicated to me that an
{inquiry is going on and, theréfore, the
_permission is being witheld. That
. establishes that you are not in posses-
:sion of full facts....(nterruptions)

MR. SPEAKER: Npo recording here.
after.

SHR] JYOTIRMOY BOSU:**(In-
terruption)**

'MR. SPEAKER: [ cannot be dictat-
‘ed by anybody. In the case of an
adjournment motion, it is upto the
Speaker to reject it. I am in posses-
sion of full facts. It jg for me to
place it before the House or not. 1
have not placed it before the House.
You cannot place it before the House.

SHRI JYOTIRMOY BOSU: I am on
.a point of order. Let me make out
my case. Let it be clearly under-
stood.

MR. SPEAKER: You can only read
.out rule 60, not the fucts.

SHRI JYOTIRMOY BOSU: 1 will
give the facts.

MR. SPEAKER: You cannot dictate
to the Speaker. There should be an
orderly House. I am on the ground
tbat investigation is still going on.

SHRI JYOTIRMOY BOSU: You are
not acting impartially,

MR. SPEAKER: Everybody thinks,
-when it goes against him, the Speaker
is not impartial.

SHRI SAUGATA ROY: Do you
think that the alleged suicide of ex-
Lt. Governor is not ap important mat-
ter, whether there is a mystery about

it?

MR. SPEAKER: Even in important
matters, there are certain norms. When
an investigation is going on, the
House should not giscuss it,
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SHRI JYOTIRMOY BOSU: I am on
a point of order....(Interruptions)

MR. SPEAKER: You have been

.on the point of order all the time.

SHRI JYOTIRMOY BOSU: Your
Secretariat Assistant conveyed to me
your decision regarding admission ef
adjournment motion.

(Interruptions)

MR. SPEAKER: This is a matter of
my decision. Whether 1 have full facts
or not, it is not for you to say that
I have full facts or not.

SHRI JYOTIRMOY BOSU: Whether
you have already communicateq it.

MR. SPEAKER: Yes, I have al-
ready communicated it. The investi-
gation is going on.

SHR]I JYOTIRMOY BOSU: You are
not in possession of full facts. That
is the case. )

( Interruptions)

MR. SPEAKER:
accept this suggestion.

SHR] JYOTIRMOY BOSU: You are
not in possession of full facts. That
is an undisputed matter, Now the
rule clearly provides for a situation
like this. Rule 60, proviso (2) says:

*“Provided further that where the
Speaker js not in possession of full
facts abau* the matter mentioned

t.herein. s e
(Interruptions)

I am unable to

MR. SPEAKER: 1 am not allowing
the facts.

(Interruptions)

Mr. Bosu, I have repeatedly told
you whether I am in possession of
the full facts or not, it is not for
you to decide: it is not for you io
say whether I am in possession of
full facts or not. I have disallowed
it Do not record.

(Interruptions) **

**Not recorded.
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“I9%E ' PRIME MINISTER (SHRI
MORARJI DESAI): After the ruling
of the Speaker, you should not go o
like this, You can find out other
method of bringing it up, if you like.

(Interruptions)

This i3 not correct.
(Interruptions)

MR, SPEAKER: We are familiar
with the rules. Do not unnecessarily
discuss it.

(Interruptions)

RE POINT OF ORDER

SHRI VASANT SATHE (Akola):
The other day, the Leader of the op-
position and the Leader of th House,
while replying between two business
matters—Sir, a specific demand was
made about the correspondence bet-
ween the ex-Home Minister and the

Prime Minister......
(Interruptions)

I am on a point of order. Please lis-
ten,

(Interruptions)

You yourself have observed that
under rule 199, it coulq not be done.
There are other means under which..,

(Interruptions)

You have advised that there are rules,
ways of doing it.

(Interruptions)

I have given potices on this gsubject
under Rules 377, 184, 70 and 193. Sir,
I have exhausted every single rule for
bringing this matter of questioning
the order....

MR. SPEAKER: This is not a
point of order.

SHRI VASANT SATHE: Of the
Prime Minister by ex-Home Minister.
This is a matter of importance. How
can the Government go on if a Home
Minister questions. ..... -

(Interruptions)
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MR. SPEAKER: The point of order
may be raised in relation to the busie
ness before the House. This is not
before the House.

(Interruptions)

b |
i

SHR] VASANT SATHE: 1 would
like to know from you—we are agitat-
ing; the whole country is agitating,
you know about it—we are entitled to
know wHal has happened to that
serious charge of corruption levelled
by the ex-Home Minister against not
only the Prime Minister but of other
Ministers. What has happened to
that?

MR. SPEAKER: That is not &
point of order,

SHRI VASANT SATHE: We want
that correspondence to be placed on
the Table of the House. Let the
Prime Minister assure us that that
correspondence will be placed on the
Table of the House. You cannot gag
us; you cannot shut us out.

MR. SPEAKER: WHo can shut
you out?

SHR] VASANT SATHE® *ou tai-
not. You are deliberately trying to -
shut me. I have sought every forum.
(Interruptions)

You may recall what happened
whe; Mr, L. N. Mishra’s case was
there. These very people were ask-
ing for those papers to be laid on the -
Table of the House.

MR. SPEAKER: This is no point of
order.

SHRI VASANT SATHE: How are
you going to allow this? You reject- -
ed my Adjournment Motion yesterday..
You are rejecting Call-Attention..
You are rejecting the notice under-
rule 377. Here is the notice that [
had given under rule 377. What are.
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[Shri Vasant Sathe]

yYou intending to do? You have to
.guide us, tell us. (Interruptions)
We are not going to sit down unless
the Prime Minister or the Government
cooperates to give this correspondence.
(Interruptions)

SHRI C. M. STEPHEN (Idukki):
This matter comes as a point of order
under these circumstances. I am ris-
ing on a point of order. (Interrup-
-tions)

SHRI VASANT SATHE: 1 have
done everything under the rules, You
have to decide. You cannot shut us
out.

SHRI C, M. STEPHEN: I am on a
point of order.

MR. SPEAKER: Mr. sathe's point
«©f order has already been overruled
because that is not a point of order.
It may be that he may come and ask
us why this has not been gelected,

SHRI C. M. STEPHEN: I am not

on that. 1 am on a different matter
altogether.

MR. SPEAKER: Then I must hear
Mr. Ravi first. He had risen on a
point of order.

SHRI VASANT SATHE: You sug-
gest Sir, what is the method to be
followed. I will obey you. But if
you want to shut us out, then we will
not sit down. You tell us, Sir. Let the
Government tell us. You tell ys how
you are going to allow this. 1 will
- obey wyou. (Interruptions)

= IwdA ( afar ): mwors wgt-
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MR. SPEAKER: Do not record any-
‘thing.

(Interruptions) *
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MR. SPEAKER: Let me make it
plain to the Hon. Members that no
threat will deter me. I have said that
I will certainly go according to the
rules, according to my interpretation,
subject to any resolution in the House.
Therefore, there is no use making a
threat. I am selecting Calling Atten-
tion notices according to what I
consider to be important. I am to de-
cide about it.

(Interruptions) *

SHRI C. M. STEPHEN: Sir, I want
to make a submission. The whole
thing is here....

MR. SPEAKER: Yes?

SHRI C, M. STEPHEN: You
permitted the Prime Minister to make
a statement. I am seeking to make a
submission. The whole point, you
will kindly understand, is this: the
issue projects out of the proceedings
of the other day. The other day I
stated, after you permitted me....
(Interruptions). I had your permis-
sion and I am standing here....
(Interruptions) 1 have got the floor
of the House? I am not yielding
now. My point of order comes under
this. 1 said on that day:

“....the Prime Minister....must
tell us the reasons why they were
eased out of the Ministeries. This
is a very important matter; national
issues are involved....I demand
the Prime Minister to tell us the
truth nothing but the truth and
the whole truth about this.”

You gave a ruling; under Rule 199,
two demands have been put forward.
One, the Minister must make.... (In-
terruptions) It is for you to decide
whether this js a point of order or not.

You gave a ruling and the ruling was
.... (Interruptions)

SHR1 SAMAR GUHA (Contai):*
(Interruptions)**

*Not recorded.
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MR. SPEAKER: The difficulty will
arise that if the reporter records
yours, others will ocbject and if he re-
«cords others’, you will object. I am
not allowing anybody ....

SHR] C. M. STEPHEN: You gave
me the floor; I am raising a very vital
point,

MR. SPEAKER: What is the point
©of order?

SHRI C. M. STEPHEN: Unless I
spell out, how do you get that?

MR. SPEAKER: You said that I have
made a commitment..... [Intérrup-
tions) He says I have made a commit-
ment; therefore, I am asking him to
show me that. According to me, 1
have not made that commitment.
Let him show that to me.

SHRI JYOTIRMOY BOSU: Under
what rule are you permitting him?

(Interruptions)

SHRI C M. STEPHEN: 1 am in
possession of the House. They can
interrupt, but ] am in possession of
the House. I will tel] you when I
get the House back. 1 am in posses-
sion of the House to-day. They can
interrupt. ...

(Interruptions)

SHRI VASANT SATHE: Why are
you afraid of truth?. . .

(Interruptions)

MR. SPEAKER: 1 have allowed
Mr. Stephen to point out.... (Inter-
Tuptions) He has said that I have
made a commitment and I am asking
him to point out the cammitment.

SHRI YADVENDRA DUTT (Jaun-
pur): Under what Rule are you al-
lowing?

SHRI A, BALA PAJANOR (Pondi-
cherry): Now this is a problem for
us. ...

(Interruptions)
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SHRI SAMAR GUHA: Under what
rule are you permitting him? If the
House is convinced, you can certainly
permit him. But he cannot get up
and say anything he wants . .

MR. SPEAKER: When ap hon.
Member says that the Speaker has
made a commitment—of course, I do
not recollect having made any com-
mitment—I must allow him an oppor-
tunity to show me the commitment I
am said to have made.

SHRI SAMAR GUHA: If you can-
not recollect, you can consult the re-
cord.

MR. SPEAKER: 1 am only asking
him to point out the record....
(Interruptions)

SHRI SAMAR GUHA: He cap do
that in your Chamber‘ not here,

MR. SPEAKER: I see no difficulty
in asking him to point out the com-
mitment instead of my seeing the re-
cord. L4

SHR] SAMAR GUHA: He can do
it in your Chamber.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
{SHRI RAVINDRA YVARMA): Can
a Member at any tirmre stand up and
say you have made a commitment?

MR. SPEAKER: He says that 1
have madg it yesterday. I am asking
him to point out the commitment. I
do not recollect having made any
commitment.

SHRI A, BALA PAJANOR: Whe-
ther there is a commitment or not, I
want to help you in conducting the
House. I am not bothered about any
commitment, I want to submit to you
that the tape-record cannot record
the proceedings, the short-hand-writ-
ers also cannot take gown the pro-
ceedingg when members speak simul-
taneously. But we want to see the
proceedings of the Housg next day
and want tg be enlightened. So [



255 Re. Pt. of Order

{Shri A. Bala Pajanor]

swuggest to you that because the tape-
records cannot do it, let us have some
cine camera set up here to take the
entire proceedings and show to us.

SHI VASANT SATHE: Their Chief
Minister has got all the parapherna-
lia, cameras and all that. Let them
firsy gtart it in Tamil Nadu. After-
wards, we can follow

MR. SPEAKER: 1 have permitted
Mr. Stephen only to point out the
commitment and nothing else.

SHRI C. M. STEPHEN: [ did not
use the word ‘commitment' at all..
(Interruptions).

MR. SPEAKER: Mr. Bosu, I have
permitted him to point out the com-
mitment, only commitment and no-
thing more.

BHRI C. M. STEPHEN: Let it be
corrected. I did not use the word
commitment at all. 1 did not use the
word commitment.

(Interruptions)

MR. SPEAKER: If you say there
is no commitment, then....

SHRI C. M. STEPHEN: I have got
a point tg make and you have permit-
ted me. I am not here to say as you
say. I am: pointing out a particular
thing from out of the proceedings.
(Interruptions).

SHRI VASANT SATHE: I will beg
of the Prime Minister to tell ys whe-
ther he is going to place the corres-
pondence (Interruptions) on the table
of the louse,

That concerns not only Shri Charan
Singh and Morarji Bhai but it con-
cerns the whole country. It concerns
the whole House.**

(Interruptions)
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I would therefore, say, on this issue
you cannot be partisan to the Gevern-
ment.

MR. SPEAKER: Everybody thinks
that I am partisan to the other.

SHRI VASANT SATHE: We are
willing to co-operate with you.

MR. SPEAKER: Everybody says
that he is co-operating with me. But I
know the type of co-operation I am
getting.

(Interruptions)

SHRI VASANT SATHE: The short
point is we are using every rule. Under
the rules I have given notice,

MR. SPEAKER: You have men-
tioned it a hundred times.

SHRI VASANT SATHE: But you
have not replied.

MR, SPEAKER: I am not required
to reply here.

SHRI VASANT SATHE: Then what
can you do. You must tell us how
are you going to dispose of this?

MR. SPEAKER: 1 have to dilspose
of.

SHRI VASANT SATHE: Can I
bring this...... (Interruptions)

MR. SPEAKER: If you have any-
thing you come to my chamber and
discuss the matter with me.

SHR1 VASANT SATHE: I am wil-
ling to sit with you and the Prime
Minister. I am willing tp sit with you
in your chamber,

(Interruptions).

wt arq fem(2heT): weeT w378,
AT gATGT FT AL 1. ..
(Interruptions)

**Expunged as ordered by

the Chair.
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MR SPEAKER: BEverybody is on
a point o?fz order.” o
(Interruptions)

R. SREAKER: They are also on
a point of order.
(Interruptions)

MR. SPEAKER: I am on my legs.

This matter has been discussed suffi-
ciently. If Mr. Sethe comes and dis-
cusseg the matter in my chamber. I
shall certainly discuss with him.

(Interruptions)

MR. SBEAKER: B8hri Vayalar Ravi
hag some. ... (Intetruptions)

SHRI C. M. STEPHEN: No, no. I
am in possession of the House. What
is this going on? 1 am in possession
of the House on a point of order.

MR. SPEAKER: What is the point
of order?

SHRI C. M. STEPHEN: The point
of order is that Constitution is violat-
ed. This is the point of order. The Gov-
ernment is being run in violation of the
Constitution. The House is being run
in violation of the Constitution.

MR. SPEAKER: Kindly come tg a
point of order.

SHRI C. M. S_TEPHEN: The point
of order is in violation of the Consti-
tution.

MR. SPEAKER: Please come to
that.

SHRI C. M. STEPHEN: I am com-
ing.
MR. SPEAKER: It must be a mat-

ter before the Houqe

BHI.I C H ST!:PHEN A point of
-order -shall “zelate to the interpretas
dion or' endorcemieny-of! these Tules or
such Articles of the Constitution as
regulate the business of timi Housgs and

shall raise a quegtion which ig within
e copittance” the ,q A

1540 LS—9

hi B ke -
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MR. SPEAKER; Before that you
come to sub clause (2).

SHRI C. M. STRPHEN: Therefore,
you gaye me pepwmission and I am in
possession of the House. I am on this
fundsrgental thing. The tundamental
thing is, when the Speaker gives the
floor of the House, to a Member does
he give ppmissiﬁn or not.

MR. SPEAKER: The point of order
must be raiilgd in relation to the
business before the House,

SHRI C. M. STEPHEN: You say,
there is no business before the House.
If that is the interpretation, my point
of order arises. In between two busi-
nesses, a point of order can be raised.

MR. SPEAKER: Under which rule?
I can give

SHRI C. M. STEPHEN:
you the rule.

MR. SPEAKER: Please give me the
rule. It must be only within the
rule.

SHRI JYOTIRMOY BOSU (Dia- °
mond Harbour): There is no Point
of Order.

'MR. SPEAKER: I am hearing him.

SHRI C. M. STEPHEN: The rule
is: ' :

“A point of order may be raised
in relation to the business befere
the House gt the moment: Provid-
ed that the Speaker may permit a
Member to zaise--a‘ point of -order
during the interval between the ter-
minatian of ane item of business and
the. commengement of another, if it
relates fo maintenance ¢f order in,
or::arrangement -of -business- before
the House.”

This is the matter I am raising in
between two businesses. .

Therefore, Sir, a pomt of order can
b‘ m o P.r

fou permitted me to raise the point
of order. You please hear me. Thee
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you decide whether the point of order
is valid or not. (Interruptions) If the
Speaker cannot carry out his order
on the floor of the House, everything
else goes. You gave me the floor.
You please hear me,

MR. SPEAKER: Mr. Stephen, 1
gave you the floor to raise a point of
order. A point of order must be in
relation to the business of the House.
Even in-between, it must relate to
the business of the House. Please read
it. T« . g

SHR] C. M. STEPHEN: This is the

proviso to the other. Rule 376(2)
SAYBI=—

“A point of order may be raised
in relation to the business before
the House at the moment,”

Then, there is an exception to this—

“Provided that the
may . (3]

Speaker
- - - ‘A g

Therefore, this is the position which
is accepted.

MR. SPEAKER: Point of order
arising out of the business of the
House, maintenance of order in, or,
arrangement of business before the

House. R PP SRR -

SHRI C. M. STEPHEN: The most
important thing is this: You allowed
me the floor. Lef me complete. It is
within my right to complete my sub-
mission. I have an experience in this.
Once you allow me, somebody else
gets yp and gayg something. I am not
going to be cowedq down by this. I
will have my full say. (Interruptions)

MR. SPEAKER: It is upto me to
say whether it is maintainable or
not. I cannot allow both of you simul-
taneously.

SHR] SAMAR GUHA: There ig no
business before the House. If you
allow him to spesk, everybody can

speak. -
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MR. SPEAKER: Let me hear the
point of order.

tInterruption)

e,

SHRI C. M, STEPHEN: 1 don't want
to shout that way.

SHR] SAMAR QUHA: How can
you allow him? _

MR. SPEAKER: Mr. Samar Guha,
kindly hear me. You are all senior
Members. 1 seek Yyour assistance in
conducting the House. If all of you
take upon yourselves the responsibi-
lity of deciding the matter, nothing
will. ... (Interruptions) 1 am on my
legs. ] have permitted Mr. Stephen
to raise a pointg of order. I have poin-
ted out to him the limitation. He says

that he does not come within the limi-
tation, (Interruptions)

SHRI JYOTIRMOY BOSU: You go
through the Book.

MR. SPEAKER: I have got the book
here,

SHRI SAMAR GUHA: I want to
make a submission. The matter is
very simple. A point of grder cannot
arise out of no order,

(Interruptions) ...~
MR. SPEAKER: After finishing the
point of order, if necessary. I shall

call you. You are arguing something
which is...,

SHR] SAMAR GUHA: A point of
order cannot arise out of nothing,
There is no business. It ig the prac-

tice. Are you going to se; uP a new
precedent?

MR, SPEAKER: I cannot ynderstand
this.

SHRI SAMAR GUHA: There must
be some order. Out of the business a
point of order can arise. There is
no business. There is nothing in the
House. Out of blue how can a point
of order arise?

MR, Smm:llvhl.t.lm
pointing suf ta him.

PLRCELL AR
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SHR] SAMAR GUHA: Why he
makes charges. against Government
and he ig trying to create.... (Inter-
ruptions) if you allow that.... (In-
terruptions)

SHR] VASANT SATHE: I am not
making allegations. 1 am only want-
ing to enquire intg the charges made
by the Minister. (Interruptions) )

MR. SPEAKER: Do you really help
me to conduct the proceedings? This
is not the way to help.

SHRI SAMAR GUHA: 1 want to
help you. Why you allow anybody
to make any accusation when there
is ng business in the House. How can
he raise g point of order? (Interrup-

tiﬂ'ﬂs) - - .‘h
' SHRI VASANT SATHE:**

MR. SPEAKER: 1 am expunging
this: I have allowed Mr. Stephen. ]
am not allowing anybody until he
finishes. (Interruptions). I shall see
that it does not go into the records.

SHRI C. M, STEPHEN: Sir, the
point I am making is this. (Interrup=
tions)

MR. SPEAKER: 1 have ngt called
you. Kindly follow the procedure. I
have allowed him: to point out the
point of order. (Interruptions) After
I hear him. If necessary I shall hear
you.

SHRI C. M. STEPHEN: They can-
not manage. Nobody listens. The
Leader of the House is helpless. What

)is happening here?

SHRI JYOTIRMOY BOSU: rose.

MR. SPEAKER: Mr. Bosy, I am
merely on the question whether there
is any point of order. I can hear you
after hearing him. Please -take your
seat. Mr. Stephen,

SHR] C. M. STEPHEN: Now, Sir,
the point is this. It arile._ out of the
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proceedings on the previous day. With
your permission, I made certain sub-
missiong here on the 17th.

MR. SPFEAKER: Nothing except
what Mr. Stephen says will go on re-
cord. e’ il

(Interruptions) **

SHRI C. M, STEPHEN: Well, Sir,
under your permission I made in all
responsibility three demandg here. One
was that the ministers should make
a gtatement. Secong was that the
Prime Minister must make a state-
ment and third wag that the corres-
pondence should come forth. On these
three demands you gave thig ruling:

“Mr. Stephen has raised the ques-
tion that the word ‘may’ in 199 must
be read as ‘shall’. Under certain
circumstances, the word ‘may’ may
have to be read as ‘shall’. But so
far as the rule ig concerned, it has
already beep, interpreted by the pre-
vious Speaker, the word ‘may’ shall
not be read as ‘shall’. Therefore, I
cannot permit any debate on this
matter; nor am I compelling the Mi-
nisters to make a statement. It js
open to the Ministerg either to make
a statement or not to make a state-
ment.”

Now, I rise on a point of order for
enforcement of Rule 199.

(Interruptions)

SHR] SAMAR GUHA: Mr. Speaker
I want to know under what rule are
you permitting him to raise the point
of order. There is no basis. Sir, in
future we will not be able to conduct
the proceedings of the House. I am
willing to cooperate. But my experi-
ence is that such a kind of point of
‘order was never allowed in the last
few Lok Sabhas. There is no order,
nothing. He is not quoting any rule
according to which he could raise the
point of order. .

-

**Expunged asg ordered by the Chair.
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MR. SPEAKER: A point of order
gan be disallowed after hegring it.

SHRI SAMAR GUHA: I am not
oppmed to it. But hs must have a
proper fime, proper way, proper man-
ner, proper place and according to the
proper rule he ghaulg raise the point
of order. Out of the blue how can
he raise a point of order? If you al-
low him now to raise a point of order,
then everybody can raise the point
af order under some plea or other. I
have a pomt of order now. Under
this plea, I can bring anything. I can
bring in politics after flinging my ac-
cusation. It will go outside and then
you will give your ruling. The mis-
chief is already done. (Interruptions)

MR. SPEAKER: Mr. Guha, you are
a senior Member. .

SHRI SAMAR GUHA: Because I
am a senlor Member, I have been
able to see....(Interruptions)

MR. SPEAKER: The point of order
can be disallowed only after hearing
it.

SHRI C. M. STEPHEN: I am sorry
about that statement of yours, You
have siaid that the point of order can
be disallowed only after hearing it.
You ceuld have said that the point of
order nould be decideg after hearing
it. But you have said that the point
of order could be disallowed only after
hearing it.

MB. SPEAKER: You should not be
alared of what Mr. Buha had raised.
He wanted me not to allow it. Thenl
said that I “could disallow a point of
order mer hearin it not before hear-
m it. You mus see the context in

ch that ohsemtion was made.

SHBI C. M. STEPHEN: nuy I coma
pists npw? Nay, with t to this,
gour ruling was this. (I ﬂ;pt:om)

SHRI SAMAR GUHA: But how

c£an yon allow him to raise a point of
order?
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MR. SPEAKER: I have decided.
I([nterrupttom)

SHRI SAMAR GUHA: Why have
you permltted him to raise this. .

MR. SPEAKER: Mr. Guha, are you
taking over my responsibility?

SHRI SAMAR GUHA: Sir, yester-
day you permitted him to raise the
point according to rule 199 but how
ig that rule 199 applicable today? You
allowed him yesterday on a certain
basis. Certainly you allowed him to
raise this point yesterday.

MR. SPEAKER: The difficulty is
once you begin, you are unable to end
it.

SHR] SAMAR GUHA: I am ready
to end it. But I woulg like to put one
simple question.

MR. SPEAKER: I have not called

upon you. (Interruptions).
SHRI SAMAR GUHA: If things go
out of gear...... (Interruptions) I

have the right to point it out.

MR. SPEAKER: No, I have not cal-
led upon you.

SHRI SAMAR GUHA: Under which
rule you are calling him? Sir, you
remember everybody can claim....
(Interruptions). ... ..

In the name of point
accusation can be made.

of order, any

MR. SPEAKER: 1 have not allowed
him to make any accusation., He is
merely poinitng out certain commit-

ments. ] am s gposed to have made.

He hag not malde any accusation up
$ill pow.

SHRI C. M. STEPHEN: They are
not alfowing me to speak.

MR. SPEAKER: Both the sides are
determiped pet & folloy the Fules.

SHRI JYOTIRMOY BOSU: Mr.
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MR. SPEAKER: Mr. Bosu, I have
told you already.

DR. * SUSHILA NAYAR (Jhansi):

On a point of order.... (Interrup-
tions).

SHRI C. M. STEPHEN: See that
lady; she ig gn the panél of chairmen
_* " (Interruptions) Now  therefore
with respect to thig I am saying that
You gave this ruling. You ruled out
one demand of mine....

DR. SUBRAMANIAM SWAMY
(Bombay North-East): Under which
rule are you allowing to speak?

SHRI HARIKESH BXHADUR
(Gorakhpur): He cannot speak....
(Interruptions)

MR. SPEAKER: 1f the attempt is to
hold up the proceedings, by all means
£0 on. I want to conduct the pro-
ceedings.

DR. SUSHILA NAYAR: I am ris-
ing on a point of order.

MR. SPEAKER: You are on the
panel of Chairmen. He 1s already
on a point of order.. ..

(Interruptions)

MR. SPEAKER: Nobody is willing
to obey order. I am not going to hear
anybody until ]I finish hearing him.

DR, SUSHILA NAYAR: He is rais-
ing a point of order on your ruling.
Under the rules, Speaker’s ruling can-
not be questioned.

(Interruptions)

MR. SPEAKER: Until I finish hear-
ing him I will not hear anyone else.
I must finish hearing him.

(Interruptions)

SHRI VASANT SATHE: I am not
saying there is conspiracy; they are
saying.

(Interruptions)

MR. SPEAKER: Inter-session has
given you a lot of ehergy.

AN HON. MEMBER: It is 1 O'clock
now.
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MR. SPEAKER: 1 think you all re-
quire lunch now. So we adjourn for
Lunch till 2 O’clock.

13 hre.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The House re-assembled after Lunch
at two minutes past Fourteen of the
Clock

[MR. SPEAKER in the Chair]
RE. POINT OF ORDER—Contd.

SHRI JYOTIRMOY BOSU: On a
point of order.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): I have written to you
that I want to raise a point of order;
even if it is, after Stephen’s I do not
mind.

MR. SPEAKER: Let me express
my views., I would appeal to the
House to have a quiet proceedings.
The House seems to be in a tension
and therefore it is necessary that we
should bring upon ourselves the ut-
most restraint in this matter. I do
value the advice of all the Members
on the manner of conducting the pro-
ceedings, but that should be done
outside the House and not in the
House. In the House, you must allow
me to conduct the proceedings. I am
sure, Mr. Bagri will agree with me.

SHRI JYOTIRMOY BOSU: I have
a point of order,

'MR. SPEAKER:
after Mr. Stephen.

I will hear you

SHRI C. M. STEPHEN: 1 wag say-
ing that 1 was making reference to
the ruling you gave. Out of the three
demands I made viz, (1) the ex-Min-
isters making a statement, (2) under
conveéntiohs and under the Constitu-
tioh the Prifie Minister rust tell the
House and (8) the correspohdéncé
which has passed between tha Prime
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Minister ang the Home Minister in his
officia]l capacity and asking for the
resignation must be placed on the
Table of the House. With respect
to that you gave your ruling that the
ex-Ministers cannot be compelled to
make a statement, that means, with
respect to the other two demands, you
have not gverruled those demands,
which means, according to me, Yyou
may agree to disagree—those demands
of mine have been accepted by you.
Three demands were put forward.
One wag over-ruled ang the others
remaining not over-ruled means that
those two demands have been accep-
ted by you. Twp questions are there.
You raised two questions. how it be-
comes & point of order and secondly
as a point of order how it ig valid. It
becomes a poin; of order because this
is the only time I have got to raise it.
My contention is, the statement by
the Prime Minister, if at all, must be
made pow between the question hour
and the next item. Conventions will
show that whenever the Prime Minis-
ter makeg a statement, he makes a
statement immediately after the ques-
tion hour. Introduction of ministers
takes place jmmediately after the
question hour. If introduction of
ministers takes place immediately
after the question hour, the announce-
ment of the quitting of the ministers
also has got to take place immediately
after the question hour. Therefore, I
am raising this on the basis that in
the order of precedence, the statement
by the Prime Minister has to come
now. This is the only occasion I can
raise it. That is how it becomes a
point of order.

I have asked the Prime Minister to
make a statement under the Consti-
tution. The relationship ig between
this House and the Council of Minis-
ters led by the Prime Minister. If
the Council of Ministers is not there,
the House does not function at all. We
do not know who the Council of
Ministers today are. I made the point,
ihig House juridically does not know
who the Council of Ministers are and
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the Prime Minjster is ultimately ans-
werable to this House. When a mem-
ber demands that the Prime Minis-
ter should come and tell us who his
Council of Ministers are, the question
is whether the Prime Minister must
tell ug or not. If a minister has
quitted, the question is whether he
should answer us as to why he has
quitted. With whom am I to deal, I
do not know. That is being evaded.
If the Council of Ministers in the full
knowledge of the House does not func-
tion, it amounts to a break-down of
the Constitution, because the adminis-
tration does not function. The Pre-
sident can function only on the advice
©of the Council of Ministers, The Coun-
cil of Ministers are answerable to the
House. We do not know who the
Council of Ministers are. We make
the demands, “You tell ug who the
Council of Ministers are”. The Prime
Minister does not make the demand.
Therefore, the question is one of very
fundamental importance. If the minis-
ters have resigned, this House must
know how. It has got to be explain-
ed. It is in that context that I say,
“You will not be zble to tell us who
the Council of Ministers are and how
they have left unless you place on the
Table of the House all the letters
which are covered by this whole cor-
respondence’’. Otherwise, we cannot
proceed. The House cannot proceed.

Before I close, I want to make one
more statement. The position now to-
day before you is, I submit, you can-
not interpret the ruling you have
given. You can give a ruling. Once
given, a ruling is a ruling and it can
be interpreted only by the House. The
ruling given by you is that
ex-Ministers need not make a
statement. My interpretation of
the ruling that you have ruled
that the Prime  Minister must
make a statement and must pro-
duce the letters. This is your rul-
ing. 1 repeat you have no jurisdiction
to interpret the ruling. This House
alone has the power to interpret the
ruling. Going by the ruling, the
Prime Minister has to make a state-
ment and produce the letters before
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the House. Otherwise, it must be
deemed that the Constitution has bro-
ken.down, there is no Council of Mi-
nisters functioning and the House
comes to a standstill. This is the
point of order | raise. Therefore, this
is a point of order and as a point of
order it is sustainable in essence. In
both these senses it has got to be
approached. I will appeal to you to
hold over the functioning of the House
until the Prime  Minister is called.
One word more and I have dome. 1
submit that if the letters are not pro-
duced today, I suspect the letters will
be tampered with and will be replaced.
Therefore, the letters must be produc-
ed today. Otherwise, manipulation
will take place. They are meeting
together and  confabulating and new
letters may come. That must not hap-
pen. (Interruptions).

SHRI KRISHAN KANT (Chandi-
garh): I would like to know whether
you are giving a ruling on that or you
would like to hear us,

MR. SPEAKER: I am giviag a rul-
ing only. I must dispose .f it. On

that point of order there is no debate
allowed.

Mr. Stephen has raised a point of
order contending that my ruling of
day before yesterday has allowed his
demrand for the making of a statement
by the Prime Minister and for pro-
ducing the correspondence that passed
between Shri Charan Singh angd the
Prime Minister. On Monday (17th),
I merely permitted Mr, Stephen to

make an enquiry or demand under
Rule 199,

SHRI JYOTIRMOY BOSU: That

is quite outside the scope of that.
(Interruptions).

MR. SPEAKER: Rule 199 merely
confines itself to making of a state-
ment by a Minister who has resigned.

- It does not cover any other thing. If
Mr. Stephen had made any other de-
mands excepting those falling within
Rule 199, those demands were imper-

missible under Rule 199. Therefore,
I confined my order only to the mate-
rial relevant for the purpose of Rule
199. My order does not deal with it,
nor could it deal with his gther two
demands. Therefore, I do not think
that order has given rise to the point
of order raised by Mr. Stephen. Fur-
ther, the contention raised by Mr. Ste-
phen is completely barred by sub-rule
(2) of Rule 376. Hence the point
raised is overruled. (Interruptions)

Mr. Sathe on a point of order raised
a contention that in the arrangement
of business I should have given pre-
ference to his various motions whicii,
he says, he hag submitted to the Sec-
retary. The matter is under my con-
sideration and therefore. at present

no point of order arises. (Interrup-
tions).

14.14 hrs.

RE. QUESTION OF PRIVILEGE

SHRI VAYALAR RAVI (Chirayin-
kil): Sir, this is in respect of Direc-
tion No. 2 (vi) regarding the question
of breach of privilege. I am not go-
ing into the subject matter of the
question of privilege for which I have
given notice ynder Rule 222.

There is 3 precedent in thig House.
Earlier the Speaker had given ruling
on a privilege motion moved by hon.

. Member, Shri Gauri Shankar Rai. It

was never even discussed. Straight-
away it was sent to the Privileges
Committee. But here also this is on
the same pattern. In Mr. Shakdher’s
book, it ig clearly stated on page 238:

“It is a breach of privilege and
contempt of the House to make
speeches, or to print or publish any
libels reflecting gn. the character ur
proceedings of the House or itg com-
mittees, or on any Member of the
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Hous, for or relating to hig clmrac-
ter or conduct as a Member of Par-
liament.”

So my privilege motion is against at-
tributing motives gnd questioning the
character of Mr. K. P, Unnikrishnan,
an hon. Member of thig House by the
former Home Minister and Member of
this House, Shri Charan Singh. Ae 1
pointed out earlier, he can very well
resort, under rule 357 to make a per-
sonal observation, in respect of what-
ever observation was made by Mr.
Unnikrishnan. But here, Mr. Charan
Singh never denied the charge....
(Interruptions).

MR, SPEAKER: It ig a well-estab-
lished convention and an accepted
thing that when a privilege motion is
against a sitting Member of the House,
we call for the comments of the ait-
ting Member before we decide. In the
matter of a sitting Member, it is a
well-established convention, that we
call for hjs comments.

SHRI K. LAKKAPPA (Tumkur):
You call him here. Let him explain.

MR, SPEAKER: 1 have said in the
beginning that all advice should be
given outside the House. Anyway, it
is a well-established convention. 1
have called for the commentg of the
Member; and the matter will be decid-
ed thereafter. (Interruptions).

After hearing, i.e., if necessary.

SHRI VAYALAR RAVI: It is a
very serious matter.

SHRI SAUGATA ROY (Barrack-
pore): I am on a point of order,
under rule 357, relating to the privi-
lege issue raised by Mr, Vayalar Ravi.
There is scope, under the rules, for
making a personal explanation by any
Member, if any complaint about him,
or against him, ig made, But ia this
case, the Member hag committed the
effrontery of going outside the precin-
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cts of the House and making a state-
ment to the Press. It iz a most perious
matter.

MR SPEAKER: That jg why I have
called for his comments.

SHR] SAUGATA ROY: You can
call Mr. Charan Singh; you can re-
primand him. You can call for an
explanation. You can immediately
give a ruling on that matter,

MR. SPEAKER: No, no.
SHRI SAUGATA ROY: He is cal-

ling it ‘motivated’.

MR. SPEAKER: That
have called for comments.

is why I

SHR]1 K. P. UNNIKRISHNAN (Ba-
dagara): Will you allow g clarifica-
tion from me? I am the aggrieved per-
son in the Motion, given by my friend.
I have alsg given a notice.

MR. SPEAKER: Yes: you have also
given a notice,

SHRI K. P. UNNIKRISHNAN: Waen
Mr, Stephen was speaking the other
day, I had put a pointed question—
whether hig leader, Mrs. Gandhi was
sending her emissary Chaudhri Baosi
Lal to Chaudbri Charan Singh. I
had said only thig much. He also
approvingly replied that he wag seeing
other persons also. This is what hap-
pened. Chaudhrj Charan Singh nas
neither denied it, nor has he said any-
thing. But at the same time, he has
chosen to cast aspersions. 8o, I am
an aggrieved party.

MR SPEAKER: ] have called for
his comments.

SHRI K. P. UNNIKRISHNAN: 8o,
you must take it as a very serious
matter.

MR. SPEAKER: Undoubtedly,

SHR! K. P. UNNIKRISHNAN: I

hope you wil] give me an appropriate
opportumity,

A e———
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RE. ADJOURNMENT MOTION—
Contd,

SHR] JYOTIRMOY BOSU: My
point of order ariseg out of an obser-
vation that fell from your mouth this
morning. Thig is in connection with
the adjournment motion that I have
given, concerning the death of Shn
Krishan Chand, ex-Lt. Governor of
Delhi. Although it is now more than
a week his wrist watch and the pair
of glasses have still remained untrac-
ed: from the well where he was—he
jumped in, as it has come tgo ug all.
There is ng injury to his body and
there are several other things. I am
not going into those things. You made
an observation that the matter is be-
ing enquired into; and, therefore, you
have withheld your permission. I am
drawing your attention to rule 41(2),
sub-rule (xxi) which says:

“it shall not ordinarily ask for
information on matters which are
under consideration of a Parliamen-
tary Committee....”

and to rule 41(2)
which says:

sub-rule (xxii)

“it shall not ordinarily ask about
matters pending before any statu-
tory tribunal or statutory authority
performing any judicial or quasi-
judicial functions or any commission
or court of enquiry appointed tg en-
quire into, or investigate, any mat-
ter but may refer to matters con-
cerned with procedure or subject or
stage of enquiry, if it ig not likely
to prejudice the consideration of the
matter by the tribunal or commis-
sion or court of enquiry.”

This matter is only under investi-
gation by the Police. Therefore, this
House has every right to enquire, dis-
cuss and debate on this happening, be-
cause now even a section of the Police
force, and many of us, are strongly
of the opinion—and we have a serious
apprehension—that this person has
been murdered because he hag reveal-
ed his desire that he will make a clean
breast of all that had happened dur-
ing the Emergency. That is why he
has been done away with, by those
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who ure responsible for. ... (Interrup-
tions). This has gone to the Crime
Branch. I would like to request you
to reconsider the decision, since this
is a very gerious matter. You can
take the sense of the House. This mat-
ter should come up to the House. Ta
morrow 1 will again give notice and
I would réquest you to accept my
notice,

MR. SPEAKER: Rule 41, on which
Shri Bosu relied upon, relates to ‘he
admission of questions; it hag nothing
to do with the admission of adjourn-
ment motions.

SHR]I JYOTIRMOY BOSU: It is a
serious matter.

MR. SPEAKER: Of course, it ig a
serious matter. In the matter of ad-
journment motions, I always take the
most serious view of the matter. As
the enquiry is going on, it will not be
proper to interfere at this stage. There-
fore, my ruling stands,

SHRI JYOTIRMOY BOSU: 1 pro-
test. Under what rule?

MR. SPEAKER: It is no good pro-
testing.

SHRI JYOTIRMOY BOSU: Can you
show me in the rule book any provi-
sion that authorises you to give such
a ruling?

MR. SPEAKER: I have heard you.
You must accept the ruling of the
Chair.

-

RE. POINT OF ORDER—Contd.
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MR. SPEAKER: 1 have glready de-
. cided it.

SHRI KANWAR LAL GUPTA:
Kindly listen to me. Give me two
minutes. I will not take more than
two minutes. A defamatory state-
ment....

MR. SPEAKER: I have expunged
all those remarks.

SHRI VASANT SATHE: I have not
rmade any allegations against you, I
have not made any allegations against
the Prime Minister. All I have said
~was that Shri Charan Singh has made
certain allegations.

MR. SPEAKER: You are trying to
" bring in what I have expunged from
the records. Your submission will
bring in what I have expunged, all
the derogatory remarks, either from
one side or the other side.

SHRI KANWAR LAL GUPTA: Now
1 will come to Shri Stephen.

SHRI VASANT SATHE: Sir, how
do you say you have expunged the re-
marks which I have made?

MR. SPEAKER: I have never said
that. I have expunged all derogatory
-remarks. That js all what I have
-8aid. If there ig any derogatory re-
mark, it has been expunged. If you
have made any derogatory remark, it
has been expunged.

SHRI VASANT SATHE: Sir, he has
said 1 made derogatory remarks, and
you said they have been expunged.
‘This will mean that I had made dero-
- gatory remarks,

MR. SPEAKER: Please read the
- proceedings.

SHRI VASANT SATHE: I have not
-made any derogatory remarks. All I
-said wag that Shri Charan Singh....
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MR. SPEAKER: No, I am not al-
lowing it. I have not allowed you.

SHR] VASANT SATHE: Yoy have
said you have expunged the remarks
I have made.

MR. SPEAKER: Whatever deroga-
tory remarks have been made by any
Member of the House, I have not said
who, they have been expunged.

SHRI VASANT
about me?

SATHE: What

MR. SPEAKER: That is what I have
said.

SHRI VASANT SATHE: His re-
mark was that I have made deroga-
tory remarks and you said they have
been expunged.

MR. SPEAKER: If he has made any
derogatory remarks, I  will look into
it.

SHRI] VASANT SATHE: This is
not something which you do not know.
Shri Kanwar Lal Gupta in terms said
that Shri Sathe has made derogatory
remarks. That remark must be ex-
punged.

MR. SPEAKER: Yes.

SHRI KANWAR LAL GUPTA: How
can you expunge it? If you expunga
it-- ..

MR. SPEAKER: Mr. Sathe by him-
self did not make any remarks at all.
He quoted some remarks of somebody
else. Even that has beepn expunged.

SHRI KANWAR LAL GUPTA: Sir,
he has said....

MR. SPEAKER: Please read the
proceedings; it is not there.

SHRI KANWAR LAL GUPTA:
You should ensure that all the defa-
matory remarks, if any, will be ex-
punged.

MR. SPEAKER: Including anyone
by you. .
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SHRI VASANT SATHE: 1t is not
a presumption. B8ir, all defamatory
remarks he ig making alsg must be
expunged. He must also be expung-
ed.

SHRI KANWAR LAL GUPTA:
Shri Stephen just two minuteg before
has said that he has got every doubt
that the correspondence would be re-
placed and will be changed. This is
unparliamentary. He ig seeing the
mirror of hig own President,

MR. SPEAKER: Thigis not a point
of order. There is no point of order,

st dar am & fewRer
frarer 373t frr 2 v gfrer
at w47 43 I W@ B 7

fFat &Y ga= AT F IR A a8
Fzar f5 a3z ...

MR. SPEAKER: What is this at-
tempt to hold up the proceedings? 1
expect some co-operation from: hon.
Members. I have definitely said that
so far Mr. Sathe is concerned, I have
gone through the proceedings. He
merely quoted somebody, even that
has been expunged.

SHRI VASANT SATHE: Why?

MR. SPEAKER: Because it implied
something.

SHRI VASANT SATHE: Why have
you expunged something which I quo-
ted? Are you going to expunge his
public statement, the written state-
ment of resignation of Raj Narain?
Then, what are you expunging? Don't
try to push something under the car-
pet. Because you try to hide it by
way of expunction, will the world not
know?

SHRI X. LAKKAPPA (Tumkur):
With your permission, I would like to
say that under rule 377 and also call-
ing gttention, I have given notice of
the R.S.S. people being....**

MR. SPEAKER: Don't record.
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SHRI C. M. STEPHEN: Unfortu-
nately, on the point [ raised you have
not given a ruling.

MR. SPEAKER: I have given my
ruling. If you are not satisfied...

SHRI C. M. STEPHEN: The sub-
stantive point I raised is that under
the Constitution the Prime Minister
must make a statement.

MR. SPEAKER: That does not
arise, '

SHRI C. M. STEPHEN: You kindly

listen to me.

MR. SPEAKER: I have listened to
you completely., I have not called
you. I have given my ruling. You
have also a responsibility to co-ope-
rate with me.

SHRI C. M.
Article 75 .

STEPHEN: Under

MR. SPEAKER: That is not the
proceeding before the House today.
Therefore, I am not allowing you
Please co-operate.

SHRI C. M. STEPHEN: I may
have to raise it again tomorrow. You
give a ruling on this.

MR. SPEAKER: Not today.

14.29 hrs,
PAPERS LAID ON THE TABLE

NavaL CeErReMoONIAL CONDITIONS OF
SERVICE AND MISCELLANEOUS (AMEND-
MENT) REGULATIONS, 1978.

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(PROF. SHER SINGH): On behalf
of Shri Jagjivan Ram, 1 beg to lay
on the Table a copy of the Naval
Ceremonial Conditions of Service and
Miscellaneous (Amendment) Regula=
tions, 1978 (Hind; and English ver-
Bions), published in Notification No.
S.R.O. 183 in Gazette of India dated

**Not recorded.
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the 17th June, 1978 under section 185
of the Navy Act, 1857. [Placed in
Library. See No. LT-2389/78]

RErpORT OF COMMITTEE FOR DRAFTING
LEGISLATION FOR SMALL-SCALE INDUS-
TRIES

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): 1
beg to lay on the Table a copy of the
Report (Hindi and English versions)
of the Committee for drafting Legis-
lation for Small Scale Industries—
August, 1972. [Placed in Library. See
No. LT-2390/78).

AGREEMENT BETWEEN CENTRAL GOVERN-
MENT AND GOVERNMENT OF MADHYA
PrRADESH te. NATIONAL HIGHWAYS AND
ReEviEw AND REPORT OF DREDGING
CORPORATION OF INDIA

THE MINISTER OF STATE IN
CHARGE OF THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
CHAND RAM): ] beg to lay on the
Table:—

(1) A copy of the Agreement
dated the 31st March, 1978 (Hindi
and English version) entered jnto
between the Ceniral Government
and the Government of the State
of Madhya Pradesh in respect of
the development and maintenance
or road links of National Highways
situated in the State of Madhya
Pradesh, under section 10 of the
National Highways Act, 1956. [Plac-
ed in Library. See No. LT-2391/78).

(2) A copy each of the following
papers (Hindi and English versions)
under sub-seetion (1) of section
619A of the Companies Act, 1956: —

(i) Review by the Government
on the working of the Dredging
Corporation of India Limited New
Delhi for the year 1976-77.

(ii) Annual Report of the Dread-
ging Corporation of India Limited,
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New Delhi, for the year 1976-77
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on.

[Placed in Library. See No. LT-
2392/78].

Notifications under Delhi Police
Ordinance, and under Central Indus-

trial Security Force Act.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR]I DHANIK LAL MANDAL): I
beg to lay on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 71 of the
Delhi Police Ordinance, 1978: —

(i) S. O. 422(E) published in
Gazette of India dated the Ist
July, 1978 regarding certain pow-
ers of the Commissioner of Police
in relation to Delhi

(ii) S. O. 423(E) published in
Gazette of India dated the 1st
July, 1978 regarding certain
powers of the Police Officers in re-
lation {0 the areas in Delhi.

[Placed in Library. See No. LT-
2393/78.]

(2) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (3) of

section 22 of the Central Industrial
Security Force Act, 1968: —

(i) The Central Industrial Sec-
urity Force (Amendment) Rules,
1978 published in Notiflcation No.
G.S.R. 687 in Gazeite of India
dated the 3rd June, 1978.

(ii) The Centra] Industrial Se-
curity Forece (Second Amend-
ment) Rules, 1878, published in
Notification No. S. O. 1848 in
Gazette of India dated the 10th
June, 1878.

[Placed in Library. See No. LT-
2394/78.]
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NOTIFICATIONs UNDER ALL-INDIA SER-
vices Act

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): ] beg to lay on
the Table a copy each of the follow-
ing Notiflcations (Hindi and English
versions) under gub-section (2) of
section 8 of the All India Services
Act, 1951:— ) o

(1) The Indian Forest Service
(Appointment by Promotion) Amen-
dment Regulations, 1977, published
in Notification No, G.S.R. 584 in
Gazette of India dated the 6th May,
1978.

(2) The Indian Forest Service
(Pay) Third Amendment Rules,
1978, published in Notification No.
G.S.R. 696 in Gazette of India dated
the 3rd June, 1978.

(3) The Indian Administrative
Service (Appointment by Promo-
tion) Amendment Regulations, 1978,
published in Notification No.
G.S.R. 730 in Gazette of India dat-
ed the 10th June, 1978.

(4) The All India Services (Dis-
cipline and Appeal) Amendment
Rules, 1978, published in Notifica-
tion No. G.S.R, 753 in Gazette of
India dated the 17th June, 1978.

(5) The Indian Adminisrative
Service (Appointment by Promo-
tion) Second Amendment Regula-
tions, 1878, published in Notifica-
tion No. G.S.R. 755 in Gazetite cof
India dated the 17th June, 1978.

(6) The Indian Police Service (Ap-
pointment by Promotion) Amend-
ment Regulations, 1978 published
in Notification No., G.8.R, 756 in
Gazette of India dated the 17fh
June 1978.

(7) The Indian Forest Service
(Appointment Y}' Pramotion) Se-
cond Amendment Regulations, 1978,
published ip N tion No. G8.R.
957 in ssqaﬁa f Indip dated 17th
June, 1
[Placed in Librazy. Ses No. Ur-

- 3R08/78:] oo w Bl

NOTIFICATION UNDER CENTRAL ExcIsB

AND SALT ACT AND UNDER SMUGGLERS

AND FOREIGN EXCHANGE_ MANIPULATORS
(FORFEITURE OF PROPERTY) ACT.

THE MINISTER OR STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table— . ., = = gg»

—

(1) A copy each of the following
Notifications (Hindi and English
versions) under section 88 of the
Central Excises and Salt Act, 1944: —

(i) The Central Excise (Tenth
Amendment) Rules, 1978, publish-
ed in Notification No. G.S.R. 332
(E) in Gazette of India dated the
22nd June, 1978.

(ii) The Central Excise (Ele-
venth Amendment) Rules, 1978,
published in Notification No.
G.8.R. 355(E) in Gazette of
India dated the 4th July, 1978.

(Placed in Library. See No. LT-
2396/78.]

(2) A copy of the Smugglers and
Foreign Exchange Manipulators
Appellate Tribunal for Forfeited
Property) Rules, 1977 (Hindi and
English  versions) published in
Notification No. S.O0. 179(E) in
Gazette of India dated the 18th
February, 1977 together with a cor-
rigendum thereto published in Noti-
fication No. S.O0. 250(E) (English
version) and S.0. 251(E) (Hindi
version) under sub-section (3) of
section 26 of the Smugglers and
Foreign Exchange Manipulators
(Forfeiture of Property) Act, 1876.
[Placed in Library. See No. LT-
2397/78.]

SHEI B. P. MANDAL (Madhepura)
rose—

MR, SPE&KER On what point

-are you rising?

SHRI B. P. MANDAL: I want to
submit’ only one thing. When all the
Members are equal, yhen the rule
clur]{ says that points of order will
be ralsed on something that is going



283 Papers laid

[Shri B. P. Mandal)

on, how ig it that one Member has
been alowed to take two hours of
the time of the House?

MR, SPEAKER: Thig is not ® point

©of order. Another Member is now
taking more time.
SBRI K. P. UNNIKRISHNAN

(Badagara);: 1 bhave written to you
op item No, 8 of the Order Paper.

The Smugglers and Foreign Ex-
change Manipulators (Forfeiture of
Property) Act, 1976, was passed by
this House in March, 1976 and it was
gazetted on 25th June, 1976. Then
the rules were made. BecBuse this
is a very important legislation, even at
that time, if you go through the de-
bates you will find, many Members
had expressed a keen desire that this
should come into force immediately
and that steps should be taken.
The previous Government dig not do
it. 1 do not want to cast aspersions,
but it is now wel] know as the Maruti
Inquiry is going on, that Bakhia is
one of the benamidars of Maruti
Now, this js continuing, My allega-
tion is that this was gazetted on 18th
February, 1977 but the present Gov-
ernment did not also cansider it pro-
per to come before the House during
the last four sessions. Now, they have
come forward even without offering
any explanation for the delay. This
is a serious matter. When allegations
have also been made by the former
Home Minister and many Members
belonging to his party that there is a
powerful lobby even in the present
Government associated with some
new smugglers or old smugglers, it is
very important that you ghould ecall
upon this Minister to give an explana-
tion and also see that these rules are
properly presented. We have been
urging repeatedly from both sides that
the delay should be explained, 1
request you to pull up this Minister.

MR, SPEAKER: Mr. Minister, do
you have any explanation to offer?
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SHRI ZULFIQUARULLABR:. I. ghall
submit the explanation tomorrow,

MR. SPEAKER: The. rule.is thst
you should give the explanetion along
with the papers that are to_ be. laid.
Now, I am submitting it. before the-
Committee. You give your explanation
to the Committee.

SHRI MANORANJAN. BHAKTA
(Andaman and Nicobar Islands): I
have given notice of a calling atten-
tion because in Delhi three Jupior
Engineers are on hunger strike be-
fore the residence of the Minister of"
Works & Housing. He is not' meeting
them. This is @ very important thing.

MR. SPEAKER:
important.

I Xnow what is-

14.32 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC  IMPOR-
TANCE

REPORTED DAMAGE TO CROPs BY LOCUST -
INVASION

Y TAYOR AR (AT ) weaw
s, & wfamradn 1w qgeE & faw
favm # Wik Ffa oie faé 4t
F1 ema femvr g o sAT
w1 g f& ag@at A oF qaw
g:

‘“fraftea g At Im 2wy
wad) ®r &fa & swranT

14.33 brs.
[MR. DEPUTY-SPEAREIR in the Chair] -

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): This
Year a few exotic Jocust swarms in--
vaded India from the West in the -
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. R R T
second week of June, 1978 ‘and rapi-
dly spread over to the interior of
Gujarat, Rejasthan and Haryana.

ot Wt T e wegs oY, dF
fely & fear & o'z au femras |
TN FHTH F @ E oW
gwrdr F ¥ a7

SHRI SURJIT SINGH BARNALA:
Thig year a few exotic locust....

Y T O WY ¢ qE e QAT
t f& zx @A & sk w@A@r W
Fgrar fam gy & Afw o A

war &, W fg=r N owr wrey
wNT 2 3% mamtA femr oW
w® o2

(Interruptions)

Wt gowm fag  woaren o GTEl St
# e A & far wrf At @Y e,
#aar T gfF g@maW AR
frzd =i & fergrara aw gwat R
¥ Mraex & feg@r 1 wTEWAT
g 9g qada, Twerw |-
T FED AR F AT | FD
grz i # feger @ FT W
AR qyra & Fo fadr wfewwr,
FOTHRZ T fROIT 7§ 9gF 17 97,
1978 % sfax & 1| ag . fegan
g1 # gAAz 4, ggF A EQE
7 gt & afew «41 wE 2
afer € s &7 oE@r  gfgen
fadr & wgt fe gglT s W fa

(Interruptions)

MR. DEPUTY-SPEAKER: Order-
please. Please fake your seat.
There is no use of generating heat
on this. He is free to answer either
in English or in Hindi, as he likes.

| But because Mr. Bagri is the questio-

ner, he is answering in Hindl

SHRI SURJIT SINGH BARNALA!:
1 am gnswering in both the langueges.
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Nqwm gxa faar, 3a & Iy
W owmer g S% @ w0,
1978 ¥ Q%e Qo Wlo ¥ gfamt:
ferqrm & wo fexdt zo wr wv2 €,
€5 ¥9 9T WEW §71 % fem
TRITRZE 7 Wi v @ demd
* TRF wgy gur ar  fEag
wian, agt €9 o 1 v g
gxeT & g5 fg=) &, fommy fr
T WIS uner &gd § g
wfaar oz arg quw § feegdt <=
¥ g fer § oxaga adr awe #
AW FEAFHTA B Iww | A
T wrgwx meaw fwmr

fafae) wt% oiweax & wmifecq
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SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): This plague of lo-
cust is causing devastation in certain
parts of the world, especially in Ethio-
pia, and jt threatens to sweep across
to the other areas, including India.
‘The Food and Agriculture Organisa-
tion have admitted that this is the
first stage of plague—they have des-
cribed this as ‘plague’. In the Horn
of Africa, 50 swarms of locusts were
apprehended and they are crossing
over to Arabia, India and Pakistan.
It is the biggest locust invasion in 18
years during which period it
remained dormant. In Ethiopia 33
swarms are causing devastation. The
desert area that we have here, espe-
cially with moisture, is very suitable
for breeding. That is why I am parti-
<ularly anxious that this Government
should set up an organisation and
mobilise all the resources necessary 1o
prevent breeding of locusts: otherwise
they will demolish all that we aave
heen able to create in the last 25 years.

There is a locust cycle each of 5
1o 7 years duration. About 4.000 hec-
tares of cotton were devastated by
this in 1962. Swarms of locusts, con-
1aining billions of locusts are located
in the horns of Africa. The apprehen-
sion is that 15 nationsg; including
India, could become victims and, so,
immediate control is called for.
Somalia has already 17 swarms.
Fourteen swarms have been sighted
in Barmer and fifteen in Jaisalmer.
The swarms are said to have entered
India both by land and through
sea routes and are likely to
penetrate deep into the country.
After the rainyseason, the situa-
tion is likely to become worse and will
undo decades of hard work in the fleld
of agriculture. So, Government should
haul itself into preparedness to tee,
firstly, that there is prevention uand,
secondly, there is adequate mechanism
for control. The General Insurance
Corporation should also come into the
picture and insure the crop in  those
areas’ where thesé things are apore-
hénded.

.
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The Desert Locust Control Or-
ganisation is inadequate and is

adequate supply of pesticides, vehicles
and equipments. The single swarm
spread over an area of 400 kilometres
is now threatening to settle over Nar-
khana area. A locust can lay 200 to
800 eggs at a time and rain-fall im-
mensely helps breeding. The egg in
moist sand in the desert should be
destroyed at sight.

Contacts should be established with
the Government of Pakistan and other
neighbouring affected countries for co-
ordinating the fight. It has not been
done on proper lines.

1 would like the Minister to en-
lighten us on the following wuwoints.
The first is whether a Joint Council
will be constituted, since this is a
Very serious menace.

Again, in April 1978, the 13th 2es-
sion of the FAO Commission for Con-
trolling Desert Locust in South East
Asia was held in Tehran. What was
the outcome and what is the benefit
we have derived out of it?

We would also like to know what is
the staff strength of the Desert Locust
Control Organisation and the Locust
Warning Organisation. If necessary,
the Army, Para-military forces. the
Air Force and all available resources
should be deployed to nip it in the bud.
We also want students to be mobilis-
ed to fight this menace. Otherwise, it
may bring devastation to certain parts
of the country.

We want details of quantities of
pesticides (Dieldrim. which is manu-
factured from the exhaust of jeep and
aircraft), chemicals, insecticides, vehi-
cles, equipment etc. that have so far
been supplied to combat this menace.

We also want to know what were
the decisions taken in the bilateral
talks between India and Pakistan
which took place at the level of Plant
Protection Advisers to discuss the co-
operation strategy. How much of that
has been implemented?

So far, what action has been takem
by the Locust Warniog Organisation
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which is responsible for control o!
locust? Has the work been unified in
the Directorate of Plant Protection?

In reply to Starred Question No.
558 dated 3-4-1978 it was stated tlLuat
senior officers of the Ministry were to
visit scheduled deseri locust areas: has
this beepn done? What special steps
have been taken? Has any report been
submitted? If so, the same should be
laid on the Table of the House.

We would also like to know what
are the Reports received from Indian
Embassies in locust affected areas with
regard to breeding and movement c!
locusts in those areas.

What steps have been taken o
cently to streamline the information
and monetary system? Is the Govern-
ment planning to mobilise the youth
and student community to fight this
menace? And what are the gnide-
lines that have been issued by the
Government?

It seems Government of India
have been caught unprepared and they
are not realising that years of hard
work of the peasantry could be demo.
lished in no time by the locust inva-
sion. Once the locust is air-borne. it
is uncontrollable, Therefore, they
must be killed while they are still on
the ground in the egg stage or in ‘heir
infancy.

A great stretch of the world is trad‘-
tionally wvulnerable to 1the desert
locust—50 countries from the Atlantic
coast to Afirca and to the Himalayus.
This is a serious danger.

SHRI SURJIT SINGH BARNALA:
As I have submitted earlier, the ger-
mination of these swarms took place
in the desert area and could not bhe
controlled due to various reasons.
“There were rains also in that desert
area and, therefore, it wag easy for
them to lay the eggs. It has to hore
a hole in the sand and then lay the
eggs. Afwer some time, the eggs
mature tnto locusts again.
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As soon as we received intimatlon
that the locust swarm is heading to-
wards India, we started making pre-
parations. As has been mentioned by
the hon, Member also, we did not have
this menace in our country for the last
15-16 years. The machinery that had
been organised earlier for fighting out
the locust menace had become weak.
At least I thought that they might not
be in the same tip-top fashion. So, !>
working of the Locust Waring
Organization was gone into again, I
sent my officers to make a checking
of the vehicles with them. They rart
vehicles since long and they were
operating in some areas, and some of
them must have gone out of order.
Some other machines also must have
gone out of order. A hasty checking
was made of the appartus that was
being made use of by them and also
the pesticides and other chemicals re=-
quired for this purpose. Whenever any
deficiency was seen, the material waos
made available,

It has been asked that I should :ay
something about the J.ocust Warning
Organization, what type of organiza-
tion is this. We have the Directorate
of Plant Protection, Quarantine uand
Storage, which is dealing with this
matter. There is the Director, Locust
Control and Plant Protection Advisor,
Dr. S. N. Banerjee. Then, the Assistant
Director, Locust Control is Dr. V. V.
Venkatesh. They have 141 technical
personnel, 8 senior administrative and
transport staff and 173 general gervice
stafT.

SHRI JYOTIRMOY BOSU: Too in-
adequate.

SHRI SURJIT SINGH BARNAT.W\:
Of course, we feel that it is not ade-
quate,

Then, they have heavy vehicles: 47,
light vehicles: 91, in general machi-
nery—power sprayers: 72, power
dusters: 158, hand dusters: 8,128, hand
and foot sprayers : 48 and exhsaust
+02zle sprayers : 18. Then, they have
some wireless sets and spray gircrafts.
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For example, they have 3 helicopters
in public sector, 18 in private sector;
fixed wing 32 in public sector, 12 in
private sector. Then, we have the
quantities of insecticides also, these are
mentioned in this long list.

We have made necessary ariaupe-
Inents wlhercove: I was required. 1
have taken the help of various Jrga-
nizations available. As has been sug-
gested by my hon. friend, we have al-
ready cnlisted the support of Defence,
BSF, Communications etc. These de-
partments have been asked to ossist
us wherever that is required. There
are some areas, where there is abso-
lutely no population, but there may
be some checkposts of BSF, Defence
or Communications, We have asked
them to inform us of any situation that
develops in that area. Thus, we are
making the best efforts to control the
menace before it spreads

15 hrs.

st g fmg ({rar) ;o ITremEr
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AIFIN FETX & IFCT 77 FArTAT ¥
qr, afeF TT FTEIT FT ISTA F FAA
frrear, #fsa 37 aws wrer adf faar
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SAT ¥I9A IR gR Azl 97 ZAR(
FIT FF FTCAFT Z | AT AT BT
M IAET FE TGEAH A AT AW FI
1 Sfga A g6 wiww g€ B
gt awsqrT F Fr 7 oAew F1 @
za®T sai| fwqr mr g2 0 gEF faq
gt g F1 fAa7 | 9z1 g7 F1 feyme-
#z AT goT & At gEra @it fewidge
gsmmgtgnfade Y g g 13@a
|WY &7 FAATCTAE ZY TR gwA Hrforw
Fr 2\ gEEAT F) T T HI
gaw & & 1 TFAL, FTAQ AL F
T B gAATER FA BT HHAW B
2 93 F1 gAareEaT gw Tifgd 1 gwa
gfaa 1, |F F, T KW F, Fo
qQHoUFo |#1 ¥ F' faar & f5 & o
WY T T § T AT FC G947 &
I, gX gaar ¥ a § @ 3 WK
fom a0%F § 732 FL GFA & 7L FL |
g "o "aaEd S A 49 a9
gFa § ®r Fr wfomw F @
Tga & SMgl 9T a4 T F< famr
W ERAR IH g g fF & gt

AT G TG q9F & g a o fegr

& |l ¢ 9 7 D gl 2T A 4T
g § IR e fEar T Ak 9w &R
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& 9g & 9T FT 9% A5 foFm v
g wavg Ay & w7 gw e gfew
9T ZEF FT WEIomraEr d fw
TRIH A @ g 1 AT e g
7Z agd & qraz 7 & 9y, JAr
QHoqoxto ¥ Fg1 § fF g & F
AT WTER "7 FX AT AEHF |
TAF! A ¢ fF T 7 G @
T wieq@ie 7 gwdr § | a1 gwdd
Fiform & f g7 2w § o7 o1 2 & 3797
g T faar s arfe aga saar
AFHE AT 7 FL qF )

it my feg : #7 91 dgaE aw
#9 § 73R F9 F F IICH T 97 ITFT
tﬁra:fa'r a1 Ay faar &0
B -

Al g fag anST ¢ §gad
e 79 & I 7 A 75 fF 79 &Aq
Gq1 G AR | gX IAQ TIAT 9T &
HIX gH ZEL AH] & AT Fra«d
T F aq@ aifF F1§ I TR FT
TP TAH! W F4 & (oQ | TH g
397 WX A @ & IF g F1 AT
A L

15.12 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTIETH REPORT
st W fenuw  wwmw
(grirq) : ITeter  wEYEw, # A%
FERY a2/l ¥ {eug®} aqr q¥xqi
arawy) afafa &1 Jraar gfagaa vega
F@I g

o
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15.13 hrs.
ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR THE
NaTiIONAL CADET CORPS.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (PROF,
SHER SINGH): On behalf of Shri Jag-
jivan Ram, I beg to move the follow-
ing:

“That in pursuance of Seclion 12
(1) of the National Cadet Corps
Act, 1948, the members of this House
do proceed to elect, in such manner
as the Speaker may direct, two
members from among themselves
to serve as members of the Central
Advisory Committee for the National
Cadet Corps for a term of one year
from the date of election, subject .to
the othter provisions of the said Act
and the Rules made thereunder.”

MR. DEPUTY-SPEAKER: The
question is:

“That in pursuance of Section 12
(1) of the National Cadet Corps Act,
1948, the members of this House do
proceed to elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Central Advisory
Committee for the National Cadet
Corps for a term of one year from
the date of election, subject to the
other provisions of the said Act and
the Rules made thereunder.”

The motion was adopted.

1515 hrs,
MATTERS UNDER RULE 377

(i) REPORTED DISTRESS SALE OF WHEAT
BY FARMERS TO WHOLESALE TRADERS

SHRI SAMAR MUKHERJEE
(Howrah): Sir, as was the record yield
of sugar-cane the bumper wheat crop
in U.P. this season has proved to be
as counter productive to farmers.
Farmerg have been making distress
sale of wheat to wholesale traders,
there bedng no adequate facilities 1o
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sell their produce to FCI State or co-
operative procurement agencies. Far-
mers have to undergo a harassing ex-
perience at the hands of FCI or the
State Government procurement agenta
many of whom are in league with local
traders. Their produce is under-graded
by the procuring agencies on various
pretexts. The farmers ure forced to
turn to the traders, who oflen buy
their stocks at prices far below the
minimum support price. The whole-
salers then sell this wheat to the FCI
or the State agency after some clean-
ing. This is going on unabaled. Even
the Agriculture Ministry official admit-
ted that the U.P. farmers were facing
a marketing problem.

I, therefore, urge upon the Govt. to
increase purchasing centre of FCI with
the screening facilities adequately and
persuade the State Govt. to develop
its Mandis adequately to cope with
the bumper crop. I also demand that
FCI or the State Govt. procurement
agency should purchase wheat and
other agricultural produce at weekly
village hats or mandis.

(ii) GROUND-NUT OIL IMPORTED BY
S.T.C. HAVING BECOME UNFIT FOR
HUMAN CONSUMPTION

3 o ot frdiw = oia (Fradt) @ 3ar-

5TH WEIEA, WA WA A AR &
gEwfs fraem & fA7 osg e
famm % 77 ad AT AR T 14 FOF
To FIAGT FT AY 17,000 HARAT FT
a= fa2wt & srare fEar q1 92 AR
¥ 7gY 9gT aF {1 IAH 5 FUT To
& whas Fr wfx gt 2

as A 9f7 &1 AT I T GV
39 A9 37 A FIA OF A1FN *T
AW AW F7 G0 FA F fag 37 3T
F1 wrara fwaqr mar 91 | AW qRA |
T 9 Wg a7 9% fag @y Sw-
WYFITHT aF A TG qHT | AR €AV
T gr 97 & 5 9 7qsi F aw
qAMGT Agr W T |
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fame 3 72 71 8,250 To TA AV
¥T & AqET 4T TG AT T A
I 3519 7 3FR07 3 frar g sgifw
gax fas ofr #F fam =
G G I EC R FA AL
TR T OF wivn 7z qr g fEga
AT AR AT T A1 TIRI &7 ZT1
g 3 3AF wArAr aT w11 {a6q 7§ A1
ST /T AT TET &

afwzary, o wgiwez & aw
IeqrgFt A o TIfXAl &1 347 AT T
fasg qr gfa #r 91, sgifs 3937
zrar a1 f5 ag &= afgag of 7zr-
ez Ft @IF & fae gamr @ g
3% a% a1 % 0z F33 F fa7 qg a7
373 faar s ) famm 7 38 =@ER
agy frar

w0 W3 T3E 7 & 93 g,
faaq famm & Wy wfor w9 & 1 5w
g Fr gwT gg a1 war @ v ag @A
HAF qG1 & T | AS3[ qE 3T 74
aF |6 Tgt fFar Jrar 9g @ arg
&N T G-

qIATA ¥ I &7 WX 6,900 €I
TTR | ZF IFTLHA | 91T qeF
qF drar geF frarsx 3,000 %97
qfg 7 T HAT AGT | AT FI
feafa & 947 §a 5 FUST F0 T1&T &1
zgr & 1| #Tr faim 5 aesre gaa
W $71T 2 |

(iii) MISBEHAVIOUR OF SCOOTER DRIVERS
IN DELHT AND UNHELPFUL ATTITUDE OF
THE POLICE

SHRI A. K. ROY (Dhanbad): I had
.a bitter experience at New Delhi sta-
tion today morning (Tuesday) when
I got down from the Rajdhani Express
and tried to get one scooter at the
stand to attend the Parliament in time.

ASADHA 28, 1900 (SAKA)
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I found the scooter stand had turned
into a forum of free enterprise and the
drivers were openly bargaining and
choosing amongst the passengers and
I was denied any lift. I found also one
‘leader’ of the stand openly insulting
and demoralising passengers who dared
to point out some rules. Failing to get
a scooter in the ‘open market’ I app-
roached the police outpost there and
the person there instead of helping
ug started cross-examining us in a way
bordering misbehaving. At last when
I disclosed my jdentity one police offi-
cial who was op scooter suddenly
caught hold of one driver who kept
his scooter at the corner of the station
and not in the stand and asked him
to take me to my destination which
showed that the scarcity of convey-
ance in the station had been artificial-
ly created in connivance with the
police,

Being an M.P. I got this privilege
but most of the passengers are not for-
tunately M.Ps and so they were to
surrender helplessly to the mercy of the
taxi and scooter drivers. Delhi is the
capital of India where people from all
corners of the country and even from
abroad come and if at the very entry
they face a virtual lawlessness, inti-
midation and harassment, they would
go only with impression that Emer-
gency is the only answer to India's
malady.

(iv) REPORTED STRIKE BY LAWYERS OF
T1s Hazarr CourTs, DELHT

=t Wy e @ (IF0TH) ¢
IETT WX, F AT @ AR
T 7Y FT BT HIIR FAF
faa @t gar g

15 @S, 1978 &1 dr@gard
FIEN & TF TR ST AT FFTT I
fodY @re & g9 & qgIITS, A%
feedtt gfem @ww 3, 93 777 9%
IFRT I AT F IWT 9gF F Ao
THo Hlo q4T FI-TwIFe< gfaa ¥
IT & g eI fFar WX
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[ W qvmwr A
IR Fgifees wywmfomr 1 @
s Ifow F17 F wdqr faeg &
o gfew #t amd FramEE |

AT FAEETATEIATF  TRIAT
1 uF I3F g AR aigwmfa & I
gqifggmw & T Fwa &
fresg fear
A g AT | FIE FTHRAA AR
T FIAET ® AW afeerAr g,
g fesdt 4 71 w1 2,
% Y FEFTH A4 AT | ST F
v qr & sz AwAr g fFoFa
I FARL H A W IR wiEET
w7, T A7 Fg wgIw afea
SN @, AT F12 IFA q@T 9T AL
qr | &9 9gi 3 INET FHT b,
uF fremr g8 &1, g2z s T
FF WX WG FHIUA &1 AT 9 94T
™ § g9 Y 9@t §E  Tgd
g ¥ fFw AW 7 FEA A SqrE
gy, IAFT gTEAEE A gAT AR
qg Jg7 I HIT @ ¥ O
cEtded ¥ g & g fa gfas
FT IqE FEITTAF g | ST Y
WA FA AT I @A F
@R & wAa  F@1 g &

T} qTa S

o FA § FF TITH

| FF20

T4 WX e & FT
T AN Frawra w44, gfwa
Y AT FRTH Y favw w ¥ oA
Faq AR am T aRagfaa st TN
g e, STF YR  FL, afw
qg AT F AT GG TWAQR TR |
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15.21hrs,

MAINTENANCE OF  INTERNAL
SECURITY (REPEAL) BILL—Contd.

MR. DEPUTY-SPEAKER: We shall
now continue the discussion on the
Maintenance of Internal Security
(Repeal) Bill, Shri Saugata Roy was
on his legs yesterday. He is absent. He
hag finished probably. Dr. Ramji
Singh.

ot ow femm (W@ ) I
575 REITW, ®T A AW AT ATH
aqarar a1 g1 fw AT T ars
T oA & & FEAragar g
f& #or am azi 7 F& g1 faar
T o2

IR WERA A 9TH qAT
FTE HTET AZT |
Nt tm fema Fa garafa

AgrEw, AT AFEawT F qarar ar fE
AT AT AT FREAT F AR g A
qf IT F AT FAQTFTT |

IR AW . {A @ A @
—3To UF AT fa@z )

o UR A fag ( wFEI ):
ITETA HEITW, Tq TSA § FEIT FI
A ¥ ArgrEa sifaaa F@
¥ fag  uF faggs @ mT @,
gz fodY WY Taqaar g@ & fom qF
w Ffagg & 1 T A o
agge ¥71 faim fear a1 AR &
fgard TR [FmET 9T 1§
sar g & @ FEA qQee g
F graar SR U 91| gEfag
Iz g Fram g aeq EA
W ‘armm W’ @ frea R
¥ fagew g @
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19509 ¥ fy¥fex fedma wae
¥ AT GiW A gH A §{ @
q7T , MeEgAT TTIF AL G AL
SR qg #197 39 faa araar,  wGifs
39 gag faaraq & q=Em fggam™
¥ qffferfs aft @@ Ao
afrm  SwF ar FaA FIEiT q
mfEmr AR o fa3fee feimr ox
%t femgrna Y T 92 7@ A
Mr Tz ™ A% IAR g TE
77 W, TAEFar Awr FEAq
IT FT WTEa A7 fzRar ommr o

SE 1971 7 A4 X199 F0 HY7
Wt afiger  faar s = o9, Av
§a7 A7 U7 NEHT TN Gi3FY FWHT
qeeqi o wgr bR grAT FEAA 9nv
Troflomifo & WY T
a3 & qa aifeat awr A7 #hm F9A
FT 98 FA T AT ZT A | AfEA
3IF MIT WETHA F A, A1 ST WA
faat T 7 7, feifes fe2wa
o @Er Fqa &1 faty  fwan
qr | IgH o FgT g1 ¥ 34
Ry M § aav fegfa 98 2, fow
# I IFIT & FA 1 MIEFATEY |
I WAt Fr omedefa ¥ fag ==
H &g @rgr |

ST FIT  FEardr fa gwaar-
d@ F FAT § S EF@HIT T
sgggar-sfagt & agqi Fr AR
st wgr fear 1 s@ st Fogwo
qeit F1WROFT | q8r m@r fF
99 & J§ gAqifa®s W H, AT
gfAar &1 @a ¥ ag7 IAqifas W,
&9 I FT  GIF@ifAF  FEA
Y qIT AGT, AT IFPEH FIA TG
¥g1 f& a7 qF “‘qefufrgfa a%-
feY” § | Afew Wi FwaT @1
sfea &7 gl F) aIE F OF
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T fewd qwd § 1 gEfag
WA W Fa & for ag mw gt w7
far &

I AT F1AT KT FWET
BT 78T 9T, A Figa ¥ fzwrai @
qlo qto mre ¥ FmgAi J v
w47 & fatw W= fE
qr ot feArdrasaw F g #F
“famga” #1 arq 7E W41 I F
Argy Fgl =« "ar qr fx s F
g fedr Fdvwr Fma wr fade
gt g 7 gafAo mis Sear
wrErT &1 oagrs fesqr wrfgm

99 6767 WEREA,  WIET  F19A
gifvx & | 3 "g¥q ugET A
qiAT #wfgF1v 7 wqsm Y &adar
1 #wfgsre fagr mr g &1 #¢
A9 T FIE  FIAA 94 Alad &
I "wfgsrz 1 #gor #AT §
dr ag  wiAad  wigFT & HIG
favgigara @ 2 1 g&fEg
drar s gfid agf @gar T1fgg

78 g iafas WY @ | SASWAHT
agT @i & g ¥ 1 ag WA R
f& afagm & «qmoa 7 2 I9F
fagras & @waaar #X @war  fa@r
gAT & | WA Sgw@Faar &1 WA
g Har faar a1 3@ WigET IR
o fgifeq fedm dx= & QT
HX &1 98 FgAE AT ST 260d
19 HIXT 299 F W faqrw qsarg |

afFq @@ Faftag ar ;e F
Fgd & fF g7 WX Twer §F feg,
qfefegfa &1 awraa & taq wIqHr
FA Wifgy a1 fdfy fedma qwe
Tfgg | & aga Awar F I G
Tigar g f& 9 swraT wwa grartg
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[3Te 17wt fag)

gy ARG TIIT F 370 omAT A4
FOAT ZT 1 AT T UTT FAR
gUTT, T FE,  TRTA 0T FLT
T IR F GATHATE ATT AT
Sl AR WIARE RTIRIGE
TEAMTA FLHFIT £ T AT w31 2
‘gz gw oA ofwEl &7 weemy Qo
fazer ") wrw AT 90 977 A
grer FAF Hiw fgiza feing
Gxc 7 wrga frar 2 =@z @dq
AT AETA  AOFT T Z 0 IS0
SFX F FEAT  H AAANEF g F
gIqT Gl I wriga grar
g AW AgFFraqraIAfAaT 7
St 7 oY @7 § AR frpma g Ay
dFr g 39T WA FIA &Y
H/rir qr 93 F¢ AT F0 A gAT-
d7 FIETQ FL & AFEATZ( qg
gzt F#<x g . (mEAITA ) L
TS qET AT AAANT AF ZTT G
g |ifs g FATIFTAT FAF 70T
qIX &g W 1 fwadr Frarfaar I,
g9 IT ®TEICT FATEF F{T H
Fx FEr w1 gTMATIZAT RS
garg IT )

geqa 7 Az A fragw
wiA@ifas & | 99 FAT  "AAFAG
sz WY A7 Tg w3 A4 fw
az wigsl A7 T g 57 g
T ARy & AT B, WA
i & | 19 #EA gFEAAr
* @ qd #@r frar & g IAH
@A FT AT AT 41 ) ag A
F1% afrw gW faq aFAT 49, 7T
®E AR FAEA  IF Er4r M
THH R A MNT FLAFT T | grfAT
QET FT[A AT FATTA KA FTAC
g Sw B BAF fAq AT AR
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7 faam Sramt agwEr ¥ Sa
& f17 ag aard «r @11 &

ag az wIAs w27 ¥ fF owa
gfamy  Trotw adi A agt IR A
g amyA R AT Ay g F mem
7 gfaam wRaT A @ AU 400
giifag gw =g qar =fgn f57 =0 &
Az FIAT  ARAIT {§ ATT FAC
qr IT /AT J 77 IT {F JAl-
g7 a3 4qr 1 7z faggA us
FIIFT a@ g

SOAIIAAAT FAM 4Z FEd
¥ fFgoFoR, Fomao Qo AR
gre:faar & @1 g7 a7z ¥ 137 &,
37 &1 g @ Irfge 5 fradr
IR g T FAWTA AT & W
fra oftfegia & g=awma gaArd )
¥ fazgw wem fr  ag o faar @
FIT & ITF AW a7 fag &7
gfearsr sraR gTT T A9
Fgr AT g fF @A FAA A
wgAqia 1 fagzasr A fasigFrdy
ufsast & Asrfans Fra w005
EIECIC I T AR SR £ 1 (£
fraa  FamaEi awgT ¥ AW
FEITF I W2 AR T
FEGA  FRIX FAT 7 WIAIE |
qFET T3 WU qATAA WA
grar & a7 #rar J¥ mr fyifea
fedm Q2 S wOEwETT
FAT  F T FW@ g | W
AT JA|A WA AT AT
gad «t fram W gmrr St
HrEo Tlo lfo HIT HroHrToTrodTo
2 39 F WA Y faamw A FEAF
g 37 § W@ 9§ W | wyaedr
T FATIT F FEAY @ JFATE |
=qfaq areqs & wror gwrk fag ag
gt Frfew g o # gusTH
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/g1, . A% fag qrast qragiaamr
w aqr AT § fwwrs sEEW
FI@m  #1 fgEam & gx@ifas
9 ¥ gAA IRz femrsragid

MR. DEPUTY-SPEAKER: The Bill
was allotted only 2 hours and we are
Jeft with just 40 minutes. But the list
of speakers is a big one—32 more spea-
kers. I think we will have to extend
the time, I suggest we extend it by
one more hour. [ think the House
agrees with it. Shri Mayathevar.

SHRI K. MAYATHEVAR (Dindigul):
Sir, I welcome this MISA Repeal Bill.
So far as my party is concerned, al-
though we extend our welcome to this
'Bill, our appreciation is not in toto.
We partly welcome it. The Janata
Government could not repeal it in toto
directly, We are repealing the Bill
indirectly. In other words, we are
only partly repealing the Bill because
it is needless to say that MISA s still
continuing in the form of Preventive
Detention. So far as the present sifua-
tion prevailing inside the House jg con-
cerned, I have been watching it for the
last two days—today and yesterday—
and jokingly or in comedy, 1 say,.
MISA is very essential at least to con-
trol thig House. Emergency ig essen-
tial or inevitable for the purpose of
maintaining law and order inside the
House.

MR. DEPUTY-SPEAKER: I will be
the beneficiary!

SHR] K. MAYATHEVAR: You will
behaving no headache! We must
‘understand our responsibilitieg towards
our country. This House is the
supreme body which is answerable to
the entire nation, Therefore we
should not shout and we should con-
centrate our attention on useful and
fruitful things for the country,

Ag T sald, this Prevesntive Detention
is continuing in the Cr. P. C. This
Preventive Detention Ac¢t was mainly
used against political leaders. In
other words, political opponents were
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suppressed and arrested under the
Preventive Detention Act from 1852
onwards in Tamilnadu and Kerala. In
Kerala, Mr. A, K. Gopalan was victi-
mised under this Act, Even his counsel
wag not allowed to interview him
when he was put in jail in Kerala
under this Act. The same thing hap-
pened during the regime of Mr. Kama-
raj in Tamilnadu. Mr., Kamaraj ar-
rested his political opponent, Mr.
Muthuramalinga Thevar, who was o
famoug leader. Mr, Chitta Basu and
our communist comrades know him,
Mr, Muthuramalinga Thevar was ar-
rested under the Preventive Detention
Act mainly because of political vin-
dictiveness. Why I am explaining al}
this background i8 that the Janata
Government should not use the Preven-
tive Detention Act tomorrow against
Mrs. Indira Gandhi, although MISA
was used without any moral justificat-
ion against J.P, the present Prime
Minister, Home  Mininster and so
many ministers and leaders during the
emergency. That is not advisable ancd
that will not be welcomed by my
party. Therefore, the same mistake,
the same illegality, the same atrocity,
should not be repeated by the Janata
Government in future by using the
weapons which js in the name of Pre-
ventive Detention Act.

By dropping the Maintenance of
Internal Seccurity Act we do nol have
any law to control the smugglers. The
COFEPOSA is there of course. But
COFEPOSA is there of course. But
trol the smugglers. Thig COFEPOSA
is an incompetent law or incompetent
enactment or Act to control the
hoarders or profiteers or anti-social
elements in this country. Therefore,
by letting loose all smugglers by lift-
ing this MISA you are having a bitter
experience that people gre feeling that
the prices are going up and you are
unable to arrest any hoarders or pro-
fiteers or blackmarketeers in this
country. Therefore, to control all these
kindg of anti-social elements in this
country and arrest the price level, yow
must have certain enactments or cer-
tain laws. You are letting loose all
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[Shri K. Mayathevar.]

these maneaters and tigers and you
-.are crying that prices are going up.
We were having the fruits or benefits
-.during the time of Emergency as also
certain disadvantages. At the time of
Emergency we were gaining in foreign
exchange. The foreign exchange gain-
-ed was unprecedented. It was recover-
ed and recouped fully, but now it is
going backwards. You should not al-
low it to go backward in future by
letting loose the smugglers in the
-country in the name of liberty and in
the name of individual freedom,

Tomorroyw all the people of Tamil
Nadu or South India may agitate for
their right of language. for their eco-
nomic freedom. for their social free-
dom or freedom of language. Yor that,
I request the Government that they
should not vindictively use the Pre-
ventive Detention Act on those
people who are going to agi-
-tate or who are agitating inside and
-outside the House for safeguarding
the mother-tongue of Tamil Nadu and
South Indian languages. Thig was
used by Jawaharlal Nehru during the
time of late prevered leader ‘Anna’, tb
great leader whg founded the DMK,
Party in Tamil Nadu. Now. my lea-
der, MGR is the follower of the late
leader ‘Anna’. He iz following the
same policy of safeguarding the Tami!
language and Dravidian culture. In
the Advisory Board you should appoint
High Court Judges and Chief Justices
of High Courts. It is stated in the
Act itself, Section 5(1) or 5(2), in the
printed paper provided to us. that a
detenue has got no fundamental right
to be represented by Counsel. That
should not be because when there is
no right to move either the Supreme
Court under Article 32 of the Indian
Constitution or the High Court under
Article 228 of the Indian Constitution,
you must provide the fundamental
right or opportunity to be heard be-
fore thé Board through the lawvyer.
Suppose there is a certain detenue
who doés not know ABC of law. Sup-
pose 1 am arrested or my brother Mr,
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Bala Pajanor is arrested or some other
Members are arrested, we can argue
the cases very well legally before the
Advisory Board, but some leader who
may be greater or bigger than a law-
yver, may not be knowing law. There-
fore, he must be given an opportunity
and a right to be represented by a
counsel in the Advisory Board. That
right is not guaranteed or provided for
under the provisions of this Act. This
may be considered favourably by ‘he
Government,

A right should be given 1o challenge
the Preventive Detention Act on
grounds of mala fide, Even if this is
not challenged on grounds of mala
fide, it amounts to another MISA—
if not a mini-MISA, an original MISA.
Therefore I plead for people, political
parties and politicians and say that
you must provide for a fundamental
right to challenge this Preventive De-
tention Act and the arrest of the de-
tenu on grounds of male fide. If they
create enmity and religlous feelings,
it is an offence under certain provi-
sions of the law, ie., under this Act,
vide Section 4(3) (b) in page 3 of the
material supplied to us.

We are having a secular Govern-
ment, from the time ot inception of the
Indian Constitution. It means that it
is above religion. It is neither irreli-
gious nor anti-religious. Therefore,
we are above religion. That is why
we are allowing all religions—Hindu,
Muslim and Christian and other—to
preach their religions, Whenever
therse ig trouble, we cannot arrest
people under this Act, In Madras
City, I have come across many reli-.
gioug persons preaching against Hilie
duism. ] don’'t want to name them. A
certain set of people are preaching
against Hindu religion. Such people
cannot be arrested because our State
is secular. Such an arrest will be re-
pugnant to the fundamental rights
guaranteed in Chapter III of the
Indian Constitution,

' Then, creating chaos and community

feelings i3 an offence punishable under
this law. This is alsg violative of and
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contrary to the fundamental rights
under Chapter III and Article 17 of the
Constitution, Article 16(a) provides
for backward classeg pleading with the
Government for improvement. Article
17 guarantees all rights and benefit$
and protection to Scheduled Castes
and Scheduled Tribes. Therefore,
when we are allowing these Articles
to continue in Chapter III of the Cons.
titution, we cannot say that there
should not be any creation of feelings.
Therefore, these things also are pot in
accordance with the protection given
in the Constitution.

Finally, I have to say that: our
learned friend Mr, Vajpayee when he
was sitting as an Opposition leader,
wag advocating the manufacture of
atom bomb. He is now the External
Aflairs Minister and he now says:
“No, we cannot make the atom bomb."”
(Interruptions) We should not talk
something irresponsible while we sit
in the Opposition benches and when
we come to sit in the Treasury ben-
ches, we should not change the antire
policy, that is, in toto. We must be
responsible both when we are sitting
in the Opposition as well as when we
are in the Treasury benches. Why 1
am pointing this out is this. You
are attacking MISA 100 per cent. In
Your election manifesto itself you told
the country, told the nation that if you
are voted to power, if you are given
the seat of Government, deposing the
Congress Government of Shrimati
Indirg Gandhi, you will be eliminating
the entire MISA itself, But now you
are allowing a minji MISA to continue.
That ig why I am extending my party's
partial support to this Bill to that
extent. To the extent of your reviving
the personal liberty of the people of
India, I welcome it partly.

Finally, 1 thank you, Sir, for g'ving
me this opportunity.
= T feswr (97972) : Arar By
FAIT FCHTT YT AT qUET AT gared
FIX a0 2gT & T7% fo1 ag waaET
®qra
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fag gad F J77T FIHFIT AT AN
1< forg gfaferr & seea®™T 78 T
7 ar€ ot e 399" faer NeTa &
AET AT AT qF TAST IJFE A M &
faere zeamra w3 Fwar 97 o
TAFT gEAWTH 9% fgare fHar qv o
3T AGTT FT qg FAT AT A T3 I
At @ fagia dmAT &1 s
fear aqr 1 w17 gfmar & sfagra #t1
I5T FT 3@ | AT T {FAT FIFTT FT
fedt wf & wa=s7r of@ds gar
qTIT & AT I 98 FART § I faare
IET gfaar &1 wgm fear T @,
I gham<i &1 A% frme aAmAY
mar g {97 & 7 fawiz 37 9 | I
IfFgu A aFgar &1 7 qAF TR
¥ Z9d AY9T BT AHTA FIA FT AGA
qwogT § arar fear 91 g g4 &
AT gH U AT AT FT T G
gl og zfagrs & w97 99 7 uw
qTEr AT & | FWA F 7T 6qQ
w1 Fg7 & fF Saar ardt fedl qara |
T &7 JIE0 FT WA FC GV & 1 q
HIAT ¥FAT T AT F1 wfgw7 =@y
g | FfwT ArardY 3% 7 gfagrs ®Y
351 77 33 ¥ gfaar A #0 ;1 qa0
Zar & MY {97 9517 71 F187 SAar
17T FT @ & e aoFre ¥ faar
g ? gO¥ N A AHAT FT AFTIAT
F1 & 1 FAar geFx faa<rg of feafam”
q FII7 F FaTE 7 AfEqT 7 H7TE

qr | fex & I3 g gfgmre =
3% faars Ianr aff frar fag@
37+ fa 10w 360 $Ea9Te fFaT qr 4
fa=i7 a7 &1 @ara w7 fam
q1, g qfqrdY &1 € F#¢ fam
qr, Fr@ FITY Fr ATCE TITATHY
FT w97 fF17 91 53% faars gwa
Tq glaqre &1 I3ATT AEY fvaT
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T U5 & LAY §KQ IE
@ § & #i=T & SR & F1707 N 7
FI5T G 45, g wE oY | A IF
STA 19T FIAH aga A190a gHl |
1548 hrs,
[SEri N. K. SHEJWALKAR in the Chair]
T T4 %7 2 AT 2H AT AV 97
w11 ofz; v wrowrs 7T A1407-
w517 I8 F fRo Swagw =
Y F gz w77 A1 oF fasrram &1
X g947 ¥74 | HfF7 57 a7 98 FIA
€ fF @raT %1 352 7 187 3w g{ Ar
& F3= a5 a7 arz fa=r 397 SEAT
g f¥ 3z 33 ¥ zui7 T A A=At T
ZzdmrvEr 2 ¢ faAmav sy W Emiy
QT q 34 TV IFVAIF AT | WA
LIQTAFTA A1 ZST IAT 924 31 K67
F% 2140 9= 7 AT 40 | HIAFTA F
arz fafvg7 =71 7 $3 A1 F7 7197
F5 3 AT B KA AT A1 0% | A(FA
SEF AT7 T T Om g1 oag 47 |
T TA & FIT7 7 T G2 J17 F w41 |
19 76 ¥ K19 77 A% WOAFIT &
QTR JIAT & V24 Z70 FmAT 13
afant F1 23440 §F | F w7 T AT
g f® 91 vreAm 5127 TmA 3 oA
IIRT Ri3T F SO wA A ATAIVMET
YT T ARAT FT A5 E qg N
STET FFT7 F7 AT qTEA | IEAL
# AT SART AZF ArTAT AT |

fos faet gor & AraomgY warfaa
R & T8 = um HEmA TH T A
¢ | af¥ETy § nga WM S® oaA7
WA FE gL awt & 7 faw wy, AW
w9 TRfmar § gl wiq, #nd
T 77 g5 | fww g 919 91F fax a5
QIR I Fagar g f5 o=
A% TFF e T AG) FISAT AT,
TN gHETY & AT g AT AW
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wrdl 3 qz faca e @, fen
WY % ¥ gEFr guan a1 feg A
foar o1 @war & 1 a% ¥ wfsad ad
twar sir aFarT @ | UF aTa WX § 9w W
F #r5a1 7 fraaz o 9 aw wiewT
gara grn & @At #Y Searfea axgwl
¥ FHT 9f @, T f§ Find #r
satfaa v ge i 7 | IF Fw 4T X
sarfza qegRT FF FWA 27 ¥ 50
q7HZ qF 4T oY | IS, FELC F
Fwi g9 4, #fFq :17@¥ 7 sq1-
fea aegeil &1 FwAT § Fa9 0.8
gfae= FT FH! WA 97 | IRfEC WS
R FIFAT AIEG ATAIMET FT THEA
F7a § st a1g Taar fgd fa @mar-
NEY [EFGT T FFIW T (&l 3 &1
g A FRAT FT YT &FATE | & AV
afre 17 g1 & w1 gfaar § &
Sg 7T &1 fasar &

g F21 @1ar & (% w17 &w
HoEeqr 2 Fiv &191I % TR

n.'
QT 7% T2 | 4% WA farge «

W, e 1y

- -

2139 399 WA ETAT HEST Ay 0
afra 78 =T A1 FAr w2
TIFTT AT AT AMTR{AF G&7q7 ¢, AT
F1AT & 37 9T T F oWr imEAd
T wHF ZTAT eqaeqT 1 17T ST FFav
2 sz w65 gfpar far § gra ®
ZA AT SEF ST ;YT FEAGTT FIX
T HIGFIT 57 ZANT Tga1 & | g&iwy
gar w47 Jg qra=r afgy g 2w §
AFATAT IR FHTT g1 @G |

Il

oS g WM { SR armf@
T FRTGI FT AT aF 7T §, I
7 fagaad 9 @Y & | FIFT F gAHL
aar Agl fear @1 armmd gaw
T §Fdl § | AW Ha FY a9
7 4 s afew gWt 2M H AW @
% ¢, fawaard ag < § W% ¥
A1 %1 A ) fean At wg w18 W
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T I R £ F, JTATATE FT AEY
UF A5F | 1967 F Fq8, 974 qIF
Faq 9Y, ag qufwa gy 7€ 91 | IfFa
% 37 aug ¥ A A0EY 9, gEA
qr, ARy € awar gfzm o J
T ZITA FT ATIT 2 FT KAT T HIA
FY Ia5T gaa7 2 fzar qr | s g7
gy waEgT 71 Al ggr7, WAL A9
qFgL 3T AT T AE AT, ETAX
aazal F fg 7t 1 3% A faar, Ay
I arafrat &1 3 OFT A oA
gfzr andY, w9 wAar 7 3w AR
feTar & #37 37 fomr v, fadr ok
FAY AT q AM9F AT qFAT F | WA A
ATATATAY ® 7T LEFAT & AT AT ATAT-
wrEy AT Fex & GAAIE, IHAT AHIA
Fvar 73w, fayqar & faarar gom,
27 F fAFTR T FY ATET TIAT | FAAT
RATAT F AT A qa A% ALY AT A
T AT F A F FE AHEAT gA A
AT AE &

FA ATAAG ARfaT 957 78 @
7 fF g A3 A7 9T T[0T F71 FH60
qT AT A1ZA £ | TT IAN qE AT
g fr I3 AT T AT 3@ PR W
FATT A &t 7§ 91LF #Y avw § qe=d
@l FL@T, AfFa IW 9 AT ag
qATT FF qFA & TAG ATET FT HIE
AT ¥ ATAT AZY & 1 srwar
gfezzr g F1 @ ggrar fo=r @ 3@
smar qiEf v arfgs sggeTami ST
qETT fwar @ | ag F1 FIE F AW
FIAE T ETH I1q 7@ & | 7 98
st g aidt #y g T FE
¥ av &1 g3, Jfe foq afFar &
&Y I g1t qr 3T AT fAfesaar
F =®7 At gfrw wuy wfe ggor
FT @ & | 7 Fadr 9 @f ¥ W
AT F IT AW QAT gRAT AW AH-
da 7 faere w@ § fadsw w<ar
1540 L.S.—11.
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for oY g @ &9 qws IvAT TIfEd
g9 AR I, FTH &7 T % Iy
71 fegfa gaT@ 9T aFzq IRAT FEAT
g w=qT FTAT AT F1 § IR
fawer st | §F AN 9T gW A=A
=rig? | sfagm § sta e gay
fafeea aYT g GdY sTaamT FT fom
gATL W 7 ATHAA ®) FW! gAT T
g1 1 afFs et g7 & |y arty @)
ARIcuig

OF T[T [ FgAT AT & | A1y
AT 9T gt fors fwar smar & f5 gae
2w WIS g1 TE & INEA &
arz | faq sy 7 wifa 71 913 q@r g,
& a8 TEY F&A1 % qg 1§ Ry a9
wif= 41, afsx 30 @IS F71 wrEw
g F 7Y o graTa 7 ZHA g
F1 =1 91, ag fAfeTa wf= 9v | i
wa wifeaat g & dr ardr gfar &
TP gRT % fa7 wreaqeqrd qav gy Ay
i A st giags fadias
sTaeqT wg) @I 4, T 7 o wiw
¥ 17 TV qUT I AT G Tl @Y,
A AT 7 W g @ o4y | gafed
THY g9 9I9 AEY | AY gUA I &,
IS T AT A E ag W F
wagaeqT a1 10 | fow am A g
6T 7 wEer Is@r § 9 qeafa
/X 97 aeq ZMT WeATEqT FAT FIA
ag fasgw oF afns feafa & @@
g At g afed /T deda &
FIXF 7 7 w7 =fgy, JfFw gmrdr
gfez wx gfeewror arw gar =nfed
AT FTARHA T TFR FT W1 F0{gT
foaed fom #Fon & aFmTEEY #1 s¥
famar &, IF%T gura F fzar S o

gu Hrgr §1 gErE FIX A @
g | guT( OTE § gHIR FIHT, g
Tq F AAT HIX I9dT EF G F
Y wfgF1dr § 7% FFE 9T TS

& - —
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g & gart 3w &1 wa-wgF g S
Tfe?, o fasa sy ofgm 75 &
& aF a7 Fga1 TR § f5 gfaar
q gqm &9rw AT Afa #7197 F
T ot 2, faEre 7 97 9% g«
AT qrm, @ & DA F gEET v
T L, A AT U X AT AW T TIAY
@ ¢ 1 isfgaargsm, sl
Fegar & fasry & T2 99 FroW A
g & T AT ST @y 2 a3
grr Y, IART TFT A3 AT FFAT,
afFq s e wT T WY AERA
g w3 fra F fRT, FRT wA
g Amfrsr ¥ fA7 73 7 == gm0
Tifzr | AfFR s At FTAA Az AT
2 fF F-arad 7171 I, D T
g faze g1 a7 & ardow w4= F
aqrfrs firex 21 w7 &, 77 wfdmi 1
FTaa ¥ 73 % 1A6 fazw wwq A
RAXT ZATA 37 Ami F1 fqze #94
FT & F1 197 F1 937 F77 £ 1 AfFA
T FAA A7 F Fura-fRIndr A E
IA% fa=rs aex FraavE F7AT Ty,
Ian fass A7 3T 74 T =0fET |
FHTY FIT F2 IFT F T9E H/T JFA
g AfFq 29 wara faoeY a3 &
faars FHAaEY F7AT Trfer | o Egw
TW F ATHAF R AT F7 THA | ATFAA
FY TAT FAF FAFAT A ¥ AT IFFT
MG FLA ¥ ALY F9iT, A IA FILCOL
F1 gHIT FAT grm =187 AFaa
AT T AT@T & |

# 1Y Wi ¥ A9 FAET qEER
AR SEaT qEf A AT qIRFAR
QAT dI1gar § | @waR & s
faa) & faam &m fx Ig 937 ar
gRA TE, FTq9 AFF | IASRT UA 7
wTA FY I WA @, AfFF 30 AT

¥ xfagra 7 qo 1 #T ¥ v
I 7 fegem w orvw FwE oy
¥ | O AT GoUAHTo FT ATE T3
arfay, fagmar, w=ar 31T adEY
7 s fggeary qa® Ary g foe o
oTT I ZrIA F 57 a7 fFafaw grar

TR ?

7e areq @ fF smar ot 7 34
fei & wifas Frdww A9 & s 4@
f&a, gotarz % fa=rs weq FraE
T2t =Y gafar A | arfaat § ganr
A F fgma g1 af 3 37 WY
faexr ar7i 7 Fm fF4 § 395 fag
FAAT T IART AT AT J 4T B,
qg FIR! AZT g, IFZ1F AT FEATET Y
2, 3a% fa7 3 favmw 33 foorm
gz &% 3¢ A7 fvr w@ s|Ar A
£ AYAFT AWIFIET D17 ARATTRT
gmr

T mET T oArq § wedAT ara

qarT FIAT §
oo Ao WA (FFAITAT) -
awafa L EACC S £ aF

@I FT YA 2 1A AZA W A4
gat «t Frg fzar smar g, gw 99 &
Fraa & faq gama sra &, afe= gaa
aox wrd gfear &1 99 g feafeasm
qaref, gawt fFaT fegz 7 g qamar
JEaT & 1 2w 41 93 g, f¥Ey 77 W
g} IATAT FIAT &, Y FE ATH AEY
fear @rar

MR, CHAIRMAN: I assure you that
your name will be called,

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir, at
the outset, I would like to congratu-
late the Janatg Government for bring-
ing forward this Bill. Although they
came somewhat Jate—I wish they had
done it not just gratefully as my
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friend, Mr, Saugata Roy wanted to
say, but more honestly and sincerely
soon after in March 1977—I warmly
welcome this because it is an honest,
full, serious and sincere implementa-
tion of one important part of the elec-
tion manifesto of the Janata Party
where they had said ‘MISA will be
repealed’. 1 welcome it for all those
reasons.

Sir, it is not unknown to this House
and to this country how MISA was
piloted and got passed repeatedly by
Government after Government, begin-
ning from 1950, first in the name of
Preventive Detention Act, and then
in the name of MISA. It has indeed
)@ sordid history to recount. There
was the PDA beginning from the days
of the late revered Sardar Patel, in
1950, within a month of the new
Constitution. But Sardar Patel was
at least apologetic. Within 16 years
Mrs. Gandhi came to power and she
was not only not gpologetic, she and
her supporters were absolutely jubi-
lant over the fact that MISA was an
essential Act for the governing of
this country.

16 hrs.

Y In 1975, in this very House, my
hon. friends sitting on my right—I
respect them as friends—they were
jeering at us. When we were repeat-
edly asking questions, when we were
opposing the Bill, they were saying
that the MISA amendment was only
for sumgglers. When we said that we
were opposed to that, even for smug-
‘glers because the smugglers also must
«now why they were detained,
we were told, ‘“Are you for the
fundamental right of smugglers?” |
still remember those echoes. We
told them, we were not for smugglers,
but we were not sure that in the
name of gmugglers, they will not
arrest one day all their political op-
ponents. It came to be true within a
matter of one year.

I am glad, many Congress members
are today honestly repenting for what
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they had done, We do not go on
jeering at them. Let them repent if
they really feel so.

The MISA was FEiloted from the
beginning in the name of PDA, from
1950 to 1969. Every year, this was
being passed. Ip 1969, it lapsed, be-
cause the then Congress Government
had no majority. In 1971, when the
Congress party and Mrs. Gandhj got
a thumping majority, they brought in
the MISA. It became an Act on 2nd
July, 1971. In September, 1974, an
amendment was brought in apparent-
ly for smugglers, and then started the
blackest history possible of the MISA,
in the democratic history of the
world. From 1975 onwards, in one
year, there were four Amendments—
Mr. Vasant Sathe will recall with re-
gret—I hope—between June 29 and
July 15 two Ordinances came; on
October 16 and November 17, two
more Ordinances came. It was my
privilege to oppose that in July, 1975.
We were in a captive Parliament
then. We spoke freely, but the coun-
trymen outside did not know what
we Were talking. We opposed it all
the same.

Again, on 22nd Japuary, 1976, when
the earstwhile Congress President,
Shri Brahmananda Reddy, was the
Home Minister, this Bill came up for
discussion. I do not like to repeat
what ] said. One should not hear
one's own voice continuously, But I
cannot resist the temptation of quoting
at least one part of what I said in
1976. This is what I said on Janu-
ary 22, 1976:

“My worst fears have thus come
true. Sir, let me say at the outset:
this draconian, dangerous and dirty
piece of legislation has given a
death blow to all norms of decency
and to all civil and political liber-
ties and freedoms of individual citi-
zens of this country.”

That story began with shamelessness
and nekedness, We were already on
the road to tyranny. I am glad that
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this Jawless law is gone. I am happy
that Shri Dhanik Lal Mandal, the
Minister of State in the Ministry of
Home Affairs, and the Prime Minister
who is in-charge of the Home port-
folio, at least have come to believe
and tell us, the Parliament, the coun-
try and the world that we can depend
on an effective Government without
the MISA. I tell you, Sir, it is a test
of this Government, ang not only of
this Government but alsg of this
Parliament, of all of us, not only all
of us but of all the people in the
country. When we say, that MISA
must go, when we say that political
dissent must not perish, we also must
remember that political dissent must
be channelised through democratic
and peaceful forms. It must never
become violent, chaotic, disorderly
and disruptive. If we do that, we
will he inviting the Government—it
may be any Government—to bring
back new forms of MISA or new
forms of draconian law.

The fact is that MISA has become
a dirty word, not only a dirty word
but it has hecome a word with the
connotation of torture, brutality. coer-
cion, illegality, immorality. detention
without trial for months and years
and so on and so forth. I am sorry
to say that even after 15 months of
the Janata Government, although I
am glad the Janata Government has
not used the MISA from 1977 onwards
for detaining any political opponent,
the fact remains that still a large
number of political dissenters are
lying in jail. I am not saying that all
of them should be released immediate-
ly. By passing this Bill however, we
are morally obliged now to review
the cases of all those detenue in jail
who have been kept without any trial.
Unless the State ig convinced, on
substantial grounds, acceptable to
judiciary, not to the Government of
the day, that those people are for viol-
ence, for creating chaotic conditions,
for disturbing the law and order and
they are a threat to the security of
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the State, all of them wil]l have to
be released one by one. 1 say this

became ‘Freedom’ is an Article of
Faith_

Now, Sir, I would say one or two
more things before I sit down, and
that is, by this MISA Repeal Bill, the
emergency aberration is removed. It
is a good riddance and a welcome re-
lief. But, as I said, if freedom js an
article of faith for us, then let us
honour it and implement jt with all
the force at our command. Let us
now take a firm resolve that we shall
behave responsibly, constructively,
openly, fearlessly and always demo-
cratically to express our dissent in a
manner which will not bring in any
kind of disturbance and difficulty for
any future Government including the
present Government. If we do that,
then I want to suggest one thing. Mr.
Chairman, and that is this. I want
to warn all of us concerned, meaning
the Government., the Opposition, the
Parliament and the country at large
and the Press that we should not do
anything in terms of exciting and
ecouraging violent fascist authorita-
rian tendencies in this country, be-
cause if you and I talk that way in
this Pariiament, and the Press in their
writings and the public at the plat-
forms and the citizens in their meet-
ings go on talking irresponsibly and
violently, then it is again a subtle and
invisible invitation to MISA. We do
not want that. That is why I say that
freedom has become an article of faith
with us, because civi] liberty, civil
rights and right to privacy, my own
right to individuality are important. d

Only the other day or perhaps this
morning, I read a news item that
a certain Congress Member, may be
Congress or Congress(I) Member, I
do not know to which congress he
belongs; but even if he belongs to
Congress (I) I do not mind; when he
and his party were in power, they
misbehavedq with us and we have a
right to say that they misbehaved
with us, and yet he complained that
even private telephones were tapped.
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I would say that no telephone should
be tapped and the privacy should not
be assaulted because that is one of
the most important fundamental rights
enshrineq in our Constitution. I agree
with him that the right to privacy is
important and sacred. But, then, if
we want to have that, the responsi-
bility is all the more great, and that
increased responsibility is something
which ] want to take liberty to em-
phasise in this debate. The repeal of
MISA is not merely in words, not
just the reassertion of the article of
faith in freedom and democracy, but
it also further implies that it is an
article of faith in terms of our de-
mocratic responsibility,

Finally, 1 would say that many

' ordinary laws are existing. I do not
know whether all of them are effec-

tive enough or not. Mr. Mandal will

be able to tell us whether the present

ordinary laws are effective enough to

deal with anti-social elements, econo-

mic offenders, smugglers tax evaders,

dodgers, traitors and those who want

to disloge this Government or any

Government for that matter, whether

it is in the States or at the federal

level. The point js that if ordinary

laws are proved inadequate, please

come to us with amendments, explain

¥to us why those amendments are
needed, explain to us why you want

more powers than those ordinary laws

and so on. But for heavens sake, do

not use MISA again under gny pre-

text and in any form, because that is

the surest way of leading the country

to dictatorship and authoritarianism.

Therefore, I want to conclude by say-

ing that if laws are ineffective, amend

" them, tighten them, but do not dream
of MISA which has become a dirty

word, because detention without trial,
the phenomenon of political prisoners,

politica] dissenters, these are not very

happy phrases in any democratic

dictionary, in gny democratic practice.

With these words, Sir, I, therefore,
conclude by saying that when vio-
lence, crimes, unsocial acts, economic
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offences, tax dodging and authorita-
rian tendencies are coming on the
horizon, then when we are repealing
this MISA Bill, rightly so, we should
be all the more careful gnd vigilant'
that al]l these ugly signs on the hori-
zon are not allowed to grow in any
manner. When we do all this, only
then we shall be able to deliver the
goods effectively and meaningfully.

Mr. Chairman, Sir, I am gratefu] to
you for allowing me to speak on this
very important subject, because I
had spoken on this wvery subject of
MISA in the last Parliament agnd had
criticised it more than once, when-
ever the then Government brought
MISA in one form or the other with
a series of amendments one after an-
other making it more ang more strin-
gent. Therefore, it was right for me
to speak today and welcome this re-
peal of MISA by the Janata Govern=-
ment even though they are some-
what late in doing it. I gnly hope
that the Janata Government will be
on the right path in functioning more
effectively, more responsibly and that
this Parliament also will become more
responsible in assisting the Govern-
ment to perform its functions in con-
formity with the fundamental rights
and freedom of the citizen. Then
alone we shall go ahead on the right
path of public vigilance, public opi-
nion, public behaviour and normal
democratic standards of freedom and
civil liberty.

SHRI PABITRA MOHAN PRA-
DHAN (Deogarh): Mr. Chairman,
Sir, I welcome the repeal of the Muin-
tenance of Internal Security Act. 1
welcome it now formally. Really the
spirit of repeal has been given effect
to from the day the Janata Party
came to power in India. So, my
welcoming this now is only a formal
one. Not only I but the entire House,
nay, the entire nation congratulates
the Janata Government for repealing
this Act which was extremely bad, as
the previous speakers have already
stated. 1 very attentively listened to
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the speeches of Shri Kanwar Lal
Gupta and Prof. Mavalankar, and I
fully accept and share their sugges-
tions and apprehensions, because
while saying that the MISA is a
nuisance, a danger, to the country,
they have gsaid that, if Government
do not take care to maintain peace
and law angd order in the country,
then that will be another danger.
They have, therefore, given certain
suggestions, they have expressed
their mind, and I am sure that Govern-
ment will do accordingly.

Coming to the purpose of a special
law like MISA, I think, s our society
is today, though it may not be named
as MISA, still some sort of a special
law is necessary for maintaining law
and order in the country in the
abnormal situations. Whether such &
situation arose or pot, the Congress
Government, under the leadership of
Shrimati Indira Gandhi, passed this
law and the Congress people support-
ed it only to fulfil their inordinate
designs of being in the Government
for yearg together, for ages together;
therefore, they gid not gbject to such
alaw. If we dive deep into the
intentions and actions of Shrimati
Indira Gandhi, it will be seen that she
had the intention of establishing
family rule in India, that is, Shrimati
Indira Gandhi woulg remain in power
till her last day and thereafter her
son, Sanjay Gandhi, and thereafter
her grandson, Rahul. The person—
Shri Sanjay—who was never a poli-
tician, was all at once brought to the
political atmosphere. Rahul, the
grandson, who was nine years then—
now he will be ten years—was made
the leader of the children in India.
This means that Mrs. Indira Gandhi
had an inordinate desire to estabMsh
family rule, due to which she was
genuinely sincere about passing and
executing such & law. Our Congress
friends' were then entirely with her,
because they thought that, with her
influence, they could become MPs,

JULY 19, 1978

MJIS.A. (Repeal) Bill 1333

Ministers and other such dignitaries.
With this intention they supported
her, but some Congressmen finally
became dissatisfied with her and
with such a law, and today they are °
willing to nullify the passing of such -
a law because they have found out
that she was going to establish family
rule. So, they became dissatisfled—I
am not going to name the pelsons
who became dissatisfled—and the
closest friends of Shrimati Indira
Gandhi became her enemies when
Sanjay Gandhi was brought to the
political fore-front and was sent to go
round different States and the Chief
Ministers of all the State Govern-
ments were required to welcome him
by spending lakhs of rupees for his
welcome. I am not going to give the
names of such Chief Ministers: (there
are three or four in number) who
saw that it was for this purpose that
the MISA was enacted. They have
said that it is something like a Hit-
lerite or Mussolinite system. I would
say that it is something like—of
course my friends who are Commu-
nists will not be pleased with me
when 1 say this — a Stalinite
system also. The same method
which was practised or was being
practised either in China or in USSR
was practised here in India also. Lead-
ers, workers and other people were
kept in solitary confinement without
their being given any facilities and
amenities. I may tell you that Hare-
krishna Mehtab was arrested on June
28, 1975, as also Mr., Chaudhury and
other important persons. But, five
months after that, when I came to
Delhi to attend the AICC Working
Committee meeting of the Congress, I
found they never knew that Hare
krishna Mehtab and Choudhury were
arrested. This was the situation that
was created by the administration
then. So I would say it is not Hitlerite
or Mussolinite alone but is also Stall-
nite. i

While congratulating the Govern- |
ment for bringing this Bill to repeal
this dictatorial Act, I would say that
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I share the views of Mr. Mavalankar
and Mr. Kanwar Lal Gupta who have
already spoken.’ The society is such
that there is bound to exist some un-
social persons. How do we deal with
such unsocial persons? There must
be some sort of a special law. With-
out a special law we cannot control
the masses and the life and property
and prestige of individuals and groups
cannot be maintained and cannot be
kept intact. So, some sort of a special
law is necessary and I apprehend that
this Government is afraid of bringing
such a law.

Now, I will give a certain example.
In Bihar the Panchayat election is
over. Government says 60 or 70 people
were killed, while non-official sources
say that hundreds were killed. So, how
can we deal with such persons with-
out a special law? The press is com-
pletely free and the Judiciary is com-
pletely free. In case this fact or inci-
dent is true, if it is not put in black
and white in the records, although a
man has been killed and the killer is
there, he goes scot-free. For this pur-
pose, some special law is necessary and
I am sure, the Government would not
be lacking in spirit if a situation arises
to bring forward such a Bill and to
pass it into an Act in this House with
the cooperation of all the parties and
hon. Members. With these words, I
conclude my speech.

MR. CHAIRMAN: Shri Gawal.

SHRI P. RAJAGOPAL NAIDU
{Chittoor): rose

SHRI C. M. STEPHEN
There is also a party here...

(Idukki):

MR. CHAIRMAN: You will get your
time. Those who are entitled to be
called will be called, I have got
the list with me,

Shri Gawai.

Wt WMo Wro maf (IF2TAT)
awrafa wgiam, ey & Arar gred
fam or N N7 F1 AFofran B, 3w
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& faq oz & wra w7 oo et ST
g !

o A1 =91 g1 @Y @ 98 ¥ q¥ .
g faqw o g @ &, fow &7
graTg T AW ¥ AA-9197, T 3T T
WA ]I AT H1T 7 2T F
g< safeq & & A% X @ivg & qTAAT-
faw <t #1 a9w & fag g o
#1 ® 7 F fag gaId qE A& Y
Mfaggmamaaw g IwFH
g59 & @N QT § | ga Gy g9y
AANT B A1T FT 7@ § T i1F gL AZH
¥ F 1 gAT @TE @, HA A I AR
arsr ag # AL W g€ ¢ 1 gEfag
a1 gqwa g f& @ar =Wy N9
grar g I #aT § w1 9 AgY grav
g & arag 33 @r g fe ge sz
qraT & faig § atqg w7 @r g AR
Fg @I g 5 #ar ad gmr =fzg
T AW § WAL AT qATAT AT §,
qIo #Y SA@a g, JfF 99 7 IS
aifegr & a1 25 FAFT FIQ TIT A
wawAAE A, g A gg 3w &
dfqam # & FaF TTAT AR TH
AW & StaT T Fafea foqr, aar fax
fee g 3w A A wrar =fEq
gafeg 7z wat Y I g F1T A1C §,
¥ 37 &1 A AT qfFn w=T F@T
afFw g9 & 919 & a9 g8 W FgAT
q1gar g fF 917 g% 38 =g w A
W@y & ar g4 T AW H A1eumer AR
38 ST JIEET FT AR 7ALA FAT
ITfeq AT Iq F1 /W q@ET ALY |
qIT R IW &1 ST T g AfFA
Z8 F1 Wd9q 4g gl & [ &7 IO
T & 17 WK gw faet ara & =%
TG | AT B AT g4 A @ a1 oA
7 & drar g7 § gafag @ #1 33
FCT & | B ard AdY & 1 AT I
w1 w7 a1 fafesa €9 & @A 790
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[‘ﬁ' o o 'ITH‘{]
wfgg AfFT azFrT F A qaTART
MIEQT §, IF F1 W AV AT GUIAT
qrfgq | WA g7 3q <@ € fw qa &
gg #g W & f& #\r a=m  F@0
1fgT 1| IF F1 g FAT Afgw WX
T A F g Armafys FY 3@ F AM4-
fix afgwx fama =fegw, S8
t7 &1 wfasre afgg, ag «d a9 @
afea & ="z FYag Favar agarg f#
sraar gfrr Y F oswia ®
forg 13w 9T AW 4T, IF F WHAFTH
# 9T AT QI 9T, AT @A § 9rg
FF A 7, 3z A w8, AfEw 3w
W F AT AL G, TN TN T HIT
Fead {1 TEH 9%, FHIR |1 HIEE
JAA § WIFT @Il AAAT  qr—
gurt gl ArE W9 4g A gHAd gl
f& ‘wrar’ F7n grar € A1 A HAWT
WY 39 &1 7 gaAqr g1 fF wEwr 4w
grar & aqifFs 1g 5arem & ga F,
gfa® & grg ¥ qZ7T AT g—3IF
g o)X & AsHr arq IAAT § A
gfretr Y 1 &€ amdT adr &<
W g A 7 {541 & f@aae 90 @
g, & g1 A9 3ar @ F f¥ I
943 |1 1A 7 AAfaw FI7 A0 FT
HZ 47T g1 W4T 41, 19 ] 1 Q. 7,
|gT dF 23 g1 T 4T | WA gH @
W & IT § 94 §FR wfeaa &
71§ @ A 397 Fgar qe frar § 5
gH =1 q9dq AWM F AIQA, g7
ATeH! F1 "AF AfawR 30, 1 AR
gar [ =+ AMfa qr 39w, g Arw
qm A o & A A &1 7T G
f& gasr Fa1 adrsr faea w@r & 7
qrs giga a1 ara faq aw fEar 1

Frax Al 1 g, OF OF w27 19T 139
gir@rag aawMAHW@R
qZT At I W & AT I3 @)

t | faoit w1 &Y o19 & | gt a1 A
ag Y & | wfgaral & T F § ATHE
Bt o <€ & 1+ & wrosr w9 g8 w
qF FATET & | WIUA WA g@SA q
Wl AT 93T AT | QY § UF IQ
] WY 97 1 IFFT q2 femr man
wfgarat F Ja< &1 fag mu | afzar
ITET I TF | g FTAIR IM FT Wi
g e ugigo axg ®Y wEAT T W& &)
FAAT §IFTL §o4T TATGA 7§ AT
E 8, 93T AFAE! F TEF 9 9
gl 8 | 3T WITAT ¥ 3Iq4 TS 6 FIA
FAWT A1 T 7@ § | A1 gf AT
F1 T 1 AL 47 7g 1 IT T DA
ar TEr 2 1 A 3few gt 7 wwAT a3
¥ gg Q47 AT A 97 AT F AT
q 3 7 9, 719 A JHT 97 AR F9TE
F1 IHIZ &T T &7 I 1€ 47 FAfFq
"I IGFT ST AT 7T & | AT &Y
ar g f5 swar axa & sy 7 4g
ot AT § ST @1 @ 2 glowAl
R HATATT a3 IF & | "W F4T
g § aF gfeaw wgfaey & swi a2
TG qIAEF A@TATL T & 1 IAT
fay #1% stfeos ==Y a6 Ad
fasi¢ ¥ & 1 AT @ FF A9
AL Y, FZEATAT F1, FF AL
FYHIATE FL LG & 3T 7 /AT IAH)
afafafaat &1 AFa #r o9 § aqmar
g @Y ®Yar A& T ATIR! FT AT
arfg,g & gaFr aRgA FIAT § |

TF BIET §1 1T Fg H< & FHIT
FL @A g | q@gar s« g & uqn
qd a1 fX wag W 9gE # &g
ag @ g § 1 faw w1 oA
ANFTE W A W IG AR TR T4
feat & g & | om wfaqar § av
ZA FqI FT qFEIT &, IAFT AT
g, 99 &t I4f faww ddr & =<
Jq AT N Ffesq § agFc IR0
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fosd qx ot ®1 Fxmw WM W
aifFz & Iger 4T & | & AT
aedr § f& wrTgeRErggan
o qTAR §,  TE WA F1 qTH
¢ ? zERr @w ¥ wRAT & FNE
pdf N AAT §, FE@ AW WA
g ggrIm WA & ag /Y AN
F Ari A a7 aw€ ¥ o A
F W FA F A AT H FET
Frga@ W1 wAgar g & a7
933 FMRA ¥ FrE AP FIF sqqE 47T
mifags &L @zt @ wowg $F
g azt waufusi 1 w81 @qr AT
afgr wor &Y e & g, A
gfexr oy 2y, &3 Higm g,
fezwa arze g, FE Wt 1. wF
w1 fmeqr  taaaY [rfen

FuogAd ag ¥ f§ FqT |
w5 of@qq "9 FI1 1 qrAr
FT AR FT1 | Ffex dmr &y
AN FIE F AT FAT F1qT FAT
UTT A1 IW F FEIIT AT AT,
agd a3 g 4 K faigm A
argmr g f®&  amra grgas feg
A9 FKIE FHC FIA ISC |

U gFa fag (FriwagR):
Frqr F1 FEAT o TH FAGT Afgar
Fos gar & 1+ wAsr frar
fwar mar 9z g F2 H 9w §T
AT qgit g aXFR F gt fw
To Y AART afgaql  F 7w
T & A €7 AT TT HIET FT AU 2
Tragraga agw gk Mg FLT A
fger fzmr 2@ &1 W1 @AW
2 sw ¥ faxr fshe ww  gfear
8 2 AfFa qFF & 9T /I
AT de wTEX FT wAM g ar
o wr€o WITo I 9T AT AGY ¥
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g¥ar 2| va IAer frgr wxfaar
™Y | I F A1T FAG FIEFTC A
for g1 qmT AW dFfEY
* far o & ag dvar am fn mr
T IgAFT FTFq |LFIT A 7gr fF
ag faarar AT graTy Ag g,
afew @& e geie 9T AT g
¥ qasarz a1 g A §IEN
wt fw ggx A7 FmEm fear gar
HHET @R FIA F IAFT ALFT
QT oFT W E O AfFw wrar
TAFT 9T WTA WY ST OFAT 0
IH 107 AR 151 F gfmw ad=d
T OFT F7T UAAIA ZT { qROATA
FUAL B ) THIAAY § w4 § 9BA
AT =W 107 HIT 151 ¥ qFT
7 HiT 39 F arg & gara frer
A A G FT IT 9T AT A
foar w1 & wrar F1qE e W@t
wa & 7gr wAr wfgh o §8 Sy
A gy fw a2y daw  ®wT wmawd
# fag qrar gar =fgg 0 FfF=
9 FgAr 3z 2fw ag From FEA
feat o @waw w7 ag g =fga .
o7 ¥ 9w 1 wifgad §MF
g I FT 3T aIg ¥ FEARTA WL,
A ifay e 3I7 ¥ fam 1 Im,
q ama AN A AT g g
afe  wix gx frew F wHmw
fady aeat #Y ANF FT qFT 4
a1 s fawe gy, dw g ¥
AT T HIST &I AZA A FT &%,
T F 7oA Y A FFIT %W
foem & gt wA &1 @S

FT AFAT & 1 QF TR A FqT T8 ¢

gz FT AT gA FA@ERT &,
T oA 9% A FyITERT
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[ M Imax fog |
X I TR OFHE  H I,
a7 §gr Imq F o JIER

A13 Age YT IA% @ qm4r 43
T & AR WA TR IE F1 q1q F<
w & e sf=T mrFosad
qg arg  AFr FT \IAG

WY 49 geIT A) 7997 @, §A7
F dis fefawer @, 3wz fos
fazdr faqt A 3w ax ARd F33
Frr 13 mEHr ¥ faegia gt
1 wgrd 7 fgemr faqr ar, A1 @741
args X fas oF fafz3t faqr  fe
fog zn & wWar &1 gEWE g1
W@ & 9g 3% Agr & 1 ar 3%
WY g%g foqar a1\ wAw G fw
am 7 fegaw § w@ar &
EEIRTT FHT | WA AW AR
gATr 89T A= g %A &1 f9@
STE X @ om gRA grd w1
F zgtwd & f3 oq@ @ T
wqr & qg = Wy Al @
foqY A s w9 7 @y
IE gt w5 FEE0 famw o ow@F
a1 g feadrana g a8 9r
f g1 +1° & 37 hAa & faarw WY
T FT N 1 wa @ fF oA
T fdg am § gwta  fear war
fs st 5 fod1 @ & o ard
FE q1fr aga e 2 Zw
qr Igsr | 7gAT F @) W
TG AN A TE S 7 T@hF Q
g w12 X IT F I AGgenr 2 famr,
N I A AT F F W IAFT
QTN WIIAT F AFH WA@Y &
qwr |

¥ Frazc Tiga g e v I5aq04T
® A FILAT? JFIMAFTXA
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TwE LW A AR ot vy ar
w4V, w7 N @ wy ¥ qur @,
ST FAT FT CHTE X qIy ¥, I
FT W TR AT q@e AfY wTE )
gafer Tt fegeams & wige s
9 ) T T, FIAT IRT AN ST
frarw feoma oI i &7 A 2w
F AT AT QI AT AN F QA
¥, FEAITga w1 fireeTre FC agh
F UST AT |

# orwr fH7 FTFTX ®T {IARFAIRX
a1z fw g drar @m w1 famr )
IF ETIT H B AR I AH W F
W Zafsw mwagmiag ¥ fw
gA-HA qEEE W 482 S )
Fra FA & fay W w8 w7 g4
FT FHA WA AT HIFIATE

gAafa wga@ : AT @Y, a8
ag Ay Fg I3 €

agdtaare fag: & fad ag #¢g
gl g f& @ar feat W @n & faega
gt suAr w91fgq | X HISHY R gFQ
gAr wfgg fs  ag werad § ww
A AT FLAF I IZ G H9AT
THTE gifaw FT A% 1 F1E T,
fogd wmgTad 7 AW g FT TF
F= g, agfear it v q 2y wrar
utcl

oY A (2fear) o 4R
qIgq, T I19A AT ® T FTH
EE sgag fs oF w1 aww
o< ag 1 fgar g |

awmIfa Wgwq :  OF §IT @99
gy ¥ g qwr O I¥ ar QI
Yoy Dfa |
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S TEr w3 (wdrar) o awmfa
N, waAT I g9 AT K SIH agr
g & F oz A
q1 f& g FF4 I3 WET 1971 %,
3Iq A¥T TAAAT AT AN 4V, AFHL
oz fainft 2= & W S A ITE
arfz #Fr4qY, aga|iF ...

! war Q@ (faelr |y
fodt TWT A Fr

5t AT ard . w9 fwrE IIT
afag

SHRI KANWAR LAL GUPTA: Mr.
Vajpayee opposed it. It is on record.

AN HONBLE MEMBER: I have
seen the record. Nobody from the
Opposition supported it.

SHRI VASANT SATHE: MISA was
not a creation of Emergency. Many a
member here have been advocatling
that whien there is a danger of lawless-
ness by certain anti-social elements of
the society there is a need of some
special law to take care of such ele-
ments,

Now, I would like to recall the words
of Sardar Vallabhai Patel as has been
quoted by Shri Kanwar Lal Gupta.
Sardar Patel had said that it is only
when persons flout the ordinary law
of the land; when normal democratic
procedure is over-thrown by persons
who want to resort to extra-constitu-
tional and ultra-constitutional methods
to overthrow the Government establi-
shed by law and the Constitution only
in such contingencies the extra-ordi-
nary measures can be used.

Now, let us recall the situation. Sir,
in 1977, people had been waxing about
what happened during Emergency.
The conception of Emergency itself
ig an extraordinary period. It is not
a normal period in terms. But let us
see angd recall what was the situation
in the country. At that time what
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happened in Bihar? What was hap-
pening in Gujarat? Every meeting of
the Congress during the elections of
Gujarat was stoned systematically by
certain elements.

PROF. P. G. MAVALANKAR: It is
totally wrong.

SHRI VASANT SATHE; And the
best proof....

PROF. P. G. MAVALANEKAR: Not
in all the meetings.

SHRI VASANT SATHE: But in
many meetings....Are you satisfied?
Sp much so, the person who is today
the Defence Minister—Babu Jagjivan
Ram—was severely hurt on the head
with a big stone in Baroda.

SHRI KANWAR LAL GUPTA: That
was your party conspiracy.

SHRI VASANT SATHE: There, the
elected M.L.As' homes were raided
and surrounded. They were dragged
out, their faces were backened, their
heads were shaveq and they were
threateneg that their children would
be burnt alive unless they were to
sign the resignation letter placed be-
fore them. That was the situation.
The same thing happened in Bihar.
(Interruptions). Traing were burnt in
the name of Nav Nirman Andolan.
Buses were burnt.

PROF. P. G. MAVALANKAR: Sir,
he is giving wrong information to the
House.

SHRI VASANT SATHE: Sir, anar-
chy was let loose by not the so-called
Marxists, but I call them Maoists.
They are talking of democracy.

AN HON. MEMBER: Today there
is no Emergency. That is why you
are talking like this.

SHRI VASANT SATHE: Kindly
reaq my gpeech made in the House in
regard to the Constitution Amendment
Bil] and it was made during Emere
gency and then come ang talk.
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MR. CHAIRMAN: Don't answer
their questions.

SHRI VASANT SATHE: Sir, if there
is any danger in democracy, it will be
when a dictator conies to power. Dic-
tatorship in a set up can only come
when a political party gets control
over the military. Show me a single
country in the world where a political
party could bring dictatorship without
having control gver the military itself.
Hitler’s Nazi party gaw to it that the
military was controlled by the party.
Musolini dig the same thing. In Com-
munijst countries, the same thing hap-
pened. In no country where g politi-
cal party like either yours or ours can
infiltrate military. Who can infiltrate
military in this country? Only those
who have para-military training can
infiltrate military and take over the
Government. If the Communist party
or a Maoist Government comes in this
country, will there be any political
party at all? What are they talking
about democracy? The real danger is
there, because under the Maoist con-
cept Mr. Jyotirmoy Bosu said in this
House: we do not believe in Parlia-
ment; we have come tp Parliament to
destroy it from within. This was the
statement of Shri Jyotirmoy Bosu in
this very House; that is their faith....
(Interruptions) Their faith is not :n
parliamentary system; they want to
use it only to capture power and once
they are in power that js the end....
(Interruptions) You will have to aPp-
preciate one thing when you talk of
dictatorship. Mrs. Indira Gandhi knew
that unless the option of change from
one party to another political party
by ballot is left open there will be

anger; the only other alternative wag
the military. Therefore it is to her
credit that she took the country to
polls and accepted the result grace-
fully. That is why we are having
democracy. Who is the saviour of
democracy? 1If anyone is the saviour
of democracy it is Shrimati Indira
Gandhi. ... (Interruptionsy They are
talking of violence. Do you know a
single instance of congressman having

JULY 19, 1978

M.I.S.A. (Repeal) Bill 344

gheraoed some legislator of the Janta
party, pulling out, shaving his head
or anything of that kind? Even today
having come to power, they have not
given up the habit. Shrimati Gandhi's
processions have been systematically
stoned in Bhubaneswar, in Madura, in
Mysore by the gangsters angq hooligang
employed by these people, by Shri
Biju Patnaik.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
You must take it back. But for Biju
Patnaik he would not be talking of
Mrs. Indira Gandhi. We had to take
police action which had really severe-
ly dealt with nearly 100 very fine
youngmen whom Indira Gandhi's re-
gime handcuffed and dragged in the
streets of Orissa; so they protested.
To save Indira Gandhi the Govern-
ment of Orissa took all steps. Do not
misuse our gecnerosity.

SHRI VASANT SATHE: Are you
trying to defend those who stoned
her? I am really surprised that he
should say this.

SHR] KANWAR LAL GUPTA: Do

you defend the murder and Kkillings
of Mrs. Indira Gandhj?

SHRI] VASANT SATHE: Which
murder?

SHRI KANWAR LAL GUPTA:
Hundreds of people were murdered

and killed; jn Delhi alone people were
killed in tens.... (Interruptions).

MR. CHAIRMAN: I request hon.

Members not to address each other
but address the Chair.

SHRI KANWAR LAL GUPTA:

Hundreds of people were killedq and
she destroyeq many families,

SHR1 VASANT SATHE: Law and
order wag restored and rule of law
was restored. 22 Congressmen were

mardered in West Bengal by Maolsts
in thig period.
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SHRI'* DINEN BHATTACHARYYA
(Serampore): It is a false, blatant lie.
You cannot gream how the Govern-
ment of Bengal is being run.

SHRI VASANT SATHE: There is a
saying in Sanskrit. ...

(Interruptions)

MR. CHAIRMAN: You should not
do that.

SHR]I VASANT SATHE: I am not
angry at all. (Interruptions) Then
there is no argument. The thieves and
murderers have no argument. They
will divide this country. I am warn-
ing this country. These fellows, one
day, with the help of China, their
fatherland ang motherland, will divide
India. Be careful....

SHR1 DINEN BHATTACHARYA:
Your parly has got not a single seat
in this election. (Interruptions)

SHRI VASANT SATHE: I will con-
clude. MISA was used when internal
Security was in danger. The aim is
maintenance of interna) security. Now
you know that the Congress is in the
Opposition. The Congress believes in
non-violence and peaceful methods.
We are in Opposition. We are never
going to try to overthrow the Govern-
ment by violence. Therefore, there
will never be danger to the internal
security from us, from the Opposition.
Hence it is right that you have decided
to abolish MISA. 1 congratulate you
for that because there is no case for
the continuance of MISA. But be
careful of only one element, these fel-
lows will endanger the whole country
and the entire freedom. Be careful
about that. Thank you.

MR. CHAIRMAN: Mr. Ram Jeth-
malani.

(Interruptions)

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
Only for the information of Mr. Sathe,
I would like to say, whether there
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wag internal Emergency or not, whe-
ther all the arrests were made legally
or not, that is a matter which is sub
judice and it will be decided by the.
Special Court soon to be set up.

SHRI VASANT SATHE: Special
Court indeed, this js the Martial Law
style. What was done for Bhutto vou
are going to do for Indira
Gandhi. Special Court—wonderful;
full justice will be done....(Inter-
ruptions)

SHR] VAYALAR RAVI: I am on a
point of order.

MR. CHAIRMAN: What is that?

SHRI VAYALAR RAVI: My point
of order is that Mr. Biju Patnaik, who
is a Member of the Union Cabinet,
being a Member of the Union Cabinet,
whenever he makes g statement
which relates to @ policy of the Gov-
ernment, he should give it in the pro-
per form of a statement. I am not
going into the merit of the case. He
just now made g statement that they
are going to set up a special court to
try Mrs. Gandhi (Inerruption). He
said it. That may be the {ecision of
the Cabinet. It has some Constitutio-
nal implications. I am not going into
the merit of the case. But the Minis-
ter must make this statement under
Rule 372. Instead of taking permis-
sion from you to make such a state-
ment, the Minister jumped into this
thing. It is irrelevant and so you
ruje out this gtatement.

SHRI BIJU PATNAIK: I do not
want to argue. I am saying it as
Government that we have decideq to
set up a special Court and we are
going to refer the matter to the Chief
Justice of India jn due course and..-.

SHRI VASANT SATHE: It is a
wrong statement. How do you say
that it is decided. It is usurping the
right of the Prime Minister. At best
you can say that you have decided to
consult the Supreme Court. You
cannot say that you have decided to
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set up a Special Court. Then you are
pre-empting the views of the
Supreme Court.

As Government, you have decided
to set up a special court. That is
what you said. That means, the
Supreme Court is meaningless now.
What is the use of referring it to the
Supreme Court?

SHRI BIJU PATNAIK: We are
bringing a Bill. 1 am saying it as
Government. {Interruptions).

SHRI VASANT SATHE: MISA

goes and martial law comes Wondcr-
ful jdea!

SHRI BIJU PATNAIK: I have
said and I repeat for the members of
this House that the Government has
decideg to set up a special court. A
Bill is being brought in this House—
may be Mr. Ram Jethmalani's Bill—
(Interruptions)—under which the
Government have decideq to refer it
to the Supreme Court. This is the
decision taken by the Government.

PROF. P. G. MAVALANKAR: In
all seriousness, I am raising a point
of order. Here is what we have just
now witnessed. At the end of Shri
Sathe's speech, a minister of the
Cabinet gets up. He does not inter-
vene; he is not making a speech by
way of intervention in the debate on
the MISA Repeal Bill. He is making
an interruption not in the middle of
the speech, but at the end of the
speech. which means it is not an in-
terruption but an addition. In that
addition, he takeg the floor of the
House and repeats not once but three
times that thig is the Government’s
decision. I want guidance from you
whether such an important decision
of the Government of India—I am not
saying whether a special court is good
or bad, whether it is right or wrong—
can be announceg like this and whe-
ther the minister js within his rights
and whether the Minister of Parlia-
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mentary Affairs has taken your per-
mission to direct the Minister for
Stee] and Mines to make this state-
ment. I am seeking your guidance.
Sitting here as I do, I have never
seen a minister of the Union Govern-
ment getting up like thig by way of
interruption or intervention—]I can
understand a speech by way of inter-
vention and making a policy state-
ment, but here is not an intervention,
not an interruption, but an addition at
the end of a speech. He may say
what he wants to say and if the
Government want, they can decide
and announce it But 1 want to
know, if the press reports this matter
on the basis of his statement today
that this is the Government of India’s
decision, ang tomorrow the Prime
Minister says, “this is not the deci-
sion”, how are we to know? There-
fore, has your permission been taken
by the Minister for Parliamentary
Affairs? I do not see him here, but
his deputy is present sitting here. Has
he been given permission to make
this statement? If mnot, under what
authority does he get up ang say it?
1 can understand his defence of what
happened in Bhuvaneshwar during
Mr. Gandhi's visit, but coming out
with a statement on government
policy. which ig very much a matter
of public concern, without proper
permission is highly irregular. I
want your guidance. (Interruptions).

17 hrs.

SHRI VAYALAR RAVI (Chira-
yinkil): I want a ruling on my
point of order.

SHRI VASANT SATHE: Sir, I
have a point of order. My point of
order is this. Rule 372 says:

“A statement may be made by 2z
Minister on a matter of public im-
portance with the consent of the
Speaker, but no question shall be
askeq at the time the statement is
made.”

Ncw, Sir, T would like tg know
from you, ang you can enquire from
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the oﬁlce,\whether such an important
statement of public importance or a
,policy of the Government can be
made in thig manner, about a special
court to try the ex-Prime Minister.

(Interruptions)

ot e (Jfar ): Afaaew
& 9 fAug ®, IFHT FA@T & |
FIY 9o &, ¥ 4w 2-
Az & T E a@ & |

awiafa AgRT . W9 AT FEAT
IEh, wex Fgd Ffxs @iw &
g rfey 1 ag }if adwr T 8 o

‘ SHRI KANWAR LAL GUPTA: Sir,
\ my submission is that on any debate
any time a Minister can intervene,
Now my friend says it was not a
speech and he cannot make a policy
statement. This is absolutely wrong.
The speech may be for a minute or it
may be for one hour. There is no
definition of a speech and a Minister
who intervenes can make any im-
portant statement. There ig no bar.
Mr. Chavan may bear me out that
any Minister who intervenes during
the debate can make any statement
whether important or unimportant.
yiInterruptions).

MR. CHAIRMAN: Let us have
some order. I am prepared to hear
everybody, but insteag of talking
amongst yourselves, please address
me one by one, not all together.

SHRI KANWAR LAL GUPTA:
When he stood up, he took permission
from you and you gave the permis-
sion and then he said all these things,
and he only said. . (Interftuptions).
So my submission is, the Minister has
a right to intervene andq he has
rightly intervened anq the informa-
tion that he hag given to the House
is very valuable and the House want-
ed it ang so there is no violation of
rules.

MR. CHAIRMAN: Before we pro-
ceed, T would like to tell you that the

time allotteq is just going to be over
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by 5.0% p.m. So, ig it the pleasure of
the House to exteng the time by one
more hour?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN: All right, it is
extended by one hour-

SHRI VAYALAR RAVI: §ir, there
is a specific reason for my point of
order. This is not an intervention
merely. It is the follow-up action on
the Shah Commission’s Report. The
Shah Commission is the creation of
this House, When the Shah Commis-
sion was Created, the then Iome
Minister made g statement. Later, in
placing it on the Table of the House
alsp there was some problem. It is
the follow-up action on the Report
of the Shah Commission which is the
creation of the Parliament itself.
Then, this is a major policy state-
ment. It must come from either
the Prime Minister or the Home Min-
ister, It is an interruption and ab-
ruptly making a statement. Every
norm or rule of the House prohibits
it. You may give a ruling on this
point,

(Interruptions)

SHRI A. C. GEORGE (Mukanda-
puram): Before you give your wise
ruling, I want to add only one more
important point, namely, that this is
an issue which has been submitted to
the Supreme Court for their well-
thought-out opinion. (Interruptions)
Yes; they are going to do it—Wwhich is,
for all practical purposes, to be decid-
ed by the Supreme Court. Since it is
an unprecedented step, or unusual or
important step, obviously we come to
the conclusion that thig is a policy
matter. In such a policy matter, the
Prime Minister or the Home Minister
who are concerneqd with thig matter,
are to make a statement under rule.
372 or to take permission to make a
statement. In what context under
what circumstances and under what
authorization hag the Minister of Steel
and Mines c¢ome forward with an-
important policy statement? (Inter-.
ruptions)
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SHRI BIJU PATNAIK: Thig is not
a great policy matter, as the hon.
friends want to make out. This is a
very technical matter. I merely con-
veyed what Government have decid-
ed, viz. that we wish to try the cases,
as follow-up actions of the Shah Co-
mission’s Report, by a special court.
And the Chief Justice of the Supreme
Court will be consulted. This is g de-
cision of the Government. I merely
xonveyed a very minor, small decision
which is not at all a policy matter, or
of a very great importance.

SHRI A. C. GEORGE: Now we
come to another important issue.

SHRI BIJU PATNAIK: If we have
to try criminals in a special court, it
is not a great policy matter.

SHRI A. C. GEORGE:
have come to a .

Now we
... (Interruptions).

MR. CHAIRMAN: If you have any-
thing new to say, vouy can say.

SHRI A. C. GEORGE: The matter
on which Government of India is re-
ferring to the Supreme Court for an
opinion—how can you say that it is
not an important policy matter? (In-
terruptions)

SHRI SOMNATH CHATTERJEE
(Jadavpur): It is very clear [from
whatever interruption, intervention or
speech of Mr. Biju Patnaik that what
he said is that ‘“subject to the clear-
ance of the Supreme Court...." (In-
terruptions)

SHRI BIJU PATNAIK:

clear.... (Interruptions)

SHRI SOMNATH CHATTERJEE:
"The speech of Mr. Sathe was sufficient-
ly provocative.... (Interruptions) He
wanted to make the position clear.

I make it

SHR]I BIJU PATNAIK: When I say
that the Government have taken a de-
cision, I am sSure the hon. Members
understand—they have been Ministers

JULY 19, 1978

M.I.S.A. (Repeal) Bill 352

themselves—that the Cabinet has
taken a decision. In fact, it was given
as a hand-out by the Cabinet, nearly
10 days ago. If it has not come to his
notice, I merely wanted to remind Mr.
Sathe that such a decision has taken
place; and in continuation of that
decision, and in pursuance of that de-
cision. the matter will be referred to
the Chief Justice of the Supreme
Court for his opinion. (Interruptions)

SHRI V. KISHORE CHANDRA S.
DEQ (Parvathipuram): I am on a
new point, (Interruptions).

MR. CHAIRMAN: The point of order
has to be disposed of.

SHRI V. KISHORE CHANDRA S.
DEO: This may not be a policy mat-
ter. It may not be an important mat-
ter. I agree with it. The setting up
of a special court may be justified by
the Government; or may be by us or
may be everybody. I am not disput-
ing that fact.... (Interruptions) I am
not getting perturbed.... (Interrup-
tions). The hon. Minister has said that
Government has decided to set up a
special court. Later on, he continued
to say that it will be referred to thriy
Supreme Court. Then what is the
fun in referring this matter to the
Supreme Court, when the Government
has already taken a decision to set up
a special court? It is a contempt of the
Supreme Court.

SHRI BIJU PATNAIK: The hon.
Member Mr. Chauhan should know.
He was formerly a Home Minister, a
very senior Minister. First the Gov-
ernment takes a decision, before it
takes up further action—it is normal
You first decide and then you take
some other action.

SHR] PABITRA MOHAN PRA-
DHAN (Deogarh): The hon. Minister,
Shri Patnaik, was compelled to make
this statement because the use of
MISA in the context of Orissa was
brought in.
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MR. CHAIRMAN: I just want to
give my‘ruling on the point raised. It
is true that no permission has been
sought under rule 372. It is a fact.
I have ascertained it from office also
that it has not been taken as yet. But,
so far as the right of the Minister is
concerned, he can interevene in the
debate at any stage. It is not neces-
sary that it should be when one hon.
Member is speaking. After the end
of a speech, the debate does not end;
it is still continuing. So, he can make
a statement. I think there is no force
in the point of order.

SHRI RAM JETHMALANI: (Bom-
bay North-West) : Mr. Chairman,
having seen the list of speakers before
vou today, I had decided that I shall
surrender my right to address this
House in favour of other members of
this House. But, I have been inspired
to speak first by a kindered soul and
professional brother, the distinguished
Shri Somnath Chattcrjee, who uttered
some words of wise advice, and, at
the same time, I have been provoked
by the malicious abuse of my Govern-
ment and party on an occasion on
which we deserve the congratulations
of everyvbody present in this House.

Sir, I shall first dea! with Shri Chat-
terjee. I whole-heartedly agree that
the repeal of MISA is not the last or
the penultimate act for the restoration
of freedom and democracy in this
country. Our task has just begun. We
are not wedded merely to the formal
repeal of the MISA. Our Govern-
ment and Party, through its manifesto,
is wedded ty the wider objective of re-
establishing the rule of law, which had
been destroyed by Shrimati Gandhi,
about whom Shri Sathe has just told
us that she was the saviour of Indian
democracy. I have never heard such
perfidy, T have never heard such cal-
umny, I have never heard such a false-
heod uttered, not only on the floor of
the House but anywhere else in the
country. But coming as it does from
Shri Sathe, I de not take it as a wick-
ed falsehood, but I take it as a vulgar
joke,

1540 LS—12.
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Mr. Chairman, as a lawyer and as
one who is publicly committed to the
tule of law, I would say that the rule
of law shall be established in this
country when we have finally succeed-
ed in making a provision in our Con-
stitution that there shall be no deten-
tion without trial except during the
time of a real emergency, not the pho-
ney emergency which Shrimati Gandhi
had declared, facing the country.

Speaking for myself, T have moved
in this House a Constitution Amend-
ment Bill, which seeks to outlaw the
whole institution of preventive deten-
tion when there is no real emergency
before the country. I am free to con-
fess that, perhaps, my Government and
my Party does not, at the moment,
feel inclined to go the whole hog with
that measure and with the policy
which the Bill represents. I must,
therefore, in fairness to the House and
in fairness to the Government, explain
the reluctance of my Government and
my Party t, go to the extent to which
I wanlt my Government and my party
to go.

Shri Sathe was not right when he
told you that preventive detention
comes when there are some people
who oppose, those who are in political
power and wish to dislodge them from
power. When there is a determined
batch of crimimals in the country,
which bateh of criminals makes the
working of the normal judicial pro-
cesses a mockery, when judicial pro-
cesses cannot function, then unjudicial,
non-judicial and even anti-judicial
methods, of which preventive deten-
tion is one, comes into operation. That
is the truth.

It is a lie that preventive detention
was used by Mrs. Gandhi from 1971
onwards. Mrs. Gandhi started making
objectionable use of the MISA to nul-
lify the judicial process when on the
12th June her election was set aside,
thereafter her political oppenents
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began to be jailed in copious numbers
and the evil fall of MISA became
manifest to this country. But it has
been over a decade, for a period of
ten years, that your party had been
wedded to one evil policy alone, and
that policy has been to set at naught
the judicial precess somehow by cor-
rupt and illegal political actions.

1 have not forgotten that when the
Judges of the Supreme Court were
sitting and hearing in their court room
the appeal in the Nationalisation case,
Mrs. Gandhi's cohorts, and some of
them have the distinction of belonging
to your party even today, went round
the corridors of the Supreme Court
seeking signatures on an application
to impeach the Judges who were per-
forming their judicial duties sitting
in their court room.

It is a part of that nefarious policy
that on the 12th June when the distin-
guished Judge of the Allahabad Court,
to whose memory some day we shall
have to build monuments throughout
this country, delivered his judgment,
you started burning the effigies of the
Judge. And it is a continuation of
that same nefarious policy that when
a distinguished Judge of this country,
a man who has held the distinguished
office of the Chief Justice of India,
gives a report, a report which ought to
reach every citizen of this country
who can read and write, again your
hired hoodlums go round the country
and burn that noble, monumental
document.

1 thought you would at least learn
some lesson, you would carefully
ponder over the contents of that re-
port, and at least improve your beha-
viour for the future, so that those in
the Janata Party who want to make
preventive detention a thing of the
past and end it or all time to come
would be encouraged to act, bring
pressure on their Government and
compel the Government to outlaw pre-
ventive detention for all time t5 come.
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But, so long as there is an organised
political party in this country which
does not Dbelieve in constitutional
proprieties, which does not believe in
political decencies, and which still con-
tinues to draw inspiration from the
greatest criminal which this country
has produced, there shall be no rule of
law, and you will compel the Govern-
ment of the day to continue preven-
tive detention at least as a possible
measure to be used when you get out
of control.

You dg not expect us to outlaw it
from the Constitution when the Leader
of the Opposition, who spoke the other
day, told us: he is proud of the emer-
gency, he was proud of the emergency,
he shall remain proud of the emergen-
cyv. Speaking for myself I consider it
to be the most disgraceful statement
that I have ever heard from any Mem-
ber of the Opposition, and it came
from your distinguished Leader of the

Opposition.

What does it mean when you say
that you are proud of the emergency?
The hallmark of the emergency was
the deprivation of freedom, the use of
preventive detention, the clamping
into jail of hundreds and thousand of
innocent people who had done nothing
at all to merit that wrath of yours.
You are still proud of that emergency.
You have proclaimed on the floor of
the House that you will, if God, a
cruel God, puts you in power again,
still use that evil instrument you
have given public notice. My Gov-
ernment. ...

SHRI A. C GEORGE: It is the pre-
cedent, practice and convention that
only the Prime Minister will speak
about “my Government”. Mr. Jeth-
malani is using the words “my Gov-
ernment’’,

SHRI RAM JETHMALANI: It is
everybody's Government. It was
only Mrs. Gandhi's Government
which was not the Government of its
Members. We are all comrades and I
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am proud to say that the Janata Gov-
ernment is my Government. (Inter-
ruptions). The Janata Party will fulfil
the advice and expectations of Mr.
Chatterjee, the moment we learn from
those gentlemen who occupy benches
opposite that they have for all time
fore-sworn that ill-fated philosophy
which Mrs. Gandhi made the country
familiar with. Tell us solemnlv on the
floor of this House that you do not be-
lieve in preventive detention, that you
shall never use that instrument of
your policy against political opponents
and we in the Janata Party will com-
pel our Government to amend the
Constitution for all time so that we
do not see preventive detention aver
used again in this country. We want
to go further that. We are even per-
suading our Government not only to
outlaw preventive detention in peace
time but even during the emergency
time when preventive detention is
ever used, if at all it is used in that
unfortunate contingency, it shall still
be used subject to ithe safeguards of
Article 22. Article 22 shall not he
suspended either during peace or dur-
ing war and that iy the commit-
ment. But the condition of that com-
mitment is the restoration of political
decency bv all who claim to aspire to
political power in this country. Let
the distinguished Leader of the Oppo-
sition repent, let him assure this House
that there is some remorse, that there
i« some feeling of shame, that there is
some feeling of repentence about the
emergency and its excesses, and see
the extent to which we go in the res-
toration of freedom. 1 am surprised
that with vou people still stalking the
political stage of this country, with
Mr. Sathe behind bhis assertion putting
all the lung power of which he is cap-
able, [ wish he could yse some intel-
lectual power, some spiritual power
behind that....

SHRI VASANT SATHE: You did
not suffer under the emergency at all.

SHRI RAM JETHMALANI: I did.
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SHR] VASANT SATHE: You enjoy-
ed in America under the patronage
of all the smugglers. Why are you
making a grievance of it?

SHRI RAM JETHMALANI: The
smugglers gave you money. That is
how you lived for so long.

There is a condition for the continu-
ed outlawing of preventive detention
and that is that nothing should be
done hereafter to weaken the judicial
process. You weakened judicial pro-
cess by three methods. Each one of
these methods you will have to aban-
don and fore-swear for all time. First
of all, you will not involve those
whose duty it is to enforce the law,
in your crimes. Today, you berate us,
you attack us day in and day out, you
tell us that law and order has failed
under the Janata rule. Have you ever
had the honesty to ask wvourself one
question—why is it that the law and
order has failed? If at all it has fail-
ed, it has failed for the simple reason
that the Janata Government is com-
pelled to enforce law and order with
the assistance of those very agencies
whom you had corrupted for the last
ten vears. We cannot overnight re-
move every policeman from office**

SHRI VASANT SATHE: **

SHRI RAM JETHMALANI: It is
vou who started the idea that judges
should be committed to the ruling
party. We never started it.**

MR. CHAIRMAN: Why do you
land vourself “in trouble—I do not
know.

SHRI RAM JETHMALANI: Even
today, you burn the effigies of Judges.
(Interruption). My legal profession
has taught me one thing and it is to
take adverse decisions with good
grace., But Mrs, Gandhi had never ac-
cepted any adverse decision of the
courts with good grace.**

— —— ———

**Expunged as ordered by the Chair.
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SHRI VASANT SATHE**

SHRI KANWAR LAL GUPTA:
I rise on a point of order.**

MR. CHAIRMAN: About the point
of order that you have raised, I will
consider and, if necessary, I will ex-
punge the objectionable remarks or
both of them.

SHRI KANWAR LAL GUPTA:
Rule 380 says, if the Speaker is of
the opinion......

MR, CHAIRMAN: I told wou, 1
will see and | will ¢xpunge it.

SHRI KANWAR LAL GUPTA:
It should be expunged outright.
What is your decision?

MR. CHAIRMAN: When 1[I tell
you, I will see and expunge, that is
enough. It will be done.

SHRI KANWAR LAL GUPTA:
Kindly permit me to read out Rule
380. It 15 a very cxceptional re-
mark that he ha; made. It was
never allowed in this House by any
Speaker. You may belong o this
party or that partyv. You are now in
the Chair. You do not belong to any
party,

MR. CHAIRMAN: 1 will do it.

Mr. Jethmalani, you have to
conclude now. You have taken al-
ready about 20 minutes. There is a

way of making the speech. Why do
you provoke others unnecessarily?
Without provoking them, you can
make a speech.

SHRI RAM JETHMALANI: Any-
way, I want to tell them.... (Inter-
ruptions)

SHRI VASANT SATHE: How can
you expunge my remarks**

MR. CHAIRMAN:
his remarkgs also.

SHRI VASANT SATHE:**

SHRI RAM JETHMALANI: I do
not know what the Government’s
decision on this point is. But let
me tel] you my way of looking at it.

I will expunge

**Expunged ag ordered by the Chair.
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My way of looking at it is that the
judicial process ig destroyed when
justice cannot be assured within a
reasonable time. It has been a part
of your policy to see that the prose-
cution which takes 20 minutes takes
6 months before the Magistrate's
couri. You have created the greatest
evidence of the need for a special court
to try the criminals of yesterday who
even today are trying to capture poli-
tical power in the country.

SHRI VASANT SATHE: How much
time do you take to argue a case in
the Supreme Court? You also take
the cases in the Supreme Court. (In-
terruptions)

MR. CHAIRMAN: You have al-
ready taken more than 20 minutes. I
call Shri Chitta Basu.

SHRI RAM JETHMALANI:
I take 2 minute; more?

1 want to tell them that today they
are plaving with fire in this country.
You are going to the most combusti-
ble. thc most volatine and the most
irascible elements in the society and
those who are suffering, the poor
harijans, the poor down-trodden and
the Muslims. You are going to them
and jnciting them to crime.

(Interruptions)

That s the trouble with you that\'
yvou people have never developed a

May

habit of listening to anybody. It is
never too late to learn; learn it. You
are the fabricators of Khetri. Have

vou forgotton that? Who created a
story of 100 Harijan women having
been raped? You had fabricated TI.
You are going around the countiry and
telling those poor people that it is
the Janata Government which js trou-
bling them. But you are responsible
for it and you are inciting crimes; you
are committing crimes. Please look
within yourself and give us an as-
surance that you will not have any
criminal in your party and the rule
of law shall be restored and the pre-
ventive detention shall go for all time.
Please have the decency to congratu-
late wus.
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SHRI CHITTA BASU (Barasat):
Mr, Chajrman, I rise to welcome the
Repeal Bill, Sir, while welcoming
this measure for the repeal of the
most hated Act, I would also fail
in my duty if I do not mention the
courage taken by a large pnumber of
Members on the Janata benches who
really made the Government to revise
their decision with regard to the com-
plete repeal of this hateg Act; in
pardcular, 1 will be failing in my
duty i¥ I 8o not mention the valient
fight that was offered by my distin-
guished colieague and hon. Member,
Shri Jethmalani on this very Floor of
the House on the very day of the in-
troduction of the Criminal Procedure
Amendment Bill incorporaling certain
hateq sections of the MISA. I do not
like to tread on the beaten track of
the subject., I will only like to draw
the attention of the hon. Minister
who is piloting the Bill to this aspect
that when we are repealing this hated
MISA, 1 think, in differéent Slates of
our country, there are laws provid-
ing for preventive detention. For his
information, I will like to draw his
attention to this fact that as per in-
formation by hig Ministry as on
1-12-1977, more than 7 States even
today have on their statute books laws
providing for detention without trial.
I woulg like to mention some of
them. They are: The Andhra Pradesh
Preventive Detention Act, 1970. The
Rajasthan Preventive Detention Act,
1970. The Uttar Pradesh Rashtra
Virodhi Tatwa Niwaran Adhiniyam,
1870, The Madhya Pradesh Lok Avya-
vastha Nivaran (Asthai Shaktiyan)
Adyadesh, 1977 and of late The
Jammu @and Kashmir Public Safety
Ordinance, 1977. What I want to
mention is this.

(Interruptions)

No, no, you do not know. You edu-
cate yourself, Mr, Vasant Sathe, Do
not get educated in the way you got
educated earlier.

While I welcome the move of the
Governmemt to repeal the MISA I
also welcome the gpirit shown by my
hon. friend, Shri Jethmalani to out-
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law detention without trial, I want
{hat the Government should alsc give
an assurance to the effect that they
would strive to see that the Constitu-
tion of our country should be proper-:
ly and suitably amended, so that
there may not be any law in any part
of the country providing for deten-
tion without trial

In thig connection I would also like
to mention the statement which was
quoted by the hon. Minister while
piloting the Bill—the statemeni made
by Shri B. D. Jatty on March 28, 1977,
on this very question of MISA:

“A thorough review of the Act
(MISA) will be undertaken with a
view to repealing it and examining
whether the existing laws need fur-
ther strengthening to deal with the
economic offences and security of
the country without denying the
right of approach to courts.”

Thig statement implies two points:
one, repeal of the MISA; and the
other, whether the existing laws can
be further strengthened to take care
of certain economic offences and offen-
ces committed by anti-social elements.
1 think, while Government has accep-
ted the principle of repealing the
MISA, Government have also come to
this conclusion that the existing laws
are sufliciently strong to deal with the
cconomic offences and other offences
under the existing ordinary laws. I
want that kind of an assurance from
the Government. I want t¢ know
whether this conclusion hag been rea-
ched by the Government or not be-
cause there is a dangerous trend in
this House which means that there
might be a necessity for special laws
which might provide for detention
without trial. As a matter of fact,
my friend, Mr. Kanwar Lal Gupta,
has gone to the extent of saying that
the situation as it exists today war-
rants a specia] or gome kind of an
Act to deal with anti-social elements
or, in his words, to maintain properly
the law and order situation. I thorou-
ghly gisagree with him. According to
us, the existing laws are strong
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enough to deal with the economic
offenceg and the offences that are like-
ly to be committed by anti-social ele-
ments. There is no dearth of laws in
this country. The point is this. We
should not give this Government an
opportunity to take to that path which
was taken by the regime of authorita-
rianism. ] think, the view of the
overwhelming majority in thig House
is against the emergence of authorita-
rian ruje in this country. If we are
really interested in wiping out the
trends of authoritarianism in our coun-
try, it is necessary to bring about so-
cio-economric changes gy that the peo-
ple can be and will be involved in the
matter of administration.

In this connection I want tou
refer to the most mischievous
information given by Mr, Sathe

regarding West Bengal Government.
The  West Bengal Government
does believe that the State can be run
properly and the law and order situa-
tion can be brought under control
without resort to any kind of preven-
tive detention. As a matter of fact,
Mr. Chairman, vou will be happy to
learn that 20,000 political prisoners
have been released as a measure of
political amnesty ayfter the jnstallation
of the Left Front Government. 1 can
claim, and am proud to say, that the
law and order situation in the State
of West Bengal is in no way worse
than that prevailing in any other State
in the country today. The philosophy
of the West Bengal Government is
that law and order is a question which
cannot be dealt with by the trigger-
happy Police; the law and order situa-
tion can be properly tackled if the
vast masseg of our people are invol-
ved in the administration of the State.

Therefore, I would alsp like to re-
mind my esteemed frienq Prof. Mava-
lankar who, in his anxiety to be a dis-
tinguished Parliamentarian, hag also
found the necessity for some kind of
a special law to deal with the anti-
social elements. . ..

PROF. P. G. MAVALANKAR: 1
never said that: nor did I mean it
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SHRI CHITTA BASU: I am happy
to hear it.

So, if we really want to create a
congenial situation for the democratic
functioning of the country, for the
strength of Parliament and the fabric
of Parliamentary democracy, it ig not
the existing socio-economic system
which can really guarantee the streng-
thening of the fabric of Parliamentary
democracy. Therefore, it is for the
Janata Polity to take a lesson from
history. If, in the name of fighting
the forces of authoritarianism, they
maintain and preserve the forces of

authoritarians. they will have no
other alternative but to take tg the
hated methods which the erstwhile

authoritarian regime had taken resort
to.

Therefore, I would again plead with
my friend, Mr. Jethmalani not to say
that it is not the time to act. It is
time for this Hon, and august House
to see that the Constitution is suitably
amended to prevent detention without
trial. This sanction in the Constitu-
tion and the repeal of the MISA can-
not go together. If we are really se-
rious about the repeal of the MISA
we have to do away with the Consti-
tutional sanction for preventive deten-
tion without trial. Therefore, I
would once again appeal to my friend
Shri Jethmalani not to sav that the
time is not ripe for the deletion of the
Constitutional provislon and for out-
lawing detention without trial. This
is the test as tp whether the Janata
Government really sineere about fight-
ing the different forces of authorita-
rianism and strengthening the fabric
of Parliamentary democracy, as my
gooqd friend Prot Mavalangar wishes.

st T e aEw (YT
agfa wgEm |, AT sEaqr FT
g7 & | wifwardic FT &1 WY
g OF s § TIwar g )
o THstt faz & ary & arz o
Faqunr  faardt wraman Iy anz
T A qr, AfET FTw AT HTHYET

-«
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x 2 ®T gt FMY w1 YT
fear wiar T 1 T AT oweYy
a% ag aq47 % & ardt F mEr
g7 fae Tadr &, Afew wrx o
aar e fawrenr mr @ fw
1157 AT AgAT | qqrafy
azmm Ayt ¥ fw ere-mwfemn
2 I 9777 ¥ w7 g wrfaarsy
A1 1 mrawr faez & grfas a=ar

wfeg ar,  Afsa fag@ a2y
for g, SaTrIA@T ACTET F )

ZW AT KW A qgT A5 T P, AN
Tt § am faq § zm7 Feav o7
avr A qr, Afwa gw w1 adt gAem
™o

aamefa wgR@ . AMAFIRIE
7z faaga i 2 1 & mrawr
IA A7 FT F

st TR AN FHART (FARIT)
i faw &1 w9 FwAE I AT
TAMAT 7 g7 T g 7 | fzar g
2. feedram weaYwragitaar 2

PROF. DILIP CHAKRAVARTY
(Calcutta-South): If necessary, the
time should be extended: everyone
would like to speak.

aarafy AghRa: AT AT ¥ WA
Y gar, a1 &a frar mmr omA
qAR AT & ATFT AT WA 9T AT
(ae qa 4r w, 3z Qrmig faee
AT F G gE AY 0 ug FF ¥ fE
ot & g7 I faxe fmr @
3q Fqufas LA iz, #fwa w41
Fr TwRa w1 feofww @ar @
ag (eepinq qw-t % for 7 a7y &
gx & far agf gar =dge o
S AT @ 93 AT B--WMT A
g 2w faq dfagdras a4 < a3
W agr feF wF, ag gaz dr 6 aw
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FT5RTT 9T T HF AT
it fafree aga Fr9aw 3T R
ITF ATIATRX QUEAATA 747 98ar
g ArgT gl 3@ AIgd @
fe grmaga w7 &

I am in your hands

Wt ow fere gTEERTR ;W
29 wag Ifwa . zmw A Jw7
1 qaiar  T@a ¥, IArAQ W ANg
agr faasr

SHRI BALWANT SINGH RAMOO-

WALIA (Faridkot): My party has not

been given even a single minute.

MR. CHAIRMAN: That is why I
am asking you. I am in the hands
of the hon. House. There are other
names also. Besides your name, Shri
Asaithambi’s name is also there. But
my difficulty is that the time is very
short. This debate has to be ended at
1805 hrs. The Minister has yet to re-
ply. Unless the time is again extend-
ed, it is not possible to accommodate
all the Members,

»ft TR fAam qraa@ ;- g gaga
AT
sil ufqe o mogm ¥z A

grar w1 foflsr &x3 aracfas g 0

awiafa  wgra @ fafaex
g1za Fga & fE agar 4rar &1 foe
Fox arar fam ¢, T 9 ATT A
T 1T FAT Agd 2, A § q@v
TE |
Shri Asaithambi, I am giving you a
few minutes to speak, because you

said you have been to jail and you
suffered.

&t o frame qEEm 0 g
gl FFAT | FW AW T AT RN |
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St JURA v AEI T
wET  FE FA0 7 OFTH AN HIAL
wm fraFs ws T

1 v fag@ qena o gn Tl
F I TAA 2 0 L FTAT
g %48 gwAdiwIA FW
L (uEEw ) L
wwiafa "gww 1 WIT ais57
*SHRI A. V. P. ASAITHAMBI (Mad-
ras North): Mr. Chairman, Sir, at the
very outset, I would like to thank you
for giving me an opportunity to say a

few words on the MISA  Repeal Bill
under discussion.

Sir, it will be no exaggeration to
emphatically assert that this MISA
Repeal Bill is being welcomed by the
entire nation. The Maintenance of
Internal Security Act, as its very name
suggests, was meant to protect and
preserve the internal security of the
nation. If this legislation had been
used for the purpose for which it was
enacted, the people of the country
would have had no grouse. But, as is
known to every one in this House,
this Act was used for perpetuating
one single individual in power for ever.

On June 12, 1975, the Allahabad
High Court nullified the election of
Shrimati Indira Gandhi, the then
Prime Minister. If she had wanted to
nurture and nourish democratic ethics
and foster democratic ethos in the
country, she should have honoured the
verdict of the Allahabad High Court
and quitted the Government. But she
conspired with her cohorts and declar-
ed the Emergency on June 25, 1975 not
for the purpose of maintaining the in-
ternal security in the country but for
gsustaining herself in power. She put
in prison overnight all the respected
natignal leaders of the country. By
stifling the voice of dissent, which is
soul-force of democracy, she killed
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democracy in the country. She con-
verted the entire country into a prison-
house for those opposed to her conti-
nuance in office.

The hon. Member, Shri Sathe, who
spoke just now in defence of this
Emergency and its ally MISA, was a
Member of this House then and he
was quite conversant with the happen-
ings around him. He was a silent
spectator then and today he is voci-
ferous. He spoke as if MISA was made
use just for the purpose of maintain-
ing internal security of the country
and he waxed eloquent about the
atmosphere of agitation then prevalent
in the country. But he did not say
who was the spring-board of such
agitation. Perhaps in his concept of
democracy agitation is barred.

1 have the honour to belong io a
political party which opposed the de-
claration of Emergency and the indis-
criminate use of MISA. The Dravida

Munnetra Kazhagam in Tamil Nadu
and its leader Shri Karunanidhi
opposed in uneguivocal terms Emer-
gency and the misuse of MISA, and

thus incurred the wrath and fury of
the defiler of democracy. On January
31, 1976, Shrimati Indira Gandhi show-
ed no compunction in dismissing the
duly elected DMK Government in
Tamil Nadu just for the sin of support-
ing democratic elements in the country.
I was a victim of MISA  and was in
prison for more than a year. Many of
my colleagues were put behind bars
just because they were defenders of
democracy.

Here I would like to express my re-
gret that the Janata Government did
not do justice to the country. I wish
that as soon as Janata Party came to
power in 19877 the Government had
arrested under the very same MISA
Shrimati Indira Gandhi and her con-
spirators for the very crime of misus-
ing the provisions of MISA. If the
Janata Government had done this at
thgt time, we would have been spared

*The original speech was delivered in Tamil. ]
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the sorry spectacle of Members like
Shri Sathe eulogising his leader as the
saviour of democracy, who according
to him used MISA to save the country
from the impending chaos. I have no
words to describe the horrors of atro-
cities committed during the Emer-
gency by taking shelter under MISA.

As my hon. iriend, Shri Jethmalani
stressed, any preventive detention is
anathema to democracy. The Govern-
ment of India have shown wisdom in
not pursuing with the idea of amend-
ing the Criminal Procedure Code for
incorpurating certain provisions of
MISA. I would like to stress that
nothing that smasks of anti-democratic
trends should be encouraged by the
Janata Government.

Befove I conclude, 1 would like to
refer to the pitiable plight of many
hundreds of families of MISA and
Emergency victims. Along with me, a
Member of this House, Shri Chittia
Babu, belonging to my party was de-
tained. He died in prison. Shri Bala-
krishnan of Sattur died in Madurai
prison. All over the couniry many
hundreds of people who were detained
died in prison leaving their families to
fend for themselves. [ appreciate that
Rs. 500 or so is being given to those
Emergency and MISA victims who are
alive. Butl nothing substantial has
been done to give succour to those who
have lost their earning members dur-
ing the Emergency. I want to plead
with the Government of India that
they should not rest content with the
repeal of MISA. The Government
should formulate a plan of financial
assistance to the unfortunate depen-
dants of MISA and Emergency victims.

With these few words, I join my col-
leagues in  welcoming this MISA
Repeal Bill, which  should have been
passed long before.

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot): I am thankful to
you at least that you have granted my
request. I belong to the Akali Dal,
the party which fought continuously
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for 19 monthg against this regime—
the regime of Mrs. Indira Gandhi. Sir,
for 19th months the Akali Dal never
stopped in sending jathas against
emergency. We did not stop even for a
single day. All the leaders were re-
leased on 12th to 18th of January,
but our Akali Dal suspended ijts agi-
tation against emergency only on 25th
of January, that is, 7 days later on.
Sir, I want to say that MISA was im-
posed to keep the mighty rule of the
so-called might Shrimati ji. But it is
not the mighty rule that governs the
people of the country; it is the people
alone who decide the fate of this coun-
try. They are the real rulers. The
chains of slavery were broken by the
might of the people.

Then, one thing I want to say, Sir.
One thing remains unsatisfied. When
we used to get MISA warrants, it used
to be written therein:

“You are being
MISA.

arrested under

Reason:—Not to be disclosed in the
public interest.”

The real reason should have been
not ‘public interest’ but ‘Sanjay’'s inte-
rest’. The only thing that should have
happened is that Mrs. Indira Gandhi
and her son Sanjay Gandhi should
kave tasted this fruit of MISA. They
should also have tasted this fruit, as
has been the case with our hon. Agri-
cullure Minister who remained for 19
months in detention. There were in
jail my two leaders, Sardar Gurcharan
Singh Tohra (President, SGPC) and
Sardar Jagdev Singh Talwandi (Presi-
dent,” Akalj Dal). So, Sir, she should
also have been in  jail, if not for 19
months, at least for 19 weeks or 19
days at least.

She should have known by now. This
Government deserves congratulations
because the sharp-edged weapens
which were being used during the for-
mer regime under MISA are now be--
ing taken back.
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But, through you Sir, ] want to ask
the Government as to what is being
done for those people who were injured
by these sharp-edged weapons. What
is being done for them who fought in
the jails and whose properties were
.confiscated and who were deprived of
their rights and who suffered from the
diseases for all these days in the days
to come?

I humbly request on behalf of the
Shiromani Akali Dal that a special
cell should be established in the Home
Ministry to look after their problems
of the MISA  sufferers. This is the
tradition under the Congress regime.
This was written into the history.
During the Congress regime, people
who fought for freedom and who
brought it to this country died in the
streets under miserable conditions;
they sacrified their properties; they
lived all their lives .1 ,ails and they
died in the strectc without medicine
in the Congress regime.

I would sound a note of caution to
the Janata Party that it should try to
see that the people who suffered and
who went to jails during those days
should be looked after very well. So,
something must be done by the Gov-
ernment for their children and others.

Thus, I support this Bill again.

st W AW FEAF (FANI):
aanfa &1, TEIET A TEAAAAA |

anafa =g for 1 =ma
qgrAfra AT FEHATT AHIAL
wrfa &0 Ff AEET T TTAT |

TR RN WG A HE
F AE AT O ST AT AT AT
FEE T @ | THI 109 #ARX
110 # WAFT IET g7 #rqr goom
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TFTAL T,  IT®7 WG KT gnAT
Tifgd | 18 FT F1 g &7 91y
g7 A= &1 gfagr 2@ ¥ S
¥ ¥ aw T g A7 7 AfeT
TWidr & 399 F1 oA faswy ?
37 & fa7 FTIHRT THT 109, 110

ZETAT =TfEd |

PROF. DILIP CHAKRAVARTY: I
would like to know from the hon.
Minister whether he woulg agree to
hold an enquiry into nearly 5,000
deaths as also those that were maimed
under the cover of MISA between
1971 and 1977.

T HAY B NG HA () afte
e WYX ) 2 A1, £F  AATY
HIETL R DITFT  HAT A AE (94T
N FFi A fdm fam e wmom
fear & A7 37 sAar g &
34 fau qarorare fam | geAm
ST T I F@ITT NFE Fr L K
3T & srg g 1 Hfea @ F
A §W { OF Flod |1 A0 ATZAl
g WY ag ag JAT %) wrorwr sma Ay
At fx oo feafs 3w % 8 gaf
q £ a1 7 37 {5ar fa fgan
FI TZAT FTFrE, FIAT FO A
T gg H g Faergyfy am &
Wr g, wmafa G W@ & omfx
griz | g dAE s 1 feafa a7 <@
2 A AN A A g a1ET § A1 gEET
®EIT  IST FL A A R wTAT W@
351 Y & o W 7 S asgfaa
% far a1 wifg sy & f@7 A<
FAT & avad & faa @ qar
FT GF{ § IAFI AL A AAAE
weegi w1 emA  Tar gem o afz
g agy §, ®< g% ga TEN €
dar fr Wi ¥ e Wt g
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gr anr wya & fs & amEr frar
war qr * w{Ye AY Aqqr qrdf @ gaRr
¢ wr ofgr =ars FATA NI, WA
Fara xarA W fagw  ady fada
& ®7  WIAT ITT FF T, ALIAT-
qiF 93T I F& & A4
qAIF AAA FT AL gATIT favaas R
37 % far gram+ ar f& zq
giqr wga w1 faer fra
FT | HYL mTX TZ AT TET ¥
qiafg "IFql 7 A A7 FAT R
f& =7 w0 13 fgaframe 41,
TFT F A4 qF AT 49 faqa x|
az /97 AM | K m@g Fewn
Trzar 3 & 34 & 5w F Ay
&% afaes: w1 9" At & az
qI4TT FEAAFT 7 F fr omiEv
WA AT "WIT7 F4T0 T FAemA
FA T WYL ITETETHTIAT 2
FTAT ATFRT A FIF4T F7 H12L fwan
2 A7 397 IS ® FiE Al
ar od Aft 0 W T 39 FqA
w1 faeer weq wioFiw frar 2
i f& amad St aradg g
F ZT QA F AT Fi AT F9T
gn W HA {B \IILAT FroAE
Fgr fr mwra Aifeafs 2, 348
A AW FTIA H WA T HIFM
s # fgaar  =rfgr, w=gifes F3
qEATE 97T A g fF §esie
zg fegfa @ frazy F far ;v e
W W ? FEiAEAI T A3
gate W fzra fr qer afasi &1
geyea fwar =y, RECHIGED
AT F AAHT w0 geRww fwar
Ay A4 gAE AT §,  Tg
qrx FIEFIT OFT A OF AR
T4 4T | g4 §SA 7 WY wrear-
a7 far o qF & ) drdraw §
37 FIast AR qEmfadl
geawa frar s ST 5| 9%

fesiz  fpar sram | gR e
M wdar 2 fr faa gam @
W faa gt & 7w & gAwr @
fwar 2, , sarawe & fafy wY sweqr
v fafa  #taw w@r §, wA A
JaeqT  FrIATT @A K gA AT A
g 7, "W F IETT FIAAT
g 37 %1 wWimgdm  fadrm @AY
% mrom z7AT g

ag a7 =g ¢ fx fafy o<
e Arfeafa & 2 & 5B
feedt & @1 famz qar gam
% f54ar #@YC gradm @I q
rwr fear & (v faear sgma &t @,
ITF FITAG AT A WT FGT fF® A
e & 397 wAIET g2 E

AAAE #TT HY ASHAE! A AT
FMTor Iq1F, I HIAT FIZATE HIT
gqT AL 9L A A FO AT,
ag A9q) wag 70§ AFT AR AT 7
Tfew a@t w1 adEw w21 g 1 few
F1E Wt wy FI, A9V FT AT A 9%,
7a a4y far w7a & gfew afz
F97 %, Aar ot fa=r g e,
e qfam £ 7 A1 Af 3447 famr
gAT 2

MR. CHAIRMAN: The extended time
for this Bill is upto 1805 hrs. The
time is already over. Is it the pleasure
of the House to extend the time by a
few minutes till the Bill is passed.

SOME HON'BLE MEMBERS: Yes.

N afre o wew o 38 gafwd
fir fafy saweqT &7 gw 994 967 & H1AT
I5TAT AR &, IAFT QWA QAR
AT 918§, qqd T W T THE
& fqr 94T Saar IsET 9E &
Sfer Gar adf gar arer |
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afz g% TAwT qUFfET T EAT,
ATAS IO TATT AV AT GIS FIH I
T & AW ®EANM I SRET IART I,
a3t FT AT AT AT 1 osawy faear
FT AT aTd 39 AFAT & |

zafay § maAdm 5701 7 fayza
F&@ fx A1 wew=T AT ST 7@ L
T §FI A NF-HATFKHAT H A
F Famdi v qERiAgl F1oaemEd
AT ST TET R, IFA MIT &ATA[ IV
feare #7 & wgr fRofg 7, 38T SAAT
q =TTA ZRT A

qL WITEIE AT T F@, AT ANTTF
A T w0 fF grar F1 frzea fFmo s
78T & FfFa 7 o Fw 7T 778
& &gt qgm g & 505 7wy g7
86 T § | IA 86 T BIF T ATH
aqr =7 frgr w717 fzr w2

W JUAH ;0 T 86 W Z 7

st ofrs S HIRw ;0 3T 86 H
67 fazar——grfesarsr & &t 9319 7
AT H 2 AT 19 GDTUCT KT A F, A7
TRI-JIA &, 313°7 & | HETIST ALFHTT
£T W1 FZ1 101 3 fF 97 373 ard=7 Ar
¥ dga Ar3, 1 IT F71 SIS | TG FIA
a7 {377 g1 Wr ¢ 1 37 faq 9@ F3)
35T § 1 3N {7 ag #gar 3YF 7EY @
f & 86 safaaai =T &rg # A4r

AT FE AT A & | qa T B

T 2o

gg #g1 741 @ f& 3w & fafwy
© o F fRd-wYar ¥ & 1 ¥F Feag
# weg w2W, FWAT AT IAT AT FT
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ary fagr war & 1 a7 fF aR-TT Q€
fear war &, g wrsqi &1 fagq &, 7g
37 71 wfqwv 8, qg IF T w4-5A
21 T QA1 4T7T FAT AFIT &, AW
3IT &1 FH A RIF-IHF &7 /Y F1E w14-
IFAT AZL &, FTE FHIL ATHIT FT AT
UATFAT AGT &, W g7 7 A1 #ATZ-
HEATT ¥4, T 719 74 A0 q0 "AT4-
IOFAT A3T 2

Alsa 55 % Araqz gm AT A
FI197 I3 K 4 AT &1 & % aF
AT WD F1AT 399 §, 57 § FRNMIA
F1 IR A1 Frfgd | Fa7 i =
HIFGT & A &, §3 FITHIT § T
FITF AT, A1 IFTAIT T8 /AT S0 A
37 &1 99 f=Far. #9737 T ag UqIq
g % 3% A 0F IKATE FT AAYA
Ziar =rfgn. faqa dmr v arfsdy
it 3w fwar st oww

T qasa QIS . 53T w747 TUEf T
HTET B, 427 AT F}T FN75 7 ¢

N wfqw 7 /YK ;. TG F
qrAY q AT AT 93T I3, 3T T &I
" & oi7 ¥ AI8I9 T 7T 1 qg AMEAT-
|4 a1 =rgar g {7 gafy ag gwiw
afaare wgt &, fow ot 7t ar q@ T
&9, 37 § qFTIF & fAq Tragra grar
91fgq, ag &n W waw gAfae I3
g & W T qar g

g a® A F X H AT A
feafa sr qoa frar @ M w31 ¢ 5
gh favarg & fw srfeady a1, amd &,
A F A § GH I qFAT § | AfHT
wiasy & faq g £ Ffaede ad @
g6d & 1 g9 feafa g aac @T, AR
sar feafa grft, 3@ F wiare 1w
feaqr smaar
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st waw @3 : A wermm AT
AATT FT AqTT L | F7Z | AT AT JIQT
#1 @ w30, A% fa7 awat § T=ar
qref ¥ ATFIT &, FI7 AZF IAK[ qA9
R ? F11 qg w7 w7 E 7

Wt afae w WIS AT FRATT
JTAF X 7T ®ITAIT AT T4 0 EW
arga £ fo 73 &€ 91 F7FT F1—-
A FATT q TAORIT ATTAL TFAT F—
Z9 A7E FIFAT AT AT A A4 1 3
% fAz &1 saar avwre g9 7 G0
¥ gfgam &1 A1 45370 FATT TIH
A1 8, 394 A1 FS 3TAA fHA W 2,
IF R AT F AT Fi T A
argar g 1 38 faq =7rgfa & fAg mm
qraq wTAT 0 34 5 ITTET fET
TEZ NI AT ATFNT 42 T0AT
HATAL F1 347 4 a7 fa ) 2

The initial period of detention cannot
exceed two months and before the
expiry of the said twwo months the
opinion of the advisory board will be
required to be obtained.

(2) The Advisory Board shall con-
sist of a Chairman who shall be a
serving Judge of the appropriate High
Court and the two other members
shall be serving or retired Judges of
any High Court.

(3) The provisions of 22(7) shall be
deleted with the result that no law
could be made for detaining any per-
son for a period exceeding two monthg
without obtaining the opinion of the
Advisory Board,

(4) The amendment relating o arti-
cle 359 only seeks to protect the rights
under article 21 from the scope of any
other suspending and enforcement of
fundamental rights.

g 39q79 I { fAT A0 ¢ | 9 7 gAAT
ar gr gy wmam fF At mfzss 359 #1
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¥aF F7 ¥ frey famd § TRE 2
fradf wYc 7rgz z a5 F71 W AT
¥ fzar mar qr 3g 7 frar @t aFar
2 oY’ 39 ¥ HIY 49 3AAT A% IAF
Iqa7 3 f5 71 qda 7 wfrs @
F 7Y var &1 AFAT 1 . (3TTEW)
T I I3 G 3T F A9 4 g7 A1 JAAT
I F ARG A FW FTIFE A
¥ Aag H F7 A8 A0 AqAw<r 74

¥ wrafm #7791 71 agq I
FVATE A za a faqdr #79ar g [ 77
1 Aiqeafs ¥ qifra 77

STt IWRA - # HAATT GAT A1 AT
mE gATd AT TEA

wiafa wged « =iz § 3 fifswaar

W IT AT AT ATT X 3T F
FZAT A12AT 2 FF 97 Fedva FrFre qan
fagrdr z41 717 qex qf341 a1 "7 a7
gAm fsa § #ar w7 7w T 7R
FAAT 77 {3717 (qAA gr, 34 7 H
qZ AT A1 TRAT ﬁ. 3% GT9 9%
i1 faare fama mlzrfq. famr qffeafaai
7. fea qisgiag ¥ s av gfag ar4r
TAMY | qTg 9F SAdT qTef FI AHC
g ar 1 713 51 qrEf FY ATFT 7 7
F IR T a5 41 Sfqaca qamr
st =ifgy A7 g7 % S fa=17 fHar
siar Fifgu {5 faq foafagi |, 9o
gfqardt amaq g, w9 FrEd F#3
ar M F7 & a+ feafa g1 w9 gw
Tt FATG WY frgeat a2 faaga A
T JAET 917 387 & F fawga faae
gt wifgg | ag o1 qew wfaat &0
FEAT AT 7 § IT T g WY gFeT
qv. Ta fzar sig oo

o AT AT ;. AT AT
&T WTGT & 97 109 HYT 110 I
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FEA F AT w9 A FE FAT
a4 faar

! wfre &= /YW - 7 FT A
T sva" g 7

MR. CHAIRMAN: The question is:

“That the Bill to repeal the Main-
tenance of Internal Security Act,
1971, be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now we take up
clause-by-clause consideration. The
question js:

“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added t0 the Bill.

MR. CHAIRMAN: Now, we take
up third reading of the Bill. The hon.
Minister.

Wt wfF® @rq "5y §F gEAE
Fv1 g fx ag fagas mfra feao
ST |

MR. CHAIRMAN: Motion moved:
“That the Bill be passed.”

SHRI JYOTIRMOY BOSU (Diamond
Harbour): It is better late than never,
The main poison tree has been up-
rooted. But there is some thing more
which perhaps ig not known to the
House. According to the statement
that I have, there are laws providing
for preventive detention even today.
Take for example Andhra Pradesh.
The Andhra Pradesh Detention Act,
1970, date of notification 5th March
1970 can keep a person without trial
on preventive detention for 12 months;
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come to Rajasthan, The Rajasthan Pre-
ventive Detention Act, 1970,—can keep
a person, without showing anything
under preventive detention for three
months; come to Uttar Pradesh. The
Uttar Pradesh Rashtra Virodhi Tatwa
Niwaran Adhiniyam, 1870, for reasons
connected with the security of the
State or disrespectful of objects of na-
tional veneration—one year; come to
Madhya Pradesh. The Madhya Pra-
desh Lok Avyavastha Nivaran (Asthai
Shaktiyan) Adyadesh, 1977, that law
can keep people behind barsg without
trial under preventive detention for
three months; come to Jammu and
Kashmir. The Jammu and Kashmir
Public Safety Ordinance, one year
without trial

Now I would like to have an assu-
rance from the hon. Minister that they
would advise the State Governments,
they would earnestly request the
State Governmentg to repeal all these
black Acts. It is not one alone here,
There are many guys. My hon. friendsg
here talked about Cr. P.C. 107 in the
jails, wherever 1 have been 1 have
seen scores of hundreds of boys. [
asked “what has brought you here?"”
and they said “ong fine morning the
police comes and takes.

197/109 17T A SF 7 AGT, F47 |

The second thing is, Article 22(1) and
Article 22(7) empower Parliament to
enact legislations providing for deten-
tion without trial for the country as
a whole; Seventh Schedule to the Con-
stitution list 111 Concurrent List (3)
empowers both Parliament and State
Legislatures to enact legislation pro-
viding for detention without trial; Pro_
posed Constitution (45th Amendment)
Bill, only amend the relevant provi-
sions—power to enact legislations for
detention continues t, remain. These
two Articleg should be scrapped forth-
with so that in future you do not have
Mrs. Gandhi coming again tg suck the
blood of the country and ruin thous-
ands and thousands of families.

Thig is most important.
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SHRI VASANT SATHE: Only Na-
xalites will come,

SHRI JYOTIRMOY BOSU: We will
answer that. My hon. {friends have
talked about the rehabilitation of all
those whg have suffered under MISA
during Emergency. From 197], spe-
cially after 1972 in greater number,
MISA has been taking a heavy toll
of family lives, human lives, minimum
property belongings. I know when I
was in Rajasthan Jail, there was an
advocate, who was in detention his
widowed old mother, who had a small
cottage was weeping. IP himself came
and told me that he has never seen
this kind of unkind things in thirty
yvears of his gervice. Therefore, the
Government must give an assurance
that those who have suffered due :0
mi-application of this wretched law
“MISA"”, the Law of Jungle as we des-
cribed it in 1971, they should be re-
habilitatey and compensated so that
in future the Government becomes
careful about this sort of thing.

Another most disturbing thing is
this,. The Bhargava Commission,
which was conducting its work in
Andhra Pradesh and bringing out, un-
earthing all the fictitious and fake
stories of confrontation with the Po-
lice, the massive murder of youth that
they were conducting—I had been to
that Commission, because 1 stayed
in the Andhra Pradesh State Guest
House and the hearing was heing held
in the next room, suddenly the present
Government in order to conceal ine
misdeeds and black deedgs of the past,
directed the Commission to hold its
hearings in camera. I would request
the hon. Minister—since the Commis-
sion was constituted by the Home
Ministry—to intervene and see that
the Commission is allowed to proceed
without hindrance in public ag before
because this sort of thing cannot be
allowed to be suppressed in the inter-
est of public. I have nothing much
to say. ;I would expect that these few
things that I have said will go well
Into their mind ang they will act ac-
cordingly.
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SHRI K. A. RAJAN (Trichur): Sir,
I do not want to repeat the rpoints
made by my colleagues earlier. 1
think this is a very vital thing. Even
though the Janata Government pro-
mised to repeal MISA on the inception
of power itself, but unfortunately for
their own reasong they could not do
it. There is a lot of talk in the House
on the special situation special en-
actments, special court, etc. Some
members on the other side expressed
their view on the special situation. But-
in my opinion, it is quite gut of place
to think in terms of special situation
etc., while you are thinking of pro-
tecting the rights and liberties of the
people. My request to the government
is, in the name of special situation,
such things should not be done.

As Mr. Bosu pointed out, in the Sta-
tes, the Preventive Detention Act is
still continuing. The Janata Party is
in power at the Centre and it is run-
ning the Government in some Stales.
Still, it is not able to revoke it in
those States. Unless this preventive
detention law is revoked in the States,
I do not know how far you will be
able to save the situation.

I would like to say something about
the prisoners. My colleague, Prof,
Mavalankar mentioned that hundreds
of prisoners are rotting in jail just be-
cause of their political convictions.
When you are doing away with ‘his
nasty legislation, why are you not

"thinking of the prisoners languishing

in the jail in various States? Recent-
ly T heard that the West Bengal Gov-
ernment just sent an appeal to the An-
dhra Government to release some pri-
sonerg in the jails in Andhra. but it
was turneq down. It was shameful on
the part of that Government to have
done so.

So much was spoken about the pro-
iection of the rights and liberties of
the people. With all the good inten-
tiong of the Janata Government in re-
pealing this Act, I am sorry to say that
the rights and liberties of the down-
trodden are not being protected and
they are being trampled upon in Lhis
country. I do not want to quote ins-
tances. But so far ag the working
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classes, peasants and Harijans are con-
cerned, their rights for organisation,
rights for bargaining etc, are being
trampled ypon. We know the unfor-
tunate jnstance of Pantnagar. Thera
the question of right of organisation
was involved, whether a particular
union should be recognised or not,
Those rightg are still trampled upon
by those in authority. There wags the
questinn of the right of Bailadilla
workers to have a peaceful demonstra-
tion before that public sector under-
taking office against retrenchment, but
they were shot down. You know :he
history of Kanpur Mills and Gwalior
Mills. The Janata Government which
is boa~ting of normalcy should see that
these tiiings are not repeated. Whi'e
welcoming the repealing of this Act, 1
rubmit that it shoulq be kent in mind
that simply by repealing such legisla-
tions yeu cannot protect the rights und
liberties of the people unless you tac-
kle the social and political problems
behind all these things. Unless vou do
that. bv legislation alone vou cannot
protect the rights and liberties of the
neople.

ot afre arer woww : wrEE. waT
A9 ArZE T A F IIAT F-—FrAT
Ffezqi F Fezeg 7 OF fayza woar
arzAT g f 3191 A7z F afeami ¥ fan
% e 7§ fasgIre Zn A0 A
Tro WMo TR0 FTEe UTo0 ® fmoATs
gr—fa7 w1 ooy F7 7 7 A4 v
B AZTZEAT 77§ 377 T AA
A F frar 3%, za T ‘A7 grAAr
AT Az AT ArFTIAE R 3 F
fexozza w1 200 nqar grEAT frmmm

Qs A1Ad ART . FT T 7

Wt affe A AR 0 7 739 &0
e wE

oY safaws &g : 1971 & T ar
1975 H grar * ®rar +1 S W/ AT 1971
F AT Q7
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ot gffe w8 www : 1975 §
gWIT )

it sofada &g 0 1971 F g A
Fq qfexdr ST 7 &)

ot ufaw I wua - 3T F fag
FrAAT FFa gr I 2 )
MR. CHAIRMAN: The MISA Bill
was passed in 1971. I was there then.
I am happy I am presiding over the

liquidation of that Act. At that time,
I tore this Bill.

IH a4 7 75 fa= K1 9T F7 937 47,
AfF sta AIr a1 30 g4 T, AT A7
w7 faa &0 w7 fagr 91

1 am very happy you are doing iiis
thing now. It was passed in 1971.

SHRI JYOTIRMOY BOSU: The
House would like to have, unanimousiy
I take il an assurance from the mini:-
ler that those who have suffered be-
cause of MISA right from the day of
the creation of MISA shoulq get the
benefit, from 1971 onwards.

PROF. DILIP CHAKRAVARTY: Mr.
Chaitnan,  jn my constituency thuere
i« one couple, I know, who had lost
&1l their children, All their children
had been killed under the cover of
MISA.

PEOF. P. G. MAVALANKAR: [s it
fror~ 1971 or 19757

MR. CHAIRMAN: 1971,
w1 ufe aT& quEw ;. FT FIAAT

=g gL 2 A7 A ATAT TETE | AT
FEAX & ATA AL X

st soYfadu &g ;. HrET AT 9gy
AAMLN 197 1 AAGAATHATRIE

st ufaw are Aoxw . FrET M}
TlomToTaoTTEoHT7o & qgad AT AN
# 77wy g7 O 97 B2 FE AT A
T I 4 824 F 7 7 ¥ weag
wT Y, 37 & feregzq & faq  area
=Ea g IR )
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PROYF, P, G, MAVALANKAR: Mr.
Chairman, the Minister has not clari-
fied one very important aspect of the
matter which was brought by my
friend, Mr. Chitta Basu and by Mr.
Jyotirmcy Bosu also, and that is, at
least in those Stateg like Rajasthan,
Uttecr Pradesh angd Madhya Pradech,
where his own Party is in power—I
can understand 1about other States
where political parties are different, he
may perhaps like to take time to pur-
+uade them—at least in respect of thas,
three States which I have mentioned
where Janata Party is in power what
are- they now going to do to tell them
,that haiving repealed MISA at the
federal level they should do it like-
wise? He should give an assurance on
this.

MR. CHAIRMAN: He says he will
pursuade them,

PROF. P, G. MAVALANKAR:
Let him say that he will try.

ot afre @ wYST sA are R &
vz 77 % 6 az 37 71 514 &7
fae vt qearzs 2 @ & F& iR &
ATHSAT 8 | W IF ¥1 IE TTATRT 1
" g & fw G wr T 3 6 o
WI HEMEE &1 gw AT ¥ MEH
VS e T e 2w e ¥ -
Al #6y £ 51 w& T T8 g
3T &1 qa¢ & afew fov WY wrar gar
T Xg § 9g gW qaArgq FX g & fw
39 ¥ gflade AmmEE @
ot Judw ;AW Nr ar A A
‘l’ftg%%?ﬁﬂ'ﬂ‘@ﬁ'%ﬁ(ﬂﬁ,
¥ & fag a1 wio 3w s @ @ Afew
W AmaEd 19 9} Fa § @ e
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I F G FE@MZ g MY, A-WE Fl
g, 39 & fag 99 & w71 ey ? w9
g9 1 St | 4 a7 guTR faw A gfew
F FANT 7 T g &7 Frorforee qrEv
* THTL F1 TR-Hz A& fagr g
1§ e 39 %1 71 faar mE  gET AR
& grar affzqt F o1 of e MNazgrag,
37 #) fagfa w9 174, 77 & g o
& T g g !

(Interruptions)

SHRI K. A RAJAN: At least in
those three States where your Parly
i in power, you have to see that
those Acts are repealed. That is the
test of your sincerity in bripging
about this enactment.

it geR A TXAN ARA (FYRAT) :
1 94T At 7 FgT fF 1975 § HE1-
afezgi & At etfq g 8, 37 F1 ¥9
agigar 2 @ § afea farzz gr=taa #
1974 ® g aw o o7 T @q
g@r & gaata foware f&e m7 §
fagr wrgtea 7 gt | oAar &
wra FI%T faAt 9% 3= @ | T 7Y
BEfF 1975 & ) 1974 7 oRY
ga Fr 99 7 w5 A g Y sy
2% 37 Y w9 Ta ¥ afaa &30 » AT
g AEY, 1974 AT C TR, 1971 F IR
1972, 1873 # T8 FMA & <94 §q_
A |/ T 91T aGa & aaAifas Fo0,
= fF7 77, O I FTHIT IH X F1
T I g, A &9 F1 AT Q7 T o
AT 9T § AT §HT WX I F wwt
AT AR A%, 39 F1 A Y fAaw
SfEd | AT 1975 § LT AT 1974,
1w/ grw ?
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st wfive wTe RVEw ¢ 4% qER Cw
51 o9 w7 faar &

SHR1 CHITTA BASU: Mr. Chair-
m.an, Sir, there is only one point.
The Bhargava Commission ap-
pointed by the Government of India
is now holding its session in camera.
Could the Government of India advise
the State Government to create condi-
tions for having its sessions in public
instead of in camera? What action
do you propose to take in this regard?

ot wfre ove wvww - ST ¥ § wEnA
g 1 afssw et aifgy o

GMGIPND—-M—1540 LS5—31—8—78—880.

JULY 19, 1978

M.L.S.A. (Repeal) Bill 388

MR. CHAIRMAN: The question
is:
“That the Bill be passed.”

The motion was adopted.

MR. CHAIRMAN: The House now
stands adjourned till 11 a.m. tomorrow,

1830 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
July 20, 1978 /Asadha 29, 1900 (Saka).



